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BEFORE THE NATIONAL GREEN TRIBUNAL (PRINCIPAL
BENCH) AT NEW DELHI

O.A. No. 341 of 2024

In the Matter of:

Dr. Pawan Kumar Banta ...Applicant
Versus

State of Himachal Pradesh and others ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 7 (M/S.
NIRVANA WOODS & HOTELS PVT. LTD.) TO THE ORIGINAL
APPLICATION

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1. That the present reply on behalf of the respondent no. 7 i.e. M/s.
Nirvana Woods & Hotels Pvt. Ltd. is being filed through its Director
Shri Tushar Gupta, who has been authorised vide resolution dated
25.08.2025, a copy of which is being filed herewith as ANNEXURE
R-7/1.

2. That at the outset it is submitted that the present original application
1s not maintainable since no legal or enforceable right of the present
applicant has been violated or infringed upon by the present
respondent in any manner, hence the present original application is
liable to be dismissed. That the applicant is an unscrupulous litigant

who has filed cases across several forums against the answering
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respondent without any legitimate cause and claim, with the sole
intention to harass the answering respondent and misleads the

institutions of law.

That the applicant has filed several frivolous cases against the
answering respondent, the records of which runs into volumes and
even the documents of the impugned property are voluminous, hence
the answering respondent is filing the present reply with relevant
documents only, with the liberty to file additional reply, additional
documents, and to raise further averments and grounds as and when
the same are required from the answering respondent or are deemed

necessary by this Hon’ble Tribunal.

. That at the outset it is submitted that all the averments and grounds

raised by the applicant in his original application under reply against
the answering respondent are vehemently denied in toto for being
false, frivolous, motivated, unsubstantiated, and untenable in the eyes
of law. The applicant has resorted to raise bald and unsubstantiated
allegations against the answering respondent without any iota of proof
in support of his frivolous allegations. It is categorically denied that
the answering respondent is illegally constructing 11 storeyed hotel/ 9
storeyed hotel, serviced 1BHK apartments/15 serviced villas for
commercial purposes on land admeasuring 03-17-68 hectares situated
at Mohal Kiari/Rirka, Tehsil and District Shimla, Himachal Pradesh,
all without valid clearances/permissions, as falsely alleged. It is
submitted here that the answering respondent is construction a hotel
on the afore-stated area after obtaining all valid permissions,
clearances, and No Objections Certificates from all concerned

department and authorities.
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5. That it is pertinent to mention here that the answering respondent
purchased the land, where the project in question is being constructed,
from one Mr. Sunil Kumar Sood vide six registered sale deeds dated
01.05.2017. Prior to the execution of the sale deeds in favour of the
answering respondent, Shri Sunil Kumar Sood had obtained all the
necessary permissions from various authorities and the map for the
construction of the project was also approved by the Director, Town
and Country Planning Department on 17.12.2015. Alongwith the
sanction of the building plans, Shri Sunil Kumar Sood had also been
granted the requisite permission by HPSEBL on 22.8.2014, I & PH
Department on 6.8.2014 & 19.8.2014, Gram Panchayat Rajhana on
10.1.2011, DFO Shimla on 18.11.2014, Chief Fire Officer on
24.11.2014. The area was under the Special Area Development
Authority Shoghi Special Area, which also issued NOC for electricity
and water connection on 02.11.2017. The answering respondent was
also granted permission to purchase land for setting up the project by
the revenue department of the State of H.P. on 26.04.2017. The
permissions by respondent No. 2 i.e. H.P. State Pollution Control
Board were also granted on 3.3.2017. The State Level Environment
Impact Assessment Authority had also granted permission to Shri
Sunil Kumar Sood on 02.03.2016. The Real Estate (Regulation)
Authority has also registered the answering respondent as a builder in
the State of H.P. on 28.01.2020. The answering respondent is also
registered as a promoter with the HP Town and Country Planning
Department vide its certificate dated 01.10.2016. The Essentiality
Certificate has also been issued by | the Additional Chief Secretary
(TCP) on 16.03.2017. The permission to transfer the project alongwith

all the necessary permissions so obtained by Shri Sunil Kumar Sood
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to the answering respondent was also permitted by the concerned
authorities on 05.04.2017. The transfer of the license in favour of
replying respondent was approved by the Town and Country
Department on 19.06.2017. The license issued to the answering
respondent after transfer of the project was issued on 04.08.2017. All
the afore-said permissions are being filed herewith as ANNEXURE
R-7/2 (colly). Hence, the answering respondent had all the valid
permissions, clearances, and No Objections Certificates from all
concerned department and authorities for constructing the project in

question.

. That it is trite to mention here that prior to the present original

application, the applicant had approached this Hon’ble Tribunal vide
O.A. No. 55 of 2020, titled as ‘Dr. Pawan Kumar Banta vs. Union of
India & Ors.’, with identical grievances against the answering
respondent, which was disposed off by this Hon’ble Tribunal vide its
order dated 07.10.2020. Subsequently, the applicant herein filed
another original application before this Hon’ble Tribunal vide O.A.
No. 137 0f 2023, titled as ‘Dr. Pawan Kumar Banta vs. Union of India
& Ors.’, again with identical grievances against the answering
respondent, which was withdrawn by the applicant with liberty to avail
appropriate remedies in accordance with law. Accordingly, the said
original application was dismissed as withdrawn by this Hon’ble
Tribunal vide its order dated 03.03.2023. Copies of orders dated
07.10.2020 and 03.03.2023 are annexed herewith as ANNEXURE R-
7/3 and ANNEXURE R-7/4 respectively. The answering respondent
is also placing on record his detailed reply alongwith all the documents

filed before this Hon’ble Tribunal in O.A. No. 55 of 2020, titled as
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‘Dr. Pawan Kumar Banta vs. Union of India & Ors.’, which is are

annexed herewith as ANNEXURE R-7/5 (colly).

. That in the meantime the applicant had also filed a Civil Writ Petition
on similar grounds before the Hon’ble High Court of Himachal
Pradesh at Shimla titled as ‘Dr. Pawan Kumar Banta vs. M/s. Nirvana
Woods & Hotels Pvt. Lts. & Another’, bearing CWP No. 7993 of 2022.
However, the said writ petition was closed by the Hon’ble High Court
as being settled vide its order dated 07.04.2025. Hence no dispute
between the applicant and the answering respondent survives qua the
impugned property and accordingly the present original application is
also liable to be dismissed, in light of the observations of the Hon’ble
High Court of Himachal Pradesh. Copy of the order dated 07.04.2025
in CWP No. 7993 of 2022 is annexed herewith as ANNEXURE R-
7/6.

. That regarding the allegations about the answering respondent
constructing the impugned property without the requisite permissions
and clearances, it is submitted here that the answering respondent had
already applied for the Consent to Establish/Operate/Renewal the
Industry under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 vide its application dated 15.07.2025 before the
concerned authorities. Copy of the application dated 15.07.2025 is
annexed herewith as ANNEXURE R-7/7. It is pertinent to mention
here that the Consent to Establish has been granted to the respondent
herein on 15.09.2025, which has been annexed as ANNEXURE R-
7/8.
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9. That the answering respondent has also been granted the transfer of

Environment Clearance (EC) for its project under the provisions of the
EIA Notification 2006 by the State Environment Impact Assessment
Authority (SEIAA), vide its letter dated 27.05.2025 with EC
Identification bearing no. EC25C3801HP5659702T. Copy of the letter
dated 27.05.2025 is annexed herewith as ANNEXURE R-7/9.

10.That the applicant herein had also filed a complaint against the

answering respondent for the alleged violations of the provisions of
Section 118 of the H.P. Tenancy & Land Reforms Act, 1972, which
was adjudicated in the Court of the District Collector, Shimla in
proceedings titled as ‘State of Himachal Pradesh vs. M/s. Nirvana
Woods & Hotels Pvt. Ltd.” bearing Case no. 01 of 2024. The said
proceedings were disposed off by the District Collector vide its order
dated 30.06.2025, holding in favour of the answering respondent that
the respondent had complied with all the requisite permissions given
to them and no violation under Section 118 of the H.P. Tenancy &
Land Reforms Act, 1972 was found in the instant matter. Accordingly,
the said proceedings were dropped against the answering respondent
by the District Collector. Copy of the order dated 30.06.2025 is
annexed herewith as ANNEXURE R-7/10.

11.That the answering respondent even had approached the Hon’ble High

Court of Himachal Pradesh at Shimla in CWP No. 2428 of 2020, titled
as ‘M/s. Nirvana Woods and Hotels Pvt. Ltd. vs. HP State Pollution
Control Board & Another’, for the for restoration of electricity and
water connections, which were disconnected by the authorities
concerned, in terms of the directions passed by Himachal Pradesh

State Pollution Control Board. The Hon’ble High Court, vide its order
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dated 06.05.2021, allowed the answering respondent’s prayer and
directed that water and electricity connections of the company to be
restored for the purpose of establishment of the Unit. Copy of the
Order dated 06.05.2021 is annexed herewith as ANNEXURE R-7/11.

12.That from the above raised factums and averments it is clear that the
answering respondent has obtained all requisite permissions,
clearances, and NOCs from all concerned departments and authorities
and is constructing the impugned property in accordance with law.
Hence the present original application is totally misconceived,
untenable, and has been filed to mislead this Hon’ble Tribunal and

harass the answering respondent.

13.That the contents, grounds, allegations, and prayers raised by the
applicant in the original application under reply are categorically
denied in toto, for the reasons/facts/grounds as stated hereinabove,

which are not repeated for the sake of brevity.

Without admitting contrary to anything stated hereinabove, the para-
wise reply by the answering respondent to the averments/submissions

made in the application under reply is given hereinunder:

REPLY ON MERITS:

1 That the contents of para 1 of the application under reply warrants no
response from the answering respondent as the same pertains to the
details about the applicant, which are self-serving in nature, hence

needs no response.
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2 That the contents of para 2 are vehemently denied for being wrong and

3-4

5-11

frivolous. It is submitted here that the applicant was fully aware of the
fact that the project had been initially conceived and planned by Shri
Sunil Kumar Sood who has also obtained all necessary permissions
from the statutory authorities and the same were transferred to the
answering respondent with the approval of the concerned authorities.
Despite having this knowledge, the applicant chose to deliberately
mislead this Hon’ble Tribunal and other forums and authorities for
reasons best know to the applicant. Since the applicant has not
approached this Hon’ble Tribunal with clean hands, hence the present
original application deserves to be dismissed with punitive costs on

this ground alone.

That the contents of paras 3 and 4 of the application under reply are
denied for being frivolous and misleading. It is submitted here that the
applicant was aware about the project, as also stated hereinabove, and
now 1is creating false and misleading facts in order to mislead this

Hon’ble Tribunal with his imaginative story.

That the contents of paras 5 to 11 of the application under reply affirm
the stand of the answering respondent i.e. that the applicant was fully
aware of the fact that the project had been initially conceived and
planned by Shri Sunil Kumar Sood who has also obtained all necessary
permissions from the statutory authorities and the same were
transferred to the answering respondent with the approval of the

concerned authorities.

12-18. That in response to the contents under para 12 to 18 of the application

under reply, it is submitted here that despite knowing that Shri Sunil
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Kumar Sood has all the requisite permissions and that the same were
being transferred to the answering respondent, the applicant
deliberately chose to seek information from various statutory
authorities with respect to the answering respondent, when it was
evident that all the required permissions/NOC were being transferred
slowly in the name of the answering respondent by various authorities.
With respect to few other authorities, there was no specific permission
required to be obtained at the construction stage. Despite knowing
about the afore-stated, the applicant chose to mislead this Hon’ble
Tribunal by producing documents with respect to the answering
respondent wherein it has been mentioned that there was no permission
issued in the name of the answering respondent. Hence, the application
of the applicant is liable to be dismissed with punitive cost on this

ground alone.

That the contents under para 19 of the application under reply are
denied for being frivolous, unsubstantiated, and misleading. It is
submitted here that the Consent to Establish (CTE) dated 02.03.2017
granted to the Homeland Exotica Mixed Land Use Construction
Project expired on 02.03.2018. Hence, the State Board through show
cause notices/letters dated 10.04.2018, 15.02.2019 and 09.10.2019,
asked the unit to apply for Renewal of Consent to Establish (RCTE).
However, since the unit failed to apply for the renewal, the power
disconnection orders were issued by the State Board on 16.11.2019
since the unit didn’t apply for RCTE and in compliance to NGT’s order
passed in OA No. 55/2020, titled as Pawan Kumar Banta Vs. Union of
India & Ors. In addition, an Environmental Compensation of Rs.

18,00,000/- (Eighteen lacs only) was imposed upon the unit for not
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complying with the directions issued by the State Board on the basis
of methodology prescribed by the National Green Tribunal in its order
dated 19.02.2023 passed in O.A. No. 593/2017, titled as Paryavaran
Suraksha Samiti & Ors. Vs. Union of India & Ors. In response to this,
the unit filed an application bearing CMP No. 3608/2021 (in CWP No.
2428/2020) before the Hon’ble High Court of H.P. under section 151
of the Code of Civil Procedure for restoration of electricity & water
connection to the unit which was disconnected in pursuance of Board’s
letter dated 16.11.2019. The Hon’ble High vide order dated 06.05.2021
(Annexure R-7/11) directed for the restoration of the electricity
connection of the unit and directions were also issued to the State
Board to pass appropriate orders on the application filed by the unit
(respondent no. 10) for Renewal of Consent to Establish without
insisting upon submission of fresh Environmental Clearance
Certificate. Hence, the Pollution Control Board acted under law and in
compliance of the directions passed by this Hon’ble Tribunal and the

Hon’ble High Court.

20 — 21. That the contents of para 20 and 21 of the application under reply

are not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. It is submitted here that pursuant to the
notice dated 16.02.2019, the Municipal Commissioner issued a notice
dated 25.03.2019 under the H.P. M.C. Act, 1994 to the answering
respondent and both the said notices were dealt by the Municipal
Commissioner vide its order dated 08.10.2021, wherein the answering
respondent was directed to resubmit a revised completion plan of the
project in question to the Architect Planner of the Municipal

Commissioner, who shall further proceed in accordance with law.
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Accordingly, the answering respondent submitted a revised
completion plan of the project in question and the project plan of the
answering respondent was accordingly proceeded and approval in
accordance with the provisions of the Himachal Pradesh Municipal
Corporation Act, 1994 and the Building Bye-laws 1998. On the basis
of the initial approval, the case of the answering respondent was places
before the House Approval Planning Committee (HPAC) of Municipal
Commissioner, Shimla. The said committee, after visiting the site of
the project in question, verified the facts and drawings of the project
and being fully satisfied placed the case of the project in question
before the 83™ meeting of HPAC on 07.10.2022, which was approved
by the committee on 07.10.2022. Hence, all the procedural
compliances as per law and the relevant rules were observed by the
Municipal Commissioner, Shimla and the allegations raised in the

paras under reply are unsubstantiated and frivolous.

That the contents of para 22 of the application under reply are not
disputed to the extent that they correspond to a matter of record and
rest of the parts are denied. It is submitted here that the answering
respondent was carrying out the construction only after obtaining the
requisite permissions and in accordance with law. Further, there exists
no pending litigations between the answering respondent and Mr. Sunil
Kumar Sood, as has been falsely alleged by the applicant herein. It is
submitted here that the pending litigation between the answering
respondent and Mr. Sunil Kumar Sood was settled amicable and
accordingly the same was withdrawn by Mr. Sunil Kumar Sood. Copy
of the order dated 03.04.2024 in COMS No. 23 of 2018 by the Hon’ble
High Court of Himachal Pradesh, observing the settlement between

920
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the answering respondent and Mr. Sunil Kumar Sood and the
withdrawal of the suit by Mr. Sunil Kumar Sood is annexed herewith

as ANNEXURE R-7/12.

23 — 24. That in response to the contents of para 23 and 24 of the application
under reply, it is submitted here that the answering respondent filed an
application bearing CMP No. 3608/2021 (in CWP No. 2428/2020)
before the Hon’ble High Court of H.P. under section 151 of the Code
of Civil Procedure for restoration of electricity & water connection to
the unit which was disconnected in pursuance of Board’s letter dated
16.11.2019. The Hon’ble High vide order dated 06.05.2021
(Annexure R-7/11) directed for the restoration of the electricity
connection of the unit and directions were also issued to the State
Board to pass appropriate orders on the application filed by the unit
(respondent no. 10) for Renewal of Consent to Establish without
insisting upon submission of fresh Environmental Clearance
Certificate. Hence, the Pollution Control Board acted under law and in
compliance of the directions passed by this Hon’ble Tribunal and the
Hon’ble High Court. Even the answering respondent deposited the fee
for the Renewal of Consent to Establish (RCTO) and also affirmed to

comply the directions of the State Board within 2 months.

25 — 26. That the contents of para 25 and 26 of the application under reply
are not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. It is reiterated here that prior to the
present original application, the applicant had approached this Hon’ble
Tribunal vide O.A. No. 55 of 2020, titled as ‘Dr. Pawan Kumar Banta
vs. Union of India & Ors.’, with identical grievances against the

answering respondent, which was disposed off by this Hon’ble
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Tribunal vide its order dated 07.10.2020. Subsequently, the applicant
herein filed another original application before this Hon’ble Tribunal
vide O.A. No. 137 of 2023, titled as ‘Dr. Pawan Kumar Banta vs.
Union of India & Ors.’, again with identical grievances against the
answering respondent, which was withdrawn by the applicant with
liberty to avail appropriate remedies in accordance with law.
Accordingly, the said original application was dismissed as withdrawn
by this Hon’ble Tribunal vide its order dated 03.03.2023. Copies of
orders dated 07.10.2020 and 03.03.2023 are already annexed as
ANNEXURE R-7/2 and ANNEXURE R-7/3 respectively.

27 — 32. That the contents of para 27 - 32 of the application under reply are
not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. It is submitted here that the CTE dated
03.03.2017 granted to the unit had already expired on 02.03.2018. The
State Board had already initiated action against the unit for power
disconnection and imposition of Environmental Compensation for not
applying for Renewal of Consent to Establish of the State Board but,
such issues are still under adjudication before the Hon’ble High Court
in CWP No. 2428/2020, titled as M/s Nirvana Woods & Hotels Pvt.
Ltd. vs. HP State Pollution Control Board.

33 — 40. That the contents of para 33 - 42 of the application under reply are
not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. The paras under reply correspond
primarily to the communications issued by the applicant to various
respondents and orders passed by the said respondent, which are a

matter of record. However, the allegations raised by the applicant in
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the said correspondences are denied for being unsubstantiated,

frivolous, and motivated.

41 — 49. That the contents of para 41 - 49 of the application under reply are

not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. The paras under reply correspond
primarily to various directions passed by this Hon’ble Tribunal and the
Hon’ble High Court, which are a matter of record and the same has
already been submitted in detail in the preliminary submissions

hereinabove, which are not repeated here for the sake of brevity.

50 — 54. That the contents of para 50 - 54 of the application under reply are

not disputed to the extent that they correspond to a matter of record
and rest of the parts are denied. It is trite to mention here that the
Municipal Corporation of Shimla vide its order dated 21.11.2022 has
noted that the answering respondent submitted a revised cum
completion plan of the project in question and the said plan was found
to be correct and in conformity with the Municipal Corporation
Building Bye Laws and that the applicable compounding fees has also
been deposited by the answering respondent in the M.C. Treasury.
Copy of the order dated 21.11.2022 of the Municipal Corporation of
Shimla is annexed herewith as ANNEXURE R-7/13.

55. That the contents of para 55 of the application under reply are denied for

being unsubstantiated, false, and frivolous. It is categorically denied
that the answering respondent is illegally constructing 11 storeyed
hotel/ 9 storeyed hotel, serviced IBHK apartments/15 serviced villas
for commercial purposes on land admeasuring 03-17-68 hectares

situated at Mohal Kiari/Rirka, Tehsil and District Shimla, Himachal
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Pradesh, all without valid clearances/permissions, as falsely alleged. It
is submitted here that the answering respondent is construction a hotel
on the afore-stated area after obtaining all wvalid permissions,
clearances, and No Objections Certificates from all concerned
department and authorities. Further, the answering respondent is not in
violation of any order or directions passed by any Court of law and the
applicant has resorted to raise bald and unsubstantiated allegations
against the answering respondent without any iota of proof in support

of his frivolous allegations.

Grounds A to X are denied in toto by the answering respondent for being
false, frivolous, motivated, and untenable in the eyes of law in light of the
submissions advanced by the answering respondent in its preliminary

submissions and para-wise reply hereinabove.

Prayers (1) to (v) are also denied for being frivolous and untenable in light of
the submissions and averments raised hereinabove. It is submitted here that
the applicant is not entitled to any of the reliefs as prayed for since the
applicant has no locus and none of his enforceable rights have been infringed
upon by the respondents in any manner. Further, the applicant in the present
original application has only raised bald and unsubstantiated allegations
against the answering respondent without any iota of proof in support of his
frivolous allegations. Hence, he is not entitled to any relief as prayed for in

the application under reply.
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PRAYER

In light of the facts and circumstances raised hereinabove, it is,
therefore, most humbly prayed that this Hon ble Tribunal may graciously

be pleased to:

i.  Dismiss the present Original Application in its totality along with

costs in favour of the Respondents; and

1. Pass any other relief or order that this Hon’ble Tribunal may deem

fit or proper on the merits in this case and in the interest of justice.

FOR THIS ACT OF KINDNESS THE HUMBLE RESPONDENT
SHALL EVER PRAY. '

(e

RESPONDENT NO. 7

W

(MEHAAK JAGGI)

Advocate for Respondent No.7

D-808, Ground Floor, New Friends Colony,
New Delhi-110 025
Mobile No.98112 50313

Email Id: mehaakjaggi@gmail.com

THROUGH
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BEFORE THE NATIONAL GREEN TRIBUNAL (PRINCIPAL
BENCH) AT NEW DELHI

O.A. No. 341 0f 2024

In the Matter of

Dr. Pawan Kumar Banta

Versus
State of Himachal Pradesh and others

AFFIDAVIT g >
[, Tushar Gupta, S/o Late Shri Pankaj Gupta, aged about _7-_:_1__}’33}};; it{l}v}
Director of M/s Nirvana Woods & Hotels Pvt. Litd., having its office at Ul;
Mohal Kiar/Rirka, Tehsil Shima (R), Himachal Pradesh, the Respondent no.

7 herein, do solemnly affirm and declare on oath as under:

I . That 1 am the Director & Authorised Representative of the Respondent

no. 7 and am competent to depose to this Affidavit.

~ That 1 have gone through the accompanying Reply to the Original

=S W‘q%hcahon which has been drafted under my instructions and the

- eqd oS DE the same are not being repeated herein for the sake of
nq e 6“G
. 1{‘2( \nr;%b é\rl[\ but the same may be read as part of this affidavit.
o\
3 That the factual averments in the accompanying Reply are true to the
best of my knowledge and based on the records of the Respondent no.
7 while the legal submissions made therein are based on the legal

advice received and believed by me to be correct.

;‘ LV _— «uficd thal G shiovelovadea! was doclztey b
d by m e 3;3;;, mes eo!.r g el siton a0 th; .Z.Ll.k.\
de\"“ﬂe i the Dz frei m S, N :.':?,g
wito W, X PRSI - A SOYN 1
e -t DEPONEN'
?éftl‘fvmt 3 L road
ey -Is" 1

i yamigouler
ey ao.;am W 1
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VERIFICATION:

[, Tushar Gupta, the Deponent, do hereby verify that the contents of the
above Affidavit are true and correct to the best of my knowledge and

nothing material has been concealed therefrom.

Verified on this ) 1 H= day of November, 2025 at Shimla (H.P).

A

DEPONENT

;ATTEPTﬁui
il B ¢ —30022
ev Si egd. No.
s lotary Public

. of India (Qhienta)
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ANNEXURE R-7/1
CIN: U55101CH2015PTC035609

NIRVANA WOODS & HOTELS PRIVATE LIMITED

Regd. Office Address : Plot No.70, Level 4, Tower -A, Godrej Eternia, Chandigarh

Site : Village Kiyari & Rirka, Tutikandi Near ISBT, Shimla, Himachal Pradesh
Correspondence Address : House No.86, Sector 12, Panchkula, Haryana

BOARD RESOLUTION

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE BOARD MEETING OF NIRVANA
WOODS & HOTELS PRIVATE LIMITED HELD ON MONDAY 25" DAY OF AUGUST, 2025 AT
10.00.A.M. AT THE REGISTERED OFFICE OF THE COMPANY OFFICE.

"RESOLVED THAT Tushar Gupta s/o Late Pankaj Gupta director of the company is
hereby authorized to represent the company in all legal matters including filing suit,
petition, complaint, appeal, revision, review, etc., filed or to be fled by company
for quashing, and for filing other matters at National Green Tribunal, New Delhi or
against company before any Court, Tribunal, Forum or Commission in New Delhi and
do the following acts on behalf of the company:

(i) sign, execute, verify, confim, affrm and file and/or contest all the
pleadings, plaints, petitions, applications, affidavits, replies, rejoinders,
statements, compounding applications, vakalatnama or any other
documents concerning to aforesaid complaints and;

(ii) engage counsels, appoint Power of Attorneys and tender evidence both
verbally and documentary to appear before any Court or appellate

Authority and to do all such acts and deeds as may be deemed necessary
in this connection.

For Nirvana Woods & Hotels Private Limited R
“or NIRVANA WO LD & |0 TEL: FRIVATE LIMITED

Nealym
gy

P

Director
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g iz Sunit Kansar Soost i Dated : Gi10.2021 +
3 \ ibinge Kinri 1 ;
i
E Tehsil & Disti, Shimla :
 Ref T TND ORIECTION CERTIFICATE .
! . : .
Lie - .This & i relevence 10 vour-applicufion for seiling up various Coltages at Villies Rivk, we herely
. grant one Na Obgection Certificate and confirm the following:-
S Thet 1l demanid: for swater for drinking and other plop'cmm of the nroject aas e
vnderstood amd it has begn scen that there will be no adverse impset cn e sxisiing
iniahinis, 3 .
3 Tam e smmllmn arrangements of the pmject have boen ggderstoodd amd it iny Sven Seen
. dat there will be no adverse cosly of impuct on the existing ahebilaes zed the

'Lll\lhlﬂn’ic'c‘l T | - .
2 I !

That tise selid wasie monagement system for the project has” been undeewens! sad it tas
keen seen that ll1ﬂi'e will be ne adverse impazt or fhe exiting inhaduacts.

it tie rond nétwork and parking space provision uf the projest has eent islendosd aud
il aglwen seen db w( mera will be: no adverss impact on the exisling inhabianr,

. " Thar the pmvs's; nfgmnm and open spaces of fhe pm;m has hoen uroeriadd and 1
I _|‘|£I,',| lmu seen that there will be ao :idvcrse impaci on the exiating nkatiiaps,

b e
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Kl
Mr. Sunil Kumar Sood

NO OBJECTION CERTIFICATE

Dated: 01.10.2011

Tehsil & Distt, Shimla

This is in reference to your application for setting up

various Cottages at Village Rirka we hersby! grant out No
Objection Certificate and confirm the following:

1

That the sanitation arrangements of the project have been, .
understood and it has been seen that there will be no .
adverse costs or impact on the existing inhabitant$ and_!:he,h.
environment. ' ' - : Y

Thanking you,

That the demand for water for drinking and.other proposes
‘'of the project has been understood and it'has been seen
that there will be nQ adverse impact on the existmg

That the solid waste management system for the proJec:‘-'.'
has been understood and it has been seen that there will
"be no adverse impact on the existing inhabltants

That the road network and parking space provisuon of the - - i
project has been understood and it has been seen that S h T
there will be no adverse impact on the existing inhabitants. '
That the provisions of green cover and open spaces of the

project has been understood and it has been seen that

there will be no adverse impact on the existing mhabnznts

That the overall dlmgnsians of project size, proposed

buﬂdmgs etc. have been understood and it has been seen

that there will be no adverse impact on the existing

Further the Gram Panchayat has no objection of your

Housing Colony, using the road passing through the vitlage
of Rirka & Kiarl.

: .Sdf
‘Dated 5.10.11

e EE————

930
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L’ f -J
No. IPH-SE-PELILEE-GWAR014; § &2 .
Hlmanhal Pradash
| &PH Department . ¥
Doted 1Shimathe ¢ August, 2014, p
To ¢ ' - -

s

e i
Sh. Sunil Kumar Scod,' : :
S/0 Late Sh. Mans Rsj Sood; v
VAfl. Kiyari, & Rirka, Tehs!t & Dist. Shimla (H.F.).

' :Su_ti:-', Application for permission to drilling of bore well in non notified

area under Grﬂund Water Act. 2005.

Apph..ahnn has been received in this Authority office vide setter No. Nil

du- 02108!2014 vide which you have requested lo issue the 'No Objection Cerlificate’ for.
<L permIssiort to extract ground water for your organization,
. e ;

i it'is to informed that only 8 Civil Sub-Divisions namely Poznta,
Nahan, Naiagam Soian, Una, Amb, Jawali and Nurpur have baen notified under Himachal

T Pradesh Graund Water {Requlahon and Control of Development and Management) Act,

2005, where the permission us manda:ory for dutlingfsmking of new tube well for use of

Ground Water

0 x
Since. the area ralls under Shimla Rfaral Distt. Shimla _cml sub-

dl\nsinn which has not been potified under the said act for seeking permission to drill tube
well, As sueh this Authority has *No Dbjection” for drilling of Tube Well by your firm in non-

natilied areas. : %
o R 3 PR T TR | é( : ’
membﬁﬁ%&taw HPGWA-Cum-
. . . Supenntqndmg Engineer,
P&I Unithglf, Jal Bhawan,
Shimla-9.
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=IMACHAL PRADESH STATE ELECTRICITY BOARD - £

t (A State Gowt, undsriaking) A T s
NO.SED/DB-33/2014-15- {11 " Dated: 2290
™ - . - o i b

_~ Shrl Sunil Kumar Sood, .
143, Sector -7, Panchkuis, ' : :
Haryana, L
‘ i
Sub- lssuance of No Dbjectlap Certificats. i o ;

"This is wilh reference o your letter No. Nil dated 28772014 & 10/872014 vide
which you have sought “No Objection Certificate’ for Proposed H[ouufng Compiex at Village
Hayari & Rirka, TeHsil Shimla Rural, Distt. Shimla (HP} from this p:fﬂae. The site for propesed
construttion is cleared from HPSEBL side. This office has no objection subject fo condition that
vou shall have to plblnde right of way f;ar erection of poleflaying of wies elc in future o relaase
the electric connecl:iona in the viginity. ' g o

i‘ : ) ' . : . ¢ !é -
{Er. Rakesh'Kumar Thakur)
Sz, Executive Engineer,

Shimia Electrical Djvision No.l,
HFSES Lid., Shitla.2.

12
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No. RK/
. Himnachal Pradesh Forests Departmant -
e (gAY
7wy Datdd Shimia, | f
Jo : - : a -
parecier, - g
Town& Country Planning Deptt, R
Shimia-g, H:P.
sl . Staius report. "

Rindly reference 1o your office ferier No. HIM/TR/ApL e 5r
"’ sunil kumar Sond /2013-1-8962-63 darted 29.09.2014 on the subject cited above.

I -

o ’ .  Yhe status ceport 6f the Khowl3S3/L322/6301 641 AUK.
4 o »

13727426, B3, 52671, 82873, L374/G27. 137671126/628, 525, 539, E31, L130E/3537

135071127/652, 642, 543, 645, 644, 645, 643, 429/1, 640 Mohal Lp rnohal kayard and end
1,02, 3.4 5 Mauja a'lidk:- Tohsil and District’ Shimla received from tie Range Gificer
siashobra s enclosed herewiih in original for favour of further neceasan ATHER AT vaur
" T !
4

3 pleasd.

1
-7 - Eaelst As above. |
ll et aans
1 Lo e i
b n DwigiEhal Forest CHicer,
: % : Shirua rorest Davnison,
Yo b : i . G el o, 0177-25332:2
|
4
!
L 4
‘
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No. RK/5092
Himachal Pradésh Forest§ Department
Dated Shimla 18.11.14
T0
Director,
~.:.. Town & Country Planning Deptt
Shimla-~9, H.P. )

Sub. Status Report ' !
’ !

Sir,

_LIC St Sunil Kumar Sood/ 2013-1-B362-63 dated 29.09.2014
- I

on the subject cited above. ] S

The status report of the Kh. No. 1363/1127/632/1, '
641, 408, 1372/426, 613, 625/1, 6263, 1374/627 1376/628,

629, 630, 631, 1368/1137/632, 1369/1137/632, 642, 643, 645,
644, 646, 649, 429/1, 640 Mohal UP mohal kayari and 1, 2, 3

F

' 4,5, Mauja Ridka Tehsil and District Shimla received from the

Range Offlcer Mashobra is enclosed herewith in orlginai for
favour of further necesary action at vour end please

)
f

Encis. As above.

| ' : Divislonal Forest Officer,
' : ' Shimla Forest Division,
Tel No, 0177-2623412

T

Kindly reference 4o your office letter No. HIMh‘P{Apt,

934


lenovo
Pencil


) %
‘ . REPORT OF FOﬂE‘S’F-UEPARTMENT ‘FOR NON FOREST LAND.

. Name of {and-owner Sh. Sunil Kumar S/o Sh. Hans Raj. .7
- KhasraNo.1363/1127/632/1, 641,408,1372/425,613,626/1,626/3,1374/62
7. 1376}11’15; 523 629,630, 631, 1358,’1137!532 1369}1137/532 EQZ 643, Gﬁ.
. 5,644, 646 643, 419[1 and 640. Mau;ajl(a\can and Rirka.

Y Map No.HIM/TP/Apt.Lic/Sh.5unil Kumar Sood f 2013 1~8962 63

dated26.09.2014. _
a. Date of inspection 1o 10- 20/
. ‘Whether the proposed construction is cxclusively on
P __'.E.mb.l Kikma e Seed-
"6 Whether the buundary of lanid is delineated by boundmy pillars—
7. Dist~zicedf bourdary of this land Forest land-Eo0 Meldin )
2. Has the owner oy his family member com "mitted any forest c.':fﬂa1'::::3--"'*""‘f

9. Shape of land--p--ﬂfm@lyz. -

10. will the. construction lead to soil erosion-==—
11ls there probabﬁnw of damage 1o trees during constructions--
e hinder tha gonstructinn ? if, yes complete

the Iand of owner---—

w

Ned....

————

e

12.wWill any iree ol' its branch
detsil be aﬂacﬂed
“=-. 13.Detail of trees sltandmg on the land.

5NG. § Species. |c_ia¢s iéon&‘rtion Location “ler

o5 5 .4 ' ' traas,
Ban* w= Y3, iv=121, 0= 17,0421 & - cwmuae “Te be shown
i 841 L awett @ with S.No. o the
S \‘ E -.“- . {map' ] -
Deodar lv=1 : = g,....-... ;
: ! il lI V=9, V=11 & Iii= 6 PR S ]
i ’!(aiar gl =1 & llA=] I ol e
e ) o ; .
d Polpu[‘ar i Ha=3 ‘ e ,,‘ )
$ : Signature Date ‘Kame Designation o(._ ”
» ) = I o] . . I /
# 1 Tl T or e
§ oo g o Rt Rupamelds o it e
o i VIR IR (R - LAt Mol
[ st (RS §T1 L T - &
A ) s . “r.‘z 2 2 ‘: : )":_; }
- kN g :,.1-" S

3 At e a0 2
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REPORT OF FOREST DEOPARTMENT FOR NON FOREST LAND

1. Name of land owner Sh. Sunil Kumar S/o Sh. Hans Raj

2. Khasra No. 1363/1127/632/1, 641, 408, 1372/426, 613,

| 626/1, 626/3, 1374/627 1376/628, 629, 630, 631,
| 1368/1137/632, 1369/1137/632, 642, 643, 645, 644, 646, 649,
: 429/1 and 640, Mauja Kayari and Rirka.

5. Whether the proposed construction is exclusively on the

3,  'Map No. HIM/TP/LIC/ Sh. Sunil Kumar 5066[2013 -1-8962-
63 dated 26.09.2014. .
4. ' Date ofinspection 1.10.2014

land of owner Sushil Kumar Sood

6. Whether the boundary of land is delineated by boundary
pillars- yes

7.  Distance of boundary of this land Forest land -200 Meter.

8. Has the owner or his famlly member committed any forest

offence —nil

9, Shape of land~ slappy

10. Will the construction lead to soi! erosion -

- 11, Isthere probability f damage to trees during construction
12, will any tree or its branches hinder the construction? If,
| yes complete cetail be attached.

S.No. {Species -~ | Class Conditions | Location of
trees
1. Ban V=13, Iv-21, | Grooming {To be
: MI=17, DA=1 &  well shown with
| IIB-1 ‘ S.No. on
| ! the map.
2, Deodar V=] = -do- L
3. Chil V=9, IV=11 &/(-do- - . .
M=+ S
4, i Kakar (BL) | ITI-1 & NTA=1 -do- . |-
5. | PO/Pular | TIA=1 -do- |-
| Signature | ~ Date Name Designation .
| -
|
I
- i
I

13, ° Detail of trees standing on the land
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. B . ., HIMACHAL PRADESH /
ceme oL T IPH DEPARTMENT

70, PHDS-CBWSNOT 14 72, 10
| —_— .,

W

) " Shvi Sunil Kimar Soad
, : Villaga Kiyari & Rirka
4 Tehsil & Dislt Shimia,

CyTeewl 0 _Subject- MNOC for settigy up a Residential Colony.
Reference:. Your application Nil dated 28.07.2014.

in this connection, as recommendad by the
Assislant Engineer, IPH Sub-Division No.1 Shimla-9 vide his lattar No. 970-
. ¥l dated 11.08.2014 regatding setfing up of a Residential Coleny in
Village Kivan & Rirka Tehsil & Distt. Shirta.H.P.js hereby accorded subject
ig the following Tetms and Condition::
1 o waler supply scheme/ Lift Irdgaton scheme of the Depariment are
eifected on this account '
2. During drought in summer season especially curing scarclty of waier |
vou will not used It the water ,
- The Department reserves the right to withdraw this NOG i It js sdversaly
2ffecting the running of Ihe Depaitmentsl schemes, :
3. You shall be Bans 1o accept ailhe Terms & Conditions spacified by the
Department tinke lo time as admilled i your own affidaviy.
. NOC trom the Ical body ke Municipal Counc? . NAC o1 Geam
Panchayat shail be scught separately by the apalicant,
5. Departinentel pipes i any i lhe propased tand wil barecovarad arg
refaidl at the cost of the ki
’ t

W

o

i

It is gis further inlimaied that no drirking water
SUPpIY Will Da provided on demand as tharz s acule shorlage & walsr in tus

-

1 Ty
area, 5 it
; ., £ i _ff};
I T S E}E'mﬁé.-[Ehginser.
s . epem S ; IPH Division, Ne. |,
-~ 2T ' Sh_i)ﬂ'ﬁnl’a-aﬁl

; Copy o ihe Assistant Enginesr. 1M Sup.
Dragion Nod Shimiz-2 with reference o his isiter referred 1o above for
munmation| o ’
T ' - il

! Execulive Enginear
‘ iPH Division, No, |,
‘ Shimia-g,
o

v

!‘
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. X t
o IUESIEHQG-10/76~ 2014-Shimla-1X- WOT

: Direvtareie 57 Tice Servives, Himachai I"rrndt-sh dnimia-Z
— . - i .
Fronn

T’"e Chiet Flm‘@‘lt : v 4
;Lrn,x-.pm Fradesh Stumia-z . | \ -

| oo
: \/‘Sh Quqz_ }(nn,nr Srod, - v
‘ 133, Secior-7, Panchkela {(Harfvam; |

i
Dated . Shimlel71002 ‘@:\\m November, 2014.
i

necn

testianwee of NOC v pdditions! land Eﬁgmrn No, 543, £37, 648
sitmeted #f Vilageellver] and Khasia Now 8 5 6. 7, 32U aineted
28 Mitdape Riren Tov isey in ihiecsion Qgr_t1 ifieste, '

.
‘ With rererence to the D:mmnal Fire Officer, Fire Dmsmn ‘*‘-hnmla-a
TN .*.E"M {FSIEMLIGR Pnspection@1-191§  dared 2—[1f -2014 onthc sub}ec.t cired

ey
)
T

he Provistenal NOC 15 hersby ssved !'n: oire w:arn e 24—1!-2014 to
“1.3013) in Bwour of Sh. Sunit Kumar Sood. 143, Secter-7, Panchiuie, Hmma for
(22 consiroeocn of housing coleny on the land comprised in Khasta No, 643, 647, 645
h,?,‘:. kAR s-l-.ua'.-:-.i ot Village Rirka, Tehsi Slnm]s(R} Disti. Sh;mln HP. snbjer,t 0
e da muhtu that the constructivn of buusing eoluny shofild be as pcr ndnna und down in
50, Per-iV. Meanwhils copy of NOC iamed bethe Ta CP deptt., Map and Drewings
prroved by e comperent suihoriy along, with relevant documents may be sunplied. -
s eariisst SO ma* process of compieting all codal formalities, with regard 10 cmsmmtmm_

vision of nr:sr aid fire Hightug, Water Stmage Tank, Pump. Hés:se. rescug .mid

avasuaiion procedure ‘couid be followed in order’ to issne fnul WO

o1t CERTIFICATE
715 fnther sntrmated that rl-c sourtruction agencyv! pm;metor will be

cnniely responsibie for providing roads of required width wpto the housing coiony on
whieh the reaw vericies can be driven.

Vours Faithiuliv.

' g
) . ! ﬂ"mﬁ%e—aﬁicm
L ¥ * Himachal Pradesh S%mls-?

. . 1 e

wiraated &t Vil uaﬁe Kivari, Tehsil ShimiaiR), Distt. Shimla H.P. and- Khasra- Ny, « TR

938
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~

" No. HOM/(FS) (HQ) 6-10/76-2014-Shimia-IX-7895
Directorate of Fire Services, Himachal Bgadesh, Shimla-2
From '

The Chief Fire Officer, =
~ Himachal Pradesh ‘Shimla-2
Te
Sh. Sunil Kumar Sood,
143, Sector -7, Panchku]a (Haryana.)
Dated : Shimla-171002 -24% November, 2014

Subject:- Issuance of NOC for additional iand Khasra No. 643,

T 7 647 648, situated at Village Kivari and Khasra No. 8,
9, 6, 7,-321/10 situated at Village Rirka for Issue of
NO Objection Certificate. -

E With reference to the Divisional Fire Offcer, Fire
o Bmsron Shimia-3 letter No. HOM {FS) SML(G) (7) Inspection/91-
- 1918 dated 2.11.2014 on the subject cited above.

The Provisianal NOC is hereby issued for one year

_(I €. 24.11.2014 to 23.11.2015) in favour of Sh. Sunil Kumar

Sood, 143, Sector -7, Panchkula, Haryana for the construction of

housing colony on the land comprised in Khasra No. No. 643,

647 648, sttuated at Village Kiyari and Khasra No. 8, 9, 6, 7,

* 321/10 situated at village Rirka Tehsll Shimla (R), DIStﬂCt
Shimla, H.P. subject to the condition that the construction of

housing colony should be as per the norms lald down in NBC,

Part-1V. Meanwhile copy of NOC issued by the T &CP deptt. Map
and Drawings duly approved by the competent authority
alongwlth relevant documents may be supplied at an earlier so
| that process of completing all codal formalities with regard to

construction and provision of first aid fire fighting, Water Storge

| Tank, Pump House, rescue and emergency evacuation procedurs
could be followed in order to Issue final NO OBJECTION
i CERTIFICATE. .
' ) It Is further intimated that the construction agency /
proprietor will be ertirely responsible for providing roads -of
--"-..reqmred width upto the housing colony on which the heavy
.-vehicles can be driven.
o Yours faithfully,

| 5 P ¢ Sdy-
| o . | Chief Fire Officer
5 i : Himachal Pradesh, Shimla-2

|
|
L
|
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R RERORT OF EOREST DEPARY 'V'ENT FOR NOI‘;,,F"R‘ST LAND.
i v
4 ) 2. [
F o B ne of land ownes o St k“""‘")‘ s-lu hensd 3 &AL«:
! shasiaho. cu*:; AT i ':yg 5_,, g}r) wblu-..;_.a k'%' "
| -
; Ty -k R T s B :Lah‘—: S L
) ‘*“’\d—a W, h;nl,.ﬁ.:wl b et _n--= ez Y . S
| P & . l I . f ; e
; e _'m'.s, "o inspaction__ 5222 Aol e )
! g \*""e'her*he p‘l’bpesud cnnstructren is exclusively on the land of owag:
;, _"5:.55-»:: mﬁL'\- ‘aﬂa-“ : CH ) .
b n 'Mhmher the boundary of tand i datinested by ‘boundar\- pifareE
Ll ¢ 3+ :11’"‘9 ot bm.ndm,- of this fond Forast land- 34‘?‘""1 - :
B &, Has the gwnar or his $zmity membed mmmlfted .ﬂw forest aifen}:L*-
i 5 lb‘ﬂapt' of land——-ﬁ'-‘hﬂ-\‘s“"}ﬁ\j- ] i
i .. o
il the construction lead t soil erosior et 1 PO
| ' i ‘the:’e probabitlity of damage 1o rees during consnucrlnn----‘;'z‘ilﬁﬂ' % -
! 12wl any tree of 1% branches ninder the canstructisn ? il yos fem '
datnil e ATTACHE® M- ' .
14 Dotail of Ureas st anﬂmg i Ehee tand e
W i Lbia] Specigs Class ] . ] ) Candu o m'atmn'. " :
& ' ' o oyrees.
. — S e Gn-v-‘* R B
y Han 1‘-’-"1‘7\._\’—-'"}‘; = R 5 i ‘j Jo be she-~
S stet— nnSNG G0
i ] ; msg.
; ;| Decgar < R
B B e i - : s T
~ . A Rakar _ a T ‘-1;11.\1 et — i o Pl
- Bl Tl P a
T ainciat ' PG 3
'
el Date ’ T PONLI h AT AT
| fhiger,
K st Range- 122 dorg ; Yo -
i Mashotra (FLHY : . ) - .
: N ; o \ 3
; \ ‘
i 5 o
- #
|
1
I . §
i
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REPORT OF FOREST DEOPARTMENT FOR NON FOREST LAND

1.  Nameof land owner Sh. Sunil Kumar S/o Sh. Hans Raj

2. Khasra No. 647 and 648, 6, 7, 8, 9, 321/10 Mauja Kayari
and Rirka. ‘

3. Map No. HIM/TP/LIC/ Sh. Sunil Kumar Sood/2013-1-
12331-32 dated 7.1.2015

4, . .Date of inspection 4.2.2015

5. . Whether the proposed construction is-exclusively on the

, .'_land of owner Sushil Kumar Sood ;
.6, ~ Whether the boundary of land is delineated by boundary
“pillars- yes

7.  Distance of boundary of this land Forest land -200 Meter.

© 8. Has the owner or his family member committed any forest

offence -nil

9.  Shape of land- slappy - -

10. Wil the construction lead to 'soil erosion -

11. Isthere probability f damage to trees during construction
12. Will any tree or its branches hinder the construction? If,

: yes complete detail be attached.
| {13. Detail of trees standlng ontheland = . .
{S;No. | Species Class Conditions | Location of
1. - |Ban V=2, V=7, | Grooming |To be
T = 7 =2, IIA-2 well shown with
) ) ' - |S.No. on|
i ERE the map.
2. | Deodar | . ) ~do- -
3. |Chil_ . “do- =
4. |Kakar (BL) |V-1, IN-1, IIAL, [-do- -
T - 1181
15, .| PO/Bular ~do- -
* Signature - . -Date: 12.2.2015 Name Designation
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'| Himachal Pradesh Forest Department,

. Dated Shmladthe /&~ 3~ 20/

e

Divisional Farest Officar. : o
Shimia Forest Division,
|
The Director, L.
Townd& Counggy Flanning Department,
Shimla He,

o Subimerr o, Issiance of NOC for acdition of land setting up a2 residential chlony,
i ' . ]

. Kindly refdr to your of fice letter Mo,

Kumar Soodlzﬂ‘ 3-1/12331-32 dated 07.01. 2015 and in continuation to this office mems

de. RK/ 5022 dated 18.12.2014 o the subject cited above, . '

|

i .. v
} 3, ) The status report of the Khasra Nos, 647 and 648 at village Kairl and
|

\

Pohal Kavari, Tehsil and District
Oficer Mashabra is enclosed heraveith ip origt
; ul Ir rrhor s Lcﬂ‘sury action ut yaur end pleasa,

| Khasra ko, 6,7,8,9,321/10 at Vibmga Rirka situuted at Up.

Skimnia recaived from Rangz

nal for faw:u_r

| It is alsp pertinant 1o mention here that 17 numher of trae= of
I
| FanUuS species Bre standing on the said land. it may be ensyured that no tree will be felked
Withou: priar permission of the competent autharity,
: |
£rclAs phove:
1
- ) .—/‘-P_—“.h"-.
- ke \ .
i o "gl-n.ﬂl. 'h‘_f_\ﬂ"_
; Dibisional Forest Offier h
\_ﬂ_,,,mmiﬁ Forpst Dn.-usron,

; . i Shnn!a-

i

I

I

|
|

_—
! .
, A -
\

HIM/TP/ADt Lic, Sh: Sunil - -

-

942
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7
. ~
' No. 9623
Himachal Pradesh Forests Department
Dated Shimla 16.3.2015
From

<~ Sub.

Divisional Forest Officer
. ‘Shimla Forest Division,

Director,
Town. & Country Planning Deptt
‘Shimla-9, H.P.

" Issuance of NOC for addition of land setting up a
' nesideni:ial coleny.
Sir, E
Kindly reference to your office letter No. HIM[TP/Apt,

LIC Sr,. Sunll Kurnar Soadf $013-1/12331-32 dated 07.01.2015

and in continuat:on to this office memo No. RK /5092 dated
18.11.2014 on the subject cited above.

The status report of the Kh. No. 647 and 648 at
Viiage Kiari and Khasra No. 6, 7, 8, 9, 321/10 at Village Rirka
-situated at Up Mohal Kayeri Tehsil and District Shimla recelved

‘from the Range Officer Mashabra Is enclosed herewith in original
| for- favour of further necessary action at your end please.

It is also pertinen't to mention here that 17 number of

: trees of various spec:les are snanding on the said land. It may be
| ensured that no tree will be l'alled without prior permission of
- the competent authorlty ' '
_ - Encls. As above.

: Divislanal Forest Officer,
| Shimla Forest Division,
Shimla-2
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Fiid© State Level Epvironment Imp'u:t Assessment Authunly

) imacha! Pradesn
wilubry uf Envirvament Furet & Clinate Chiage,
- ut Department of Laviceustoul Sticun
ez lond Paryssgrae Bhowaa, Near US Cian, Shimilw-l - 7

Ph: 01792656355, ZETER, Fax: 2o2A?
i N SELAAE Mecting2016- - Dased: .:é’/.l —’-’/c-

¥2OCEE uncs UF 24% MEETING OF SFE1AA, HIMACIIAL PRADESH, HELD IN THE > i
CONFERENCE HALL OF UEPARTMENT OF ERVIRONMENT, SCL & TECHL, - ’
PAHYAVAIAN BiAWAN, SEIMLAT ON 27" FERIIUARY 2610 AT, l"JuP’\rl

Al the qutsct, the Mewbuer Secreiary (I{PSLIAM A e Wl
3 TR ) oty 33 new Clinipeison, HESEW Tas iisinis)
g W : P taessaye from Member SLIAA, Prof. Rajnisl: Sheivastv it dve g oL i
& ; 1 afiend the meeting, Tie mater wis discussed and it was decied Uit i inesting nwy be cutivaned |
* " ia Acw ef the pendency of ease applications as propused. With the permission of Chair, Rrﬂwhg T
! agendy fems were diseuwrsed: L CEa
rrN'r NO. I:
The Awthgrily wag sppeaised that the Perlbnnarce Audic o “2
Clearance \iemlm\ur Tor inclasion i i Contral Awdis Kupaia
pean sonzuenal By the o of Principal Accountong Ge:u'nu (A
pary condugied the audit i the offiee of SE1AN wal, 241 Du 2005 @ afer =
sebedunr peeords, 6 number of audit memos were issued. The AUl MEIID-WIye foimy wiss watn
sisherd wad submiusd to the office of Dy, AG. (Eco. Secwor} office of Principal Acvoumant
sera! {Aaedit), Hisscha! Pradesh secerdingly, (Congemed acdit file ploced for kind ponisal). The
Fimad il remon 15 awaited, However, I was decided that the actions 23 may be pussmh in tight nf
i of audit nemos may be iitiswed in saticioation of recominendations.

PR VIR T S ]

Wl i !

whvnanent Cleatanat o ‘ot

Wiy aikl G

. sl Poadesit was discusssd, stoes e TA/DADBINE ol S0y amuers o
o : : ug since fony in DEST due @ non availability of bedser ete. ' The siming . fee. 1ravelling
e " e ‘ siowarces! Sounvss Aliowances © Chairman 31d Mewbers of SELAA & SE.&C are being paid by the
! : Unyrartincnd for which no special budget is altoned.
1 was strongly felt i the HPSEIAA shacld also stan lavyipe application procussing foe vi suniha
fnes of Flad, Gufemt SEIAA and Tamil Nuds SEIAA <, Thers autioniics e ulw
h prawaribed b 2 fee for epplicetions being rescived Tor enviruwnsut ¢leamnces. Siia thopal
as rolitwad 15, 3, Jw’f-u.\ proce sy | udsirtive charges Sk e projeets,

LR T } TN s Jehled tiat o Comatitos of three bers wis. M Swiretury (SELAAY, Scciciary

{SEACT and Accuw L Qufleer {DEST) may ecanine e procedure and niay Styecst » desailed
J . - echanisiand make 3 propusal on xccount of same to be placed I tie ndxt SEIAA Mecting for final

dewhion irsdively.

| [ERaThisiy AN

't was obsetved thal umder the bead CSR wast, sy Tuide 6 e £ upny iy

the etropacneor, Muiguver e objw.ih. and tive atud e 1 be
woverifiet, A sech it wis wlserved tha il de Al Mating, d aransatevs lin ul‘m..u.-.u:s wtnlar CER
ad desimiitiy of placing the Same wilh e Joeal Ponchiya, is jlacd by e Legivionhi of
-Enesrotmegt Sticnee and Technolopy belnn: the Authoriny m‘dnmsslmll and dueitiun.

' . . : . [ T N o o
. ITEAMENTY 3 . 4 Rt
N ',VS‘ After delibrating on the pofilations issued by MoSFRCC, Cof vide Mﬂﬂcum No- Sﬂ 184 -
A oteed ESATONE wanl 8.0, 190 (E) dutet 28/1/2016, the mn.lumy stzervel ibar la..f.j.,..l.-u s
mamng of qiinor minerals havung individual lease wreas less e, wqul 10 9 [LESDRRE a.manm

Progeedings ot 20" Meoting, ol the SE WA sd a0 [Febrawy 2u l&t Puge 12
s

HE |
0
3 H -
i
! £ ”
! ; .
i
: ! ; '
| TECTTRm—
; .
1
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Thoe prujm..- was liszed in - Ao 0F SEAC w. . ed degided Tie? e gl Be
d ufter compli W evrtain i3 L Swpldiee to thobuservanons uf
SEAC die projets pr has submitiey olf the doc ihe applicuion was hsicd

1 Cbefuss e SEM: 4!“ Mecm; After e:!ﬂmmgw the centificate ufmimg depanment
i regurding distamee of Mg mine from other mines within the periphery of 500 meters ad
considering the facls placed befbre the commitice, the SEAC obscrved that il is a chmier tase

and (lire‘lod the Fnju:! rnopancul 16 pruseet kis case (o e MBS0, Gyl

.
Aflge el
provisit tie ¢asy in Viﬂr ufthe E!I"nl‘:lhull vy
dated 15" Janysry 2016,

511 Sh Amil Bimlal Sfo Sh. Ram Avtar Budi. Bisdal enlony, Circwlar Roud, Selaz,
Distriei-Sohun, llmachsl Pradeb

* Bricl outline of Bie projeces
2} Pruject iype Exnraction of Sad.
b} Project Locution  Khasra samber | 0105790 |,-|
bighzs), §7 u.| 12
e (U ongas)
Tehsi) & Disvia-Satan, Himachol Prodegh,

T .vl-tma L Ty T

e o) Cupmeny 5,060 TPA.
) i d}  Miniug Ares 14-16 Dighas, 1.4328 hectare { Privale land, hill stope).
)  EMPCest Capital Cost:Rs. 3.0 kakhs; Recumring costiRs. 1,30 bkhs

e prapusns was Dated i et o
renppuised s licr complimee 16 veitain obssng 5
SEAC the yrujwl propscul I PRREIHOL S T TP S
befure the SEAC 41 Mecting, Ader ' deliberating an the iurmation suhum:lcﬂ ny the praicct
prepaneat and cansldl:nng l!'ll facts placed before the commitier, the SFAT swnmunenimt

-l ona

- the ‘case i for ion af graal of cnwimemental cleamace by ihe SEIAA.
subject I'-Il'il-n-l of EI"" “Sg:uﬁ: ﬁnmhma. 8% B AneQuecA and Ceneral

" Conmlitions” 1o be stipwlated as al A

L RN SRSl K Soud, MU Hormetand Fautfosmdon thud wie comirction g
s - Sextor?, rnm.hkntu.ihr_fnur 134 109,

" Uriel uuilm- of ihe projeett
i ral Pewjectoue liwmeland Exotica-mixey land use cam-ucuon project
! b} Prgjes Laades  Khasrs number 13GMIIAUEIN L, B4t

] & mledd,  13T&GIT,

e co i T I_m ST, [
s e CESR L e i A G303 8, G,
A i Viliagesiiyan & itns, T
<} ' Cupacitylares 45,599, 00 sq. mitrs.
) EMP Cost - Far consmruction Phazs:
| cast: 4,40 takbs, Resusring cost: §.30 lakhs.
| For gpcratinn Phase:

Capilal eost:90.2 lakhs, Recarding wost; 6.0 lakls,

. The dry .‘irnu'hln'! Exotica-mived land wse corzirucrin prufect propuses lo develop o
' nasidential & conmndercialeoelea o VillageKiyun & Rici,, Teosi! & Dinrio. R, 1P

%}\/ The prnnal whs Histed in 39‘ ““-'-’Jll! of SEAC und it was decided that cse shall be
-

lL:llllN“ll:k'!l alter euu pliance to cernin oihs:n-::tms In compiiance w the n\mnﬂmm o

' t?mn-dmpclﬂ‘ Merting of B SELAA held on 37 February 2016) F‘z;: a2n
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. SEAC the projest proponent has sub i 371 e documens and the applicuriv was s
S Lefbre the SEAC 41° Meeting. After defiberting on the infornaiion subminied by the projeer

prapanent and considering the facts placed before the commictee, the SEAC rcunitaridsd
the cnse applicution for consideralion of pant w "uﬂmllml.fslal vicwdnee by e SlaAA, -
ad, “subjeet 10 fulfilment of PFDJEI Soceific Cuaiiins’ as-at An-aunm ad 'Gengal
! K- *Coratitiens' to be stipulatcd as ai Adncxune-g. ; 5 v
IAL the avehorify sy anyed (he pous)
- annmu-snl Clearwree jn Tlvwﬁlf rhe ﬁml ;th_L inz the caudifions recommended
iy \E"\L =

) :
© L AI3 Sk Priwe Thakur, $6 Si. f'npl Ryl AL: Kailte Htone
: & Lrisrigieiaopry, Hinmessd UVrsesu,

Traskay Wit

-
Brieluuilive of he paujess:

1
| Uoay Projectivpe . Extrscliciiculicution vi'Soad, Swee & Bajric
i '8}  Project Locatioe  Khasm nontber Khasea numbers 53 (2-51-50 heetar), 102 (2-11.
! £ 91 hecwre) fulliag in Mauza Lunj Moha! Prei ol 1c|r5.'1 &
| ) Distric-Kangra, Himochal Pradest.
]. o) - Copucity 34,350 TPAL
i . dl Mliuing Arcu 4-83.47 hecorre. .
i : e]  EMPCr Capial Cost: KE. T85 L 5 iovniling fuwd i o & bl -
3 : PrneT N

- The cuse was (isied in 40™ Meeting of SEAC and i was dycited thit cave Em e reapprauscd I
. k

. - #Mter conpliance 10 cerain obseevations. 1n eumpliance 0 the ong of SEAC e
thE = pioject prop has submitted all the & and the applit listed before the
SEAC 414 Mueting, After deliberating on Wi lnfurmation’ submitted by 'lmwu_]m propoment

| and considering U facts placed before the irce, the SEAC r d. the <‘.\M-
| applicwtivn for consideration of gramt of c_'m'mmmi tlc:r:':\;: 4 ther S Las,
| * Gt of prujecy Wpedilic Qo 1 L1 A lje-Aial Wi

L malsied 2 Anwesure.di P

e T

[ Albce m,l.ihl.gllng B the o Eummcg_d !245 g ;LL\_(. rhe Autl Em\' umlm-ell IM' ‘I'L

1 k - Sy ti & i

| E : i
‘ : 5.4 .\l.-. loader Singh, Sk Sk, Sunder Singh, Village % l‘s?sl OMN-»K-M. Tdm‘r l'..n.rg
i i . ,\ql..u, hmn.,r—h\srunu.r.II.ma.n.r Fraaval,

\ . '\ il
| : Nl i ue of e prujeet:
¥} Faujecr type ‘Causssivarentiveive u’

:’-n[:lcct Ii-un ' - .-
AW rroject locetlon  Ricsty poimber B08/101 Ladivg e Mawea Baepparl, Tehsil-

Lt A SRS . F

i Paonla Sahib, Distriet-Sirner, !lmuclnal Pradesh.
[ Tl Capmeity a2 UG TPA,
A ' 5 Minic ¢ Area 2.26.20 hectare (Private land, siver bed), PR A
- T EMP Lt cspasaicmnsmh:d«mﬂngmtu?hkhs. : SRR R
- : fl CSR doat Capital Coa: 1.0 lakhs; Recurring cosi:0.2 ke, ; HE i RECHER
; - 4 Tie s upplicttivn was lisod teiae e SEAL ..
! ) i funnatiun Sabmilied by e or 3l gt idczing the fotg ,v,:;q.‘-u befure i
| ! maiiLe, e SEAC veo avl RPRDRT T, w@w
: peisuninntal clearnse by e SEIAA, w-una:l 3 dwiiflncat of prvjcol 'spu--l‘ i Cundizuns' !
I -l ' . a Annexure-A and "Gevecad Conditions’ w be sipulated as st A B
1]
l : ’,t,/ frer Uslileretln

946


lenovo
Pencil


A\ Annesure-'A’
Fpceifie Copditinga: ‘ i -

L SMMUlr;ril'sMMa‘n.wam-ﬁunmmwlnuahﬁshmd,-ﬂ::lncanll
Ak man comeplying sith Uue condition stigwiated by State Pl sai Pl -
SR The projest prupanent shail anasr Cancenl lin BRshiioh ad Lionsi 10 Wpticie up...,.u.; anasi
q . Pradesh 3 o Coniea| Fwaint amd erfRctivels iR 35 oy Cuii, s Mg niaten
. Eavisiod wm i suBiu e dina s of din ko e e cuie Cuant ol ndia i aqr ..-mu =
Lo Hrciaian Voo Huinn o Lndin 50 Wit Petftiun TN Ve R ol RS, o oaan b wmeaie
[T ey .
i Anwal eepicnithisid pepod cettiiid By aa auibormed mmady s3] be cchmised. inosmer S -
replenizimnont s T, the mining seivityl protection ey tall aeordingly be decreasad! sepped,
Low Effestive stfepewd measues chail he DL 10 contrel pticali's reantas level 5o ks to eamire that hese.
wr within peerikaiblc Lt
wi  Regubr mmaficing of ambient air qualinr shall he eered oul and recunds malrminnd, Tie r.nha uf
wonituring: siull be submincd © Mofir £CC 2 v Repinal Lifie v CFCHSiCE mep
vR Cilective safegoad mcasvares. suce a roguler witlar &p‘]nunlg_ sl he el ol in grkic
Frotd by G juehiion and hav
P r.-m.r.r FULE S P
" gusamcd Dot thy Aeabicst Ait malrv p-mlﬂm S\mhru e
Podtyian Crusent Leard in dus negond
L witi The projcet propeent shali walenae woguate &‘M [ = dusns. mining and cordure fhod duw
e u.;. _.atmy e hvdns-geomny regime ol ing. ares el ot e alTecred, Regunr
U"""’@" lowed 308 quulity shall be carried o wound v minc Im: ey
extablistiing, & netw mk W caintii  met pepwnclery .
T peciatac monituring ({3t leass iour Ganct in 3 Sear pry=tiasm |,
[T LT R ('incmhu] B L e 3 I o
comthugivn it e S0 Trounn Water Lo Totil Uluve W2t Avburic s i
culloac vy Lt soil pepmlanis b dhe MOETROC i 0F ne el Lilice Untuwaun, d o2
Lironnd W s Autioeity s the I il DRvetor, Comrgl B Woler Seard, 102
kervee Db e Jrounteanet Bble  poming deplsng Gus e weminf A0y, ROCoAE
* muwawes shall be carmicd o<
s Tk prices proponcet Sl lbtamn novessany print peitalm WHom 1he compeen: siRsni. -
o ety yuaniity of waler e ahe propect.
X Apgougmaly iiting)ive meowee Wl be Lk ea 1 prewent pabaion af I pver Lt gonsition ik
State Poliutin Coritra! Boand. It shall be ovarcd thal the i ro Seakape of oif aul grose in ke
i the vehicdes usd (nd iras g tihion, .
x. Vehicalar crbsint shall T 20pt Boler Gunliad 38 12230057 woemiee it T
[‘l.lﬂ be cained sl isegh the dewivdt rudls anly sl 198 ol ety

rurns mnrd:u.l sy e l')n-n!

. wesluaid.

bu drilfimg and Sas ing oprration shell 0e Diiud bt
Bunaist hanliig e ahal be provhled wits the agogude numier of Bgh «Mieicney dusd ex
Ao, Lisniing 3u unludieg aeas incleding 21, the Usnfo juits sl Ao G Tt amd
o0 munwal preamgemonm Thise s i piape iy uwindained snd operaied,
s Femalia! wabical waamination of the wurkert énghod in the projoct shall b rricd oul and roereds
© dndimainel. Fur (e puseme, sl of heath ummaun of she workers should by drawn ot -
Fotlomnu aceurdingly,
sv. Proviie slall B wade for the Bussing of oYL bebuin Wi, sl 3w i o
Bty o Cointe sl s LA
medical Lo cal, v i
It the cishpition of he pﬁW
v, Pise ..,,M W!tj‘ B e T T I N 'Y a-.yn:ul
A i Une e in eontistion wiih e Resdanal Diredin. Cdeiad Sigtout wxulmn
avii,  The pruje mopesss sliall enderiake all the tonimimieons sade dwing e public hrudng e

yrra -

i Gikeaineiy sbdresb the concens mised by the hucss ia dhe public lewring xs weell s Cunes

gonsideraing pf the project, while mpleanauing the projest

1

e Wb s

§ |
5 41% Mewime af FSEAC (9. 90™ & 11" Senlember, 2015 Page No. 311
: o ‘ =
o ¥
. | s
i \
T T
T 1 | -
|
i
il
I -
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A\ e
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- . sz Asaerure"H
i = . Gererad Tambiinme: E

: v

Mo elange in mining focbwology ad m-p;orwdm;shﬁk—&-bm pnumuldm
AalF&CC, -

NumhmemhmwummnmdeM-cL Tawririgrs
{mioor mineraf} 2l waste should be made.
rnurm;mfﬂmﬁvmmmmimumhmdutcwrow R e
buffer 2ooc for ASTM {Paritulac maoey Wi s s o 0 Saedon il N.) ant N
-m\nm_t,uﬂmnﬂhzﬁamalnmbsnkuh:uu.aalbenmumﬂma&-. fupng ek
frzuwe wd tavionermeslly ted duhgisily saskive 1 o ce fegeciny 0 aesnioen eauld e -
: Erdyraian in consuhsbon «d0% T Sl Palrce Qv Swesd

it IRita v ekt 2ir Saliny -‘thww;k&hvmm in g

m:.a»uumwwnmwhvmwwwmmeumm
g rhuaths, Peovis ined 0 o3l

au, molmm- Ii.llﬂlll.ll.."ﬂ"_m
X e alien:! G tiamiloning, -
! . Feginve dust ensinzion fram ull s suurces. shoekd be commilled repulariy. wmﬁ’wr’llf e Rt
- 1 o haul roads, h\\ﬁ-g nd wnigading wd m mamlor pois Swwild Beoprovmlad vt et
] L maintinal,
\ s Pervonnel workiag in Gty 3reas shoahd wew JRAKUSE te, Sfiuis JEVIEEE 20 Y i el B B
\ © o ppvided walh adegeaic RN 2l RlnaiE) OF SEEY Gy o305 i 2
i L Wﬁlhmhﬂ.ﬂ- mm ol e Wi T AM‘&AC‘\W Tt "y :
: AT et wg.ahpv.::f e i 2 b TR W S, I icetied, - -

1 A il Wil e oo sl smould be wtap e e conzul |
\ ' - i ﬂr,,mww.whmﬂlqanhqqhwlhdemuw

& M fups for envie prorectiow v should be fept in srparmie accniod aod

| #hould not be Gericd for other pUSsz. Yeat wise expendingy should br reporied i the MOEFAC . T A
55 and its Regionat Offecr located st Dehradtan,

1

\  The projec ebarkics shouid inform o the Regional Dffce ocaind at Clamdiga mniog &5¢ 4 .
| 1 muwmadﬁuwarumbyhmmw“suumﬂmﬁ

| land devalupenoal work,

2 <L 1Nle5nd&ﬁ\xofdumm'm located 2 CAUASHEa 3w cnisart SUMEbiis a1 i sapalitzd o :
- i eongitiups. The project awthorities sovbl cxisod full codperaan B 92 officer {3) a2 fe P v
ll i OfTicg by mupashng whe reduisae doia InlgAnzion § mowiieiu o poa
1 . e prefect mepouent Shall Jubil oix ety 2GR oo Wi xm.:ﬂnﬁuurr of the sovaxd
]\ Frviousea! claruace condunis including mesells of munnored data ihods in hard Fapies 3 o
i by ity e the WEEFRUT, T Regionai Office Defwatm, the resomstive /oo Offrcs of bert 2 FRE T
' jution Lonzrul inand the Sume Fulutivn Contrel Hoand. Thie proponcat Wizl! wplemd 15+«
% F the o ot i h!&gmnfmwuu
ize apre w2 pptlate WY e preedioaliy, W shall siiskanesstty Lo s i the o .
e Mty wr’ Euvieanioent god Foresix, Onandizerh, L reapeiic £ ol i of ettt b
1 cut Panead aud the Sta1s ubiation Cone flosnt .
(LR £ s A copy of e cieardency ever S0 by Sonl by the paufaegmil b vaeny
3 Megitgral Corporion, Ueran Loval Soly sl g Laasd
" seprevemaammn, of
L i thee Uourpary by wss jropnecul
The Si2e Val.oo Conreal Foaad shamta Ji5piay 2 wopy of te clezrance loner st the Regiomsl office,
Dixtiict Jnubagry Tenire and the Colitenas aicc! Tetmiltar's Ofice for 30 days.
Tire arvievm mcrnal sraternynt for ext Goancis! yuir sding ¥1” March i Foro¥ a8 is maodated to e
Salatfliflod by (e puufad prepancm 18 the conzeamed Stte Pulflution Coorol Deord 1 praenld dins:
' tha Edvireninem (Prusecion) Role, 1925, a5 amerded ﬂ-mﬂr.:)-ahhquww e meinade i
: i ise chsofiary shang wilh the stats of wl e, va-nmﬁ-.‘!'a -
= = e sem 1o v Segitnat Office of the MeSFSCL. Debragus by sl
2 g;mm.‘mhmmJmnmum..,m.sm!;ud"mw.-
which thal” bein the vumwlul:c;w.;e of e tocality Copeamed, moen T s of @ e o e
i clenruice fatter & uuumn.g et 136 fujent Bus beem acudon

envinuaitind danode wi » cogpof e i

clevmce it s 2ailsble ity e Stre Foliien Cunpo! Boud pad gldo st web e of the E
L HeEreCC ot eyl et wad 2 ol the same shoal tx forwnricd Oifire
i \. i nl'MnL'F&EfMlclm e 2 the Regions

et Pagchasal, !4;..

)
J

,‘?_u A et of HESEAS Ty, 19 & 1t* Seprtri, 2wt Pige S 00%4 - iy .
| < -
: o i !
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|
\



lenovo
Pencil


049 o 40

L D A . ———

-

State Leg'al Enuironment impact Assessment Authority
Hlmachai Pradesh

Ministry of Environment Forest & Chimate Change,
Government of India, At Department of Environment Science &
Technology, Paryavdran Bhawan, Near US Club, Shimia-1

PH'DI 77-2656558,2653608 Fax: 2653609

Nu.SEIAAfZA Meetlng{ZGlﬁ- Dated: 2.3.2016

PROCEEDINGS OF 24™ MEETING OF SEIAA, HIMACHAL PREDESH, HELD
"IN THE CONFERENCE HALI. OF DEPARTMENT OF ENVIRONMENT, SCI. &
TECH. PARYAVARAN BHAWAN and SHIMLA-1 ON 27" FEBRUARY 2016
AT 12.30 P.M. '
|
At the outset the Member Secretary (HPSEIAA) extended with
* welcome to Sh. 5.5 Parmar, IAS [Retd.} as a new Chairperson, HPSEIAA,
' The Member Secretary apprised the Chairman of the message from
| Members SEIAA, Prof. Rajnish Shivastava that due to an urgent
meetmg he was unable to attend the meeting. The matter was
dlswssed and it was decided that the meeting may be convened in -
I weyv of the pendency of case applications as proposed. With the
i~ permission of Chair, folldwihg'agenda items were discussed:
‘| STEAMNO.1: -
The Authority was appnsed that the performance Audit of
“Environment: Clearance and Post Clearance Monitoring” for inclusion
.. = .| in the Central Audit Report[ Civil)* for the year 2015-2016 has bean
“*”I'conducted by the office of Principal Accountant General {Audit)
.| Himachal Pradesh. The Audit party conducted the audit in the office of
" | SEIAA w.ef 2-4 December, 2015 and after auditing the relevant
| records 6 numbers of audit memos were issued. The audit memo-wise
reply has been furnished and submitted to thg office of Dy. A.G (Eco.
Sector} office lof Principal Accountant General (Audit) Himachal
.- | “Pradesh accordingly (Concerned Audit file place for kind perusal). The
| final audit report is awaited, However it was decided that the actions
as may be possible in the light of observations of audit memaos may be
initiated in anticipation of recommendations.
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" The matter regarding providing all financial and logic support including
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ITEAM NO.2: - A

sccommodation transportation and such other facilities in respect of
all statutory functions of SEIAA and.SEAC Himachal Pradesh’ was
discussed, since the TA/DA/Bills of SEAC members are not cleared and
pending siriw:e long in DEST due to non availability of budget etc, The
sitting fee,:travelling allowance/dearness allowances to Chairman and
Members of SEIAA& SEAC are being paid by the Department for which
no special budget is allotted.

it was strongly felt that the HPSE}AA, should also start Iewmg

application processing fee on similar lines of MPSEIAA Gujarat SEIAA

and Tamil Nadu SEIAA etc. These authorities have also prescribed-fee

" fer applications being received for environment clearance. SEIAA

" | "and it was ¢

Bhopal 'has notified Rs5,000/- as per processing fee! adminlstrat!ng
tharges from the projacts,

It was decided that a Committee of three members vis, Members
Secretary (SEIAA), Secretary (SEAC) and Accounts Officer){ DEST) may

examine the produce and may suggest a detailed mechanism and make-

a proposal on account of same to be placed in the next SEIAA Meeting
for final decision immediately.
ITEAM NO.2.1; :
It was observed that under the head CSR cost, sume funds as
earmarked were required to be spent by the entreprenaur. Moreover

.

the objectiye and the actual utilization on the site was found to he_.—."f- L
unverified. jAs such it was observed that in the next Meeting an. ..

RgTCaR

inzcative list of schemes wnder CSR and desirability of placing the o

same with jthe local Panchayat be placed by the Department of
Environment, Science, and Technology before the Authority for
discussion and decision,

[TEAM NO.3:

" notification

- application |

After delibe

rating on the notifications issued by MoEF & CC, Gol vide
No 5.0. 14(E) dated 15/1/2016 and 5.0. 19-0(E} dated

20/1/2016 the Authority obsarved that though all the cases of mining

of minor

hectares angl cluster, The proposal was listed in 40" Meeting of SEAC

certain obsg
project  pro

dei iberating

ecided that case shall be reappraised after compliance to
rvations, In compliance to the observations of SFAC the
ponent has submitted all the documents and the

on the certification of mining department regardmg

was listed before the SEAC 41th Meeting | After

mfineral having individual lease are less than or equal 5.~

= b i L
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* 7 MOEF & CC,Gol:

... Brief outlines of the Projeet: .| -

distance of his mine form other mines within=the periphery of 500
meters and considering the facts placed before the committee, the
SEAC observed that-it is a cluster case and directgd the “project

proponent to present his case to the MoEF & CC, Gol.
After deliberating on the recommendations of SEAC it Is decided that

Committee may re-visit the case in view’ of the notification issued by,

.11, Sh. Amit Bindal 5/0 Sh, Ram Avtar Birdal, 8indal, Colony, Circular

E . Road Solan, District Solan, leqachal Pradesh.

|

Brief nutlmes of the Prdject:

.. -.3) Projecttype " Extraction of Sand.
« %) -Project Lacation * Khasra numbers,

109/103/79!36(4 -12 bighas) 111/38(3-10 bighas]
37{0-2 bighas) 108/103/79/36(5-13 bighas) &
.110/38 (0-09 bighas} fallng Mauza & Mchal
“Dhaen, in Tehsil & District Solan Himachai

Pradesh.

¢) Capacityfarea ~ 46,595.00 sq mtrs.

d) EMP Cost For construction Phase: ==
Capital cost 4.40 lakhs, Recurring Cost 5.30
lakshs.

The proposal was listed in 40™ Meeting of SEAC and it was decided

. that shall be reappraised after compliance to certain observations. In

- '.‘,.;'.comphance to the observations of SEAC the project proponent has
" submitted all the documents and the applicant was listed before the

SEAC 41th Meeting, After deliberating on the information submitted by
the project prepenent and tonmdermg the facts placed before the
committea the SEAC recommended the case application for
consideration of gratnt of envrlrbnrnent clearance by the SEAC subject
1o fulfiliment of oroject ‘Spedific Conditions’ as the Annexure-A and
‘General Conditions’ to be stip{ilated as at Annexure-8.

.. -After deliberating the recomnqendatmn of SEAC the authority approval
" the grant of Environment Clearance in favour of the Unit stipulating

the conditions recommended of by SEAC.
5.12-° Sh, Sunil Kumar Sood M/s Homeland Exotica mixed {and are
construction project 143 SectJJr-? Panchkula, Haryana 134-108.

A =
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k| Prcject!.cfwcation Khasra numbers,
S

p ]
i ?L - '
L — Brief ouillnes of the Project: RERLEE )
| 2) Project type Homeland Exotica-mixed land use oonstructmn
| | project. b

o
! | ' 1374/1127/632/1,641,408,1372/426,613,26&
I L.
|

o . - 626/3,1374/627,1376/1126/628,620,630,631,136
Lo Poaf : o L o
. 1137/632,1369/1137/628,542,643,644,645,646,6
47, 548,649,429/1and123456789,321/10 at Village- Lo
: Kiyari& Rirka, Tehsil & District Shlmla HP
© g} Capacity/area  45,559.00 sq mtrs. :
- R} £MP Cost For construction Phase:’ :
e Capital cost 4.40 lakhs, Recurrmg Cost 5.30
lakshs.
For uperanon Phase:
_ " Capital Cost 90.2.lakh, Recurring cost 6.0 lakhs
The M/s!Homeland Exctica mixed land use construction project
propose to develop be reappraised after compliance to certain
cbservations. In compliance to the observations of SEAC the project -~ .. . .
propenent has submitted all the documents and the application has
Lsted before the SEAC 41th Meeting. After deliberating on the
information submitted by the project proponent and considering
i the facts|placed before the committee , the. SEAC recommended
! the casel application for consideration of grant of environment
" dearance by the SEIRA subject to fulfillment or project “Specific -
" Condition’ as at Annexure-A and ‘General conditions’ to be
stipulated as at Annexure =B,
_ . " After deljberating on the recommendation of SEAC the authority
Ch : approved the grant of Environment Clearance in favour of the Umt
: : stipulating the conditions recommended by-SEAC, . ° -
. 5.13 Sh) Pritam Thakur, Sfo- Sh. Gopal Ram M/s KathIa Stone
| Crusher, Village Cagad Tehsil & District Kangra Himachal Pradesh.’

- ."’t L
Brief outljne of the project:

a} Project Type: Extraction/collection of Sand, Stone& Bajri.
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b) . Project Location:  Khasra numbers 53(2-51-50

hectares),1/2(2-4) 97hectares) fal!mg n
Mauza Lunja Mohal Pre
of Tehsil& District Kangra Hlmachai

. Pradesh.
c) Capacity - 34,330TPA.~
...d} Mining Area 4-93-47 hectard. ‘
e) EXPcost | | Capital Cost Rs0.90 lakhs Recurring cost Rs

0.77 lakhs annum.
The case was listed on'41th Meeting of SEAC and it was decided
that case shall be reappraised after compliance to certain
observations In compliance to the observations of SEAC the

. project’ propoqent has submitted all the documents and the

application was listed before the SEAC 41" Meeting. After
deliberating ‘oft the information submitted by the project
proponent and considering the facts placed before the
committee , the SEAC recommended the case application for
consideratlon of grant of environmental clearance by the SEIAA,
subje:t to fulfillment of project “specific  Conditions’ as at
Annexure -A and ‘ General Conditions’ to be stipulated as
Annexure-B, |

After dehberatmg on the recommendations of SEAC the
authority approved the grant of Environment Clearance in

“favour of the Unit stnpulating the conditions recommended by

SEAC,

. --5.14  Sh. Inder Singh S/o Sunder Tingh Viliae & Post Office ~

Karoo, Tehsil- Ponta Sahib, District Sirmour, Himachal Pradesh.

Brief outline of theiproject:
a) Project'Type:g Extraction/coilection of Sand, Stone& Bajri.
b} Project Location:  Khasra number 805/1/1. falling n Mauza

: i  Bhuppur-ll, Tehsli, Paonta Sahib, &

f} CSR Cost

District ) Sirmour, Himachal Pradesh.
&) Capacity ; 21,060 TPA. -
), Mining Area | 2. 26 20 hectares{Private fand, rive bed).
L Te) EXP Cost Capital Cost Rs0.5 lakhs: Recurring cost Rs
:‘ | 0.9 lakhs.
‘ Capital Cost 1.0 lakhs: Recurring cost 0.2
|

" lakhs.

T
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The case application was listed before the SEAC in 41 M2 L

After deliberating on the information submitted by thepre; -
proponent and considering the facts placed before ti >
committee, the SEAC recommanded the case application for
consideration of grant of environmental clearznce by the SEIAA,
subject to fulfillment of Project ‘Specific Conditions’ as Annexure
—A and ‘General Conditions' to be stipulated as Annexure-b,
After deliberating_cn_the recommendations of SEAC  the

authority_approved the grant of Environment Clearance_in -

“tayour of the Units stioulating_the conditions recommended by
|

SEAC. :

1Specific Conditions: ‘
1. $tone and Bajri is not allowed to be sold to the crushers not

having consent to establish and also not complying with the

" conditions stipulated by State Pollution Control Board.

2. The project proponent shall obtain Consent to Establish and
cnsent to cperate from the Himachal Pradesh pollution
Control Board and effectively implement all the conditians

' stipulated therein. . P

3. Environment clearance is subject fo final order of the Hon'ble
Supreme Court of India in the matter of Goa Foundation vs.
Union of India in Writ Petition Civil No. 460 of 2004 as may
be applicable to this project. ' :

4. Arnual replenishment report certified bv'an".au,t-:hbrizéa':"

agéncy shall be submitted. In case the replenishment is Jow,

the mining activity/production levels shall accordingly ‘be.

detreased stopped. . '
5. Effective safeguard measures shall be taken te-control

.. palticular matter level so 3s to leave 50 25 to ensyre that -

thase are within permissible limit.

" 6. Relular monitoring of ambient air quality shall be carried out

an'E records maintained. The results of monitaring shall be
submitted to MoEF& CC and its Regional Office and CPCB
SPCB regularly. '

7. Effective safeguard measures sun as regular water sprinkling .

shall be carried out in critical area prone to air pﬁllutluri and
having high levels of particular matter shall be carried out in
critical area and all transfer points. Extensive water sprinkling
sHall be carried out on roads. It should be ensured that the

b
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- " 15, provisions shall be made for the heusing of the construction
with ali necessary infra“structures and facilities such as fuel
e for cooking STP: - legible
medical health care érache etc th. - housing may be<in the
form of temporary structures .o be removed after
completion of the project. : '
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General Conditions:  ~ .

1. No change in mining t;chnologv and scope or working should be
made without prior approval of the MoEFR CC, oo . o

2. No change in the calendar plan including excavation quantum of’
mineral sand Gravel Border (minor mineral) and \?vaste should be
made. . b o

3. Four ambient air quality -monitoring stations sheuld be established in
the core zone as well as in the buffer Zone for -RSPM [Particular
matter with size less than 10 micron i.e. PM10§ AND Nos. monitoring
location of the stations should be decided based on the
meteorological data topographical features and environmentally and

ecologically sensitive charges and frequency of menitoring should ba = >+~ . -

under taken in consolation with the State Poliution Cuntrol Board. -
4, Dataon ambient air quality should be regulérly subrmitted to the.
MoEF & CC including its Regional Office located 'at Dheradun and the

State- Pollution Board Control Board/ Centre Polluation control L

Board once'in six months. Provisions contained in notification no. B--

29016/20/90/PC-1 dated 18.11.2009 should be allowed for

monitoring.
5. Personal working in dusty areas should were protective respiratory
devices and they should also be provided with adequate training and
information on safety and heaith aspects, ' ' _
A separate environmental management cell with qualified personal
should be set up under the controi of a Senjor Executive, who will
report directly t6 the Head of Organlzation; ,

b=id

7. The furjds earmarked for environmental protec'gioh measures should .~ -

be kept in separate account and should not be diverted for other
purpose. Year wise expenditure should be reported to the MoEF &CC
" and its Regional Officer located at Dehradun,
8. The project authorities should inform to the regional office located
at Cham}ﬁgarh regarding date of financizl enclosure and final approval
of the project by the concerned autherities and the date of start of

land development work.

9. The Refgional office of this Ministry located at Chandigarh shall -*.-,;-_.71'..-_..--'_-.-";

monitor. compliance of the stipulated conditions. The project
authorities should extend full cooperation ta the bfﬂcer(s) of the
Regional Office by furnishing the requisite data information
monitoring reports. ! '

10. The project proponentashall submit six monthly reports on the
status of compliance environment clearsnce conditions including . ‘

'
P

- . e L e s
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results of monitored data both in hdrd copies of Poliution Control
Board the State of Poliution Control Board. The proponent shall
upload the same website and shall update the same periodically. It
shall mmultaneously be sent to Regional Office of the Ministry of
. Environment ‘and. Forasts Chandigarh the respective Zonal Office

Central Pollution Centrof Board and the State of Pollutxon Board .

Controi. | -
11. A copy o the clearance |etter shall be sent by the proponent to
commaercial Panhcayat lea Parshid Municipal Corporation Urban
e Local Body and the Local NGO if any from whom surgeon
" 'representation, if any were received while processing the proposal.
‘The Clearance letter shall also be put on the website of the Company
by the propenent.
.. .12.The State Pollution Control Board should dtsplav a copy of the
" ‘tlearance lefter at the Reglonal Dffice District Industry Centre and
the Collectar’s Office Tehsildar office for 30 days.
13. The environment statement for each financial year ending 31
March in Form -V °is mandated to be submitted by the project
- proponent to the concerned State Pollution Board prescribed under
the Environment Protection Rules, 1985 as amended subsequently
shall also be put on the website of the company along with the
;. status of compliance of en ironmental clearance conditions and shall
- also 'be sent to the Regional Ofﬁce of the MoEF&CC Dehradun by e-
mail, -
14 The pl’O]eCt authorities shouid advertise at least in two local
...newspaper: widely cn-::utated one of the which shall be in the
vernacular langusge of the locality concerned within 7 days of the
issue of the ciearance letter informing that the project has peen
. accorded environmental clearance and copy of the clearance letier is
available with the State Pollution Control Board and also the website
of-the "MoEFREC thttp/.hic and a copy of the same should be
forwarded to the Regional Office of MoEF&CC at Dehradun. -
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HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT

PR Lo -

The Executive Engineer,
Rural Dwusnon HPPWD
Dhaml : .

s Regardlng NOC case of Sh. Sunil Kumar, e
s/o Late Sh. Hans Raj. Sood,
Rfo Vlllage Garh Tehsxl Rakher District Kangra

. ‘ .. .

Thls is with reference to the teIephomc discussions held
with the good self and the concerned Junior Engineer regarding |
the status of exlstzng Tutikandi Sheelgaon Road, 0/0 to 3/10.

~ As intimated by the concerned Junior Engineer, the said

* ‘road.has been constructed by the local Panchayat/ Public. This

road has been shov}n in the road infrastructure map. The width
"uf this road about 5.meters at site.

_ This is for your kind:information and necessary action please.
A

Assistant  Enginesr
_ HPPWD Sub-Division
, Shogi
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DIRECTORATE OF FIRE SERVICE HIMACHAL PRADESH SHIMLA-2

-
SITE INSPECTION REPORT -—

with reference to the -appli-cation No. Niil dated

2012016 of Sh. Sunil Kumar Sood, Vilage Kavarig Rirka, Tehsil
- Rural Shimal. District Shimla. It is stated that the site for construction
of apartment houses located at vitlage Mojua kiyari and Mauija Rirka,
Tehsil, & District Shlm_la H.P. has been mspected by the Station Fire

. Officer: Fire Station The Mali Shimlz H.P.. on . 20.02.2016.
Consequently, it is submitted that the site location is safe at this
stage from the fire safety point view. It is recommended that the life
and ﬂre‘safgty measures should be adopted as per N.B.C Part IV
during cér;si;;i'er.a‘tion 'and the installation of Fire Extingulsh as per
| 152190. The applicant is advised to implement the recommendation
made in the inspection report and after completion of the

. construction for the apartment houses shall report by the inspecting

""" Fire Officer to enable further inspection and grant of NOC.

This rebort s being issued at the request of applicant and shail
" not be treated asNOC {No Objection Certificate.)
' tssued on 30.01.2016

Chief Fire Officer
Himachal Pradesh, Shimla

Sh. Suil Kumar Sood, \ﬁllagé Kiyan & Riya

. ’ : Tehsil Rural Shimla, Distt, Shimla H.P.
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TOWN & COUNTRY PLANNING DEPARTMENT .
. HIMACHAL PRADESH : . @ .
: : . - _'-)__p\[i—‘..\_"{ - o
“Q«.E VATTIApL/Lie 4201 5/8hSunil Kumar Soodf2077/- ,  Shimla,Dateg: l'k_‘q_‘
o : ] % PR
To i : v
© ] NS Sunil Kumar Sood, ] ‘
i # 143, First Floor, Sector-7, . o
Panchiula~134109. - |
: N | ]
Subject: Revised approval 6f drawing it faveur of Sh. Sunil Kumar Sood for setting up

\ Colony an Kh. Nos. 641,408, 613/1, 630, 631, 1368/1137/632, 1369/1137/632, 640,
642 to 643 st Mavja Kiyari and Kh. Nos. 1 to 9 and 32110 at Mauja Rirka,
! Tehsil & District-Shimla, limachal Pradesh total measuring 31768.00 sqm. as

i per provisions of the Tlimachal Pradesh Town apd Country Planning Act,1977 . ..
‘ and Rules, 2014 in respect of Licence No. HIM/TF/APT/LIC-04/2015 dated

17.12.2015 '

Reference:  Your Application No, Nil dated 17.10.2016.

A

641,408, &1 371, 630, 631, 1368/1137/632, 13659/1 13'”632: 640, 542 10 549 gt Mauja Kiyari and Kh.
Nas. ! tq 9 and 321/10 &t Mauja Rirka, Tehsil & District Shimla, Himachal Pradesh total measuring

‘ This is in reply to your letter under reference, In this context, it is inforrmed that the 8
revised building plans es recieved from your goodse!f for propesed residential colony on Kh, Nog.

3176K.00 sgm. were seat the to Meraber Secretary SADA Shoghi, Divisional Town Planning Qffice

Shirat for forther examination,'who vide letter No, SADA(S) Casc No.d81/11-401 dated
18.81.2017 has acorded the planning permission which is nocepted, as per | provisions of the
Himachal Prudesh Towniand Country Planning Act,1977 and Rules, 2014, TR

I is further informed thal )l the conditions laid in the Licence No
HIMITP/APT/LIC-0472015 dated 17.12.2018 will pemain unchanped,

Enels:One set of approved drawings.

o c Town and Country Planuing Déﬁafmmm
o ' ' . Himachal Pradesh, Shimla-9
s cr _ \‘_lfl'honc No.- §177-26224%4

Town ‘Pi:mn:'ng Office ¥, Timacha] Pradesh with reference 1o - her gffice letter No, SADA(S)
Case No.481/11-401 dated 18.01.2017, alongwith one set of approved drawings, please.

Entls:One set of approved drawings,
| : : {Sandeep Kumar)
! S Town and Country Manning Depariment
i ' " ilimachal Pradesh, Shimia-9
- Phone No.-'0177-2622494

e -:E e

The Memmbey Secretary SADA- Shoghi-cum-Town nd C:_ouutry. Plamer, Divisiopal =~

S N SOOI S
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No Rev D F (1016872017
Gavernment ol Himachal Pradesh
v Department of Revenue

From
The Addl. Criei Sdcretary-tum-F.C. (Révenue] 13 ta
Governimect of Himacha! Prades. -

To .- .
R s Nirvana woods & Holels Pyl Lid.
thraugh %, Pankaj Gupta -
-House Ha. 5, S5ector-i2,
Panchkulz-134109 (Haryana).

LTS e Dated: T Shimiai2.

- uBubject - Parmission 10 purchase and by Mis Rivand-syoeas Aok T e

. for aptting up # rasidenual Shany,
s, :

| am directed to refer 10 the afiices ietier NG, Sni’_-LRl‘d-Z'l{?_l.'i‘Sl.’-i:}-::i;:}

v, ouated 20.03-2017 técaived from (he Depuly Cammissioner, Shimia on_the subjeel oted
_pbove and 10 say Thal keeping in view the provisions of Clause ) of Sub-Section {2} of

Hers, (31768 Sq. Mrs! situatod in Up-Mohal Kiyari apd Monal Rifkd,

uring Hizles
Tahsll Shinla

-1 . -

- “echon 148 of Ine Mimachal Sradesh Tenancy & Lang Reforms Act, 1572 and serial numbar

Sr e © (6] of sub-rule (3} of rula 3B-A bf Rujes lramed unde? the afaresaid Act, the Gevermme
- g_zanled permigsion in lavodr af Mts Nirvana Woods & Holtels Priva Lhnited, 102

Jamg* compsised 10 Khasra! Noo 641.405.5‘131'1,530,531,1 3651113?.’6]2,“65-’11371

a42.543,5«.545.545,aw.r.d.a,ﬁ.zs,uo and 1,2,3,&,5,5.?.5.9.321:10 meas g

nit hat
od

{Rurai], Distrist Shimia, H.P. tot setting of Rasidential Galenty 01 1 following cancilons:-

1, Tre parmissien will be valill for ane year Lom tha data of lssuance ol this ketter.
ave not bean verilied at

ra assumed lo be correct, Mence. if at any fime A is found tnat tha
1 have bead
Slate Governmatd e

s . T the inglant Gase the deiwils Iurnishad by he applicant D
T Government levet and are;
deloys are b corracl, the pammissIOn slll be  seemed |
wihdrawnfcangetied and fund™E ¢ purchased styall vest g
fram all encurnixrancss kb if any. Further,
between the transtens s tranajerea, o Slie GovEnm
wak and g et 5 (ipiebdad ps.pary D any court/fgrum.
3 Your atenten is dewn 10 e provisg below secen LRETETIYN

T o eguies Ine P

i pachased wallnn A BE 3 bia |
penod of 2 years wil be counted fram ine date of registralion. However
Sivase salsly yourseif that you .
. consiasl {acitry building, instoll m3a
aars {extended by one yeil 1§ pepd 36
b stin e Siate alongwitn giruclure i anY. [
- Futiner, ngase you 1ol e it 50, the Gavermmant o 3F dLd

mode i remarks columan of 1
an. ggri:\ﬂ\urisk un accowM ol such

ptmankie acalgrant:
riculiist 167 3, pLRose

a e B0y will D¢
ree il nokd

" YgulF

2 a0y dispuieis
Lot H0l D FESEte Bl far

gricu ROSSS: s
trans!e{r_mg{_-ymba-cnamed-tmm |

whisud

ol e RS PSHY
rematel 10 vilize ‘the lend tar the purpote Wl which giliowed W be
iod of 2-yeors funher oxtendabla by 1 yeal. 1n this regard, this

belore purchass.

will be. able 16 Compiste variews olher formatities 10 setup
chisary ang $tarl produclicn
ose o | i)

= fom all Enew
oy can not give euenRsich

o

- csgnd YPrae years.
vet? » e coOnCerfes samabandi wikh fesi wnk tal
angler_of land and

|
L

.

PR
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No. Rev B F (10)-69/2017
Government of Himacha! Pradesh
Department ¢f Revenue !

The Addl. Chief Secretary-com-F.C. (Revenue) to the
Government of Himachal Pradesh

Through Sh. Pankaj Gupta ceoTo T
! House no. 86, Sector -12 C
Panchkula—:l34109 {Haryana) i

Dated; Shimla-2  ~ 28. 04.2017

Subject:- Permission to purchase fand by Mls Nlrvanq Woods & Hotefs,'

pvt. Ltd,, far setting up 2 residentlal l:nluny.

Sir,

Commissloner Shimla on the subject cited abeve and to say that keeping In
view the provisions of Clause (h} of Sub-Section {2) of Section 118 of the

. - Himachal Pradesh Tenancy & Land Reforms Act, 1872 and serlal number (6)
. of sub-rule (3) of tule 38-A of Rules framed under the aforesald Act, the

Government has granbed permission in favour of M/s Nirvana Woods 8Hotels

. Pvi. Ltd,, to purchase land comprised in Khasra Ne. 641, 408, 613/1,

630, 631, 1368/1137/632, 1369/1137/632, 642, 643,644 645,
646, 647, 64B 649, 640 and 1,2,3,4,56,7; 8, .9, 321/10

Measuring 03-17-68 hectare {31768 Sq. Mirs.) situated In UP mohal Kiyart .

and Mohal Rirka, Tehsi! Shimla (Rural), District Shimla,HP for setl:lng of
Resldentiai Colony ont he following conditions:

1. The permission will be valid for one year from the date of issuance of
this letter,

2. in the instant case the details fumished by the applicant have not
been verified at Governrment level and are assumed to be correct. Hence, if
at any time it is found that the details are not corract, the permission shall
be deemed te have been withdrawn./ cancelled and land if so purchased
shall vest in the State Government free from all encumbrances afongwith
structures, if any. Further, In casa any dispute(s) arises between the transfer
and transferee, the Staté Government will not be responsibia for that and
cannot be impleaded as party In any court / forum.

3. Your attention Is drawn to the proviso below section 118 (2) (h) of the
Act inid which required tha purchaser to utilize the land for the purpose for
whicit allowed to be purchased within a period of 2 years further extendable
by 1 year. In this regard, this periad of 2 years will be counted from the date

of registration. However before purchase, please satisfy yourself that you will -
.be able to complete varlous other formalities to set up the industrial unf,

construct factory building install machinery and start production all the land
will best In the State, alongwith structure if any, free from all encumbrances.
Furtrer in case you fail to do so, the Government or any aurJ;:ority cannot give
extension beyend three years.

4, Any entry will be mace in remarks colurnn of the concerned jamaband]
with red ink that transfereerwlll not become an agriculturist on actount of
such transfer of land and transferze of tand will remain non-agnmlmrist for
all purposes.

5. The stamp duty of land proposed to be transferred wil be charged
from the transferee as per law.

Ashish Kohli
Joint Secretary (Revenue} to the
Government of Himachai Pradesh.

M/s mwanaWouds&HotelsMLtd R PRI S

‘ I am directed to refer to the office letter No.- SML-I.RM«-'_
21(2)/2017-134105 dated 20.03.2017 recelved from the Deputy

Yours faithfully - *
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<PECIAL AREA DEVELOPMENT arrnotry
, ' T GNOGHT SPECIAL AREA
© NO ORIECTIONCERTIFICATE

e
o Para ey

‘I'his department has no abjection i Oune No. Llectricty

~ant! One No.Water connections are releised in favour of Mis Niryana Woods

.

&  Hotels vl {4d, oni kh. No. 4i)H.h!3II.ﬁJ(].()31.1368!1'_137.“632,
SR LATANLGAN 10 648 a0 Mohi Kiyari ant Kh, il 1o 0 & 3210 af
< hizas Ridka (o, Consiruction puypose anly :

Co The pldn has already been approvedirclsined by this
alfee s v tetler Mo SADA (§)-48L711-375 Dated 2TATAS 1T e coensiruction
is not carvied cisl as pev approved pias then the Tueliier NOU shaf! nat be issued
and NOC lor service connections shall e withdrawn and further wetien os pev
1 Fenen and Counlry Planming Act 1977 sl be initioed against the

Cdetanr™ o
: . r /

L (Prem batia Chaulian)
‘ Assislant Town Planeer,
Special Arca Development avthorisy,
. Shophi Hiock oAt SDA Complex.
. aswnpil, ShingaU No. AN 71623758
NOL SADA(8) 48111 23937 Dateds- A~/
Copy this ' : ’
e Assislast Ungineer. Flegiie Sub-Dival, (5178143 ld, Khalini flatogh
T vian and secossary aetion please. _
LT, P, Sub-Thind waspmpti e similar. action

-

St

T oas Nirvana Woods & Hotels Dvt. Ltd,, Vidtage Kivaii and Ridia, Near 1S3

VP ikandi Shimla 131001, for information plutse,
4 ! &

Assi o/ Blanner,

Specil Avca Dyevlupinent avihorily,.

: Shophi Block andieAL SDA Comples.

- ) gusumpu. Shimia-2rs o, 8177-26187453
' . . u. M
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- L
SPECIAL AREA DEVELOPMENT AUTHORITY R
SHOGHI SPECIAL AREA P LR
NO OBJECTION CERFITICATE (Temporary) ... * .-  ‘.zp

! . . . [l i

This department-has no objection if One No,. Electricity -
and One No. Water connections are released in favour of M/s
Niryana Woods & Hotels PVL. Ltd., on Kh.No. 408, 613/1, 630,
631, 1368/1137/632, 1369/1137/632, 640 to 649 at Mohal
Kiyari and Kh. NO. 2 to 9 & 321/10 at Mauza Ridka for.
Construction purpose only. o, i

The plan has already been approved / retained by this

office vide letter No. SADA (S)-481/11-375 dated 27.11.15. If

+ the construction Is not carried out as per-approved plan then the

further NO/¢ shall not be issued and NOC for service connectlons

shall be withdrawn and further action as per HPF Town and

Country Planning Act, 1577 shall be Initiated agalns'l:l the
defaulter. - . i

LT ' ‘ . Prem Latta Chauhan
f . Assistant Town Planner

Special Area Development Autharity ‘

i Shoghi Block No. 32-A, SDA Complex et g
L Kasumpti, Shimla, PH NOQ, 0177-2625753 SRR

o

" No. SADA (5)-481/11-235-37 . Dated 2.11.17
5 Copy to: i |

-y
1. The Assistant Engineer, Electric Sub-Divnl ‘HPSEB Ltd,
Khalini / Jutogh for information and necessary action please. - - - - .
2, The Assistant Engineer, IPH, Sub Divnl. Kasumpti, for. ..-.. .:=:~
similar action please. ] T
3. M/s Nirvana Woods EHotels Pvt. Ltd., Village Kiyarl and
Ridka, Near ISBT Tutikandl shimla-171001 for Information
please. | ‘
L T e ' : - Prem Latta Chauhan
: ‘Assistant Town Planner
Special Area Development Authority
Shoghi Block No. 32-A, SDA Complex
Kasumpti, Shimla, PH NQ, 0177-2625753

rmr e e e e i i s e e e S
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BRIN S!;tt‘g"l‘ul]yli.ug_le“ll\ol fuard, B
L w)lign Parivesh™ Phase-T11, e
S)P: 5 - New Shinta-171009. o«
13 '5'1-‘. - WaletfAir Act(ID-26063)
- ggnil Kumar S20d residential & Howl20Y6 Dntcd:f
. e

Member Secrelafy

‘_'i‘lm Dirctior of Tourkem,

‘Department o Tourism, SDA Complex,

Kasumpti,-171 009 . ) _

= gident 18 Estoblish for Homeland I~'._xmicn mixed fand use construction project,

;m;,! ]-Imcl'l"rojcc:) weith @ lolal built up arcs 45.,599.00  Sq.mirs. at Khasra MNo.
- A8, 1372426, 613, qn & g2673,  L37ai827.

T

b s 18 I
O yennianesd, 6l . ’ i ,
sl [T | 1262628,62,030.03 11368711 37/632;1 36971 137/632, BA2.643.644.645,636,647.648 6497

Toarnen, 6, 4.

N,

condrustion Projets 1o
ehis Loard under Water
gonsipnelion of [fomeiand Exuticd mixed land use eohsirugtion
L Peppeet) with o wral built u
T 3vndnel 43 62611 & 62673, | 13740627, 137641 ) 26/628,629,630,631,1368/1 1374632,
i 371 612,643,694 645,640,697.648,649. 42971, 640, 1,2,3,4.5,6.7.8,9, 32110, a1 villnge

2'3..:'1_5'_6‘7_3_9‘ 7L \;T!'lal'gc Kiyapi & Rirka, Tehsit & Disu. Shimla FL.P.
i, Sumil Kumay Sood Prop. of M/

aose Mo, 143, Scclmr-(}?, Panchkula, Haryana- 13416%., have approached io
Aty 1974 and Al Acl 1981 for issuing Consent Lo Cstablish in their favour
projeet {Residential and Liotel
p arca 46,599.00  Sq.irs. a1 Khasre Na. 1363/1122/632/1, 641, 404,

R & Rivka ‘Tehsil & Distt. Shimlg HL.P. The Statc Level Bnvironment Impact Assepsment

Ao

PIESTIANT 23)

101 s accorded he Envicommental Clearance in favour of this project- vide letter No.
T360-M/s Hameland Exotica enixed land use construction project/=10 dated 01-
o of the Environmental Engineer, WP Slte Potlution Control Doard Shimla, Diste.

i1, Thie State Hoard has examined the application agd granss gonscit to eatublish

oy Witer Avt. 1981 angd Adr Act, 1981 with (e following epnditipns:

. 1
|- i Consent o Extablish is subject 1o the cormpliance of procecding of the preseutation
as alrendy circuluted vide [indst. No. MPSPCE (434)Sunil Kumar Sood construction
Project-Shimtaf 2016- 11799+ 1504 dated 17-09-2016. N ’
_ I'iis Consent 1o Estzblish iy subjeet w the vommplianze of conditions ol Lavisoomental
Clisacance 38 incarporaied by he Stae Level Ganvironment Impavs Assexgnient
Vot e WP vide letter Mo, HPSEIAAF (2015) /360-M/s Fe eland Exuticit nvixed
ol e gonstruction praject’-10 dated 01 -D4-2016. ‘
|him conseit 1o establish is valid for onc year fram Lhe date of issuc and shall
anbmcquently be e rengwed for gach Minancinl year or part thereof:
Lo T his -Cm\scnl_lb Establigh is,only for the purpose and under the provisions of the
 Water{ Prevention ad Contral of Pollution} Act,1974 and Air{Prevention amd € antral
of PallutiondAct, 1981 a5 the case may be, and will not venstrued as subsiiuie  [or
mandatory  clernees requiped  for  the project  under - any other
Taw!regulntion/direstionforder anll the applicant shall obluin any such mandatory
clearinees before 1aking any seps b cstablish industey/indusizial plant, opcration of
_prwess or any tpealmint and dispipsal systcm pr an extension or addition thereto.

5. This consent 10 esigblish is issued for:

11} P domestic sewage 367 KLD dhalt he treated in sewage treatmens phai o having
-3, capacity 400 KLD as prapased Hy the anit. The treatmerit stall conldrm o the nons
s prescribed in Cirviegament {Préection s, 1986 us amiended from time o ime.

Liiy tiartage{Municipul Solid Wasie) shall lm’-dis;ios:d ol by seitepation and compusiing
i ; ;

and orranie solid woste. ot e “7 '
. 1. e . O
. » : o

i ";"‘_)-'}'Q" .y

Mome Land Gxetica-Mixed Land use -

his on line Tepwrt dated 2-07-2016 has recommensled (he case [or grant af

ol,'
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wiEnission from DG st conform Lo limits preseribed b Sr. No. 93 & 95 of

rvironment (1'rotection) Rules, {uso. o -

Givr The vrmie sludge from ST shall be used as manure in huosticutiere do-the premises;

{+) huise & gmbient air g alily o be malntained sithin Ambient iy Quatily Standards for
naise gs specified in tehedule-UE of aforesaid l{.gles and Noigd Pullution (ll;;gulation
s Control) Rules, 2000 as weld us those CPCB. e

6. The proponent shall comply with the provisions ol the o-\.JaSIc (Muigement &
Hendling) Rules, 201 . as may be, wpplicable 0il. .- .

7. e proponem shall comply witl any ather conditions laid duwn or directions issued by
the Beard or State Government o Ministry of Environmeat & Forests, Govl, of India
pr Central Pollution Contrel Board under the provisions ol the Walir (P,t_cvcmimf and ~

et of Pellution) Act, 1974 and Air (Prevention and Control of Pollution) Act.
1981 anddfor Environment (Protection) Act, 1986 as amended frpm lime 10 time, as the
case may be, } .

% Cossiuction waste arising due to earth work during canstruction shall be used for

Lndseeping within the premises and o debris are allowsdd 10 be disposed out side the-

-

. promises, . w -

. The promoter shall provide adequale arrangement for ligining the accidental leakape'sf
' tischarge of any air pollutany’ gas! liquids from the vesse!, mechanical equipment's eic. |
which are Bkely to cause environmental poliution. . . S

[t T promgtér shall comply wilh any ather conditions laid down or dircction issued by -, |
. the Board under the provision of the Water (Prevention and Gonteol of Pollution) Act. ..
[ 1974 and the Ajr (Prevention und Conirl of Pollution) Act. 1981 from time ' lime
| £, Mothing in this No Objection Certificate shall be deemed ta preclude the institution of
| any iegal netion nor relicve the applicant from any respensibilities or penallics 10
" wirich e appticant is of may be subject under the provisions of the Water/ Alf Acts.
‘l':. The Promoter shall grow suitable varielies of plamts in the, promises to maintain
;

preemry. | /
1% The Promoter shalt construet and commission the sewage treetmgnt plantfemission
vontrol  devices, simulianeousty  with  the  main project  und  the treslsd
: ludmfomissions shall conform tu the standards as may b preseeibed.
§4. e promater shall construcl A pusen Slorge tank of sulTisient capacity to hold back

il tur no demand period.

3.1 promoter shalt provide {erminal manhole at the end of each colicction system and

'y manbale upstream of final owleis) out of the premises ef the industry for

i srerentof Now and For teking sumples, ’ )

I Al uncler gn sund water retuining steuctores shall be lined withian inmpervivus layer so

I as o 2void saempe ! contaminaiivy ol suly soilf water. .

N7 1he promonet shall not dischirge sny fugitive emissions/ odour,

[15. 1ie promoter shall obiain consent to operate from this Board agd instatl anti- pollution -

" deviees for p vention conirel and abatement of Water! Air Pollution before using the

© for residentiol and Hotel purpoese, '

19, The promoter shall moke provisions for rain harvestingt from the rocflops and buill up

P arcds belonsoperaion. : :

20, Twe promater shall p?‘nvidc tha acoustic enclosure over the DG setus per nomig,

+ ) thag the complianee tw the nonms For pmissionsfeltiuent. dod: toisy as preseeibrd of

i virenment; Prevection Acl. 10E6 ns amended from Lime 19 lirnlc'.' o o

59 his cansent 10 establish Is subject 1o The ratfication by the State Board.

1 State Roard reserves the right o revoke/review and alter the conditions af consent

] eatablish”as the case nay be.

24, The promateg shall cnsure thul all the muck ta’be gcm:mlr.-ti from (he cunstiuctipn .
qotivitics shall be used wilhin the preaises, . r_' L s

5. The promoter shatl provide the sevage wreatment plant Tor domestie s
meke provision for implementaticn of Solid Wasle Managemein Rules, 201605

and als0.

i
-
i
!

I e vffloent b case of {aiture of Sewage Tremment Plant/ re-cinculation systcm and-": .
-] . N . . i
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wssibility of eonv

[
plumbing system for recyeling ol entine sew

Lo e e 'pmmmcr shail csp!m:c he | ceting the sewer line \\'ithlllliCipﬂl
('nrpm':lliunfll’l-i sewerage Heplt.

27, 1w prosneicy shall provide dual
T et in the ST for Tlushing al Lojiets )
T oAy, The promoler shatl muke provision for the implementution of cunsiruction and
donsoliticn Wiater Manageniehi Rules, 2006 -

‘2. The promoler shukl submil Gpvironment Managetnent
asures for eath componeni af the envirgnment, during consiruclion operation and
to nmanimize adverse cnvironmenial | unpacls pesulting from

Z
wpe wller

Plan consisting of all mitigition

nw
Vi ontire Jile evele

) actions of the project. | -

S0 e l'\inm\nti-r st incrcase e uee phaunation alonyg the periplery ©

el inside the prewniscs of the projest.

. prowiser shall incorpomic tresl storm waier mai
Nuwwling of the arcd during monsbon.

32 Pl promoler shall yuake adequate provisio

manazeinenl ul eniry and exit 10 the praject. .
53, Uit shail pravide the SHR welology inthe sewage treatment plant.
: . L - v .

{ the praject and

agement plan in order to avoid

o for the transport infrastrucl

wre and taffic
- - .

I 5
‘ yours laithiuliy.
‘,~.\‘. ‘ |
s S : (dr. Sanjuy Sowmd, 15}
- _ Mewnher Seefelirys
| 14 State Pollutien Control Joard
: - Peluphuny Nao. 0177- 2673766

f C
i Sood residential & Horel2016 ,?,2753.,-_5’(; Date 3.%.17
i autd ECUSEATY gelion:
§DA Comples Kasuripél. Shimk
Wst CONSLEUTLint IFruisel,

LN P LES) Si5unil Ku
e fodlewving {or infarma
y Plinaing Depurtinie

Pyt
urwiaded w0
¥ipeener, Town & County
At fpmr St ofF i'?i_:’s' Fowic lapd | jea-mixed fund
Tiotrse Moy 143, Soetor-07 A . lary: 3104

3 Ve e, agineet 11 1P, Rhinka Disu. Shimlba 1LP Wt s ot Ting vepar.
1 Distriet Tovzism Develepagni Ofticer] Shimla Dist. Shimda 101

5 Case B .
. | i.

D iy Sued, 1)

T,Nic A Segrdiary.
Il pan Qo il Lourd
Qi 2073706
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K.P. State Pollution Control Board

Him Parivesh Phase-I{I

New Shimla-171009' :
SRR Water/ Alr (ID-26063)

" No. PCB (434) Sh: Sunil Kurhar Sood residential & Hotel / 2016 Dated

From P |
Member Secretary
o

The Director af Tourism
Department of Tourism, SDA Complex
Kasumpti-17 1009

i '

_Su_bjé_ct:"-' * Consent ‘of Establish for Homeland Exotica mixed land use
i - gpnstruction profect (Residentlal and Hotel Project) with a total built up area

46,599.00 Sqm. :Mirs. AL .Khasra No. -1363/1127/6321/1, 641, 608,
1372/426, 613, 626/1 & 626/3, 1374/627, 1376/1126/628, 629, 630, 631,
1368/632, 1369/1137/632, 642, 643, 644, 645, 646, 647, 648, 649, 429/1,
640, 1,2,3,4,5,6,7,8,9, 321/10, village Kiyari & Rirka, Tehell & Distt. Shimla,

Sir, o
Sh. Sunil Kumar Sdod Prop, Of M/s Home Land Exobica Mixed
Land use construction Project, House No. 143, Sector -07, Panchkula,

. Haryana-134109, have approached to this Board under Water Act, 1974 and

Alr Act, 1981 for issuing Consent to Establish' in their favour construction of
Homeland Exotica mixed land use constructon project (Residential and Hotel

. Project) with a total-bullt:up area 46,599.00 Sgm. Mtrs. At Khasra No..

1363/1127/6321/1, 641, 608, 13727426, 613, 626/1 & 626/3, 1374/627,

11376/1126/628, 629, 630, ‘631, 1368/632, 1365/1137/632, 642, 643, 644,
i 645, 646, 647, 648, 649, 429/1, §40, 1,2,3,4,5,6,7,8,9, 321/10, viliage Kiyarl

& Rirka, Tehsll & Distt. Shimla, H.P. The State Level Emdronment Impact
Assessment Authority H.P. has actorded the Environmental Ciearance in
favour of this project vide latter No, HPSEIAA/F(2015}/360-M/s Homeland
Exotica mixed land use construction project /- 10 dated 01-04-2016. In view

af the Environmerial Engineer, H.P. State Pollution Control Board Shimia,
Dist. Shimia, H.P. vide his on line report dated 12-07-2016 has recommended

the case for grant of 'Consent to Establish, The State Board has examined

- the appHication and grants consent to establish under Water Act, 1981 and Alr

.

Act, 1981 with the fplloplng conditions :

L This Consent to Establish is subject to the compliance of proceeding of
the presentation 85 alfeady circuldted vide Endst. No.HPSPCB (434) Sunil
Kumar Sood construction Project - Shimla /2016-11799-11804 dated 17-00-
2016, b i R )

.2 This mns'ehﬁ to establish is Subject to the compliance of conditions of

-1, This consant t0 festabush is'valid for one year from the date of issue .

%'} Efvirommental Clearance as incorporated byt he State Level Environment

" Impact Assessment Autharity H.P. vide fetter NO. HPSEIAA/F (2015)/360-M/s

Homeland Exctica h?ixe(? Land use construction project/-10 dated 1.4.2016.

and shall subsequertly, bE;got renewed for each financial year or part thereof.

4. ‘This consent to establish ss onty for the purpose and under the

\provistons of the Water (Prevention and Control of Pollution) Act, 1974 and

: Air {(Prevention and Control of Pollution) Act, 1981 as the case may be, and

will not construed 'as substitute for rmandatory dearances required for the
project under any &ther‘ law / reguiation / direction / order ard the applicant

. shall obtain amy .such| mandatory clearances béfore taking any steps o
“lestablish industry J industrial piant, operation or process or any treatmert

.., ahd disposal system ar an extension or addition thercto.

‘&, This consent to establish Is Issued for :

i
| 1 !

S — e s e i i e

970
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m. The domestic sewape 367 KLD shall be treated in sewage treatment
plant’of having capacity 400 KLD as proposed by the unit, The treatment shall
conform  to the norms as prescribed in Environment (Prevenhan} Rules 1586
as amended from time to time. ]

)] Garbage (Municipal Solid Waste} shall be disposed off hy segregatlon
and composting.
{lii} MNoisef Emission from DG set conform to |lITIltS prescribed in §r. No.
34 & 95 of Schedule-I of Environment (Protection) Rules, 1986. '
{iv)  The organic sludge from STP shall be used as manure in horticulture In
the premises:
{v) Noise & ambient air quality to be maintained within Ambient air quality

_standards for noise as spedfied In Schedule-1II of aforesaid. R*les and_Nolse

Pallution (Regulation and Control), Rules, 2000 as well as those 'CPEB, .
6. The proponent shall comply with the provisions of the e-wasts
{Management & handling} Rules, 2011, as may be , appliceble to it.

7. The proponent shall comply with any other mnmtluns laid- down or
directions Issved by the Board or State Government of Ministry: of
Envirgnment & Forests, Gowvt of India or Central Pollu an Control Board ™
under the provisions of the Water SPreventiorand Contral of Pollution) Act,
1974 and Air (prevention and Control of Pollution) Act, 1981 and I/ or
Envirenment (Protection) Ad: 1986 as amended from tHme tu Ume, as lhe
case may be..

8. Construction waste arising due to earth work during consh’ucﬂon shall

be used for landscaping within the premises and no cebris are allowed to be
disposed outside the premises.

9. The promoter shall adequate arrangement for fighting the accdental
leakage’s / discharge of any air pollutant / gas / llquide from: the vessel,
mechanical equfpment’s etc. which are llkely to cause environmental

‘poliution.

10. The pi-un-mter shall mmply with any other conditions lald down or

_dlrection issued by the board under the provision of the Water (Prevention

and Control of Pollution), Act, 1974 and the Air (Prevention and Control of
Poliution} Act, 1981 from time to time.

11, Nothigg in this No objection Certificate shall be deemed to predude
the institution of any legal action nor relleve the applicant from any
responsibliiles pr penaities to which the applicant [s or may be subject mder
the provisions of the:Water / Air Acts,

12.  The promoter shall grow suitable vareties of plants in the premlses Im

maintain g ery.

‘13, The promoter shall construct and commission the sewage treatment

pent / emisslpn control devices, simuitanecusly with thie main project and the
freated effluent / emissions shall conform to the standards as may be
prescribed.
4, The promoter shall ¢onsiruct a pucca storage tank of sufficlent
capacity to hald back the efflyent In case of failure of Sewage Treatment Plant
/ re~circulation system and also for no demand period.

15.  The promoter shall provide terminal manhole at the end of each
collection system and a manhole upstream of final cutlet(s) out of the
premises of the industry for measuremnent of fiow and for taking samples.

16.  All underground water retalning structures shall be lined with an -

G ,imji;:wnus I 2yer so as to avoid seepage and contaminaton of sub, soil /
. water

7. The prhmnter shall not discharge any fugltive emissions / odour,

18. The promoter shall obtaln consent to operate from this Board and
insta’ anti-pollution devices for prevantion control and abatement of Water /
Air Pollutior. hafore using for the residential and Hatel purpases.

19, The promoter shall make provisions for raln harvestlng from the
rooftops and!built up areas before operation.

20.  The pramoter shall pmvlde the acoustic enclosure aver ‘the DG set o
per norms.

21,  That the compliance tothe norms for emission / efﬂuent and noise ag - "

prescribed of) Eovironment Protection Act, 1986 as amended from Hme to

- time. | i

gz.r,d This consent to establish is subject to the rah'ﬂcal‘:lon‘ bythe State
oard.
\

e
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L _' 93. - The State Board reserves the right to revoke / review and alter the
© .. i conditions of consent to establish es the case may be.

‘24. - The promoter shall énsure that all tha muck to be generated from the
construction activities shall ba used within the premises.

25, The promoter shall provide the sewage treatment plan for domestic
sewage and also make provision for iimplementation of Solid Waste
Management Rules, 2016.

26.  The promoter shail lexplore_.the possibllities of connecting the sewer.

Iine with Municpal Corporation / IPH sewage deptt.

27.:'. The promoter shall| provide dual plumbing system for racycling of
entire sewage after treatment in the STP for flushing of toilets.

28. The promoter shall make provision for the implementation of
construction and demalition Water Management Rules, 2006, )

29, The promoter shali submit Environment Management Plan consisting of

" all mitigation measures for each component of the environment, during

construction operation arid the entire Hfe cyde to minimize adverse
environmental ifmpacts resulting from actions of the project.

30, The promoter shall increase the tree plantation zlong the periphery of
the project and green belt Inside the premises of the project. .
31. The promoter shall Incorporate best storm water management plan [n
order to avoid flooding of the area during monsoory ’

.7 -’32 The promoter shall make' adequate provision for the transport

. irfrastructure and traffic mandgement at entry and exit to the project.

33, Unitshall provide the SBR technology in the sewage treatment plant.’
. Yours faithfully,
\ © (Dr. Sanjay Saod, IFS)
Member Secretary
I HP State Pollution Control Board
Telephone No, Q177-2673766

- < .Endst.No. PCB (a34) Sunil Kumal-Sood residential & Hotel /2016-22750-54 dated 3.3.17

Copy forwarded o the following for informatlon and necessary action.

/1. - The Director, Town & Country Planning Deffartment SDA Complex

Kasumpti, Shimfa. ' [
2. . Sh. Anil Kumar Sood Prop.i'Of M/s Home Land Exotica-Mixed land use
., ~eonstruction project. House Ne. 143, Sector-7, Panchkula, Haryanaa-
© ' 134109 :
3 The Eny. Engineer, HPPCB, Shimila Distt. Shimla, HP w.rt. his orling
- repart.
4, District Tourism Development Officer, Shimla Distt. Shimia, H.P.
5. Case file. -

(Dr. Sanjay Socd, IFS)
| Member Sacretary
, | HP State Poflution Contol Board
‘ * Telephone No. 0177-2673766

=
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Dated: 01.10.2011

Mr. Sunil Kumar Sood

Village Kiari
Tehsil & Distt. Shimla

Ref: NO OBJECTION CERTIFICATE

This is in reference to your application for setting up

various Cottages at Village Rirka, we hereby grant our No

Objection Certificate and confirm the following: -

1.

That the demand for water for drinking and other
purposes of the project has been understood and it
has been seen that there will be no adverse impact on

the existing inhabitants.

That the sanitation arrangements of the project have
been understood and it has been seen that there will
be no adverse cause or impact on the existing

inhabitants and the environment.

That the solid waste management system for the
project has been understood and it has been seen that
there will be no adverse impact on the existing

inhabitants.

That the road network and parking space provision of

the project has been understood and it has been seen
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that there will be no adverse impact on the existing

inhabitants.

That the provision of green cover and open spaces of
the project has been understood and it has been seen
that there will be no adverse impact on the existing

inhabitants.

That the overall dimensions of project size, proposed
buildings etc. have been understood and it has been
seen that there will be no adverse impact on the

existing inhabitants.

Further the Gram Panchayat has no objection of your
Housing Colony using the road passing through the
village of Rirka & Kiari.

Thanking you,
Sd/ -
Dated 05.10.2011
//TRUE TYPED COPY//
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No. IPH-SE-P & I-II-EE-GWA /2014
Himachal Pradesh

I & PH Department

Dated: Shimla the 6t August, 2014.

To,

Sh. Sunil Kumar Sood,

S/0O Late Sh. Mans Raj Sood

Vill. Kiyari, & Rirka, Tehsil & Distt. Shimla (H.P.).
Sub: - Application for permission to drilling of bore well

in non-notified area under Ground Water Act.

2005.

Application has been received in this Authority office
vide letter No. Nil dt. -02.08.2014 vide which you have
requested to issue the ‘No Objection Certificate’ for

permission to extract ground water for your organization.

It is to informed that only 8 Civil Sub-Divisions
namely Poanta, Nahan, Nalagarh, Solan, Una, Amb, Jawali
and Nurpur have been notified under Himachal Pradesh
Ground Water (Regulation and Control of Development and
Management) Act, 2005, where the permission is
mandatory for drilling/sinking of new tube well for use of

Ground Water.

Since, the area falls under Shimla Rural Distt. Shimla

civil sub- division, which has not been notified under the
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said act for seeking permission to drill tube well. As such
this Authority has “No Objection” for drilling of Tube Well
by your firm in non- notified areas.
Sd/ -
Member Secretary HPGWA-Cum
Superintending Engineer,
P & I Unit-II, Jal Bhawan,
Shimla-9.
//TRUE TYPED COPY//
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HIMACHAL PRADESH STATE ELECTRICITY BOARD
(A State Govt. undertaking)
NO.SED/DB-33/2014-15- 4446 Dated: -

23.08.2014

To,
Shri. Sunil Kumar Sood,
143, Sector -7, Panchkula,
Haryana.

Sub: Issuance of No Objection Certificate.

This is with reference to your letter No. Nil dated
29.07.2014 & 10.08.2014 vide which you have sought “No
Objection Certificate” for Proposed Housing Complex at
Village Kayari & Rirka, Tehsil Shimla Rural, Distt. Shimla
(HP) from this office. The site for proposed construction is
cleared from HPSEBL side. This office has no objection
subject to condition that you shall have to provide right of
way for erection of pole/laying of wires etc. in future to
release the electric connections in the vicinity.

Sd/-
(Er. Rakesh Kumar Thakur)
Sr. Executive Engineer,
Shimla Electrical Division No. 1,
HPSEB Ltd., Shimla-2.
//TRUE TYPED COPY//
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No. RK/ 5092
Himachal Pradesh Forests Department
Dated Shimla, 18.11.2014

To,
Director,
Town & Country Planning Deptt.,
Shimla-9. H.P.

Sub: - Status report.

Sir,

Kindly reference to your office letter no. HIM /TP /Apt.
LIC Sr. Sunil Kumar Sood/ 2013-1-8962-63 dated
29.09.2014 on the subject cited above.

The status report of the Kh. wl363/1327/632/1, 641,
404, 1372/426, 613, 626/1, 626/3, 1374/627,
1376/1126/628, 629, 630, 631, 1366/1137/632,
1369/1137/632, 642, 643, 645, 644, 646, 649,429/1, 640
Mohal up mohal kayari and 1, 2, 3, 4, 5, Mauja Ridka
Tehsil and District Shimla received from the Range Officer
Mashobra is enclosed herewith in original for favor of

further necessary action at your end please.

Encls: - As above. Divisional Forest Officer,
Shimla Forest Division,
Tel No. 0177-2623412
//TRUE TYPED COPY//
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1.

Raj.

2.

70

REPORT OF FOREST DEPARTMENT FOR NON-

FOREST LAND.

Name of land owner Sh. Sunil Kumar S/o Sh. Hans

Khasra No. 1363/1127/632/1, 641, 408, 1372/426,
613,626/1,626/3,1374/627,1376/1126/628, 629,
630, 631, 1368/1137/632, 1369/1137/632, 642,
643, 645, 644, 646, 649, 429/1 and 640. Mauja/
Kayari and Rirka.

Map No. HIM/TP/Apt. LIC/Sh. Sunil Kumar Sood/
2013-1-8962-63 dated 26.09.2014.

Date of inspection 01.10.2014.

Whether the proposed construction is exclusively on

the land of owner- Sunil Kumar Sood.

Whether the boundary of land is delineated by
boundary pillars- Yes.

District of boundary of this land Forest land- 200

Meters.

Has the owner or his family member committed any

forest offence- No.

Shape of land- Illegible.
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11.

12.

71

Will the construction lead to soil erosion-

Is there probability of damage to trees during

construction-

Will any tree or its branches hinder the construction?

If, yes complete detail be attached.

13. Detail of trees standing on the land.
S. | Species Class Condition | Location of
No. trees
1. Ban V=13, 1V=21,| Grooming |To be shown
=17, IIA=1 well with S. No.
& 1IB=1 on the map.
2. Deodar |V=1 do -
3. Chil V=9, Iv=11 do -
& III= 6
4. Kakar, |III= 1 & do -
(BL) [TA=1
S. | Po/Pular | IIA=1 do -
Signature Date Name Designation

//TRUE TYPED COPY//
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HIMACHAL PRADESH
IPH DEPARTMENT

No. IPHDS-CB-WS-NOC/ 14 Dated: -
19.08.2014
To,

Shri Sunil Kumar Sood

Village Kiyari & Rirka

Tehsil & Distt Shimla

Sub: NOC for setting up a Residential Colony.
Ref: Your application Nil dated 28.07.2014.

In this connection, as recommended by the Assistant
Engineer, IPH Sub-Division No.1, Shimla-9 vide his letter
No. 970-71 dated 11.08.2014 regarding setting up of a
Residential Colony in Village Kiyari & Rirka Tehsil & Distt.
Shimla, H.P. is hereby accorded subject to the following

Terms and Conditions: -

1. No water supply scheme/ Lift Irrigation scheme of the

Department are affected on this account.

2. During drought in summer season especially during

scarcity of water you will not use/ lift the water.

3. The Department reserves the right to withdraw this
NOC if it is adversely affecting the running of the

Departmental schemes.
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4. You shall be bound to accept all the Terms &
Conditions specified by the Department time to time

as admitted in your own affidavit.

5. NOC from the local body like Municipal Council/ NAC
on Gram Panchayat shall be sought separately by the

applicant.

6. Departmental pipes if any in the proposed land will be

recovered and re-laid at the cost of the firm.

It is also further intimated that no drinking water
supply will be provided on demand as there is acute
shortage of water in this area.

Sd/-

Executive Engineer,
IPH Division, No. I,
Shimla-9

Copy to the Assistant Engineer, IPH Sub- Division No.
I, Shimla-9 with reference to his letter referred to above for
information.

Sd/-
Executive Engineer,
IPH Division, No. I,
Shimla-9.
//TRUE TYPED COPY//
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No. HOM/(FS) (HQ) 6-10/76-2014-Shimla-IX-7895
Directorate of Fire Services, Himachal Pradesh,
Shimla-2
From
The Chief Fire Officer,
Himachal Pradesh, Shimla-2

To,
Sh. Sunil Kumar Sood,
143, Sector -7, Panchkula (Haryana)
Dated: Shimla-171002 24th November, 2014
Sub: - Issuance of NOC for additional land Khasra No.
0643, 647 648, situated at Village Kiyari and
Khasra No. 8, 9, 6, 7, 321/ 10 situated at Village
Rirka for issue of NO Objection Certificate.
D/ Sir,

With reference to the Divisional Fire Officer, Fire
Division Shimla-3 letter No. HOM (FS) SML(G) (7)
Inspection/91- 1918 dated 02.11.2014 on the subject cited

above.

The Provisional NOC is hereby issued for one-year
(i.e.,24.11.2014 to 23.11.2015) in favor of Sh. Sunil Kumar
Sood, 143, Sector -7, Panchkula, Haryana for the
construction of housing colony on the land comprised in

Khasra No. No. 643, 647 648, situated at Village Kiyari and
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Khasra No. 8, 9, 6, 7, 321/10 situated at Village Rirka
Tehsil Shimla (R), District Shimla, H.P. subject to the
condition that the construction of housing colony should
be as per the norms laid down in NBC, Part-IV. Meanwhile
copy of NOC issued by the T & CP deptt. Map and Drawings
duly approved by the competent authority alongwith
relevant documents may be supplied at an earlier so that
process of completing all codal formalities with regard to
construction and provision of first aid fire-fighting, Water
Storge Tank, Pump House, rescue and emergency
evacuation procedure could be followed in order to issue

final NO OBJECTION CERTIFICATE.

It is further intimated that the construction agency/
proprietor will be entirely responsible for providing roads of
required width upto the housing colony on which the heavy
vehicles can be driven.

Yours faithfully,
Sd/-
Chief Fire Officer
Himachal Pradesh, Shimla-2
//TRUE TYPED COPY//
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11.
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REPORT OF FOREST DEOPARTMENT FOR NON-

FOREST LAND

Name of land owner Sh. Sunil Kumar S/o Sh. Hans

Raj.

Khasra No. 647 and 648, 6, 7, 8, 9, 321/10 Mauja
Kayari and Rirka.

Map No. HIM/TP/LIC/ Sh. Sunil Kumar Sood/ 2013-
1-12331-32 dated 7.1.2015.

Date of inspection 4.2.2015.

Whether the proposed construction is exclusively on

the land of owner Sushil Kumar Sood.

Whether the boundary of land is delineated by
boundary pillars- yes.

Distance of boundary of this land Forest land -200
Meter.

Has the owner or his family member committed any

forest offence -nil.
Shape of land- slappy.
Will the construction lead to soil erosion.

Is there probability f damage to trees during

construction.
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12. Will any tree or its branches hinder the construction?

If, yes complete detail be attached.

13. Detail of trees standing on the land.

//TRUE TYPED COPY//

S. | Species Class Condition | Location of
No. trees
1. Ban V=2, IV=7, | Grooming | To be shown
[1=2, [TIA=2 well with S. No.
on the map.
2. Deodar - do -
3. Chil - do -
4. Kakar, |V-1, III- 1, do -
(BL) IIA1, IIB1
5. | Po/Pular - do -
Signature Date Name Designation

986
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No. 9623
Himachal Pradesh Forests Department
Dated Shimla 16.03.2015
From
Divisional Forest Officer
Shimla Forest Division,
To,
Director,
Town & Country Planning Deptt.
Shimla-9, H.P.
Sub: Issuance of NOC for addition of land setting up a
residential colony.
Sir,
Kindly reference to your office letter No. HIM /TP /Apt,
LIC Sr, Sunil Kumar Sood/ 2013-1/12331-32 dated
07.01.2015 and in continuation to this office memo No.

RK /5092 dated 18.11.2014 on the subject cited above.

The status report of the Kh. No. 647 and 648 at Village
Kiari and Khasra No. 6, 7, 8, 9, 321/10 at Village Rirka
situated at Up Mohal Kayari Tehsil and District Shimla
received from the Range Officer Mashobra is enclosed
herewith in original for favor of further necessary action at

your end please.
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It is also pertinent to mention here that 17 number of
trees of various species are standing on the said land. It
may be ensured that no tree will be felled without prior

permission of the competent authority.

Encls. As above.
Sd/-
Divisional Forest Officer,
Shimla Forest Division,
Shimla-2
//TRUE TYPED COPY//
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State Level Environment Impact Assessment
Authority
Himachal Pradesh
Ministry of Environment Forest & Climate Change,
Government of India,
Department of Environment, Science & Technology,
Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177-2656555, 2656004, Fax: 1050669
No. SEIAA/24th Meeting/2016 Dated: 02.03.2016

PROCEEDINGS OF 24" MEETING OF SEIAA,
HIMACHAL PRADESH, HELD IN THE CONFERENCE
HALL OF DEPARTMENT OF ENVIRONMENT, SCI. &
TECH, PARYAVARAN BHAWAN, SHIMLA-1 ON 27
FEBRUARY 2016 AT 12:30 P.M.

At the outset, the Member Secretary (HPSEIAA) extended
with welcome to Sh. S.S Parmar, IAS (Retd.) as a new
Chairperson, HPSEIAA, The Member Secretary apprised
the Chairman of the message from Members SEIAA, Prof.
Rajnish Shrivastava that due to an urgent meeting he was
unable to attend the meeting. The matter was discussed
and it was decided that the meeting may be convened in
view of the pendency of case applications as proposed. With
the permission of Chair, following agenda items were

discussed:
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ITEAM NO.1.

The Authority was apprised that the performance
Audit of “Environment Clearance and Post Clearance
Monitoring” for inclusion in the Central Audit Report
(Civil)” for the year 2015-2016 has been conducted by the
office of Principal Accountant General (Audit) Himachal
Pradesh. The Audit party conducted the audit in the office
of SEIAA w.e.f., 24 December, 2015 and after auditing the
relevant records 6 numbers of audit memos were issued.
The audit memo-wise reply has been furnished and
submitted to the office of Dy. A.G (Eco. Sector) office of
Principal Accountant General (Audit) Himachal Pradesh
accordingly (Concerned Audit file place for kind perusal).
The final audit report is awaited. However, it was decided
that the actions as may be possible in the light of
observations of audit memos may be initiated in

anticipation of recommendations.

ITEM NO: 2:

The matter regarding providing all financial and
logistic support including accommodation, transportation
and such other facilities in respect of all statutory functions
of SEIAA & SEAC, Himachal Pradesh was discussed, since
the TA/DA/Bills of SEAC members are not cleared and

pending since long in DEST due to non-availability of

990
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budget etc. The sitting fee, travelling and incidental
allowances to Chairman and Members of SEIAA & SEAC
are being paid by the Department for which no special

budget is allotted.

It was strongly felt that the HPSEIAA should also start
levying application processing fee on similar lines of
MSEIAA, Gujarat SEIAA and Tamil Nadu SEIAA etc. These
authorities use also prescribed fee for applications being
received for environment clearances. SEIAA Bhopal has
notified Rs. 5,000/- as processing fee/ administrative

charges from the projects.

It was decided that a committee of three members viz,
Members Secretary (SEIAA), Secretary (SEAC) and
Accounts Officer (DEST) may examine the procedure and
may suggest a detailed mechanism and make a proposal
on account of same to be placed in the next SEIAA Meeting

for final decision immediately.

ITEM NO. 2.1:

It was observed that under the head CSR cost, some funds
as earmarked were required to be spent by the
entrepreneur. Moreover, the objective and the actual
utilization on the site was found to be unverified. As such
it was observed that in the next Meeting an inactive list of

schemes under CSR and desirability of placing the same
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with the local Panchayat be placed by the Department of
Environment, Science, and Technology before the

Authority for discussion and decision.

ITEM NO. 3:

After deliberating on the notifications issued by MoEF &
CC, Gol vide notification No S.O. 14(E) dated 15.01.2016
and S.0O. 19-0(E) dated 20.01.2016 the Authority observed
that though all the cases of mining of minor mineral having
individual lease are less than or equal 5 hectares and
cluster. The proposal was listed in 40t Meeting of SEAC
and it was decided that case shall be reappraised after
compliance to certain observations. In compliance to the
observations of SEAC the project proponent has submitted
all the documents and the application was listed before the
SEAC 41th Meeting. After deliberating on the certification
of mining department regarding distance of his mine form
other mines within the periphery of 500 meters and
considering the facts placed before the committee, the
SEAC observed that it is a cluster case and directed the
project proponent to present his case to the MoEF & CC,
Gol.

After deliberating on the recommendations of SEAC it is

decided that Committee may re-visit the case in view of the
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notification issued by MoEF & CC, Gol date 15t January
2016.

5.11.Sh. Amit Bindal S/o Sh. Ram Avtar Bindal, Bindal,
Colony, Circular Road Solan, District Solan,

Himachal Pradesh.
Brief outlines of the Project:

a) Project type Extraction of Sand.

b) Project Khasra numbers, 109/103/79/36(4-
Location 12 bighas) 111/38(3-10 bighas) 37(0-

2 bighas) 108/103/79/36(5-13

bighas) & 110/38 (0-09 bighas) falling

Mauza & Mohal Dhaen, in Tehsil &

District Solan Himachal Pradesh.
c) Capacity 5,090 TPA.

d) Mining Area  14-16 Bighas, 1.328 hectare (Private
land, hill slope).

e) EMP Cost Capital Cost: Rs. 3.0 Lakhs, Recurring
Cost 1.30 lakhs.

The proposal was listed in 40t Meeting of SEAC and it was
decided that shall be reappraised after compliance to
certain observations. In compliance to the observations of

SEAC the project proponent has submitted all the
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documents and the applicant was listed before the SEAC
41th  Meeting. After deliberating on the information
submitted by the project proponent and considering the
facts placed before the committee the SEAC recommended
the case application for consideration of grant of
environment clearance by the SEAC subject to fulfillment
of project ‘Specific Conditions’ as the Annexure-A and

‘General Conditions’ to be stipulated as at Annexure-B.

After deliberating the recommendation of SEAC the

authority approval the grant of Environment Clearance in

favor of the Unit stipulating the conditions recommended

of by SEAC.

5.12.Sh. Sunil Kumar Sood M /s Homeland Exotica mixed
land are construction project 143, Sector-7

Panchkula, Haryana 134-109.
Brief outlines of the Project:

a) Project type Homeland Exotica-mixed land use

construction project.

b) Project Khasra numbers,

Locati
ccation 1363/1127/632/1, 641, 408,

1372/426, 613, 26 & 626/3,

994
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1374/627, 1376/1126/628, 629,
630, 631, 136

8/47 1137/632, 1369/1137/628, 642,
643, 644, 645, 646, 6 648, 649,
429/1 and 123456789, 321/10 at
Village- Kiyari & Rirka, Tehsil &
District Shimla, H.P.

c) Capacity/area 46,599.00 sq mtrs.
d) EMP Cost For construction Phase:

Capital cost 4.40 lakhs, Recurring
Cost 5.30 lakhs.

For operation Phase:

Capital Cost 90.2. lakh, Recurring
cost 6.0 lakhs

The M/s Homeland Exotica-mixed land use construction
project proposes to develop a residential & commercial
complex at Village-Kiyari & Kiri, Tehsil & District-Shimla,
H.P

The proposal was listed in 39t meeting of SEAC and it was
decided that case shall be reappraised after compliance to
certain observations. In compliance to the observations of

SEAC the project proponent has submitted all the



37

documents and the application was listed before the SEAC
41th  Meeting. After deliberating on the information
submitted by the project proponent and considering the
facts placed before the committee, the SEAC recommended
the case application for consideration grant of
environmental clearance by the SELAA subject to
fulfillment of project ‘Specific Conditions’ as at Annexure-A
and ‘General Conditions’ to be stipulated as at Annexure-

B.

After deliberating on the recommendations of SEAC the

authority approved the grant of Environmental Clearance

in favor of the Unit stipulating the conditions recommended

by SEAC.

5.13 Sh. Pritam Thakur, S/o Sh. Gopal Ram M/s Kathla
Stone Crusher, Village Cagad Tehsil & District Kangra
Himachal Pradesh.

Brief outline of the project:

a) Project type  Extraction/collection of Sand, Stone &

Bajri.

b) Project Khasra numbers, 53(2-51-50
Location hectares),1/2(2-4) 97hectares) falling
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in Mauza Lunja Mohal Pre of Tehsil &

District Kangra Himachal Pradesh.
c) Capacity 34,330 TPA.
d) Mining area  4-93-47 hectare.

e) EXP Cost Capital Cost Rs. 0.45 lakhs Recurring

cost Rs. 0.77 lakhs annum.

The case was listed on 40t Meeting of SEAC and it was
decided that case shall be reappraised after compliance to
certain observations. In compliance to the observations of
SEAC the project proponent has submitted all the
documents and the application was listed before the SEAC
41st Meeting. After deliberating on the information
submitted by the project proponent and considering the
facts placed before the committee, the SEAC recommended
the case application for consideration of grant of
environmental clearance by the SEIAA, subject to
fulfillment of project ‘specific Conditions’ as at Annexure-A

and ‘General Conditions’ to be stipulated as Annexure-B.

After deliberating on the recommendations of SEAC the

authority approved the grant of Environment Clearance in

favour of the Unit stipulating the conditions recommended

by SEAC.
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5.14 Sh. Inder Singh S/o Sunder Singh Villae & Post Office
- Karoo, Tehsil- Ponta Sahib, District Sirmour,

Himachal Pradesh.

a) Project type  Extraction/collection of Sand, Stone &

Bajri.
b) Project Khasra number 805/1/1 falling in
Location Mauza Bhuppur-II, Tehsil, Paonta
Sahib, & Sirmour, Himachal Pradesh.
District
c) Capacity 21,060 TPA.

d) Mining area  2.26.20 hectares (Private land, rive

bed).

e) EXP Cost Capital Cost Rs. 0.5 lakhs: Recurring
cost Rs. 0.9 lakhs.

f) CSR Cost Capital Cost 1.0 lakhs: Recurring cost
0.2 lakhs.

The case application was listed before the SEAC in 41
Meeting After deliberating on the information submitted by
the illegible proponent and considering the facts placed
before the committee, the SEAC recommended the case
application for consideration of grant of environmental

clearance by the SEIAA subject to fulfillment of Project
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‘Specific Conditions’ as Annexure-A and ‘General

Conditions’ to be stipulated as Annexure-b.

After deliberating on the recommendations of SEAC the

authority approved the grant of Environment Clearance

in favor of the Units stipulating the conditions

recommended by SEAC.

Specific Conditions:

i. Stone and Bajri is not allowed to be sold to the
crushers not having consent to establish and also not
complying with the conditions stipulated by State

Pollution Control Board.

ii. The project proponent shall obtain Consent to
Establish and consent to operate from the Himachal
Pradesh Pollution Control Board and effectively

implement all the conditions stipulated therein.

iii. Environment clearance is subject to final order of the
Hon’ble Supreme Court of India in the matter of Goa
Foundation vs. Union of India in Writ Petition Civil No.

460 of 2004 as may be applicable to this project.

iv. Annual replenishment report certified by an
authorized agency shall be submitted. In case the
replenishment is low, the mining activity/production

levels shall accordingly be decreased stopped.
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Vii.

Viii.
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Effective safeguard measures shall be taken to control
particular matter level so as to leave so as to ensure

that these are within permissible limit.

Regular monitoring of ambient air quality shall be
carried out and records maintained. The results of
monitoring shall be submitted to MoEF& CC and its
Regional Office and CPCB SPCB regularly.

Effective safeguard measures sun as regular water
sprinkling shall be carried out in critical area prone
to air pollution and having high levels of particular
matter shall be carried out in critical area and all
transfer points. Extensive water sprinkling shall be
carried out on roads. It should be ensured that the
Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in
this regard.

The project proponent shall undertake adequate
safeguard measures during mining and ensure that
due regard to the hydro-geological regime of
surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be
carried out around the mine lease area by
establishing a network of existing wells and installing

new piezometers during the mining operation. The

1000
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1X.

Xi.

92

periodic monitoring [at least four times in a year pre-
monsoon (April-May), monsoon (September) and
winter (January)] shall be carried out in consultation
with the State Ground Water Department/ Central
Ground Water Authority and the Regional Director,
Central Ground Water Board, if any, and its report
sent regularly to the MoEF & CC and the Regional
Director, Central Ground Water Board. If it is
observed that the groundwater table is getting
depleted due to the mining activity, necessary

corrective measures shall be carried out.

The project proponent shall obtain necessary prior
permission from the competent authority on the

quantity of water for the project.

Appropriate mitigative measures shall be taken to
prevent pollution of the river in consultation with the
State Pollution Control Board. It shall be ensured that
there is no leakage of oil and grease in the river from

the vehicles used for transportation.

Vehicular emission shall be kept under control and
regularly monitored. The vehicles carrying the mined
sand shall be carried out through the covered trucks
only and the vehicles plying the rivers are met at

overloaded.
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No drilling and blasting operation shall be carried out.

Mineral handling area shall be provided with the
adequate number of high efficiency dust extraction
system. Loading and unloading areas including all the
transfer points should also have efficient dust control
arrangement. These should be properly maintained

and operated.

Periodical medical examination of the workers
engaged in the project shall be carried out and records
maintained. For the purpose, schedule of health
examination of the workers should be drawn and

followed accordingly.

Provision shall be made for the housing of
construction labor within the site a infrastructure and
facilities such as fuel for cooking, medical facilities,
etc. The contractor must ensure after the completion

of the project.

The project authority shall implement suitable
conservation measures to augment natural resources
in the area in consultation with the Regional Director,

Central Ground Water Board.

The project proponent shall undertake all the

commitments made during the public hearing and
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effectively address the concerns raised by the locals
in the public hearing as well as during consideration

of the project, while implementing the project.

//TRUE TYPED COPY//
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General Conditions:

1. No change in mining technology and scope or working
should be made without prior approval of the MoEF &
CC.

ii.  No change in the calendar plan including excavation
quantum of mineral sand Gravel Border (minor

mineral) and waste should be made.

iii. Four ambient air quality -monitoring stations should
be established in the core zone as well as in the buffer
zone for RSPM (Particular matter with size less than
10 micron i.e., PM10) AND Nos. monitoring location
of the stations should be decided based on the
meteorological data topographical features and
environmentally and ecologically sensitive charges
and frequency of monitoring should be under taken

in consolation with the State Pollution Control Board.

iv. Data on ambient air quality should be regularly
submitted to the MoEF & CC including its Regional
Office located at Dehradun and the State Pollution
Board Control Board/ Centre Pollution control Board
once in six months. Provisions contained in
notification no. B- 29016/20/90/PC-1 dated
18.11.2009 should be allowed for monitoring.

v. Illegible
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Personal working in dusty areas should were
protective respiratory devices and they should also be
provided with adequate training and information on

safety and health aspects.

A separate environmental management cell with
qualified personal should be set up under the control
of a Senior Executive, who will report directly to the

Head of Organization.

The funds earmarked for environmental protection
measures should be kept in separate account and
should not be diverted for other purpose. Year wise
expenditure should be reported to the MoEF & CC and

its Regional Officer located at Dehradun.

The project authorities should inform to the regional
office located at Chandigarh regarding date of
financial enclosure and final approval of the project
by the concerned authorities and the date of start of

land development work.

The Regional office of this Ministry located at
Chandigarh shall monitor compliance of the
stipulated conditions. The project authorities should
extend full cooperation to the officer(s) of the Regional
Office by furnishing the requisite’ data information

monitoring reports.
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The project proponent shall submit six monthly
reports on the status of compliance environment
clearance conditions including results of monitored
data both in hard copies of Pollution Control Board
the State of Pollution Control Board. The proponent
shall upload the same website and shall update the
same periodically. It shall simultaneously be sent to
Regional Office of the Ministry of Environment and
Forests Chandigarh the respective Zonal Office
Central Pollution Control Board and the State of

Pollution Board Control.

A copy of the clearance letter shall be sent by the
proponent to commercial Panhcayat Zila Parshid
Municipal Corporation Urban Local Body and the
Local NGO if any from whom surgeon representation,
if any were received while processing the proposal.
The Clearance letter shall also be put on the website

of the Company by the proponent.

The State Pollution Control Board should display a
copy of the clearance letter at the Regional Office
District Industry Centre and the Collector’s Office
Tehsildar office for 30 days.

The environment statement for each financial year

ending 31st March in Form -V is mandated to be
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submitted by the project proponent to the concerned
State Pollution Board prescribed under the
Environment Protection Rules, 1985 as amended
subsequently shall also be put on the website of the
company along with the status of compliance of
environmental clearance conditions and shall also be
sent to the Regional Office of the MoEF & CC

Dehradun by e- mail.

The project authorities should advertise at least in two
local newspaper widely circulated, one of the which
shall be in the vernacular language of the locality
concerned within 7 days of the issue of the clearance
letter informing that the project has been accorded
environmental clearance and copy of the clearance
letter is available with the State Pollution Control
Board and also the website of- the MOEF&CC
thttp//.nic and a copy of the same should be
forwarded to the Regional Office of MoEF&CC at
Dehradun.

//TRUE TYPED COPY//
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State Legal Environment Impact Assessment
Authority Himachal Pradesh
Ministry of Environment Forest & Climate Change,
Government of India, At Department of Environment
Science & Technology, Paryavaran Bhawan, Near US
Club, Shimla-1
PH:0177-2656559,2659608 Fax: 2659609
No. SEIAA /24" Meeting /2016 Dated: 02.03.2016

PROCEEDINGS OF 24" MEETING OF SEIAA, HIMACHAL
PREDESH, HELD IN THE CONFERENCE HALL OF
DEPARTMENT OF ENVIRONMENT, SCI. & TECH.
PARYAVARAN BHAWAN, and SHIMLA-1 ON 27t
FEBRUARY 2016 AT 12.30 P.M.

At the outset, the Member Secretary (HPSEIAA) extended
with welcome to Sh. S.S Parmar, IAS (Retd.) as a new
Chairperson, HPSEIAA, The Member Secretary apprised
the Chairman of the message from Members SEIAA, Prof.
Rajnish Shrivastava that due to an urgent meeting he was
unable to attend the meeting. The matter was discussed
and it was decided that the meeting may be convened in
view of the pendency of case applications as proposed. With
the permission of Chair, following agenda items were

discussed:

ITEAM NO.1.
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The Authority was apprised that the performance Audit of
“Environment Clearance and Post Clearance Monitoring”
for inclusion in the Central Audit Report (Civil)” for the year
2015-2016 has been conducted by the office of Principal
Accountant General (Audit) Himachal Pradesh. The Audit
party conducted the audit in the office of SEIAA w.e.f., 2-4
December, 2015 and after auditing the relevant records 6
numbers of audit memos were issued. The audit memo-
wise reply has been furnished and submitted to the office
of Dy. A.G (Eco. Sector) office of Principal Accountant
General (Audit) Himachal Pradesh accordingly (Concerned
Audit file place for kind perusal). The final audit report is
awaited. However, it was decided that the actions as may
be possible in the light of observations of audit memos may

be initiated in anticipation of recommendations.

ITEM NO. 2:

The matter regarding providing all financial and logic
support including accommodation transportation and such
other facilities in respect of all statutory functions of SEIAA
and SEAC Himachal Pradesh was discussed, since the
TA/DA/Bills of SEAC members are not cleared and
pending since long in DEST due to non-availability of
budget etc. The sitting fee, travelling allowance/dearness

allowances to Chairman and Members of SEIAA & SEAC
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are being paid by the Department for which no special

budget is allotted.

It was strongly felt that the HPSEIAA, should also start
levying application processing fee on similar lines of
MPSEIAA, Gujarat SEIAA and Tamil Nadu SEIAA etc. These
authorities have also prescribed fee for applications being
received for environment clearance. SEIAA Bhopal has
notified Rs. 5,000/- as per processing fee/ administrating

charges from the projects.

It was decided that a committee of three members vis.
Members (SEIAA), Secretary (SEAC) and Accounts Officer
(DEST) may examine the produce and may suggest a
detailed mechanism and make a proposal on account of
same to be placed in the next SEIAA Meeting for final

decision immediately.

ITEM NO. 2.1:

It was observed that under the head CSR cost, some funds
as earmarked were required to be spent by the
entrepreneur. Moreover, the objective and the actual
utilization on the site was found to be unverified. As such
it was observed that in the next Meeting an inactive list of
schemes under CSR and desirability of placing the same

with the local Panchayat be placed by the Department of
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Environment, Science, and Technology before the

Authority for discussion and decision.

ITEM NO. 3:

After deliberating on the notifications issued by MoEF &
CC, Gol vide notification No S.O. 14(E) dated 15.01.2016
and S.0. 19-0(E) dated 20.01.2016 the Authority observed
that though all the cases of mining of minor mineral having
individual lease are less than or equal 5 hectares and
cluster. The proposal was listed in 40t Meeting of SEAC
and it was decided that case shall be reappraised after
compliance to certain observations. In compliance to the
observations of SEAC the project proponent has submitted
all the documents and the application was listed before the
SEAC 41th Meeting. After deliberating on the certification
of mining department regarding distance of his mine form
other mines within the periphery of 500 meters and
considering the facts placed before the committee, the
SEAC observed that it is a cluster case and directed the
project proponent to present his case to the MoEF & CC,
Gol.

After deliberating on the recommendations of SEAC it is
decided that Committee may re-visit the case in view of the

notification issued by MoEF & CC, Gol.
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5.11.Sh. Amit Bindal S/o Sh. Ram Avtar Bindal, Bindal,
Colony, Circular Road Solan, District Solan,

Himachal Pradesh.

Brief outlines of the Project:

a) Project type Extraction of Sand.
b) Project Khasra numbers,
Location

109/103/79/36 (4-12 bighas)
111/38(3-10 bighas) 37(0-2 bighas)
108/103/79/36 (5-13 bighas) &
110/38 (0-09 bighas) falling Mauza
& Mohal Dhaen, in Tehsil & District

Solan Himachal Pradesh.
c) Capacity/area 46,599.00 sq mtrs.
d) EMP Cost For construction Phase:

Capital cost 4.40 lakhs, Recurring
Cost 5.30 lakhs.

The proposal was listed in 40th Meeting of SEAC and it was
decided that shall be reappraised after compliance to
certain observations. In compliance to the observations of
SEAC the project proponent has submitted all the
documents and the applicant was listed before the SEAC

41th  Meeting. After deliberating on the information
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submitted by the project proponent and considering the
facts placed before the committee the SEAC recommended
the case application for consideration of grant of
environment clearance by the SEAC subject to fulfillment
of project ‘Specific Conditions’ as the Annexure-A and

‘General Conditions’ to be stipulated as at Annexure-B.

After deliberating the recommendation of SEAC the
authority approval the grant of Environment Clearance in

favor of the Unit stipulating the conditions recommended
of by SEAC.

5.12.Sh. Sunil Kumar Sood M /s Homeland Exotica mixed
land are construction project 143, Sector-7

Panchkula, Haryana 134-109.
Brief outlines of the Project:

e) Project type Homeland Exotica-mixed land use

construction project.

f) Project Khasra numbers,

Locati
ocation 1374/1127/632/1, 641, 408,

1372/426, 613, 26 & 626/3,
1374/627, 1376/1126/628, 629,
630, 631, 136
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8/47 1137/632, 1369/1137/628, 642,
643, 644, 645, 646, 6 648, 649,
429/1 and 123456789, 321/10 at
Village- Kiyari & Rirka, Tehsil &
District Shimla, H.P.

g) Capacity/area 46,599.00 sq mtrs.
h) EMP Cost For construction Phase:

Capital cost 4.40 lakhs, Recurring
Cost 5.30 lakhs.

For operation Phase:

Capital Cost 90.2. lakh, Recurring
cost 6.0 lakhs

The M/s. Homeland Exotica mixed land use construction
project propose to develop be reappraised after compliance
to certain observations. In compliance to the observations
of SEAC the project proponent has submitted all the
documents and the application has listed before the SEAC
41th  Meeting. After deliberating on the information
submitted by the project proponent and considering the
facts placed before the committee, the SEAC recommended
the case application for consideration of grant of

environment clearance by the SEIAA subject to fulfillment
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or project ‘Specific Condition’ as at Annexure-A and

‘General conditions’ to be stipulated as at Annexure -B.

After deliberating on the recommendation of SEAC the
authority approved the grant of Environment Clearance in
favor of the Unit stipulating the conditions recommended

by SEAC.

5.13 Sh. Pritam Thakur, S/o Sh. Gopal Ram M/s Kathla
Stone Crusher, Village Cagad Tehsil & District Kangra
Himachal Pradesh.

Brief outline of the project:

a) Project type  Extraction/collection of Sand, Stone &

Bajri.
b) Project Khasra numbers, 53(2-51-50
Location hectares),1/2(2-4) 97hectares) falling

in Mauza Lunja Mohal Pre of Tehsil &

District Kangra Himachal Pradesh.
c) Capacity 34,330 TPA.
d) Mining area  4-93-47 hectare.

e) EXP Cost Capital Cost Rs. 0.90 lakhs Recurring

cost Rs. 0.77 lakhs annum.

The case was listed on 41th Meeting of SEAC and it was

decided that case shall be reappraised after compliance to
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certain observations. In compliance to the observations of
SEAC the project proponent has submitted all the
documents and the application was listed before the SEAC
41st Meeting. After deliberating on the information
submitted by the project proponent and considering the
facts placed before the committee, the SEAC recommended
the case application for consideration of grant of
environmental clearance by the SEIAA, subject to
fulfillment of project ‘specific Conditions’ as at Annexure-A

and ‘General Conditions’ to be stipulated as Annexure-B.

After deliberating on the recommendations of SEAC the
authority approved the grant of Environment Clearance in
favour of the Unit stipulating the conditions recommended

by SEAC.

5.14 Sh. Inder Singh S/o Sunder Singh Villae & Post Office
- Karoo, Tehsil- Ponta Sahib, District Sirmour,

Himachal Pradesh.

a) Project type  Extraction/collection of Sand, Stone &

Bajri.
b) Project Khasra number 805/1/1 falling in
Location Mauza Bhuppur-Il, Tehsil, Paonta

Sahib, & Sirmour, Himachal Pradesh.
District

1016



1017

108

c) Capacity 21,060 TPA.

d) Mining area  2.26.20 hectares (Private land , rive

bed).

e) EXP Cost Capital Cost Rs. 0.5 lakhs: Recurring
cost Rs. 0.9 lakhs.

f) CSR Cost Capital Cost 1.0 lakhs: Recurring cost
0.2 lakhs.

The case application was listed before the SEAC in 41
Meeting After deliberating on the information submitted by
the illegible proponent and considering the facts placed
before the committee, the SEAC recommended the case
application for consideration of grant of environmental
clearance by the SEIAA subject to fulfillment of Project
‘Specific Conditions’ as Annexure-A and ‘General

Conditions’ to be stipulated as Annexure-b.

After deliberating on the recommendations of SEAC the

authority approved the grant of Environment Clearance

in favor of the Units stipulating the conditions

recommended by SEAC.

Specific Conditions:

1. Stone and Bajri is not allowed to be sold to the

crushers not having consent to establish and also not
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complying with the conditions stipulated by State

Pollution Control Board.

The project proponent shall obtain Consent to
Establish and consent to operate from the Himachal
Pradesh Pollution Control Board and effectively

implement all the conditions stipulated therein.

Environment clearance is subject to final order of the
Hon’ble Supreme Court of India in the matter of Goa
Foundation vs. Union of India in Writ Petition Civil No.

460 of 2004 as may be applicable to this project.

Annual replenishment report certified by an
authorized agency shall be submitted. In case the
replenishment is low, the mining activity/production

levels shall accordingly be decreased stopped.

Effective safeguard measures shall be taken to control
particular matter level so as to leave so as to ensure

that these are within permissible limit.

Regular monitoring of ambient air quality shall be
carried out and records maintained. The results of
monitoring shall be submitted to MoEF& CC and its
Regional Office and CPCB SPCB regularly.

Effective safeguard measures sun as regular water

sprinkling shall be carried out in critical area prone
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to air pollution and having high levels of particular
matter shall be carried out in critical area and all
transfer points. Extensive water sprinkling shall be

carried out on roads. It should be ensured that the

Provisions shall be made for the housing of the
construction with all necessary infrastructures and
facilities such as fuel for cooking STP...............
legible................ medical health care creche etc. the
housing may be in the form of temporary structures

to be removed after completion of the project.

General Conditions:

1.

No change in mining technology and scope or working
should be made without prior approval of the MoEF &
CC.

No change in the calendar plan including excavation
quantum of mineral sand Gravel Border (minor

mineral) and waste should be made.

Four ambient air quality -monitoring stations should
be established in the core zone as well as in the buffer
zone for RSPM (Particular matter with size less than
10 micron i.e., PM10) AND Nos. monitoring location
of the stations should be decided based on the

meteorological data topographical features and
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environmentally and ecologically sensitive charges
and frequency of monitoring should be under taken

in consolation with the State Pollution Control Board.

Data on ambient air quality should be regularly
submitted to the MoEF & CC including its Regional
Office located at Dehradun and the State Pollution
Board Control Board/ Centre Pollution control Board
once in six months. Provisions contained in
notification no. B- 29016/20/90/PC-1 dated
18.11.2009 should be allowed for monitoring.

Personal working in dusty areas should were
protective respiratory devices and they should also be
provided with adequate training and information on

safety and health aspects.

A separate environmental management cell with
qualified personal should be set up under the control
of a Senior Executive, who will report directly to the

Head of Organization.

The funds earmarked for environmental protection
measures should be kept in separate account and
should not be diverted for other purpose. Year wise
expenditure should be reported to the MoEF & CC and

its Regional Officer located at Dehradun.
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The project authorities should inform to the regional
office located at Chandigarh regarding date of
financial enclosure and final approval of the project
by the concerned authorities and the date of start of

land development work.

The Regional office of this Ministry located at
Chandigarh shall monitor compliance of the
stipulated conditions. The project authorities should
extend full cooperation to the officer(s) of the Regional
Office by furnishing the requisite’ data information

monitoring reports.

The project proponent shall submit six monthly
reports on the status of compliance environment
clearance conditions including results of monitored
data both in hard copies of Pollution Control Board
the State of Pollution Control Board. The proponent
shall upload the same website and shall update the
same periodically. It shall simultaneously be sent to
Regional Office of the Ministry of Environment and
Forests Chandigarh the respective Zonal Office
Central Pollution Control Board and the State of

Pollution Board Control.

A copy of the clearance letter shall be sent by the

proponent to commercial Panhcayat Zila Parshid
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Municipal Corporation Urban Local Body and the
Local NGO if any from whom surgeon representation,
if any were received while processing the proposal.
The Clearance letter shall also be put on the website

of the Company by the proponent.

The State Pollution Control Board should display a
copy of the clearance letter at the Regional Office
District Industry Centre and the Collector’s Office
Tehsildar office for 30 days.

The environment statement for each financial year
ending 31st March in Form -V is mandated to be
submitted by the project proponent to the concerned
State Pollution Board prescribed under the
Environment Protection Rules, 1985 as amended
subsequently shall also be put on the website of the
company along with the status of compliance of
environmental clearance conditions and shall also be
sent to the Regional Office of the MoEF & CC

Dehradun by e- mail.

The project authorities should advertise at least in two
local newspaper widely circulated, one of the which
shall be in the vernacular language of the locality
concerned within 7 days of the issue of the clearance

letter informing that the project has been accorded
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environmental clearance and copy of the clearance
letter is available with the State Pollution Control
Board and also the website of- the MoEF&CC
thttp//.nic and a copy of the same should be
forwarded to the Regional Office of MoEF&CC at
Dehradun.

//TRUE TYPED COPY//
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HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT

The Executive Engineer,

Rural Division, HPPWD,

Dhami.

Regarding NOC case of Sh. Sunil Kumar,

S/o Late Sh. Hans Raj. Sood,

R/o Village Garli, Tehsil Rakher District Kangra.

This is with reference to the telephonic discussions
held with the good self and the concerned Junior Engineer
regarding the status of existing Tutikandi Sheelgaon Road,

0/0 to 3/10.

As intimated by the concerned Junior Engineer, the
said road has been constructed by the local Panchayat/
Public. This road has been shown in the road
infrastructure map. The width of this road about 5 meters

at site.

This is for your kind information and necessary action
please.
Sd/-
Assistant Engineer
HPPWD Sub-Division
Shogi
//TRUE TYPED COPY//
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DIRECTORATE OF FIRE SERVICE HIMACHAL
PRADESH SHIMLA-2
SITE INSPECTION REPORT

With reference to the application No. Nil dated
20.01.2016 of Sh. Sunil Kumar Sood, Village Kayari &
Rirka, Tehsil Rural Shimal. District Shimla. It is stated that
the site for construction of apartment houses located at
village Mojua Kiyari and Mauja Rirka, Tehsil, & District
Shimla H.P. has been inspected by the Station Fire Officer.
Fire Station the Mall Shimla H.P. on 20.02.2016.
Consequently, it is submitted that the site location is safe
at this stage from the fire safety point view. It is
recommended that the life and fire safety measures should
be adopted as per N.B.C Part IV during consideration ‘and
the installation of Fire Extinguish as per IS2190. The
applicant is advised to implement the recommendation
made in the inspection report and after completion of the
construction for the apartment houses shall report by the
inspecting Fire Officer to enable further inspection and

grant of NOC.

This report is being issued at the request of applicant

and shall not be treated as NOC (No Objection Certificate.)

Issued on 30.01.2016
Sd/-
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Chief Fire Officer
Himachal Pradesh,
Shimla
Sh. Suil Kumar Sood, Village Kiyan & Riya
Tehsil Rural Shimla, Distt, Shimla H.P.
//TRUE TYPED COPY//
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TOWN & COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No. HIM/TP/Apt/Lic.4/2015/Sh. Sunil Kumar
Sood /2017/

To,

Sub:

Ref:

Sir,

Shimla, Dated: 01.03.2017

Sh. Sunil Kumar Sood,
# 143, First Floor, Sector-7,
Panchkula-134109.

Revised approval of drawing in favor of Sh. Sunil
Kumar Sood for setting up Colony on Kh. Nos. 641,
408, 613/1, 630, 631, 1368/1137/632, 1369/
1137/632, 640, 642 to 649 at Mauja Kiyari and
Kh. Nos. 1 to 9 and 321/10 at Mauja Rirka, Tehsil
& District Shimla, Himachal Pradesh total
measuring 31768.00 sqm. as per provisions of the
Himachal Pradesh Town and Country Planning
Act, 1977 and Rules, 2014 in respect of License
No. HIM/TP/APT/LIC-04/2015 dated 17.12.2015.
Your Application No. Nil dated 17.10.2016.

This is in reply to your letter under reference. In this

context, it is informed that the revised building plans as

received from your good self for proposed residential Colony

on Kh. Nos. 641, 408, 613/1, 630, 631, 1368/1137/632,
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1369/1137/632, 640, 642 to 649 at Mauja Kiyari and Kh.
Nos. 1 to 9 and 321/10 at Mauja Rirka, Tehsil & District
Shimla, Himachal Pradesh total measuring 31768.00 sqm.,
were sent the two Member Secretary SADA Shoghi,
Divisional Town Planning Office Shimla for further
examination, who vide letter No. SADA(S) Case No.481/11-
401 dated 18.01.2017 has accorded the planning
permission which is accepted, as per provisions of the
Himachal Pradesh Town and Country Planning Act, 1977
and Rules, 2014.

It is further informed that all the conditions laid in the
License No. HIM/TP/APT/LIC-04/2015 dated 17.12.2015

will remain unchanged.

Encls: One set of approved drawings.
Yours faithfully,
Sd/-
(Sandeep Kumar)
Director
Town and Country Planning Department
Himachal Pradesh, Shimla-9
Phone No.- 0177-2622494

Copy to: -

The Member Secretary SADA Shoghi-cum-Town and
Country Town Planning Office Shimla, Himachal Pradesh

1028
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with reference to her office Case No0.481/11-401 dated
18.01.2017, alongwith one set of approved drawings,
please.
Encls: One set of approved drawings.
Sd/-
(Sandeep Kumar)
Director
Town and Country Planning Department
Himachal Pradesh, Shimla-9
Phone No.- 0177-2622494
//TRUE TYPED COPY//
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No Rev B F (10)-60/2017
Government of Himachal Pradesh
Department of Revenue

From:
The Addl. Cnel. Secretary-cum-F.C. (Revenue) to the
Government of Himachal Pradesh.

To:
M/s Nirvana Woods & Hotels Pvt. Ltd.,
through Sh. Pankaj Gupta
House No. 05, Sector-12,
Panchkula-134109 (Haryana).

Dated: Shimla-2,
20.04.2017

Sub: Permission to purchase land by M/s Nirvana Woods

& Hotels Pvt. Ltd., for setting up a residential colony.
Sir,

I am directed to refer to the office letter No. Swl-RM-
21(2)/2012-134165 dated 20.03.2017 received from the
Deputy Commissioner, Shimla on the subject cited above
and to say that keeping in view the provisions of Clause (h)

of Sub-Section (2) of Section 118 of the Himachal Pradesh
Tenancy & Land Reforms Act, 1972 and serial number (6)
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of sub-rule (3) of rule 38-A of Rules framed under the
aforesaid Act, the Government has granted permission in
favor of M/s Nirvana Woods & Hotels Private Limited, to
purchase land, comprised in Khasra No. 641, 406, 613/1,
630, 631, 1368/1137/632, 1369/1137/632, 642, 643,
644, 645, 646, 647, 648, 649, 640 and 1, 2, 3, 4, 5, 6, 7,
8,9, 321/10 measuring 08-17-54 Bigha (31768 Sq. Mtrs.)
situated in Up Muhal Kiyan and Mohal Rirka, Tehsil
Shimla (Rural), District Shimla, H.P. for setting of

Residential Colony on the following conditions: -

1. The permission will be valid for one year from the date

of issuance of this letter.

2. In the instant case the details furnished by the
applicant have not been verified at Government level
and are assumed to be correct. Hence, if at any time
it is found that the details are not correct, the
permission shall be deemed to have been withdrawn/
cancelled and land if so purchased shall vest in the
State Government free from all encumbrances
alongwith structure if any, Further, in case any
illegible between the transferor and transferee. The
State Government shall not be responsible for any

civil or criminal liability of party in any court/forum.
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Your attention is drawn to the proviso below section
118(a) of the Act which requires the purchaser to
utilize the land for the purpose for which allowed to
be purchased within a period of 2 years further
extendable by 1 year. In this regard, this period of 2
years will be counted from the date of registration.
However, before purchase, illegible yourself that you
will be able to complete various other formalities to
set up the industry, unit illegible factory, building,
install machinery and start production all within a
period of 2 years (extended by one year) if required. In
case you fail to do so, the land will vest in the State
alongwith  structure if any, free from all
encumbrances further, in case you fail to do so, the
Government or are authority cannot give extension

beyond three years.

An entry will be made in remarks column of the
concerned Jamabandi with red ink that the transferee
shall not become an agriculturist on account of such
transfer of land and the transferee will not become
eligible for allotment/lease/grant from  the
Government. The transferee of land will remain non-

agriculturist for all purposes.
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S. The stamp duty of land proposed to be transferred will
be charged from the transferee as per Law.

Yours faithfully,

Sd/ -

(Ashish Kohli) IAS

Joint Secretary (Revenue) to the

Government of Himachal Pradesh

//TRUE TYPED COPY//
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No. Rev B F (10)-69/2017

Government of Himachal Pradesh

Department of Revenue
From

The Addl. Chief Secretary-cum-F.C. (Revenue) to the

Government of Himachal Pradesh
To,

M/s Nirvana Woods &Hotels Pvt. Ltd.,

Through Sh. Pankaj Gupta

House no. 86, Sector -12

Panchkula-134109 (Haryana)

Dated: Shimla-2

28.04.2017
Sub: Permission to purchase land by M/s Nirvana Woods

& Hotels Pvt. Ltd., for setting up a residential colony.
Sir,

I am directed to refer to the office letter No. SML-LRM-
21(2)/2017-134105 dated 20.03.2017 received from the
Deputy Commissioner Shimla on the subject cited above
and to say that keeping in view the provisions of Clause (h)
of Sub-Section (2) of Section 118 of the Himachal Pradesh
Tenancy & Land Reforms Act, 1972 and serial number (6)
of sub-rule (3) of rule 38-A of Rules framed under the
aforesaid Act, the Government has granted permission in

favour of M/s Nirvana Woods &Hotels Pvt. Ltd., to

1034



1035

126

purchase land comprised in Khasra No. 641, 408, 613/1,
630, 631, 1368/1137/632, 1369/1137/632, 642, 643,
644, 645, 646, 647, 648, 649, 640 and 1,2,3,4,5,6,7, 8, 9,
321/10 Measuring 03-17-68 hectare (31768 Sq. Mtrs.)
situated in UP mohal Kiyari and Mohal Rirka, Tehsil Shimla

(Rural), District Shimla,HP for setting of Residential Colony

ont he following conditions:

1.

The permission will be valid for one year from the date

of issuance of this letter.

In the instant case the details furnished by the
applicant have not been verified at Government level
and are assumed to be correct. Hence, if at any time
it is found that the details are not correct, the
permission shall be deemed to have been withdrawn/
cancelled and land if so purchased shall vest in the
State Government free from all encumbrances
alongwith structures, if any. Further, in case any
dispute(s) arises between the transfer and transferee,
the State Government will not be responsible for that
and cannot be impleaded as party in any court /

forum.

Your attention is drawn to the proviso below section
118 (2) (h) of the Act ibid which required the

purchaser to utilize the land for the purpose for which
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allowed to be purchased within a period of 2 years
further extendable by 1 year. In this regard, this
period of 2 years will be counted from the date of
registration. However, before purchase, please satisfy
yourself that you will be able to complete various
other formalities to set up the industrial unit,
construct factory building install machinery and start
production all the land will best in the State,
alongwith  structure if any, free from all
encumbrances. Further in case you fail to do so, the
Government or any authority cannot give extension

beyond three years.

Any entry will be made in remarks column of the
concerned jamabandi with red ink that transferee will
not become an agriculturist on account of transfer of
land and transferee of land will remain non-

agriculturist for all purposes.

The stamp duty of land proposed to be transferred will
be charged from the transferee as per law.

Yours faithfully

Ashish Kohli

Joint Secretary (Revenue) to the

Government of Himachal Pradesh.

//TRUE TYPED COPY//
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SPECIAL AREA DEVELOPMENT AUTHORITY
SHOGHI SPECIAL AREA
NO OBJECTION CERFITICATE (Temporary)

This department has no objection if One No.
Electricity and One No. Water connections are released in
favor of M/s Nirvana Woods & Hotels Pvt. Ltd., on Kh. No.
408, 613/1, 630, 631, 1368/1137/632, 1369/1137/632,
640 to 649 at Mohal Kiyari and Kh. NO. 2 to 9 & 321/10 at

Mauza Ridka for Construction purpose only.

The plan has already been approved / retained by this
office vide letter No. SADA (S)-481/11-375 dated
27.11.2015 If the construction is not carried out as per
approved plan, then the further NO/c shall not be issued
and NOC for service connections shall be withdrawn and
further action as per HP Town and Country Planning Act,
1977 shall be initiated against the defaulter.

Prem Latta Chauhan
Assistant Town Planner
Special Area Development Authority
Shoghi Block No. 32-A, SDA Complex
Kasumpti, Shimla, PH NO. 0177-2625753

No. SADA (S)-481/11-235-37 Dated: 02.11.2017

Copy to:
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The Assistant Engineer, Electric Sub-Divnhi MHSEB
Ltd, Khalini/ Jutogh for information and necessary

action please.

The Assistant Engineer, IPH, Sub Divnl. Kasumpti, for

similar action please.

M/s Nirvana Woods & Hotels Pvt. Ltd., Village Kiyari
and Ridka, Near ISBT Tutikandi shimla-171001 for
Information please.
Prem Latta Chauhan
Assistant Town Planner
Special Area Development Authority
Shoghi Block No. 32-A, SDA Complex
Kasumpti, Shimla, PH NO. 0177-2625753
//TRUE TYPED COPY//
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H.P. State Pollution Control Board
Him Parivesh Phase-III
New Shimla-171009
Water/ Air (ID-26063)

No. PCB (434) Sh. Sunil Kumar Sood residential & Hotel/
2016 Dated

From

To

Sub:

Sir,

Member Secretary

The Director of Tourism
Department of Tourism, SDA Complex

Kasumpti-171009

Consent of Establish for Homeland Exotica mixed
land use construction project (Residential and Hotel
Project) with a total built up area 46,599.00 Sqm.
Mtrs. At Khasra No. 1363/1127/6321/1, 641, 608,
1372/426, 613, 626/1 & 626/3, 1374/627,
1376/1126/628, 629, 630, 631, 1368/632,
1369/1137/632, 642, 643, 644, 645, 646, 647, 648,
649, 429/1, 640, 1,2,3,4,5,6,7,8,9, 321/10, village
Kiyari & Rirka, Tehsil & Distt. Shimla, H.P.

Sh. Sunil Kumar Sood Prop. Of M/s Home Land

Exotica Mixed Land use construction Project, House No.
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143, Sector -07, Panchkula, Haryana-134109, have
approached to this Board under Water Act, 1974 and Air
Act, 1981 for issuing Consent to Establish in their favor
construction of Homeland Exotica mixed land use
construction project (Residential and Hotel Project) with a
total built up area 46,599.00 Sqm. Mtrs. At Khasra No.
1363/1127/6321/1, 641, 608, 1372/426, 613, 626/1 &
626/3, 1374/627, 1376/1126/628, 629, 630, 631,
1368/632, 1369/1137/632, 642, 643, 644, 645, 646, 647,
648, 649, 429/1, 640, 1,2,3,4,5,6,7,8,9, 321/10, village
Kiyari & Rirka, Tehsil & Distt. Shimla, H.P. The State Level
Environment Impact Assessment Authority H.P. has
accorded the Environmental Clearance in favor of this
project vide letter No. HPSEIAA/F (2015)/360-M/s
Homeland Exotica mixed land use construction project /-
10 dated 01-04-2016. In view of the Environmental
Engineer, H.P. State Pollution Control Board Shimla, Dist.
Shimla, H.P. vide his on-line report dated 12-07-2016 has
recommended the case for grant of Consent to Establish.
The State Board has examined the application and grants
consent to establish under Water Act, 1981 and Air Act,
1981 with the following conditions:

1. This Consent to Establish is subject to the compliance
of proceeding of the presentation as already circulated

vide Endst. No. HPSPCB (434) Sunil Kumar Sood

1040
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construction Project-Shimla/2016-11799-11804
dated 17.09.2016.

This consent to establish is subject to the compliance
of conditions of Environmental Clearance as
incorporated byt he State Level Environment Impact
Assessment Authority H.P. vide letter NO. HPSEIAA/F
(2015)/360-M /s Homeland Exotica Mixed Land use
construction project/-10 dated 01.04.2016.

This consent to establish is valid for one year from the
date of issue and shall subsequently be got renewed

for each financial year or part thereof.

This consent to establish is only for the purpose and
under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention
and Control of Pollution) Act, 1981 as the case may
be, and will not construed as substitute for
mandatory clearances required for the project under
any other law/ regulation/ direction/ order and the
applicant shall obtain any such mandatory
clearances before taking any steps to establish
industry/ industrial plant, operation or process or
any treatment and disposal system or an extension or

addition thereto.

This consent to establish is issued for:
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(i)

(iv)
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The domestic sewage 367 KLD shall be treated in
sewage treatment plant of capacity having capacity
400 KLD as proposed by the unit. The treatment shall
conform to the norms as prescribed in Environment
(Prevention) Rules 1986 as amended from time to

time.

Garbage (Municipal Solid Waste) shall be disposed of

by segregation and composting.

Noise / Emission from DG set conform to limits
prescribed in Sr. No. 94 & 95 of Schedule-I of

Environment (Protection) Rules, 1986.

The organic sludge from STP shall be used as manure

in horticulture in the premises.

Noise & ambient air quality to be maintained within
Ambient air quality standards for noise as specified in
Schedule-IIT of aforesaid Rules and Noise Pollution
(Regulation and Control), Rules, 2000 as well as those
CPCB.

The proponent shall comply with the provisions of the
e-waste (Management & handling) Rules, 2011, as

may be, applicable to it.

The proponent shall comply with any other conditions

laid down or directions issued by the Board or State
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10.

11.
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Government or Ministry of Environment & Forests,
Govt. of India or Central Pollution Control Board
under the provisions of the Water 9Preventionand
Control of Pollution) Act, 1974 and Air (prevention
and Control of Pollution) Act, 1981 and / or
Environment (Protection) Act, 1986 as amended from

time to time, as the case may be.

Construction waste arising due to earth work during
construction shall be used for landscaping within the
premises and no debris are allowed to be disposed

outside the premises.

The promoter shall adequate arrangement for fighting
the accidental leakage’s/ discharge of any air
pollutant / gas / liquids from the vessel, mechanical
equipment’s etc. which are likely to cause

environmental pollution.

The promoter shall comply with any other conditions
laid down or directions issued by the board under the
provision of the Water (Prevention and Control of
Pollution), Act, 1974 and the Air (Prevention and

Control of Pollution) Act, 1981 from time to time.

Nothing in this No objection Certificate shall be
deemed to preclude the institution of any legal action

nor relieve the applicant from any responsibilities or
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13.

14.

15.

16.

17.
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penalties to which the applicant is or may be subject

under the provisions of the Water/ Air Acts.

The promoter shall grow suitable varieties of plants in

the premises to maintain greenery.

The promoter shall construct and commission the
sewage treatment plant / emission control devices,
simultaneously with the main project and the effluent
/emissions shall conform to the standards as may be

prescribed.

The promoter shall construct a pucca storage tank of
sufficient capacity to hold back the effluent in case of
failure of Sewage Treatment Plant / re-circulation

system and also for no demand period.

The promoter shall provide terminal manhole at the
end of each collection system and a manhole
upstream of final outlet(s) out of the premises of the
industry for measurement of flow and for taking

samples.

All underground water retaining structures shall be
lined with an impervious layer so as to avoid seepage

and contamination of sub, soil / water.

The promoter shall not discharge any fugitive

emissions/ odor.

1044
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19.

20.

21.

22.

23.

24.
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The promoter shall obtain consent to operate from
this Board and install anti-pollution devices for
prevention control and abatement of Water / Air
Pollution before using for the residential and Hotel

purposes.

The promoter shall make provisions for rain
harvesting from the rooftops and built-up areas before

operation.

The promoter shall provide the acoustic enclosure

over the DG set as per norms.

That the compliance to the norms for emission/
effluent and noise as prescribed of Environment

Protection Act, 1986 as amended from time to time.

This consent to establish is subject to the ratification,

bythe State Board.

The State Board reserves the right to revoke/ review
and alter the conditions of consent to establish as the

case may be.

The promoter shall ensure that all the muck to be
generated from the construction activities shall be

used within the premises.
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26.

27.

28.

29.

30.
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The promoter shall provide the sewage treatment plan
for domestic sewage and also make provision for
implementation of Solid Waste Management Rules,

2016.

The promoter shall explore the possibilities of
connecting the sewer line with Municipal Corporation

/IPH sewage deptt.

The promoter shall provide dual plumbing system for
recycling of entire sewage after treatment in the STP

for flushing of toilets.3

The promoter shall make provision for the
implementation of construction and demolition Water

Management Rules, 2006.

The promoter shall submit Environment Management
Plan consisting of all mitigation measures for each
component of the environment, during construction
operation and the entire life cycle to minimize adverse
environmental impacts resulting from actions of the

project.

The promoter shall increase the tree plantation along
the periphery of the project and green belt inside the

premises of the project.

1046
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31.

32.

33.
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The promoter shall incorporate best storm water
management plan in order to avoid flooding of the

area during monsoon.

The promoter shall make adequate provision for the
transport infrastructure and traffic management at

entry and exit to the project.

Unit shall provide the SBR technology in the sewage
treatment plant.

Yours faithfully,

(Dr. Sanjay Sood, IFS)

Member Secretary

HP State Pollution Control Board

Telephone No. 0177-2673766

Endst. No. PCB (434) Sunil Kumar Sood residential & Hotel
/2016-22750-54 dated 03.03.2017

Copy forwarded to the following for information and

necessary action.

1.

The Director, Town & Country Planning Department

SDA Complex Kasumpti, Shimla.

Sh. Anil Kumar Sood Prop.: Of M/s Home Land
Exotica-Mixed land use construction project. House

No. 143, Sector-7, Panchkula, Haryana- 134109
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The Env. Engineer, HPPCB, Shimla Distt. Shimla, HP

w.r.t. his online report.

District Tourism Development Officer, Shimla Distt.

Shimla, H.P.

Case file.

(Dr. Sanjay Sood, IFS)
Member Secretary
HP State Pollution Control Board
Telephone No. 0177-2673766
//TRUE TYPED COPY//
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ANNEXURE R-7/3

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 55/2020
(I.A. No. 110/2020: For further interim order for status quo
[.LA. No. 111/2020: For exemption from filing certified copies
[.LA. No. 193/2020: To place on record further facts
[.LA. No. 271/2020: for vacation of interim orders
[LA. No. 291/2020: for enforcement of the interim order &
[.A. No. 329/2020: to file additional documents)

(With report dated 29.08.2020)

Dr. Pawan Kumar Banta Applicant
Versus

Union of India & Ors. Respondent

Date of hearing: 07.10.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Dheeraj Gupta, Advocate

Respondent(s): Mr. Divya Prakash Pande, Advocate for HPSPCB
Mr. Bipin Negi, Senior Advocate with Mr. Suneet Goel, Advocate
in I.LA No. 271/2020 & 329/2020

ORDER

1. Grievance in this application is against unauthorised and illegal
development and construction of eleven storeyed hotel/apartments on
the agricultural land measuring 03-17-68 hectares at Up Mohal
Kiari/Rirka, Tehsil Shimla (R), District Shimla, Himachal Pradesh falling

within the Municipal limits of Shimla. The applicant has drawn attention
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to photographs to submit that massive illegal construction was taking
place. Accordingly to the applicant, the construction is in violation of the
order of this Tribunal dated 16.11.2017 in O.A No. 121/2014, Yogendra
Mohan Sengupa and Ors. v. Union of India & Ors., directing inter alia as

follows:

“Ill. Beyond the Core, Green/Forest area and the areas falling
under the authorities of the Shimla Planning Area, the
construction may be permitted strictly in accordance with
the provisions of the TCP Act, Development Plan and the
Municipal laws in force. Even in these areas,
construction will not be permitted beyond two
storeys plus attic floor. However, restricted to these
areas, if any construction, particularly public utilities (the
buildings like hospitals, schools and offices of essential
services but would definitely not include commercial,
private builders and any such allied buildings) are
proposed to be constructed beyond two storeys plus attic
floor then the plans for approval or obtaining NOC shall be
submitted to the concerned authorities having jurisdiction
over the area in question. It would be sanctioned only
after the same have been approved and adequate
precautionary and preventive measures have been
provided by the special committee constituted under
this judgement along with the Supervisory
Committee.”

2. The matter considered on 12.05.2020 in the light of report dated
01.04.2020 filed by the SEIAA, H.P., on behalf of the joint Committee of

MC, Shimla, PCB and DTCP as follows:-

“8. As per records available in this office the than project
proponent applied to this office for grant of Environment
Clearance on dated 21.04.2015 The Environment Clearance
was granted to Sh. Sunil Kumar Sood, M/s Homeland
Exotica-mixed land use construction project, 143,
Sector-7, Panchkula, Haryana-134 109 vide this office
letter no. HP SEIAA/2015/360-M/s Homeland Exotica-
mixed land use construction project dated 01.04.2016.
The project proponent Sh. Sunil Kumar Sood, M/s Homeland
Exotica also applied for change of name from M/s Homeland
Exotica mixed land use construction project to Nirvana Woods
on dated 20.04.2016, the same was approved by SEIAA in its
27th meeting held on 10-06-2016 but letter of change in name
was pending in want of information sought from the pp and
now on dated 14.03.2020 Sh. Sunil Kumar Sood has
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requested for surrendering and cancellation of Environment
Clearance in favour of M/s Homeland Exotica-mixed land use
construction project (sole proprietor Sunil Kumar Sood) on land
measuring 46599 square meter. On the other hand the
owner of Nirvana Wood & Hotels (P) ltd. has applied for
afresh EC for reduced area from 46599 sq. mtrs to
31768 sq. Meters for built up area 55565 sq. mtrs. The
observations are as below:-

i The letter of Environmental Clearance has not been
transferred in the name of M/s. Nirvana Wood as yet
and is pending in want of necessary documents
required for transferring the EC as per provision at Sr.
No. 11 of Environment Impact Assessment Notification.

ii. As per this office record, the project proponent has not
submitted the six monthly compliance reports as per
requirement. iii. During the site visit it was observed
that the construction work was being carried out on site
without transfer of Environment Clearance.

iii. Very limited plantation work has been done by the
project proponent. v. The logistic arrangements for
labourer were also not found adequate on site.

On the basis of site inspection and observation made, a notice
under Environment Impact Assessment Notification, 2006
under Environment (Protection) Act, 1986 has been issued to
the project proponent on dated 20-03-2020 for non-compliance
of terms and conditions of Environmental Clearance copy
attached as Annexure-E.”

3. The Tribunal observed:-

((3.

It is patent from the above that the project proponent does not
have Environmental Clearance (EC), apart from other
violations. There is nothing to show compliance of requirement
of Air and Water Acts. In view of this position, the Director,
Town and Country Planning, H.P, Commissioner, Municipal
Corporation, Shimla, SEIAA, Himachal Pradesh and the State
PCB may ensure that the project does not proceed further
in violation of law. Action may also be taken for prosecution
and assessment and recovery of environmental compensation,
following due process of law. Further report in the matter be
filed on or Dbefore on 31.08.2020 by email at
judicialngt@gov.in.”

4. In pursuance of the above, the SEIAA, H.P has filed an action

taken report dated 29.08.2020 mentioning the action taken by the State

PCB the SEIAA, H.P., and the Municipal Corporation. The State PCB



143

disconnected the water and electricity and imposed compensation on the
ground that requisite consents had expired and had not been renewed.
The action of the State PCB is under challenge before the High Court by
the project proponent by way of CWP No. 2428/2020, Nirvana Woods &
Hotels Put. Ltd. v. H.P. The SEIAA has issued notice as its stand is that
there is non-compliance of the EC conditions. MC Shimla has also issued

notice to the project proponent alleging violations.

S. We have heard the learned counsel for the appearing parties.

6. The question whether constructions are illegal and in violation of
order of this Tribunal dated 16.11.2017 or otherwise is being looked into
by the statutory authorities. The construction is lying stopped and
electricity and water have been disconnected for want of statutory
clearance from the State PCB. Notice of violation have also been issued
by the SEIAA and the Municipal Corporation. Instead of pre-empting the
said proceedings, it will be appropriate that the matter is first determined

by the said statutory authorities.

7. Accordingly, we direct the SEIAA, H.P, State PCB, DTP and
Municipal Corporation, Shimla to finalize the pending proceedings by
passing a clear order within three months. As regards the State PCB, it
is stated that the State PCB has already finally decided that the
requisites consents under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974

cannot be renewed and the matter is now pending in the High Court.

1052
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8. In view of the above, the application is disposed of with liberty to
the aggrieved party to take their remedies against the decision which

may be passed in the pending proceedings, noted above.

In view of disposal of the main application, all pending [As stand

disposed of.

Adarsh Kumar Goel, CP
S. P. Wangdi, JM

Dr. Nagin Nanda, EM
October 07, 2020
Original Application No. 55/2020
AK
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ANNEXURE R-7/4

Item No. 2 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)
Original Application No. 137/2023
Dr. Pawan Kumar Banta ...Applicant
Versus

Union of India & Ors. ...Respondents

Date of hearing: 03.03.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Applicant in person (through VC).

Respondent: Mr. Mehaak Jaggi and Mr. Vishavjeet Chaudhary,
Advocates for respondents no. 13.

Application under section 18 read with sections 14 and 15 of the National
Green Tribunal Act, 2010.
ORDER

1. The applicant has filed the present application under section 18
read with section 14 and 15 of the National Green Tribunal Act 2010
complaining about non-compliance by the respondents with order dated
07.10.2022 passed in O.A No. 55/2020 titled as Dr. Pawan Kumar Banta
Vs. Union of India & Ors and order dated 14.09.2022 passed in M.A No.
S57/2022 in O.A No. 55/2020 titled as Dr. Pawan Kumar Banta Vs. Union

of India & Ors. by Principal Bench of this Tribunal.

2. We have heard the learned Counsel for the applicant and gone

through the material on record.
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O.A No. 137/2023 Dr. Pawan Kumar Banta Vs. Union of India & Ors.

2

3. In the course of hearing, learned Counsel for the applicant seeks
permission to withdraw the application with liberty to avail appropriate

remedies in accordance with law.

4. Accordingly, the application is dismissed as withdrawn with liberty

as aforesaid.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

March 03, 2023
AG
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o

'BEFORE THE NATIONAL G

NEW DELHI

REEN TRIBUNAL AT PRINCIPAL BENCH,

(Under Section 18 read with Section 14 and 15 of the National Green

- Tribunal Act, 2010)

of 2020

Original Application No.
In the Matter of : '
Dr. Pawan Kumar Banta
| ..Applicant
Versus
Union of India and others
...Respondent
INDEX
{ 8r. No. Particulars Page No.
1. Reply on behalf of respondent No. 16 to the
application filed by the Applicant. = l:(_
2. | Annexure R-16/1: Copy of Resolution dated |
11-7-2020 AR
3. Annexure R16/2: Copy of the order dated 29
| 2.11.2019 52—
| 4. Annexure R16/2-T: Typed copy of the order 23 =
dated 2.11.2019 ' 5
5. Annexure R16/3: Copy of the agreement to Z
| | sell | L\\
6 Annexure R16/4: Copy of Sale Seed L\l.-‘S i
7. Annexure R16/5: Copy of the approved map 85
{ Annexure R16/6 {(Colly): Copies of all tkher-qub S {
permissions S
9. Annexure R16/7: (Colly): Copies of the q
_ _application and the order | jh\l\ |
10. Annexure R16/8.: Copy of the plaint D224
11. Annexure R16/9 Copy of the modified orders -
| dated 13.8.2019 S22y
12. Annexure R16/10: Copy of the order dated D?;">—>—E>P\
5.11.2018
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- Annexure R16/11: Copy of the order passed .

13, , |
by the Real Estate Regulatory Authority dated 3«%&&—&
3-1-2020
| 14. Annexure R16/12: Copy of minutes of i
meeting dated 29.1.2019 ;{3\'23‘Qa
15. Annexure R16/13: (Colly): Copies of
complaints PEBI2Sy
'16. “Annexure R16/14: Copy of the registration '
certificate 28.1.2020 B Rtk
17. Application U/s 14 & 15 (B) & (C) R/W Section
18 (1) & {2} of the National Green Tribunal ‘
Act, 2010 read with Rule 4 Part C of the H.P. 35"‘\*35%
High Court Original Side Rules, 1997 on behalf
Lof respondent No. 16 for modification /)
vacating the interim order 2.3.2020 as well as
-12.5.2020 alongwith affidavit.
1% oo Qadeveten D AR
Shimla %t No. 16
Dated:

Through Counsel (LVL/

Suneet Goel

Advacate

57/3, The Mall, Shimla

(M) 98

160-25501

e-mail: suneetgoel898@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL AT PRIrNCIPAL BENCH,
NEW DELHI

(Under Section 18 read with Section 14 and 15 of the Nationa! Green
Tribunal Act, 2010)

Original Application No. of 2020
In the Matter of :
Dr. Pawan Kumar Banta
..Applicant
Versus
Union of India and others
...Respondent

Reply on behalf of respondent No. 16 to the application

fited by the Applicant.
Respectfully Sheweth
Preliminary Objections:

That the present reply on behalf of respondent No.16 is being
filed through its Director Sh Pankaj Gupta who has been authorised
vide resolution dated 11-7-2020 which is being filed here with as

Annexure R-16/1,

1. That the bonafides of the applicant are highly doubtful
considering that the applicant himself a violator and has raised
construction over his three storeyed building with the permission of
the Municipal Corporation, Shimla. Infact the Commissioner,
Munlcrpal Corporation, Shimla has already passed an order against

%’Lf the appl:cant for demolition of the illegal construction.
Copy of the order dated 2.11.2019 is being fi Ied herewith as

Annexure R16/2 and its typed copy is being filed herewith as
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Annexure R16/2-T. Further the applicant has also been involved in

a case of theft of ATM card and crlminal proceedings were also
wFIRNG 16 lD-aDg’

pendmg against the applicant. In the given circumstances the

bonafides of the petitioner are highly doubtful and the present

application filed before this Hon'ble Tribunal is nothing but an arm

twisting tactic in order to extract undue benefits and harass the

replying respondent No. 16,

2. That the present application has been filed with a totally
malafide intention of causing harassment to the replying respondent
at the instance of one Mr. Sunil Kumar Sood as well as Mr. Hemant
Jindal, the former being the owner of the suit land over which
violations have been alleged by the applicant. The latter is in
authorized representative of Ms Diamond Traexim Pvt. Ltd. The brief

history of the case is as under:

a) That the replying respondent entered into an agreement with
Sh. Sunil Kumar Sood for transfer of land measuring 3-17-68
hectare comprised In Khasra No. 641, 408, 613/1, 630, 631,
1368/1137/632, 1369/1137/632, 642, 643, 644, 645, 646, 647,
648, 649, 640 situated in Up Mohal Kiyari and Khasra No. 1 to
9 and 321/10 sitljated in Rirka, in District Shimla vide
agreement to sell dated ;21.9,2016 for a sum of Rs. 10.32 Crore
out of which Rs. 2,11 Crore had been paid as an advance and
the balance 8.21 Crore was paid at the time of registration of
the sale deeds. Copy of the agreement to sell is being filed
herewith as Annexure R16/3. It may be pertinent to mention

here that the land was transferred to the replying respondent by

TED
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Sh. Sunil Sood vide six registered sale deeds on 1.5.2017. One

of the sale deed is being filed herewith as Annexure R16/4.

b) Th'at prior to the execution of the sale deeds in favour of the
replying respondent, Sh. Sunil Kumar Sood had obtained all the
necessary permissions from various a.uthor'rties and the map for
the construction of the project was also approved by the
Director, Town and Country Planning Department on

 17.12.2015. The copy of the approved map is being filed
herewith as Annexure R16/5. Alongwith the sanction of the
building plans, Sh. Sunil Kumar Sood had also been granted
permission by HPSEBL iLe. respondent No. 12 on 22.8.2014,
respondent No. 13 i.e. I & PH Department on 6.8.2014 &
19.8.2014, Gram Panchayat Rajhana on 10.1.2011, respondent
No. 11 i.e. DFO Shimla on 18.11.2014, respondent No. 6 Chief
Fire Officer on 24.11.2014. The area was under the Special Area
Development Authority Shoghi Special Area, which also issued
NOC for electricity and water connection on 2.11.2017. The
replying respondent was also granted permission to purchase
land for setting up the project by the revenue department of the
State of H.P, on 26.4.2017. The permissions by respondent No.
4 i.e. H.P. State Pollution Control Board were also granted on
3.3.2017. Respondent No. 3 i.e. State Level Environment
Irﬁpact Assessment Authority had also granted permission to
Sh. Sunil Kumar Sood on 2.3.2016. Respondent No.9 had
granted No Objection on 7.4.2015 for the use of the existing
roads to the project proponent. The Real Estate (Regulation)

Authority has also registered the replying respondent as a
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bullder in the State of H.P. on 28-1-2020. The replying
respondent is also registered as a promoter with the HP Town
and Country Planning Department vide its certificate dated
1.10.2016. The Essentiality Certificate has also been issued by
the Additional Chief Secretary (TCP) on 16.3.2017. The
permission to transfer the project alongwith all the necessary
permissions so obtained by Sh. Sunil Kumar Sood was also
permitted by the concerned authorities on 5.4.2017. The
transfer of the license in favour of replying respondent was
approved by the Town and Country Department on 19.6.2017.
The license issued to the replying respondent after transfer of
the project was Iissued on 4.8.2017. All the aforesaid
permissions are being filed herewith as Annexure R16/6
(collectively). It is also worthwhile to mention here that Sh.
Sunil Kumar Sood had carried out development works of the
project prior to its transfer to the replying respondent which

otherwise is an admitted fact.

That somewhere in early 2017, M/s Diamond Traexim Pvt.
Ltd. filed a suit being CS (COMM) 518/2017 before the Hon'ble
High Court of Delhi for recovery of Rs. 11.93 crores against
Sh. Sunil Kumar Sood alleging that the suit land as detailed
herein above was agreed to be orally sold to M/s Diamond
Traexim Pvt. Ltd. In the aforesaid suit challenge wes also laid to
the execution of the six sale deeds dated 1.5.2017 in favour of
the replying respondent but without arraying the replying
respondent as a party in the aforeseid suit. Sh. Sunit Kumar

Sood while contesting the aforesaid suit before the High Court
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‘of Delhi had categorically admitted that to the valid execution

of the sale deeds in favour of the replying respondent and that
there was no such “oral” agreement between M/s Diamond
Traexim Pvt. Ltd. and Sh. Sunil Kumar Sood. In the said suit,
an interim order was also obtained by M/s Diamond Traexim
Pvt. Ltd. from the High Court of Delhi on 8.8.2017 which is

being reproduced herein below:
“LA. 8959/2017 in CS (COMM) 518/2017

Issue notice {c the defendant by all modes including dasti,
refummable for 11th October, 2017 before the Joint Registrar.

it is pertinent to mention that present summary suit has
been filed under Order XXXVil CPC for recovely of
R5.11,93,90,687/~.

it is stated in the plaint that in 2008, the defendant
approached the plaintiff and expressed its intention to acquire ten
hectares of land for the purpose of development and construction
activities in Himachal Pradesh and sought financial assistance
from the plaintiff,

It is further stated in the plaint that believing the oral
representations and assurances given by the defendant to be true
and correct, the plaintiff agreed to provide to the defendant finance
on the express condition that defendant shall allot/sell fo the
plairiff o ownership besis developed plotsfconstrucied viflas at a
concessional/discounted rate of 50% of the market price subjsct to
statutory approvals.

It is also stafed in the plaint that from 26th August, 2009 fo
16th August, 2015, the plaintiff paid an amount of
Rs.11,93,80,681/- to the defendant and the said amount has been
duly acknowledged by the defendant in its balance sheet as on
31st March, 2018 under the heading Schedule-F Current Liabilities
and Provisions totalling to a sum of Rs. 13,46,75422/ due and
payable fowards advances received against sale of shops.

Leamed counsel for plaintiff states that the plaintiff
continuously enquired from the defendant during November 2015
to December 2016 que the status of statufory approvals. Howsver,
the defendant for the reasons best known to him chose not to
furnish any satisfactory reply fo the plaintiff

He further states that pursuant to confinuous enquiries
made by the plaintiff, the defendant met the Director of the plaintiff-
company in January 2017 whereby he informed that the process of
obfaining statutory approvals had been inordinately delayed and
agreed to refund the amount of Rs. 11,93,90,681~ paid by the
plaintiff to the defendant and also fendered a cheque in this
regard. However, the same was dishonoured with remarks
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"account closed” pursuant to which the complaint under Section
138 of NIO020Act has aiready been filed by the plaintiff,

He lastly states that on 25th July, 2017, it has come to the
knowledge of the plaintiff that the defendant has contacted a
property broker for the purpose of dispesing of the immovable
properties purchased out of the plaimtiff's funds.

Keeping in view the aforesaid, this Court is of the opinion
that a prima facie case in favour of the plaintiff and balance of
convenience is also in its favour. Further, imeparable harm or injury
would be caused to the plaintiff if an interim injunction order is not
passed.

Consequently, till further orders, the defendants, its officers,
servants and agents are resirained fo selling, alienating or creating
any third party right or inferest in the property admeasuring 04-77-
07 hectares situated at UP Mohat Kiari, Tehrsit and District Shimia,
Himachal Pradesh. _

Let the provisions of Order 39 Rule 3 CPC be complied
within a week.

Order dasti.
MANMOHAN, J.
AUGUST 08,2017

d} That during the pendency of the civil suit before the Hon'ble

High Court of Delhi another suit was filed by M/s Diamond

Traexim Pvt. Ltd. against Sh. Sunil Kumar Sood as well as the

replying respondent being COMS 8 of 2017 before the Hon'ble

High court of Himachal Pradesh and an interim order was yet

again passed on 18.12.2017 which is as under:

PR e
CATH COMRRGD

“18.12.2017 Present: Mr. Atul G.Sood, Advocate, for the
plaintiff.

Notice be issued to the defendants, on steps being taken
within a week, returnable within three weeks thereafter.

OMP No. 415 of 2017

Notice in the aforesaid terms. Reply to the instant
application be instituted, within four weeks, by the
defendants. in the meanwhile, till further orders, the
parties are directed to maintain étatus quo gua selling,

h :
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alienating or creating any third party right or interest
upon the suit property.”

While the pleadings in the suit were being completed in the suit
filed before the Hon'hle High Court of Himachal Pradesh , a
compromise deed was entered between M/s Diamond Traexim
Pvt. Ltd. and Sh. Sunil Kumar Sood and the same was recorded
before the Hon’ble High Court of Delhi on 20.4.2018. Copy of
the application and the order are being ﬁled herewith as
Annexure R16/7 collectively. In the compromise deed it had
specifically been agreed between the aforesaid two parties that
they would file various Ilitigations against the replying
respondent and whatever benefits are derived in such litigation
in future would be equally divided between M/s Diamond

Traexim Pvt. Ltd. as well as Sh. Sunil Kumar Sood.

e) In furtherance of the agreement between M/s Diamond Tréexim
Pvt. Ltd. and Sh. Sunil Kumar Sood, another suit claiming the
same reliefs was filed by Sunil Kumar Sood against the replying
respondent being COMS 23 of 2018 before the Hon’ble High
Court of Himachal Pradesh. Copy of the plaint is being filed

herewith as Annexure R16/8.

f) The replying respondent has filed various applications for
modification of the stay orders as well as for rejection of the
plaint and stay of the proceedings in the subsequent suit i.e.
COMS 23 of 2018 before the Hon'ble High Court of Himachal
Pradesh. The interim orders passed from time to time by the
Hon’ble High Court of Himachal Pradesh have béen modified on
13.8.2019 which is being filed herewith as Annexure R16/9.

&y 0
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That in the meah time various complaints were also addressed
af the behest of both M/s Diamond Traexim Pvt. Ltd. as well as
Sh. Sunil Kumar Sood to various authorities in réspect of the
alleged violations committed by the replying respondent during
the construction of the project. The complaints filed by the
applicant as well as M/s Diamond Traexim Pvt. Ltd. Sh. Daman
Kapoor and Sh. Sunil Kumar Scod before the Real Estate
(Regulatory) Authority, Himachal Pradesh on 3.1.2020 with a
direction to the authorities rto register the replying respondent
under the Real Estate (Regulation and Development) Act, 2016
which has since been registered. A writ petition being CWP No.
2641/2018 was also filed at the behest of . Sh. Sﬁni! Kumar
Sood by one of his close assoéiates Sh. Daman Kapoor which
was disposed of by the Hon’ble High Court vide its order dated
5.11.2018 and the petitioner therein was directed to approach
the authorities for redreésal of his grievances. Copy of the order

dated 5.11.2018 is being filed herewith as Annexure R16/10.

That the present is a clear cut case of forum hunting by Sh.
Sunil Kumar Sood and M/s Diamond Traexim Pvt. Ltd. It is

further submitted that the applicant has been actively working

-with both the aforesaid persons / identities and the documents

which have been filed with the present application before this
Hon’ble Tribunal are the very same documents which have been
filed by both Sh. Sunil Kumar Sood and M/s Diamond Traexim
Pvt. Ltd. before the Han'hble High Court of Himachal Pradesh in
the aforementioned two civil suits. The applicant may be called

upon by this Hon'ble Tribunal to explain as to his connection

.
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with Sh. Sunil Kumar Seod and M/s Diamond Traexim Pvt.Ltd. A
perusal of the pleadings would clearly reveal the unholy nexus
hetween the applicant as well as Sh. Sunil Kumar Sood and M/s
Diamond Traexim. Pvt. Ltd. What could not be achieved by
Sunil Kumar Sood and M/s Diamond Traexim Pvt. Ltd. before
the High Court of H.P. is now sought to be achieved through the
applicant by means of the present application before this
Hon'ble Tribunal. It is submitted that the interim orders have
already been vacated by the Hon’ble High Court of H.P. on
13.8.2019 and till date the plaintiffs in both the suits have not

pursued the matter any further. Therefore the present

application is totally malafide and deserves to be dismissed with

exemplary costs being a totally abuse of the process of the

court in the interest of justice.

F—

That the present application is otherwise motivated and
malafide considering the fact that the original promoter of the
project and the owner of the suit land i.e. Sunil Kumar Sood had
himself applied for all the statutory permissions from the
authorities which are otherwise in order, and transferred the
suit land in favour of the replying respondent vide six validly
executed sale deeds dated 1.5.2017 after receiving the entire
sale consideration from the replying respondent. Sh. Sunil
Kumar Sood had transferred the project in its entirety
alongwith the necessary sanctions and permissions in favour of
the replying respondent which fact has duly been acknowledged
by the various authorities who have been arrayed aé

respondents 2 to 15. Thus it is a clear cut attempt on the part
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of the applicant to .mislead this Hon'ble Tribunal by misstating
and misrepresenting the facts and with a view to tarnish the
image of the replying respondent besides causing grave
financial losses to it. The present application is not in public
interest but at the behest of Sh‘. Sunil Kumar Sood and M/s
Diamond Tréexim Pvt.Ltd. who have aiready filed civil suits
before thel Hon'ble High Court of Himachal Pradesh. Besides
this, the applicant has been attending hearings before various
authorities on behalf of Sh. Sunil Kumar Sood and M/s Diamond
Trae#cirh Pvt. Ltd. from time to time which shows the close

association between all of them.

The sole intention of the applicant to file present application
before this Hon’ble Tribunal is to extract monitory benefit out
of the replying respondent by misstating the facts before
various authorities with a view to delay the execution of the
project. It is further submitted that the plans had already been
sanctioned way back in the year 2015 and construction had also
been started by the original project proponent Sh. Sqnil Kumar
Sood and the same had been transferred to the replying
respondent midway. At this juncture the allegations made by
the applicant regarding the vialation of the order passed by this
Hon'ble Tribunal are totally false and baseless since the
construction activity had already been completed in the past
and only finishing work is being carried out. As such the present
application deserves to be thrown out at the very threshold with

exemplary costs in the interest of justice.

Reply on Merits:

ATTESTE
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1& II. That the contents of these paras call for no reply being formal

in nature.

That the contents of this para are denied as being wrong and
incorrect. It is submitted that all the necessary permissions had
been obtained by the original project proponent Sh. Sunil
Kumar Sood and the same stood approved and transferred to
the replying respondent and the sarﬁe have already been filed
as Annexure R16/3 & R16/4 collectively. The allegations made
by the applicant regarding felling of trees without permission is
totally incorrect and without any basis. Further the construction
activities of the project had been completed by the replying
respondent. Thé alleged violation of the order passed by this
Hon'ble Tribunal on 16.11.201? is incorrect since the plans had
already been passed in 2015 and substantial construction
activities had also been completed during this period. As such

all the allegations are denied as being wrong and incorrect.

Reply to Facts

st

@

QATH COME

That the contents of this para in so far as the same pertain to
the place of residence of the applicant the samé are not denied.
The other averments regarding the credentials of the applicant
are denied for want of knowledge. It is submitted that from the
bare perusal of the documents filed by the applicant it is
evident that the head office of the society styled as Umeed is at
Nerwa in District Shimla and no activities as enshrined in
Annexure A-2 are being camried out by the applicant. The

applicant be put to strict proof of the averments made in this
o
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para of the application. On the contrary the applicant has a

dubious record .

That the contents of this para are denied as being wrong and
incorrect. It is submitted that the applicant fully aware of the

fact that the project had been initially conceived and planned by

- Sh. Sunil Kumar Sood who had also obtained all the necessary

permission from the statutory authorities and the same were
transferred to the replying respondent with the approval of the
concerned authorities. The applicant deliberately chose to seek
information from various statutory authorities in respect of the
replying respondent, when it was evident that all the
permissions had been issued originally in the name of Sh. Sunil
Kumar Sood and the same were being transferred slowly by
various authorities in favour of the replying respondent. In
respect of certaln authorities no specific permissions at the
construction stage were required to be obtained. Despite having
this knowledge, the deliberately mislead this Hon'ble Tribunal
as well as Hon'ble High Court of Himachal Pradesh by producing
documents in respect of the replying respondent wherein it had
specifically been mentioned that there was no permission had
been issued in the name of the replying respondent. The.
applicant has deliberately and with a malafide intention not
disclosed the fact that he is a close associate of Sh. Sunii
Kumar Sood and M/s Diamond Traexim Pvt.Ltd. and also that
the compflaint filed by all the aforesaid before the Real Estate

Regulatory Authority stands stood dismissed on 3.1.2020. Copy
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of the order passed by the Real Estate Regulatory Authority is

being filed herewith as Annexure R16/11.

3a. That the contents of this para call for no replying being formal in

nature.

b.  That the contents of this para call for no replying being formal in

nature.

4, That the contents of this para call for no reply being matter of

record.

5. That the contents of this para call for no reply being matter of

record.

6. That the contents of this para are wrong and incofrect hence
denied. It is submitted that the project has been constructed
strictly in accordance with the sanctions and permissions issued
by respondents No. 2 to 15 from fime to time. Further it is
incorrect to .suggest that there is 11 storeyed structure existing
at the site on the contrary the sanctioned area of the hotel
portion was 8257.16 Sgm. which has since been reduced fo
7704.19sgm. during construction. Otherwise also there is there
is no violation as alleged by the applicant and the same would
be apparent from a perusal of Annexure R16/5 & R16/6

callectively.

7. That the contents of this para are wrong and incorrect hence

denied. Sub-parawise reply is as under:

(i) That the contents of this para are wrong and incorrect hence

denied. It is submitted that substantial part of deveiopment of

- .STED
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the site had already taken place prior to the alleged visit of the
applicant in December, 2017 and an such development works
had been carried out by Sh. Sunil Kumar Sood the original
project proponent. It is further not understood as to why the
applicant kept quiet for almost three years before approaching
this Hon’ble Tribunal in respect of the alleged violations and
illegal activities being attributed to the replying respondent. IN
order to clear the entire scenario, it is submitted that the
applicant being a close associate of Sh. Sunil Kumar Sood who
has already instituted various litigations against the replying
respondent in various forums and courts including the High
Court of Himachal Pradesh and till date the applicant or his
assuc.iates have not been successful in any of their malafide
attempts to thwart the project being undertaken by the replying
respondent. Even the interim orders passed by the Hon'ble
High Court of H.P. have since been vacated on 13.8.2019 and
thereafter the applicant and his associates have slept over till
February 2020 when the instant application was preferred
before this Honble Tribunal. The application may kindly be
dismissed solely on account of delay and laches. The other
averments made in this para are specifically denied as being

wrong and incorrect.

That the contents of this para are wrong and incorrect’ hence
denied. It is submitted that the applicant has not given details
as to how obtained the brochure of the project, when the same
had not been circulated / distributed to anyone. Even if the

contention of the applicant is taken on its face value to be

iy
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correct, it is not clear as to what prevented the applicant from
approaching this Honble Tribunal for almost three years. It is
respectfully submitted on behalf o the replying respondent that
the applicant is indulging in forum hunting and once various
complaints filed by the applicant and his associates were heing
dismissed and the interim orders passed by Hon'ble High Court
were also vacated the applicant approached this Hon'ble
Tribunal as a last ditch effort to obtain orders by misleading and
misrepresenting the facts. The remaining contents of this para

are specifically denied as being wrong and incorrect.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that the applicant had the complete
knowledge regarding the project and was specially engaged by
Sh. Sunil Kumar Sood to pursue his cause by filing various
applications under the Right to Information Act. The sub-

parawise reply is as under:

That the contents of this para are wrong and incorrect hence
denied. It is submitted that Sh. Sunil Kumar Sood had originally
applied for the requisite permission from State Level
Environment Impact Assessment Authority and the same was
eV
granted on 2.3.2016. % transfer of the project, Sh. Sunil
Kumar Sood had himself applied for the change of name to
Nirwana Woods. Thereafter the applicant himself has made a
complaint at the behest of Sh. Sunil Kumar Sood for not
transferring the said permission in the name of the replying
respondent. This is evident from the minutes of meeting dated

29.1.2019 which are being filed herewith as Annexure
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R16/12. It is rather strange that the applicant first lodges
complaint before the concerned authority and thereafter applies
to it seeking information in respect of the replying respondent.
The applicant has no left no stone untumed to cause hindrance
to the project of the replying respondent. The replying
respondent had further applied for transferring the said
permission to its name on 28.1.2020 but till date no action has
been taken by the State Level Environment Impact Assessment
Authority, Himachal Pradesh. The applicant has specificaily
concealed the fact that he has also lodged a complaint against

the replying respondent with the aforementioned authority. As

such the present application deserves to be dismissed outrightly

on the ground of concealment of facts.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that Sh. Sunil Kumar Sood had obtained
the necessary permission under the Air and Water Act, on

3.3.2017 (Annexure R16/6 collectively) which is being applied

for renewal from time to time by replying respondent.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that permission / approval from the
Sewerage Department of the Municipal Corporation, Shimla is
not required since the permission issued by the H.P. State
Pollution Control Board also grants permission for treating
domestic sewerage of 367 KLD in the Sewerage Treatment Plant
as proposed by the project proponent. Moreaver permission
from the Sewerage Department is not required at this stage

when the project Is still underway. Once the project is
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completed, the necessary permission would also be obtained to

operate the project.

That the contents of this para are wrong and incorrect hence
denied. The necessary permission had been issued in favour of
Sh. Sunil Kumar Sood at the appropriate time. and the same is
continuing till the completion of the project. As such the

contention of the respondent is totally wrong and incorrect.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that the plans were approved by the
Town and Country Department initially since a major portion of
the suit land was not under Municipal Corporation} Shimla, This
fact was also well within the knowledge of Sh. Sunil Kumar Sood
at whose behest the present application has been filed. It is
submitted that Sh. Sunil Kumar Sood had himself applied for
the sanction of the building plans and obtained the necessary
certificates for change of land use. The plans have now been
shifted to the Municipal Corporation Shimla and thé replying
respondent hés made necessary application to the Municipal

Corporation Shimla for revised sanctioned of the plans.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that this issue regarding the inclusion of

the area under the Municipal Corporation has been taken up

‘with the Town & Country Planning Department and the

necessary clarification was issued by the Town & Country
Planning Department and the plans were also transferred to the
Municipal Corporation Shimla which is now dealing with the

revised sanction plans submitted by the replying respondent.
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That the contents of this para are wrong and incorrect hence

“denied. It is submitted that the replying respondent had

applied to the Tourism Authorities for registration but the same
was turned down on the ground that the project is not complete

and it cannot be registered till it is completed.

That the contents of this para are wrong and incomrect hence
denied. It is submitted that the necessary permission as from
the Executive Engineer, Shimla Rural Division, HPPWD, Dhami
is being filed as part of Annexure R16/6 collectively. The
applicant is deliberately trying to create confusion by not
disclosing the complete and prove facts before this Hon'ble

Tribunal.

That the contents of this para are wrong and incorrect hence
denied. It is submitted that the buildings plans of the project

were sanctioned in 2015 and substantial construction hadbeen

carried out even as per the admission of the applicant before

the order dated 16.11.2017 was passed by this Hon’ble Tribunal
prohibiting the construction beyond two and half storeys. It is
submitted that the order passed by this Hon'ble Tribunal cannot
be applied retrospectively as is being contented by the
applicant. Therefore the contentions raised by the applicant

liable to be rejected.

That the contents of this para are denied as being wrong and

incorrect and the detailed reply to this para is as under:

S. | Hameofthe Department | The concerned officers Reply
Ho. approval 1 from appraval | to grant approval
required required :
1. Consentfo HPPWD Executive Engineer Issued on 7.4.2015
© | use approach Shimla Rural Divisicn
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| . road 1 . HPPWD i 1
2 Permission for | Ground water | The Member Secretary, | Vide NOC dated 6.8.2014,
Borewalt  for Himachal Pradesh | the Member Secretary, HP
use of Ground Ground Water Authority- | Ground Water Authority -cum-
water for cum-Superintending Superintending Engineer,
colory Engineer (Planning & | Planning & Investigation Unit-

"Investigaion Unitll) Ja | i, Jal Bhawan, Shimta -8 has |
Bhawan, Kasumpti, | specifically mentioned that
Shimla-9 the area is not covered under

the HP Ground Water

(Regulation & Confrol of

| Development . and ;-

Manapemenf) Act, 2005. Thus

it has no objection and such

permission is akeady on

record.
3. | NOC for | Forest Divisional Forest Officer, | The Bivisional Forest Cificer, |
| | establishing a | Department Shimla Forest Range | Shimia vide its leter dated
colony Division, Shimia (H.P.) 16.3.2015 had also forwarded
and granfed permission to the

case of he plaintif  and such
permission is also on record.

‘4. | NOC for | HPSEB " Semior Execuiive | Vide lolter dated 22:8.2004 |
" | establishing a | - Engineer Shimla | The  Senior  Execulive
colony Electricat Division No. 1, | Engineer, Shimla Flechical

Himachal Pradesh Statz | Division No. 1, HPSEBL
Electricity Board Ltd, | Shimla has issued is NOC
_Khafini, Shimiz-2 | which is on record.

5 NOC for waler IPH Water Executive Engineer | & | Vide letter dated19.8.2014
connection for | Deparfment | PH Department Division | Executive Engineer | & PH

colony No.1, Shimda-9. Division No. 1 Shimia has
' T 1 1 issued NOC in favour of |
plaintiff.

8 | NOC for Gram i} The Pradhan, Gram | The Gram Panchayat has
esiablishing a Panchayal Panchayat Village Kiyari, | issued the NOC on 1.10.2011
colony Teh. & Distt. Shimfa which is also on record.

iij The Pradhan Gram
Panchayat Village Rirka,
Teh. & Distt. Shimiz.

11. That the contents of this para are wrong and incorrect hence
denied. It is submitted that it was nbt only the applicant who
filed complaints against the replying respondent to various
authorities but identical complaints were also filed by Sh. Sunil
Kumar Sood, M/s Diamond Treaxim Pvt. Ltd. as well as Sh.
Daman Kapoor which are being filed herewith as Annexure

R16/13 col_lectively.
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12. That the cqntents of this para are wrong and incorrect hence
denied. It is submitted that the identical complaints were
being filed by the applicant and various other persons at the
behest of Sh. Sunil Kumar Sood which were being dealt by the
concerned authorities from time to time in fact complaints filed
by the applicant as well as one Sh. Daman Kapoor before the
Real Estate Regulatory Authority, Himachal Pradesh were
identical and the same stand dismissed on 3.1.2020. A perusal
of this order would reveal that not only identical issues were
raised in the complaints but the same were verbatim the same
and the Registration Certificate was issued on 28-1-2020 which
is being filed herewith as Annexure R-16/14.The applicant
has been acting at the behest of Sh. Sunil Kumar Sood as we_ll
as M/s Diamond Treaxim Pvi. Ltd. and there is no public interest
involved in the present litigation but is purely an issue of
settling personal grouses. A perusal of the documents being
filed herewith would reveal that the complaint is filed with a
malafide intention and in order to derive monitory gains from
the replying respondent. As such the present application |

deserves to be dismissed with exemplary cost.

i3. That the contents of this para are wrong and incorrect, hence
denied. It is submitted that the construction has been carried
~out in accordance with law and the sanction plans in fact the
construction has been reduced from what had been otherwise

sanctioned to the replying respondent.

i) That the contents of this para are wrong and incorrect, hence

denied. It is submitted that on the basis of the frivolous
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complaint ﬂ!éd by the applicant, proceedings have been initiated
against the replying respondent under Section 254 (i) of the
H.P. Municipal Corporation Act, 1994 and the same are pending
adjudication before the concerned authority. Besides this the
notice has been issued on the ground that construction is being
raised beyond the sanctioned height of 25 Mtrs. The deviation
is alleged to be of point 0.80 Mtrs. which is otherwise
compoundable under the provisions of the H.P. Municipai

Corporation Act, 1994,

iiy  That the contents of this para are wrong and incorrect, hence
denied. It is submitted that proceedings have been initiated by
the concermned authorities by the applicant which are already
pending before the Commissioner, Municipal Corporation,
Shimla. A perusal of the report dated 20.3.2020 would reveal
that the construction is being carried out in consonance with
the building plans and the revised plans for completion have
also been submitted by the replying respondent to the Municipal
Corporation Shimla. It is incorrect to suggest that the work is

still being carried out at the site.

ili) That the contents of this para are wrong and incorrect, hence
denied. It is submitted there is no violation of any of the laws as
is being alleged by the applicant in this para of the application.
The replying respondent has not been restrained from any
such activity. As such the contention of the applicant is totally

without any basis or foundation.

iv) That in reply to the contents of this para it is submitted that

L ~proceedings are already initiated under Section 254 of the HP
L & e wd A R
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Municipal Corporation Act, 1994 against the replying respondent
on the same ground as earlier notices as detailed out in
Annexure A-19. Moreover, M/s Diamond Traexim Pvt. Ltd. as
also Mr. Sunil Kumar Sood have been filing complaints which
find Annexure A-21 and show the active connivance between

the applicant and the aforementioned two persons /entities.

Vto Vii) That the contents of this para are a matter of record. It

14.

15.

1)

o

.may humbly be submitted that the aforesaid authorities have

been issuing orders without conSidering the entire aspect of the

matter as submitted by the replying respondent.

That the contents of this para are wrong and incorrect, hence
denied. It is submitted that the present application is hit by
delay and laches and here is nothing on record to show what
publlic interest is being served by the applicant who has nothing
but to grind his own axe against the replying respondent in
connivance with M/s Diamond Traexim and Sunil Kumar Sood.
The present petition is nothing but an abuse of the process of
court besides the applicant is induiging in forum hunting at
every possible level. The present application deserves to be

dismissing in the interest of justice.

That the contents of this para are wrong and incorrect, hence

denied. The reply to the grounds is as under:

That the contents of this para are wrong and incorrect, hence
denied. It is submitted that all the reguisite permissions have
béen obtained by the original project proponent who has sold

the entire project together with its assets and liabilities to the

— P
N e
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replying respondent and at this juncture Sh. Sunil Kumar Sood
the original project propoenent has also instituted litigation which
is pending against the replying respondent in the Hon'ble High
Court of Himachal Pradesh as CO_MS 23 of 2018. Furthermore
all the permissions are subsisting in favour of the project till
date. Sh. Sunil Kumar Sood has cleverly and in order to defeat
the rights of the replying respondent under the validly executed
sale deeds and the transfer of project has now written to the
State Level Environment Impact Assessment Authority to
withdraw the permission granted in the name of the project. It
may be submitted that the permission is specific to a project
and not to a person. Therefore, Sh. Sunil Kumar Sood has no
right to surrender the sanction already accorded in his favour
by the State Ievél Environment Impact Assessment Authority on
1.4.2016. Therefore the present application deserves to be

dismissed, in the interest of justice.

2) That the contents of this para are specifically denied as being
wrong and incomrect. It is submitted that the buiiding plans had
already been sanctioned on 17.12.2015 and the sale deeds had
been executed in favour of the replying respondent on
1.5.2017. Prior to the execution of_ the sale deeds the original
project proponent had under taken development at the site
including construction activity. Even as per the averments rhade
by the applicant in the present application, the substantial
construction activities had already taken place at the site prior
to December, 2017. Thus the contention of the applicant that

construction is being carried out in violation of the judgment
STYESTFD
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dated 16.11.2017 passed by this Hon'bie Tribunal is incorrect.
The judgment in any case would not apply retrospectively to the
projects already sanctioned and underway. As such the

application deserves to be dismissed.

That the contents of this para are wrong and incorrect, hence
deriied. It is submitted that applicant has not given any details
of the alleged reckless felling or hill cutting activities and what
action has been taken up by the applicant. The present
appiication_'has been filed at the behest of Mr. Sunil Kumar
Sood and M/s diamond Traeixm Pvt. Ltd. in order to derive
undue benefit from the replying respondent and besides causing
delay in the execution of the project and harassment to the
replying respondent. The applicant is in the habit of targeting
different projects and dragging it into litigation for his personal
gains. The applicant has not detailed out as to the activity

which have been taken up by him in public interest till date.

4 to 7) That the contents of these para are wrong and incorrect,

hence denied. It is submitted that the preliminary objections
as contained in para -1 to 5 may kindly be read as part and
parcel of the reply to this para and the same are not being

reproduce in order to avoid repetition.

8to 15) That the contents of these paras are wrong and incorrect,

hence denied. It is submitted that the submissions made in .
preliminary objection No. 1 may kindly be read as part and
parcel of the reply and the same are not being reproduced in
order to avoid rebetition. It may however be submitted that all

the aforementioned documents as referred to in para 8 to 15
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have been filed by the applicant through Sh. Sunil Kumar Sood
in COMS 23/2018 as well as M/s Diamond Traexim Pvt. Ltd. in
COM'S 8/2017 before the Hon’ble High Court. The nexus
between the applicant and the aforementioned two persons is
totally clearly and it can very well be said that the applicant is
acting at the behest of the aforesaid two persons who are
already in litigation with -the replying respondent in various
courts of law. The present application is nothing but a clear cut
case of forum hunting and abuse of the process of law and
deserves to be dismissed with exemplary costs in the interest of

justice.

16 to 22. That the contents of these paras are wrong and incorrect,
hence denied. It is submitted that the submissions made in
re_pl_y to para 8 of the application may kindly be read as part and
parcel of the reply and the same are not being reproduced in

order to avoid repetition.

16. That the contents of this para are wrong and incorrect, hence
denied. It is submitted that even as per the own showing of
the applicant he had obtained the necessary permission in 2017
and has only approached this Hon’ble Tribunal in February,
2020 after a lapse of three years and that too with a motivated
and malafide intention which is evident on the submissions
made hereinabove. It may be submitted that the applicant is
indulging in forurﬁ hunting at the behest of Sh. Sunil Kumar
Sood and M/s Diamond Traexim Pvt, Ltd. Therefore, the
present application is liable to be dismissed in the interest of

_. -justice.

N Gom &
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It is, therefore, respectfully prayed that in view of the
submissions made hereinabove as also the documen_m enclosed
with the reply filed by respondent No. 16, the present
application deserves to be dismissed with exemplary cost and
the orders dated 2.3.2020 and 12.5.2020 may kindly be

modified and / or vacated in the interest of justice.

Shimla Respondent No. 16

Dated: Through Counsel _ fgc/t/

Suneet Goel

Advocate

57/3, The Mall, Shimia
(M) 98160-25501

e-mail: suneetgoel838@gmail.com

Verification :

I, Pankaj Gupta son of Sh. Inderjeet Gupté aged about 52
years, Director of M/s Nirwana Woods & Hotels Pvt. Ltd.
resident of House No. 86, Sector 12, Panchkula, Chandigarh,
duly verify that the contents of para 1 to 5 of the preliminary
submission are based upon legat advice received and those of
paras 1 to 16 of the reply on merits are correct as per the
knowledge derived from the record of the respondent No. 6

company as maintained in ordinary course of business.

Verified at Shimla on this 19™ day of July, 2020. Cf?

Respondent No. 16

AT ESTED

OATH COMIISSTONER


lenovo
Pencil


175

BEFORE THE NATIONAL GREEN TRIBUNAL AT PRINCIPAL BENCH,
NEW DELHI

(under Section 18 read with section 14 and 15 of the National Green
Tribunal Act, 2010)

Original Application No. 55 of 2020
In the Matter of :
Dr. Pawan Kumar Banta
...Applicant
Versus
Union of India and others '
...Respondents

Affidavit in support of the Reply

I, Pankaj Gupta, S/o Sh. Inderjeet Gupta, aged about 52 years,
Occupation-Business, R/o House No. 86, Sector-12,Panchkula,
Haryana-134109, do hereby solemnly affirm and state on oath as

under:

_q/\k&

%e,b That I am duly authorized to file accompanying reply. The
e}@:\ accompanying reply has been drafted at my instance and under my
instructions and duly verify that the contents of para 1 to 5 of the
preliminary submissions are based upon legal advice received and

those of paras 1 to 16 of the reply on merits are correct as per the

R fblgn?wile;d&e derived from the official record of the respondent No. 6

| Q company as maintained in ordinary course of business.

r"\
OETH Ny emz-f;:-‘ mﬁh

2. That the contents of this affidavit of mine are true and correct
to the best of my knowledge and belief and nothing material has been

concealed therefrom.
Verified at Shimla on this 19* day of July, 2020.
Deponent

Certifiad a1 the aboveroveneal was sz

before me on sol aﬁm o @rsf “@b
gy ol l‘l'L o Z"gnl.e o

i the of Shirds oy @5, 1 &Y ; e 3
.«hog‘as ldgntified by 3h,,... pA= L EE RN R Y

o perganaty noom are Guiy gl fon by

/e al e

I K;}onrer ’,,,,"'r),,n_,,o

1084


lenovo
Pencil


e 176

Sh e : _ CIN: US5101CH2018PTC035609

- 'NIRVANA WOODS & HOTELS PRIVATE LIMITED
Regd. Office Address. + Fiat No.335, Advocate Enclave, Sector 49-A, Chandigarh -
Site : Village Kiyarl & Rirks, Tutlkand] Noar ISBT, Shimia, Himachal Pradesh
Gorrespondance Address : House No,86, Sector 12, Panchiula, Haryana

"
|

BOARD RESOLUTION

WOODS & HOTELS PRIVATE LIMITED HELD ON SATURDAY 11% DAY OF JULY, 2020 AT
10.00.AM. AT THE REG!STERED OFFICE OF TRE COMPANY OFFICE.

“RESOLVED THAT Ponku] Gupta s/ Inderjit Gupta director of the company Is
R hereby authorized to represent the company in all legal matters including fing
T, pétition; complaint, appeal, revision, review, etc., filed or to" be filed by
company for quashing, and for fiing other matiers:at Nafional Green Tnbunal New
Delhi or ageinst company before any Court, Tibunal, Forum of Commission in New

 Delhiand do the following acts on behalf of the company:
. [ sion, execufe. verify, conﬁn-n affirm and file ond/or contest all the
- - pleadings. ploints, pelitions, applications, cffidavits, replies, rejoinders,

statements, compounding opplications, vakalainama ‘or any ot‘-er .

documenfs concerning to aforesoid complaints and:

i t engage c:ounsels, appoint Power of Attomeys and tender evidence both
. verbally and documen?cry ic oppecr before any Court or appelate

Aufhonfy and o do ail such acls cnd deeds as may be deemed
necessury in this connection,

> ’fet Nlmm:'ﬂoodl t- Hotels Private Urriled

I [ -

5 'J <bu Gus

i Diesctor

'RTM:_J

<\ o ’

CER'HF!ED TRUE COPY OF THE RESOLUTION PASSED AT THE BOARD MEETING OF NIIVANA
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BEFORE THE COURT OF COMMISSION EIR,
MUNIZIPAL CORPORATION SHIMLA
Case No. 1952/Comm/15
Date of Institetion: 02.09.2015
Date of Decision: 02.11.2019
Coim:nissicner, MC, Shimia. |
I....‘.:.Compiamant
versus
St Kusum Socd,
K/o Plot No. A-1Q0, Sector-4,
Phugse-2, New Shirsia, Shisvoe,
........ Respondent
CRDER
Fhys order chait dispose  off t."..e case instituted
aéainﬁt the respondent in accordance witﬁ the provisions
contained in HP Municipal Corporation Act, 1994,
2. - The briet facts of 1ho vase are that a complaint wus
received (ua alleged violation agamst ithe respu_ndent &,
- tﬁureafter, the J.unior‘Engin-;rm visited the site'on-'LS.QS.zﬂl&
pe ,r’,/._'/ and reportad the fact of violation. Thus, taking cognizance of
// the r:aport submitted by ihe Jenior Engineer, which has been

duly rocommoended by the Avehitect Planner, a notice under
-y
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vide notice No. 51 dated 02.09.201%. The colntents of notice

ctiputate that the respondent has carried out illegal

construction, the detaiis whereof is as under:

At House/Plot No. A-500, Sector-4, New Shimla

You have erected /constructed an Attic floor over the
building plan zpproved for three storeys without
. approval of the competent authority.

Detail as under:-

Attic Floor 2 35m*9.80m = 23.03 Sqm.
SR  R.35m*7.40m = 36.59 Sam.
Total Area = 62.62 5ym.
3. Tre respondent  has turmished  the replvon

17.10.2015 qua the Sl T]O.'{I(_'C & denied the contents of the

: ﬂOtiCIE,_?‘-_Th‘_-’-‘ JE was directzd to examine the reply and submit the

-- stétus féporr. The :espondent has filed the rebutfal with

t y respect 1o the status reporl On dated 02.05.2018 and
‘/ conténdéd that the concerned authority has approved the
revised/completion plan vide order na. 140(AP) dated
18.05.2015 and has constructed ihe Attiz fioor according to the

approvéd drawings. Fuither the responddent has admitted that

she is ready 1o remove the kitchen at her Qwn expenses from

Atteéﬂ“?dmtlc floor, though same 15 not being 1sed by her.
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4, Further the Juniof Engineer ‘concerned  has
submitted the latest status report cated 04.08.2019, duly
endorsed by the Architect Planner which (s 0n record and bare

perusal of the said report transpires that respondent has raised

'fi:h‘é'_'fdu-f:'s;i'dés of the rcof and same are not zero at.the edges,

thus creating the additional storey as attic floor. The alleged
viclation has not been removed & it is still existing at site. This
fact has also been verified by Architect Planner in th-e court on

02.11.2019.

5. Further, the Hon'ble National Green Tribunal vide 1ts
order dated 16.11.2017 in the case titled as Yogender Mohan
Sengupta Vs Union o indha & cthers has piven fnilowing,

directions under para 14201} and the same 1S reproduced as
under:-

“Beyond the Core, Sreen/Forest arva and the ureas faliing
under the authorities of the shimia Planning Ared, the
construction may be permitted strictly accordance' with the
provisions of the TCF Act. Development Plan and the Municipai
taws in force”. )

0. : i am sati'sfied with the latest report submitted by the
Junior Er}gineer, duly endorsed by Architact Planner, wherebv it
has beerZw qverred that the violation roterred in the notice 15 stall
existing 3at the site in question and hence the said notice issued
to the respondent under Gection 253 coad with Section 242 of

Himacha! Pradesh Mumopal Corporation Act, 1994 vide notic:

1088
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/ _ No. 61 dated 02.09 10115 has hecome absolute and attained

finality.

7. Since the respondent has admitted in her rebuttal as
well as during arguments that she 1+ ready to restore the
building i question in terms of sanctioned map, therefore the

respondenrt is direvied 10 do the same within period of six
weeks from the receiat af the copy ot vder, failing which water
and eloctaaty (ol ov snah be dtsaonnected and the map
approved in favour o1 T cpsponacnt shall he withdrawn and
further action fur rosgaration of t.hC- pullding in terms of
approved map be executed by the Roads and Buiiding
Department iﬁ collaboration with AP, Branch at the risk, cost

and responsibiiity of the espondent

Lyrther & -.niaect Planner. VG, chimia 5 directen o
P . get this order servid upon the respendent in accordance with
the provisions, cotcained w the Himachal Pradesh Misnicipal

. Corppration Act, 1994 and get (he order executed either
L\

through the respandent or by taking. assistance of the Road &

g L Buijiding Department of the Municipai Corporation, Shimla at
thé risk, cost & responsibility of the respondent. The
cq_rnpliance of the saint B rr*ﬁortm accerdingly.

Attestef_i'%

Annovnred.

: : e

- : ' Commfssioner.

1

+ , Architect Flanoer ) : MG, shimla.
Wonicipat ¢ urporation ", — - i

shimls

! e oo S Sene §
' S
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BEFORE THE COURT OF COMMISSIONER,
MUNICIPAL CORPORATION SHIMLA
Case No. 1952/Comm/15
Date of Institution : 02.09,2015
Date of Decision : 02.11.2019
Commissioner, M.C., Shimla

...Complainant
o Versus
e Smit. Kusum Sood,
R/o Plot No. A-500, Sector-4,
Phase -2, New Shimla, Shimfa.

\ ' ...Respondent
ORDER: '

This order sﬁal! dispose off the case institute against the
respondent in accordance with the provisions contained in H.P.

Municipal Corporation Act, 1994.

o 2_.“~ “The “brief facts of the case are ‘that a complaint was
received qua alleged violation against the respondent &
thereafter, the Junior engineer visited the site on 18.08.2015
_ _anq reported f;he fact of violation. Thus, taking cognizance of the
report submitted bﬁ_{ the Junior Engineer, which has been duly
recommended by fhe Architect Planner, a notice under Section
256 of the H.P. Municipal Corporation Act, 1996 was issued vide
notice No, 61 dated 02.09.2015. The contents of notice stipulate
that the respondent has carried out illegal construction, the

details whereof is as under:

At House / Plot No. A-500, Sector-4, New Shimla

SRR,
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You have erected / constructed an Attic floor over the

~ building plan approved for three storeys without approvat of the

competent authority.
Detail as under:

Attic Floor 2.35*9.80m

= 23;03 Sqm.
5.35m*7.40m =  39.59 Sqm.
Total Area = 62.62 Sqgm.

3. The respondent hs furnished the reply on 17.10.2015 qua
the said notice & deniéd the contents of the notice. The JE was
directed to examine the reply and submit the status report. The
respondent has -filed the rebuttal with respect to the statué
report on dated 02.05.2019 and contended that the concerned
authority has approved the revised / compietion plan vide order
nd. 140 (AP) dated 18.05.2015 and has constructed the Attic
floor according to .the approved drawings. Further the

respondent has admitted that she is ready to remove the kitchen

at t;1er own expenses fram the Attic floor, through same is not

beiﬁg used by her.
i
4. : Further the Junior Engineer concerned has submitted that

latest status report dated 04.09.2019, duly endorsed by the

| :
Architect Planner, which is on record and bare perusal of the said

repé:rt transpirfes that respondent has raised the four sides of the
I 1

L moﬁ and same are not zero at the edges, thus creating the

| ;
add‘itional storey as -Attic floor. The alleged. violation has not
! |
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been removed & it is still existing at site. This fact has also been

verified by Architect Planner in the court on 02.11.2019.

5. Further, the Honble National Green Tribunal vide its order
dated 16.11.2017 in fhe case titled as Yogender Mohan
Sengupta V/s Union of India & others has given following
directions under para 112 (III) and the same is reproduced as

under:

“Beyond the Core, Green /.Forest area and the areaé
fatling under the authorities of the Shimla Planning Area,
the construction may be permitted strictly in accordance_
with the provisions of the TCP Act. Development Plan and

the Municipal Laws in force”.

6. T am satisﬁé.d with the latest report submitted by the
" Junlor Engineer, duly endorsed by Architect Plahner, whereby it
hasr been averred that the violation referred in the notice is still
~ existing at thfé ‘site in question and hence the said notice issued
to the respondent under Section 253 read with Section 242 of
Hin‘iachal Pradesh Municlpal Corporation Act, 1994 vide notice

No. 61 dated‘ 02.09.2015 has become absolute and attained

finality.

7 Slnceth!e respondent has admitted in her rebuttal as well

as during arguments that she is ready to restore the building in
question in terms of sanctioned map, therefore the respondent
‘Is directed to do the same within period of six weeks from the

recéipt of the [copy of order, failing which water and electricity

conhection shall be disconnected and the map approved in

1092



lenovo
Pencil


1093

184

favour at the respondent shall be withdrawn and further action
for restoration of the building in terms of approved map be

executed by the Roads and Building Depértment in collaboration

.. with A.P. Brach at the risk, cost and responsibility of the

respondents.

Further _Arch\itect Planner, M.C.Shimlé is directed to get
thié order served upon the respondent in accordance with the
provisions, contained In the Himachal Pradesh Municipal
Corporation Act, 1994 and get the order executed either through

the respondent or by taking assistance of the Road & Building

. Department of the Municipal Corporation, Shimia at the risk, cost

& responsibility of the re'spondent. The compliance of the same

be reported accordingly.
Announced.

Commissioner

MC, Shimia

AP
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% Tt T Tt T 0 g ™ - -
- indlan-Non Judicial Stamp :5'.
Haryana Government .
POT20161870 i T o §EopOuyPad: T100
g s AR : Penally : ic
20739687 -
. e T peraiy
Seller | First Pa i
Name: Sunil Scod
. H.NoFloor: 143 ’ SectorAVard : 7 LendMark :
Chyfvillage : Parichkula District;  Panchkula State : -
Phone: 9216576069 ’
. Buyer ! Second Party Detail
Mama : Nirvanweorisandhelalspvtite
HHNo/iFloor: 0 Sactor/Ward : O LandMark - . -
Cityfvillage:  Shimla Disteict;  Shinla State:  Hp LAY % 1 %
Phone : 9216710949 Others :  Thra its director pankaj guple son of lale indefjedguplqudgﬁrq E .
.. v slx sector tweive paanchi g%
Purpose . AGREEMENT
f N
. Fhe avinenliety of this document can be verilied oy scanng ths QrCode Thmugh amart ghore ar o e wabsite bipslegraghry.nic.in
AGREEMENT TO SELL
YT =~ -
/ / .
L ;A ;.
RER f-'w_ This agreement is exccuted on the 21st day of September 2016
P ’
T A Ui twaren M, Sundl Kumar Sood son of Late Sh. Hans Raj Sood,
resident ol House No, 143, Sector 7, Panchkula (Haryana)
{hereinalter referred to as “ First Party” which term of expression
unless exclwded by or repugnant to the subject of all contexts
hereof, shjall mean that include his heirs, executors, successors,
Tegal repr}ese’ntatives and admiristrators of the one park) and
| .
Messers N‘ir'-vana ‘.Noodzj» & Hoteis Private Lrd. having its office at
. i
House No| 56, Sector-l:l[, Panchkula (Haryara) through it's director
. and authorized sighatony Sh. Pankaj Gupta s/ Sh. inderjit Gupta,‘
. * . i i_ . L - e
,q.*,"f-n prasident of House No.-B6, Sector-12, Pichiula-134109 (Haryana), :
: //w . | N .
\ ( } i I
I Y . ratd — ¢_f/
M

Q\‘/ CR_;,,:
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(hereinafter referred to as "Second Party.” which term of
- . .

.

expression unless excluded by or repugnant to the subject of all
contexts hereof, shall mean that include it's heirs, executors,

successors, legal representatives and administrators of the qther

part).

Whereas the First Party is the. owner in possession of:jand

-

-~

measuring 03-17-68 hé.ctares comprising in Khasra No, (Anne_x_ur-e’;l-_ .

1) situated at villape kiyari & Rirka, Tehsil and District Shimla
{Himacha! Pradesh) as depicted in revenue details mentioaed in the

Annexure-1. .

4

And whereas the First Party has been granted licence by

Department of the town and country planning Himachzl Pradesh

K :\?ide their letter no.‘HIM/TP/APT-Lie. Sh. Sunil Kumar Sood/2015-

9329-35 dated 17.12.2015.

Whereas the First party is desirous to sell his land as depicted in

A

Annexure-1 along witih transfer of the above license in favour of

_ hecond Party and the Second Party has agreed to purchase the said

-

land and get the, ligense transferred in fts name fram the

-

I)epartment of town and country plannlng as per Rule 56-A of

X p,, -
‘\":?,Hm‘mrhcll Fradesh Todn and Country Planmng Rules 2014 as

i ) \r)lendeci L te-dare ’i -

i’ {
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Now this agreement witnesses the following:-

v 2. Total consideration of the said land measuring 03-17-68

Hectares sifuated at village kiyari & Rirké_, Tehsil and District ~
Shimla. Himachal Pradesh has been fixed at Rs.lO__.3ﬂ2_
C_roreéﬁ'en Crorés Thirty Two Lac_s).'f\n advance paym;nt' of
of Rs. 2.11{Twe Crores Eleven Lacs) has been paid by _tﬁé o
Second Party to the Firs_{ Party and the balance am'oun‘t _013
Rs. 8.21 (Fight Crores Twenty one L_acs) will be paid by -t‘ﬁer-h

second Party at the tim_e of get_ting the sale deed

registered. The Registration-of the sale deed in respect of -
.‘ll{i‘m-e.'séid ll-a;;;:;'l\;uin be executed by the Second Paity on or

before 31 january 2017 or within 7 days from the date ot

-grant of permission to the Second Party is received from

the Government of Himachal Pradesh, or whichever is later.

2. The First Party hereby covenants with the Second Party as

follows:-

i) The physical possession of the said land will be given to

1

the Second Party on the receipt of the balance
-
consideration of Rs. 8.21 (Eight Crores Twenty one

~? -
: —

Lacs).

1096
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.--i N . . - ."'h-.-'
i) The stamp duty and other expenses for registration of

the sale deed shall be borne by the Stcond Party.

-
i} The First Party shall sign from time to time.all the
documents as may be deemed necessary in db_tain‘i_ng_

the permission to transfer the land in the name of ths-

Second ‘Party is granted by the Government, of

Himachal Pradesh umder section 118 of Himachal

Pradesh Tenancy and Land Reforms act 1972,

iv] The Second Party shall have the right to get tlhe land
- transferred in its name from the court of law by
making fu!_l payment as per the terms and canditions
of this agreement. The advance given wili be forfeited
by the First Party in case the Second Party backs out

trom the deal.

3. After execution of sale deed measuring 03-17-68 hectares
by a First Party in favour of Second Party, all assets and
liahilities of the First pzrty shall stand transferred in the

name of Second Party.

- T

-~
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A
. o
tn witness where of both the parties to this agreement have set |
- - : -d' . h F—
their respective signatures on day, month and year written
above.
WiWesz _ (Sunii KumarSeod) - : .

1-%’&&2& ity sl,v 41 o bl

o

. FIRST PARTY
Vilage g flv t Muh oty :

%_"ﬂ? $A NIRVANA WOQDS & HOTELS PVT. LTD.
S Rk 5 1 DSiwe - (::i;

Ferlge-pro To Gi-3 : —

. T
S imea- 2o | hrough its Dfrector
CpAneCabpe Sh. Pankaj Gupta
- SECOND PARTY
. - ATTESTED

R.C. TanE4
S BUTARY

Panchlm!e-"_\,ﬂ&%a)

23 sep g

Soase A e O
AT
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PANCARD =~ .
SELLER AGIPS6744F

| PURCHASER  AABCN97525

SALE D]:,ED

. Sale Cons:dcratmn Rs. 68,00,000¢- Market \r’aluﬁ:E of Land Rs. 67,87,700/-
. e-Sta_rnps Duty: Rs_. 4,08,000/- Certificate No, IN-HP02200559448690P

Dated 1* day of May, 2017

Circle Rate: Rs 3052/- per Sq. mtrs (un-c.u]txvar‘é‘d category-:v)

Dlstance 100 to 1000 mus from the link road

THIS DEED OF SALE is .executed at Shunla on this [" day of May,
2017 BYg Sh, SUNIL aged about 59 .years, son of Sh. Hans Raj son of Sh..
Gurbax Ra: R/o Village / Muhat Garly, Tc:nsx[ Rakkar, District Kangra,

_Himachal Pradesh (HERE-IN-AFTER CALLEEP THE FIRST PARTY
_' /SELLER), wlpch term where the “tentext sha11| mean and include his

representatwes hexrs, successor, executors, admzmstrators, trustees, legal

representatives of the ene part

!
|

|
s

b

IN FAVOUR OF I|

M/s NIRVANA WQOoDs & HOTLLS Py, Ltq having its Registered

[EL)

nrf ice at House No. 335 Advocaie Enclave, &actor—tlQA, Chandigarh,

company reglstered under Sub Section (2) of Secnon 7 of the Companics
Act 2013 mi}d the CIN No. USS]OICHZO]SPTCG35609 issued by Assistant -
Reglvtmr offCompames Chandigarh thmtuzh iy, rrcctor Sh. Pankaj Gupta
son of Sh. Indc;jeet Gupta R/ House No. 86 Sector-lz Panchkula
Haryana—134109 (HERE-IN—AF'IER CALLED THE SECOND PARTY/

. PURCHASER] iwhich term where U‘lb context sha]I mean and include jtg -

representauves executors admtmstmtor., irustecs, legaI representatives of

the ﬂther part, -

)f?maz

“tin
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Certificate No. IN-HP02200559448690P Dated 1" day of. May, 2017
: 2.,

1

compnsed in Khata Khatoni No. 25/50min,| Khasra No. 1, measuring 00-

"22-24 hectare situated at Mohal Rirka, Tehsrl Shizla ( R) District Shimla

HP according to Nakal Jamabandi for the ycar 2010-2011 which is upto
dated by patwan concerned which is atlached herewith.
AND WHEREAS THE FIRST PARTYI SELLER has agrwd to gell

by way of this Sale Deed and the SECOND PARTY/PURCHASER has also
— -ag,reed to‘purchase the . Jand compnsed in Khata Khatoni No, 25/50min,
‘ 'KhasraNo 1, measuring 00-22-24 hectare sxmatedat Mohal Rirka, Tehsil

Shimla ( R) District Shimlg HP for a tq‘tal sale consideration of Rs.

68,00,000/- (Rupees  sixty eight Iakhsonly)and the PURCHASER - bas

already paid the entire sale consideration to the SELLER and the SELLER

' has received full and final payment from the PURCHASER & the SELLER - -

hereb acknowledges the recelpt of same.

AND WHEREAS the SELLER hcreby declares and covenants with

the purchasm-’that he is the absolute owner of the land hereby sold and has

‘& c]ear, legally valid and marketable utle thereto and therefore, an absolute __
nght to sell and convey the same to the purchaser iri térmis of this deed. The
-SELLER further declares that he has not done any acts, deeds or things so

as to curtail, restrict or prejudice his right tq convey or prevent him from
seilling the land hereby sold in terms of this deed.

AND WHEREAS the SELLER| is owner in possession of land :

1100
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NOW THIS DEED OF SALE WITNESSETfI AS UNDER:-

PURSUANCE OF AFORESAID AGREEMENT AND for

being the owner of the above—manhoned land, the seller has subsisting

right to sell the above mentioned land cqmpnsed in Khata Khatoni No,

-25/50min, Khasra No. 1, measuring 00-22-24 Fectare situated at Mobal

o Ritka, Tehsil Shimla { R) District Shimta HP according to Nakal Jamabandi

’ for the year 2010-2011 which is up to dated by patwari concerned whichis . .- .-
8 , attached herewith, ALONGWITH ALL THE RIGHTS OF EASEMENTS <

privileges appurtenances, paths drainage’s s, construction, air, hghts etc:
AGREES to sell to the PURCHASER as per the following covenant.

AND WHEREAS THE PURCHASER HAS OBTAINED THE

L PERMISSION TO PURCHASE THE LAND U/S 118 (2) (h) OF HP LAND

P TENANCY & LAND REFORMS ACT 1972 and serial No. (6), Sub Rule-

(3) of Rule 38 A of the Rules frame under the aforesaid Act from HP

o ' Govt. which is duly signed by Joint Secreimy (Revenue) Himachal Pradesh
' vide No. Rev. B F (10} 65/2017 dated 26-04—2017

ce . Now the SELLER covenants with the PURCHASER as under:-

8
- : the sold vacant land only mentioned above to the PURCHASER on
‘. 'E _ the spoi and the sold land falls thhm, 100 to 1000 mtrs from any
o 3 other lmkroad :
" 2. That further for the said consideration, the SELLER s the beneficial
owner hereby confeys and sells abmlt%tely to the PURCHASER the
L * said Iand to hold the sam® as ari absolute owner hereinafter peacefully,
e use and enjoy the same forever without any hindrances and
intervention of the SELLER or any ?erson claiming through his/

has full| right to sell or convey in any Eway or manner the said land

- Certificate No. IN-HP02200555448690P Dated Iday of May, 2017 - -2

consideration of Rs.68,00,000/- (Rupoes sixty eight lakhs only) the SELLER . .

1. That the SELLER has delivered the vaq.ant and peaceful possession of .

her/them or her /their legal heirs or authorised agent, The purchaser. .

herehmold. ' } ,
pd e
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" Certificate No, IN-HP02200559448690P Daéled 1* day of May, 2017
3. Thatif !there will be any defect in thetitle of land of the SELLER, in
ﬁaateventﬁxeSELLERshallmakeallthelossgoodsufferedby&le
"PURCHASER. : :
4. That the SELLER hereby undertakes to indemity the PURCHASER
in case any defect of title be found in the said lend.
5. That the PURCHASER has borne all expenses of the stamp papers; 5o
service charges, Registration charges, etc o
" 6. That the SELLER hereby further declares that the land hemby sold is
free from all encumbrances, hen, charge, mortgage, lease, court or -
other attachments lis-pendens, aeqmsmon and reqms:uon o
proceedings, minor’s clauns OF any | |other adverse proceedmgs nrwh
claims from thn'd parties whxch are £n any way detrimental to the
interest of the PURCHASER. ’

7. That thb PURCHASER shall be enutled 1o use all the usual paths,

easemm'ﬂary rights, appurteuanoes patbs right of construction of the-

house e+ !
8. That the SELLER hereby mndertakes a.nd agrees to get the mutation
: ., entered| and attested in the all relevant revenue records and the

SELLER has no objection in case the mu!mlon / ownership of the land

be | in favour of The purchaser mthe absence of the SELLER. * .3« . -
9. That all the charges, taxes, dues, eesses, rates levies etc., payab!e w

| any autilonty, if any due and pertmnmg to the said fand for the period
upto the date of execution of this deec;l shall be payable by the seller
and thércafier by the PURCHASER. The SELLER shall fully
indemmify the purchaser against any past due or liabilities in relation

to the said land, |
-7
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Certificate No. IN-HP02200559448690P Dated 1% day of May, 2017~~~ = .~
10.That the SELLER and his legal heirs, executors, administrators and
legal represenmnves and assignees have now no right, title or interest
orclmmmthelandmanymannerandtheSELLER,hlshews
exectrtors administrators and legal rrcpre:at.enta.l:wm; and assignees
L underrake not to mterfere or enter this land at- any point of time and
further not to claun any ngl_lg,_t_ltl_.___gensanon _whatsoever that
might | have accrued earher o the exacutnon 1 of this sale or after the.
execlm—o‘ﬁ]agt’r;—‘sale deed L
11.THat along with the execution of ‘thls sale degd, all pn:vious
‘ agreements, understandings ete. writteﬁ or oral, shall come to an end
and the seller is left with no right, titleior interest on claim in the said -
tand. .
12.That the PURCHASER shall be the sole and absolute owner of the -
land hereby sold with independent nghts of ownersmp, possession,
enjoyment and shall be entitled 1o dealiwnlh and mspose of the land
as decms fit without any interference Pbsu'ucnon or hindrance from
the SELI ER or any one claiming under, through or in trust for him. . L
13.That the SELLER and PURCHASER Are'exemm'ng this deed of sale

without any mental infinnity or any undue influence or pressure fmm

t

any person. _ : - e

PROVIDED ALWAYS AND 1t is hereby agreed that whatever

and wherever stich interpretation would be requisite to give this deed fullest

possible scope and effect to any contract tlar covenant herein contained

expressions, “SELLER and PURCHASER” mcludes then' mpectwe helrs,, et i ' u
executors, administrators and legal representatwes and ass:gnees. o

7

W
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Certificate Nb. IN-HP02200559448690P Dated 1* day of May, 2017

N WImESS WHEREOQF the parhes here’ to have mgned this o
of sale on date month and year first abu;ve written: =

5h. Suraj son of Sh, Ashek Kuar

VPO Panesh, Tehsil & District Shimia

gamiified by me

tmy
dev Sing:
Advoeate,
Distt. Courts 'ZhJimli
A0 ]

...6...

o /_:_
Pg >

- wnk'é sZo.z

Mahinder Singh s/6 Sh, Sureshwar Chand
R/a House No. 433/2, Ward Ne 2, Arjon
}iiugar. Kaithal, Haryana

Drafted by me at the instance of the parties and the

contents thereof have been read over and explained
to the SELLER and PURCHASER which they
admit to be correct as per their knowledge and put -

their Signatures in lﬁy Ppresence.
ﬁrﬂ—%m;h’
Advocate
Dlstnct Coort Shimla
HIMI 20/1993 .

3&"(—':{:?'

(wrtrn}
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A = | RefereticeNo.8222017 - ‘o : e -
‘ PhotoGraphs

4

© Dist - rs;rxy Name and Address

fo Seller ' ‘

1. Sunil grHacs Rij qr Gurbax Rai Rlo Vill. Garli, Teh,
Raldar, Distt

- repr 1. M/sNirvana Woods & Hotels Pyt Ltd ,House No 335,
e .z, Advocatc Eacluve, Sector49A, Chandiparh, Ph,
L mn " Through OTHER, _ :
? N " Penkaj Gupta Jr Indevjest Gupta g1 - R/ Houss No 86, §
Sectar-12, Panchiculs, Herysmn=] 44109, PAN Card No

- AAECNYISIR.
e C

tness

§

1. ngmxmgx +Rio VPO, Panesh, Teh & Distt

[ e vila R .

coin

ignatures

Act . 2 jmhﬂusmgsurdwlrww-.woﬂmNn ;
AL | 4332, Ward No 2, Arjun Nagar, Kaithal, Haryann, '

_ son ' ) i

L - i e
| |

R - Ptz e i, ‘ S 7 ' fetm: 01-05-2017

st Wy
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~ Deed Endorsement Details

1106

| e

'h.r‘,\\
=24

o/

' g m‘tﬂnawﬂnm(m‘rw

4No.: 1
&éfefncer.:

. Regis
82212017

Presentation Date 01/052017
No. of Deed Pages ¢

: Sub Deed Name: Sale of Share, Withon

. No. of Additional Pages: 3

tration No: 650/2017 Registration Date: 0140572017
Deed Name: SALE/ CONVEYANCE

t Batk Up Area, Within NAC Area, ta

Non Agri¢ultartst
Presentor : 8!@1

No. of Annex. Pages 19

{11 No(s} of Frankin

& Mic Impressions,
0]!05!2017, Am

ounting to Rs.408000/.

Franked By PNB Shina, Vids No- IN-HP02200559448690P D .. -

4
H

F

Fee Details:

Registration Fee: 136000

Receipt No.: 816!201;7
Pasting Fee: 1

Receipt Date: 0100572017 -
Tota Fee 136019

Mode of Payment -Reeeint  No:HP150150170553

 Date:010872017 Amount: 136010

Additional Book Pasting Details;

TotaNoofPages o
PastingDate:.  p1/52017
Additional Book Ne 1

Supplementary Book Pasting Detafls:
No dfPages Anmnexure Pages 10
Siq:piemmhry Book No ;

- 81/0572017
1 .

Valume No.;

From Page:

3862

77

Volume No: 1357

To Page ; 85

' FromiPage:

19

To Page: 28

Certificate of R "stratioﬁ

over and explained to the Ec
2dmit(s) them to be true and ¢

£

ecutant(s)/
: arrect,
1

iR
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INDIA NON JUD,ICIAL
Government of Hlmachal Pradesh

e-Stamp o R f

Carﬂfm No. IN-HP 2200559448690

& .; Certificate lssued Dats I OT-May-2017-03:37 PM
| Account Reference 3 “NONACC (BK hppnbbko2/ SHI m‘*rjnaw HP-SM .
| Unique Doc. Reference 250 : SUBIN-HPHPPNBaKozoassueszﬁzeéze : 3
|} purchased by m?.’;;;;g: . : MSNIRVANA WOODS AND HOTELS.PAT LTD THR MAHINDER -
| Description af Documeit s : Anitle 23 Conveyance : '
| Property Description _.' + KIG25/50MIN, KH-1 SITUATED AT MOHAL RIRKA TEH AND DISTT
¥ - SHIMLA AND DESC AS PER DEED .
il
i

i
'
]
b
|
I
I
i
1
[
i
H
1
i
'
1
1
I
]
i
]
|

Conslderallon Pnoe (Fis 1 BBOOOOO. - . |

(Sixty: ‘Eight Lakh onm _
First Party SH SUNIL KUMAR SO0D .
Second Parly MSN!FWANA woons AND H
Stamp Duty Paid By 3

Y Sla.mp Duty Amount(ﬂs.)

Rl s

g Uttt

ﬁ

¥
¥

s o

¥,
!

o,
N

I
o
'

o

(i)

uthenticlty of s Canihicatn shaoukd by verified at “wae. coni. Ay
1 Toe sty o b S oo !

7. The ot of chacking tha) legitinecy 38 an ine usare of the certiica.
a.huanuw‘ﬁmwyummmcwmmm‘

I
|
I
|
o
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Rocalpt No
Issue Dule
ALLE Rolererce

EBI Cartificate No
Purchazad By

* Ragletrafion Foes Paid 8y

HPisolsatiosa2e . ¢
O1-MAY-20171580 |
NONSH/PUNJAS NATIONAL BANK KIMACHAL
PRADESH/SHIALA

IN-HPO22005504-488508 .

NS NIRVANA WOODIS AND HOTELS PYT LTD THR
MAHINDER . |
MG NIRVANA WOODS AND HOTELS PVT LTD,

PropadyDescripfon  * KI-25/50MIN, K1 SITUIATED AT MOHAL RIFIKA TEH
- AND DISTT SHIMLA AND DESC AS PER DEED °
Purposa Aticla 23 Conveyancs
Porticulars Amount {Rx.)
Hegisirution Fes £1,36,000.00
MuscCharges . : N ¥10.00
Totsl Amount ©1,36,010.00
 {Fupess One erwmg i
N _— —
S - : :

T . ecept o e cflected d shoukd ot be veed s rocipt o Fegiaon

MMdMFumm}nh_m ot wobyite i.e.
i o :

N NERE

B .““‘\
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-
. .
: 1 -
. - ! .
iz Suni Kawar S | Dated ; GE 192631
Siblnge Kinn ! .
Tehol & Dietl, Shimla
I .
Mer .
S w. Tz rclenn‘e 10 vour-applicution for setling up varions Coitisges at Villites Rivl. we hervivy
e eI aur\n Objection Certificate nnd confiem the following:-
1 rh m the demand: foe w-m:r for drinking and other pmp'oseu of the project has Deen
intlersiood and it has been scen that there will be no adverse impact on s 2xistiag
inhahitmis,. - .
i
I Thin e sanitation asangements of the project have boen gaderstodd el i bty Soen seen

that there will be no adverse osls of impact on the cxisting habiames =00 s
TR TATI TP A . -

" Tt fise selid wasic monagemens system for the projeat has”heen wndestend Gal b Tag
heen soen that these will be na adverse impact on {he Lxiting inhabiants,

ersforsd audl

Flint the rond nétusork and purking spree provisian uf the project has beet |
il hagheen seen b wl mere will be no adversé impaci o the exigling inhabizmas,

That llle pmv;smn oF groen cover and open spaces of the p.-cuncl has Bonn unourtiadd prd it
s ren sesn lint therg will be ao .ul\erse tinpact o the exisiing ink i

o . That the overall dimensians of project size, propesed budicings ¢ic, ba |
o iU s been seén it there will be o adverse impacl one e wsizom :

clﬁ'\-at has w2 objection of vuur i'lm..:‘.u“ Caitn
e af Rirka & Kind,
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Re.

Dated: 01.10.2011
Mr. Sunil Kumar Suod R
Viltage Kiari

Tehsil & Distt, Shimla

NO OBJECTION CERTIFICATE

This Is in reference to your application for setting up

various Cottages at Viliage Rirka we hereby' grant out No
Objection Certificate and confirm the following:

1.

2,

3.

|

|
4.

5.

_6.

7.

That the demand for water for drinking and; othar proposés '
‘of the project has been understood and it'has been seen

that there will be ng adverse impact on the existmg
inhabitants. A .
That the sanitation arrangements of the'p?oje‘éf h"a've 'b'éeln'_
understoad and it has been seen that there will be no

adverse costs or impact on the exjsting mhabntants and the_ e I

environment. . - |

That the solid waste management system- for t’he pmJect;u'.'

has been understood and it has been seen that there will’
be no adverse impact on the existing inhabltants

That the road network and parking space -provisu_on, of the - %
_project has been understood and it has been seen that

there will be no adverse impact on the existing inhabitants. -
That the provisions of green cover and open spaces of the
project has been understood and it has been seen that
there will be no adverse impact on the exlsting mhabitants._
That the overalf drmgnsions of project size, proposed
buufd:ngs etc. have been understood and it has been seen
that there will be no adverse impact on the existing
inhabitants.

Further the Gram Panchayat has no objection of your
Housing Colony, using the road passing through the village
of Rirka & Kiarl, R

Thanking you, )
. . Sdf
Dabed 5.10.11
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' _:- A’ . “ B i .Sub‘:_-.

et

t ! t
| 2%
~e.
’ v.as oTe T . .
No. IPH-SE-PRIIIEE.GWARG1S: € o .
Himachal Pradash : ’
| &PH Department .
Doted ! Shimlathe ¢ August, 2014, P
A - '

\ o _
Sh. Surit Kumar Sood} .
5/0 Late Sh. Mans Raj Saod,- .

Vill. Kiyari, & Rirka, Tehsil & Dist, Shkimla (H.P.}.

Aprlication for permission to drilling of bore weil in non notified
area under Ground Water Act, 2005,
i

Application has been received in this Authority offica vide ietter No, Nl

dt- 0213/2014 vide which you have requestad 1o issue the 'No Objection Certificate for.

LN

~ - permIssion to exiracl ground water far your organizalion,
I . ¢

" "His ta informed that only 8 Civil Sub-Divisions namely Poania,

- Nahan, Naiagarh. Soian, Una, Amb, Jawali and Nurpur have been notified under Himachal

' if’lfadesh Grﬁund Watar (R.e%ulalion and Conitrol of Developmenl'and Management) Act,-

2005, wher the permission is mandaiory for driiting/sinking of new tube well for use of
I N .

Greund Water

Since. the area falls under Shimle  Rlral Distt, snimia_civit sun.

dﬁrision, which has not bezn otified under the said act for seeking permission to drill tube
well, As such Ihis Aulhority has "Ng Objection” for drilling of Tube Well by your firm in non-

natitied areas.

) "Membﬁ"S%?aftary HPGWA-Cum-

- Superintepding Engineer,
P&l Unitkgit, Jal Bhawan,
Shimla.p. -

[ ——
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HIMAGHAL PRADESH STATE ELECTRICITY BOARD « *
t (A Stnte Gow, unduraking) o
HO.SED/DE-33/2014-15- 12

Te o E

- bﬁﬁe&i:},ﬂl?—}ﬂ)f; )

- Shrk Sunil Kumar Scod, v
143, Sector-7, Panchkula, ' X .
Haryana, LIRS

Sl Issuance of No Dhbjectign Céﬂiﬁcata._ )

_ .This is with reference to your letter Mo, Nil dated 1’817;’2_014 & 10/8/2014 vide
whigh you have sought 'Nﬁ_Obiection Cerlificate’ far Proposed H‘ousing Complex at J'.i'ill_age‘
¥ayari & Rirka, TehsHl Shirnla Rural, Disft. Shimtla (HP} from thia p:fﬁm. The site for proposed .
.Ccnst.'ui‘.tion is cleared from HPSEEL side. This office has no abjection subject to condifion that S
voli ¢thall have to provide right of way f;;r erection of poledaying of \-;.rires ai¢ in fulwe to relaase .
“the elactric connecliions. in the viginite. 7 . o - -, T A

i o I‘ o 4 . ' . '

(Er. Rekesh Kumar Thakur)
Sz, Executive Engineer,

Bhimla Electrical Djvision No.l,
l-I.i{.sSEE Ltd., Shifhla-2.
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13727426, Bi3, 62611, b26f3 lwﬂ ‘627, LaFGM1L 257628, 529, 53D, E_u rabhinadd

g g;qo

"«O RK /. £
Hinacha! Pradesh Forests Departmuﬂt

ﬁatéd Shimla._ f g/{ J "

K
7 - n
ol - i
L/’;uwn& County Planning Daptl, e
siirfa-3, HP.

Starus report.

Kn.dl,' refarence 1o your office fettar No. HIMSTRiapt, L/ S0

] Sunil kumar Sgnd l2013-1-3952-63 darted 29.09.2014 on the subject cited above.

1 R
Tivg xlntus cepart af the Klﬁ.w;ssstEZ?;‘GB? Y641, AL
\

13§0/1137/632, 642, '04.: 64:- 644, 645, 643, 42971, £20 Mohal.up rnokal kayari ang ard

a3 4, %, Mau;

Azshobra s, encloged I'\L"'(.wnl'l in original for iavour af furthier negEasery ATHDR A1 vaur
;

U AHEASS.

. Encls 1 As above.

3 Rldm Tohsil and Districi’ Shimla received from the Range Gificer

4

TNl
. it o
mwisional Forest Qfficer,
Chicua FOrest Dan&san,
sel o 17722325352



lenovo
Pencil


‘ 205 . 1114

Vae
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No. RK/5092
Himachal Pradesh Forests Department’
Dated Shimla 18.11.14
T2
Director,
~.1.. Town & Country Planning Deptt
Shimla-9, H.P. )

‘Sub. Status Report '

5ir, . E— )
Kindly reference e your office letter No. HIM/TP/Apt,

|LIC St Sunil Kumar Sood/ 2013-1-8962-63 dated 20.09.2014
- 1

on the subject cited above. 1 | o

The status report of the Kh. No, 1363/1127/632/1, = = ol E¥
541 408, 1372/426, 613, 626/1, 626/3, 1374/627 1376/628, .
529, 630, 631, 1368/1137/632, 1359!1137[532, 642, 543, 645,
644, 646, 649, 429/1, 640 Mohal UP mohal kayari and 1, 2,3,
4, 5, Mauja Ridka Tehsil and District Shimla received from the
Range Offlcer Mashobra is enclosed herewith in original for _.° - L S
- favour of further necessary action at your end please. S SR

Cod i :
il [ i
Encls. As above.

. | ‘ : Divislonal Forest Officer,
: ' ; ' Shimfa Forest Division,
- . Tel No. 0177-2623412

T



lenovo
Pencil


S L ' AN
PR . = \ o Aa
- ! " rd P
) A %
. W .._IREPORT Qr FORE‘ST-UEPARTMENT FO'R NON FOREST LM'\ID.
1. Name of |and-owner Sh. Suail Kumar sfo Sh. Hans Ra] LF ' _

- KhasraNo.1363/1127/632/2,64L, 408,1372/426,613,626/1, 626/3,1374/62
7,1376/1126/628 :529,630,631, 1353}1137/532,1359/1137/532 602,643,648

5,644, 646, 649, £79/1 and 640. Maugaﬂ(ayan and Rirka.
3. Msp No. HIM/TP/ApL.Lic/Sh. Sunil Kumar sood [ 2013 1 8952 -63 i
- . ;

dated26.09.2014.
4. Date of ins’péction
L a. Whether the propose
' sunkd M Sead-
: 6. Whether the boundary of lanid i is delineatad by boundary pill ars--'i------—-—
7 Dlst"'l:e-of bourdary of this land Forest land- St ML
g. Has the cwner of his family rnemher committed any forest of

9. Shape m‘laad--”- Mi{jﬁ.:_.

10.Will the construction leaitos
111s thera pmbablihw pfdamage 10 trees during constructior---
12.will any tree ol' its br tructinn 741, yes complete

. detail be at’:a:}'ded
*--.13.Detalil of trees sLtandmg onthe

N N-4

d construction is exclusively on the Iand of owngr---—

fenceﬁfi-

il erosion-—-mme—s-r===
Ao aam e

seiches hinder tha Lons

land.

E‘S.No. Species i '—C_l;gs oL Conﬁition Q .Logatic;r“: of’

| Ch - ltrees. .

by, Ban® W,: 43, iV-21 e 17, A= 1 2 t,—muag "Tc be shown
: Puesl Lot | with 5.Ne. on the
T - Lmep. '
‘Deodar __'IV 1 - - - dz,——-
. Chil Iy=9, =11 & Ni=0 L : :

: ’I(akar: b=l & A=Y ' ﬁ: ' ST

. .,;BL} i‘ . C . o

is, ‘Polpularllm- I ' e f'\ B

' ' T signatore Date] Name Designation & 04'/' N

M =

.

-t ot
. .r

‘RQ- o b ",'3"‘”..% /M‘M‘l’ fgmedds "J'l(LV".‘{ Firaeed 4 “Ti’c-‘
: fo TpE

' ﬂunetf"t’lrcs't Oifan
- P '\.
usthra Foroat Reng . AR . "‘U-’-\r--uil.\\,.,_&
1 Leashalrs (BP0 PR T "
SR B P2t

v o : :
* . x4
58, . /< A

L
!
Toh
!
!
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REPORT GF FOREST DEOPARTMENT FOR NON FOREST LAND .

1. Name of land owner Sh. Sunil Kumar S/o Sh. Hans Raj

2. Khasra No. 1363/1127/632/1, 641, 408, 1372/426, 613,
| 62671,

626/3, 1374/627 1376/628, 629, 630, 631,

- 1368/1137/632, 1369/1137/632, 642, 643, 645, 644, 646, 649,

5, Whether the proposed construction is excluswely on the

429/1 and 640, Mauja Kavari and Rirka.

3. 'Map MNo. HIM/TP/LIC/ Sh. Sunil Kumar Seed/2013- 1-8962-
63 dated 26.09.2014. v

4. ' Date of'inspection 1.10.2014

land of owner Sushil Kumar Sood

6. Whether the boundary of land is delineated by boundary A

pillars- yes
7. Distance of boundary of this land Forest land -200 Meter.

8. Has the owner or his famlly member committed any forest

offence ~nil

9. Shape of land- slappy

10. Wil the construction lead to soi! erosion -

PR & B there probability T damage to trees during construction
iz, will any tree. or its branches hinder the construction? If
| yes complete detail be attached.

13. ° Detailjof trees standing on the land

S.No. |Species Class Conditions | Location of
: .| trees )
i 1. Ban V=13, Iv-21, | Grooming |{To be .-
‘ N1=17, lIA=1 & |well shown with

' ; IiB-1 . S.No. on
; ! the map.
2. Deodar V=1 = -do- Cl-
3. Chil v=9, IV=11 &/(-do- - .

M=+ IS
4, [ Kakar (BL) [T11-1 & I[A=1 -do- IE
|5, [PpO/Bular  [TIA=1 B
T
' Signature ~ Date Name Designation
-

"'!ﬁ mﬂwmw

e e

1116
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1

Tt

] ~
rF b
, . < "N
- Mo
1 .
.. HIMACHAL PRADESH >"‘
ST iec T 1PM DEPARTMENT -
so, IPHDS-CBWENOC M G210 7 . Dutede e ,
' —— = - .
= - -
. - Bhri Sunil Kumar Sood

Villaga Kiyari & Rirka
Tahsil & Dislt Shimla

;- Subject- NOC for szttigg up a Residential Colony.

Referengar. -~ Yaur application Nil daled 28.07.2014.

- in this conneclion, as recommended by the

Assistant Enginear, IPH Sub-Division No.15nmla-9 vide his latter No. 970-

. 71 dated 11.082014 regamding sefting up of 2 Residential Colony in

Village Kiyari & Rirka Tehsil & Distt. Shirrla,B.P.is hereby accorded stbject '
in the following Tetms and Gondition:-

_ o water supply schemef Lift Irrigaton scheme of the Depardmeni are
sifected on this account

1‘

W

. 'During droughl in summer seasen especially curing scarcity of waier .

vt will not used Wit the water ,

. The DeparlmenF reserves 1he right 1o withdraw {his NOC if it is saversaiy

-=1tecmg the runmng of Ing Depaitmeantal schemes,
Pou shall be bnund to accept allthe Terms & Conditions specifizd by the
Deparment finke lo time a5 advitted in your awn affidavit

. NOC trom the Ijcal bady ke Municipat Gounc . NAC 51 Gram
-Pancha\}at shali b sought separately by the spplicant.
. Ueparlm=nhl pipes if any in the propased tand will ba recavarad ars

refatcl at the cos* of the l.rm

! It is giso furlher ilimaled thal aa drirking water

suppn, wii o2 provided on r‘ema'lc‘ as iharz s acule shorlage of walsr :n thig

ﬁ‘

o,

1 i
: 1 ! ’ﬂ‘*

. E A
. E\:E‘E!‘MEHQHEE.',
’ IPH Division, No. |,
Shigila-g-

! Copy 0 the Assistant Enginesr. IPM Sub.

Dragion Nc i.5himiz- -2 w.!! refarznce to his iclter referred to above for

TR IT}dqli.n

.—-"-
.‘"f/

Execulive Enginear,
iPH Division, No, [,
Shimia-g.
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7 NS RNE-16/76- 2014-Shimba- 3. vty

Direvinrate of Tirey Servives, Himachal Prrnu’esh Srumia-2
. - i .

The Chief Fire'Q#¥izcer, o 1 4

T . LR ) L] 4« ruo- . - ”

TIMACTOL FIACesD Simiaes .

— ’
v S8, Bunit Kamar Socd, - :

143, Secior-7, Pancibala (Harvans) | SN

Ldated Shimia-171002 ‘ &):\\ th November, 2014,

s : | i ) .

Fuleect fszuance of NOC for additions! land K’h’asra Mo, 643, 837, 628
sitveled w1 Vidugwliveri and Khasra No. de 3 Oy 1 3218 siiugied

af Mt ee Rives ¥ov issne of Na Uhiecdon Cortifieate,
i

.‘5:“{' ) , J :
. With retbrensa to the Divisional Fire Officer, Fie Division Shigla-3
wiier No. SIM (FSIEMLIGR T'inspection’0 1191 § darad 2-1{-2014 on the subject cired

| The Provisional NOC s hersby seved * for'oie Yearti.e. 24-11-2014 to
2321130030 in favour of Sh. Stnit Kumar Sood, 143, Sector-7, Panchimie Hervana for
soasirueticn of housing colony on the jand comprised in Khasra No, 643, 647. 648
sitwated ar ‘v’iiiag{: Kivari, Teheil  ShimiaiR) Dis Shimla H? and K'nqs:j:_;f-‘ﬁq," .

£.7.8.9,22110 sindred ot Village Rirky, Tehsii Shimle(R} Distt. Shimfa H.P, subject fo
Sonditicd that the constrtiction of uusing eoluy shofild be ay per ndrms daid down in

L Pan-TV, Me:;ir':\'vinla eopy of NOU tssmed bythe Ta O de;iftﬁ."Mu'p and Drawings
nvoved by the comperent suihority along, wifh relevant documents mav be supplied. -~ -

EET S0 mm process of compleling all codal tovmatities with repard 10 Consiriction

& prdvishon of Tirst aid fire fighting. Water Stomge Tapk, Pump. ;iouse;.rascﬁé and
geidy ovasualion procedie couid be followed in order” to isspe fingd NO-

¥ . . .

- 715 tusther snbmsced 1at the cotktruction agencvs proprietor wil] be
“ulingly responsibie] for previding rogds of required width upto the bousing colony on
whieh the heavy velicles can be driven. '

Yowrs Faithiuliv, - - .

I m‘%_‘

! iciltire Clficer,

' Himachai Pradesh S{lﬁimla-&‘
—

.
I ¥
h , . )
!
v - cn vt g v e o
e Vigmiotn < - L s . -
i
i
: ‘
- .
i
}

" e
TTIN CERTIFICATE -
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No. HOM/{FS) (HQ) 6-10/76-2014-Shimla-IX-7895
Directorate of Fire Services, Himachal Egadesh, Shimla-2
From '
The Chief Fire Officer, -
" Himachal Pradesh, Shimia-2
To
Sh. Sunil Kumar Sood,
143, Sector -7, Panchkula {Haryana) :
Dated : Shimla-171002 . 24" November, 2014

Subject:- Issuance of NOC for additicnal fland Khasra No. 543,
"0 7 647 648, situated at Village Kivari and Khasra No. 8,
9, 6, 7,-321/10 situsted at Village Rirka for issue of
"NO Objection Certificate,
"-- . With reference to the Divisional Fire Officer, Fire
“... Division Shimfa-3 Jetter N9, HOM (FS) SML(G) (7) Inspection/91-
. 1918 dated 2.11.2014 on the subject cited above.

e ; The Provisional NOC is hereby Issued for one year
(l.e. 24.11.2014 to 23.11.2015) in favour of Sh. Sunil Kumar
Sood, 143, Sector -7, Panchkula, Haryana for the construction of
housing colony on the land comprised in Khasra No. No. 643,
647 648, stuated at Village Kiyari and Khasra No. 8, 9, 6, 7,

© 321/10 shuated at Village Rirka Tehsll Shimla (R), District

Shimla, H.P. subject to the condition that the construction of
housing colony should be as per the norms laid down in NBC,

- Part-1v. Meanwhile copy of NOC issued by the T &CP deptt. Map

and Drawings duly .approved by the competent authority
<. - alongwith relevant documents may be supplied at an earlier so
| that process of completing all codal formalities with regard to

| construction and provision of first aid fire fighting, Water Storge

f Tank, Pump House, rescue and emergency evacuation procedure
- could be followed in order to issue final NO OBJECTION
i CERTIFICATE. S

proprietor will be eritirely responsible for providing roads of
4.required width ‘upto the housing colony on which the heavy
vehicles can be driven.

| . . - :

o i N It Is further intimated that the construction agency /
|
|

T : Yours faithfully,
| : - Sd/-
i : Chief Fire Officer
Rimachal Pradesh, Shimla-2

g e s e
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- oo | REPORWT OF EOREST 1)‘-?!\!-“ '\"ENL\' FOR NO“}LF(\P‘:ST LAND-
; . BET
. 8
.F L peae of land owner B Serit k“""‘"‘“" sﬁ hem. H; Ea'A'u-.
f :sl:\nﬁmNCI (_".v:tr TEue £ “:yg o_,: g}rl o‘d‘\h.wa.h k"‘-"" S
L o T Y “r ' e }al-s-- A LR
?- . --."‘!\u-:: bt . Hm. el L fsmosurts T ) R
! i N o ’ .
‘a. )JLE, "of inspaction !-q—"-;m".’ L "‘f: L .
R ""t:'her‘he frepesed constructicn is ex-.luswehi on the lang of owee
-:;:_ _‘_;.u.-dbl Kaw e ‘—aa-»" P ’ .
. » iwhether the'boundary of tand i detinee:d by baundary pillars~ 52
s 7 Dtance of woundary &f this iand Forest tand- 3-'3:“""‘1 - o
3 3 as the cwnaer or his ‘r<|n~i:y membEr tnmml"‘ted .my {nrest o{feni:t.*—'¢ﬂ." .-
Shape of land-—-—ﬁ‘-\ﬁ-\‘*};}-‘!\g- i
1wl the construsfion ‘ead to 5ol erostou--w---r--#-m- : _
' . ' Jic thare probabiity of damage 1o rews during cons.rruction----f-‘;'i-'-i'b-— E o
i ) Wit any tree of A1s branches ninder the canstructisn ? il yes (67
{atnil br MTECHET My .
BEGIAT of treas st anﬂmr, v ther Land b
i o Y Specigs Class . s Cem:hl on  Logalion, .
! w : : ws grees. - T
P . = TAa> G-"-“-"a .
' Ban ;r_s"h-._'g"- :" % ! Yo be sho-
' b with .G, &5 ©
- . msg
] . M - \ -
S : Desdar ‘ o '
Chil . . - : . . )
-~ al i : R - e et
.o fK::[zar__i:_i .‘;‘_“\-up* 1, o i .
T LiBL) ) i
T TR L, .
1
: Date : Famne Do _Lgnaton
: fhiger,
st Ranee: 1L ket , L :
. \hsnour" LRy - . - i e T
; ) ot |
' ) . A X
| - I B
E . S
. B
|
I
I - .
i
-
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REPORT OF FOREST DEQPARTMENT FOR NON FOREST LAND

1.
2- .

3.

4,.

6. -
E pﬂlars— yes

7.

W

°.

11.
12,

Narne of langd owner Sh. Sunil Kumar 5/ Sh. Hans Raj

Khasra No. 647 and 648, 6, 7, 8, 9, 321/10 Mauja Kayari
and Rirka.
Map No. HIM/TP/LIC/ Sh. Sunil  Kumar Sood/2013-1-
12331-32 dated 7.1.2015

.Date of inspection 4,2.2015

. Whether the proposed construction isexclusively on the

: {and of owner Sushil Xumar Sood

Whether the boundary of iand is delineated by boundary

Distance of toundary of this land Forest land -200 Meter.
Has the owner or his family member committed any forest
aoffence -=nil
Shape of land- slappy -
10. Wil the construction iead to soll erosion -
Is there probability f damage to trees during construction
Will any tree or its branches hinder the construcﬂnn? if,

- yes complete detail be attached.

1

§_ig'natUre‘ :

|13 Detail of trees standing on the land = .
. [S:No. | Species Class Conditions | Location of
I T . - |trees
1. .- |Ban V=2, iv=7, | Grooming |To be
R I IH=2, IIA-2 well shown with
B : ' ' S.No. omn
N IR TR the map.
X “IDeodar’ | ~do~ -
3. Chil | =g~ -
4 [Kakar (B) | V-1, II-1, 1AL, |-do= -
. - IIB1
15, .| PO/Pular ~do- -
. Date: 12.2.2015 Name Designation
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'| Himachal Pradesh Forest Department,

. Dated Shmladthe /&~ 3~ 20/

e

Divisional Farest Officar. : o
Shimia Forest Division,
|
The Director, L.
Townd& Counggy Flanning Department,
Shimla He,

o Subimerr o, Issiance of NOC for acdition of land setting up a2 residential chlony,
i ' . ]

. Kindly refdr to your of fice letter Mo,

Kumar Soodlzﬂ‘ 3-1/12331-32 dated 07.01. 2015 and in continuation to this office mems

e, LK/ 5092 dated 12.12,2014 o0 the subject cited above, . '
\ .. R
} 3, ) The status report of the Khasra Nos, 647 and 648 at village Kairl and
i
\

Pohal Kavari, Tehsil and District
Oficer Mashabra is enclosed heraveith ip origt
; ul Ir rrhor s Lcﬂ‘sury action ut yaur end pleasa,

| Khasra ko, 6,7,8,9,321/10 at Vibmga Rirka situuted at Up.
Skimnia recaived from Rangz

nal for faw:u_r

HIM/TP/ADt Lic, Sh: Sunil - -

-

| It is alsp pertinant 1o mention here that 17 numher of trae= of
I
| FanUuS species Bre standing on the said land. it may be ensyured that no tree will be felked
ol
Withou: priar permission of the competent autharity,
: |
£rclAs phove:
. 1
- . .—/‘-P_—“.h"-.
- ,“J ‘ :._'
;" oo "gl-n.ﬂl. 'h‘_f_\ﬂ"_
; Dibisional Forest Offier h
\_ﬂ_,,,mmiﬁ Forpst Dn.-usron,

; . i Shnn!a-

i

I

|
|

_—
! .
, A -
\

1122
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' No. 9623
Himachal Pradesh Forests Department -
Dated Shi_mla 16.3. 201_..5_
From

<5 Sub,

Sir,

Divisional Forest Officer

. ‘Shimla Forest Division,

Director,
Town. & Country Planning Deptt

‘Shimla-9, H.P.

; lssuance of NOC for addition of land setting up a
) residential colony.

-

Kindly reference to your office letter No, HIM/T! P/Apt,

LIC SI‘, Sunll Kumar Soodf 2013-1/12331-32 dated 07.01.2015

and in contmuatmn to this office memo No. RK /5092 dated

18.11.2014 on the subject cited above.

The status report of the Kh. Ne. 647 and 648 at

1 Village Kiari and Khasra No. 6, 7, 8, 9, 321/10 at Viilage Rirka
I situated at Up Mohal Kayari Tehsil and District Shimla received
' fiom the Range Offlcer Mashobra is enclosed herewith in original
. for favour of furthar necessary action at your end please.

' Ir is also pertinent to menticn here that 17 number of
: trees of various specles are sr,anding on the said land. It may be
| ensured that rio tree Wil be falled without prior permnssmn of
.| the competent authority. ’
.| Encls. As above,

} Divistonal Forest Officer,
: Shimla Forest Division,
Shimla-2
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State Level Epvironment Impact Assessment Authunty

. Nimacha! Pradesn
wllubary _q{Emu'm«mM Foreat & Climate Chunge, Liverament -fflnu‘:.

wt Duepartment u! Eavicvuirtiat Sticuy Lezhnatony,

]

i Parysagprar Bhawaa, Near US Clion, Shinidn-1 . . .

! Ph: Q179-2654155, 2SSGOR, Fax: DUSHeUP ) e fr T :
| . SEIAARS" Meeting 2016 Dated: oF /,3 .:a[o
FROCEEDINGS OF 24% MEETING OF SEIAL, HIMACIIAL PRADESH, HELD IN THE : .
CUNFERENCE HALL OF UFPARTMENT OF ERVIRONMENT, SCL & TECH, - ’
PARYAVAILAN Bilatwar, SEIMLA OF 77" FRHRUARY 2615 AT.02:30 1., ] B

A Carnged Wi s
i M) Selrela.

At the utsel, te Mouber Secreiary {HPSEL
f50dY 38 2 new Clairpeisan, HPSEWA
T . taessaye fram aber SEIAA, Prof, Rajnish Shovustsva Ul Jue W s .:g.r.-n; LR
o ; 1o aftend the meeting, Tie maner was iscussed and it was decioed thiut dwe imesting nuy be utive -.-J
. " ia sicw of the pendency of case applications as propuscd. With the permission of Chair, I'nllomring
i agmenea s were distuvsed:

TIEM NG L
i The Authgrity was appraissd ﬂm the Perfoniarer Awfil of “Euvionmnest Cleatihag o ost
! Clesrance Meniloring™ tor inclasim i v Cenlnd Awdic Rupsia tor the v Muid

Been conzuens! Yy e office of Principal Accounton? Gencnu [ wmghal I‘l‘.:dcsil | i ani

pasey coduted the adl i the offize of SEIAN wl, 24 Doveanist 2015 aus afier zwditing the
s, 6 aumbir of aedil memos were issued, The audil PRIND-Wie fojuy wis wen
submiwad to the olTice of Dy, AG, (Feo. Seeior) office of Principal Acvouwant:
o “ﬂ‘ {Aarelit}), Flimachal Prrdeil m:wrdmbh (Coneeened andic flc ploced for kind perusat). The
Frid mull fenon 5 uvwdited. Hmr:\\.r. 1 was deided that thw setions 23 mav be pnssuhlu in Dipht of
ted in aLicioation ufmc:-mmnml:llms

ST 1GEE g providing ) Wi wnd
-:..m"cau it s wdl e fucilities b rospent F G
: Pradesit was discussed, siose fe TA/DAGbilG
p«uziug siiur:c tong in DEST due & Mm availability of budser ele. ' The siming fee, imvelling
sitowmns Jouess aligwantes 10 Chatrman ad Menibers of SELAA & SE-AC are being paid oy the
Ly mm-:j for which me special Judget is aloted.

ittt the WPSTIAA shauld also stan levying ax

It was Sir ieation procyssing fee vis sunidur
hes of P.:.:T'h\u. Gujaral SEM‘\ ard Tamil Nade SEIAA su. Thes sutboriiics see e
- pramaribied b 2 Fee for applications belig received T0n enviramncat eleamnces. Shia Shopat

s notil n,.& ls. :...Juw- us proge g fea s charges S e pnjans, ,-

1 was deciled that @ Commisies of thres bers vis. M Seérelary {SELAAY, Scoromry o
(SEALY an! Avcwwins Oifieer (DESTY may exatnine v procedure and niay Suppcdt 3 doiled R
isen]amud make 3 propusy] en sccount of @ame 1o de placed I ths ndat SEIAA Mecting fur fipul

itmprcdivety.

. - .
* 7.0: ! R N P v R

S E ey iy

't was abscrved thal usder the bead CSI8 va
fhe entrepeneor, Moteover e objestive angd e b g wan D i e
waveritiog, A sech it wies Clrserved thay it dee el Maesing, de anaton o ol scasoes e CSR
v of placing the Same wilh the local Panchicya is: jilaced b)Y the Lepasionad uf
-Shvsrpranegl, Stience amd Technolopy belnee te Authority fur dial:usslmll and dusisivn.

! LTEMRD, 3

: ﬁ After deliverating an the wotificotions Igswed by MoLFRCC, Cof vide nuuficuluon Ho. b.O |-|!|L] L
. ) . oted ESAVTOUE wand §.0. 190 (E) duued 20770 16, tlue ,..;uumy ahiarvel dn oo

wining ol';fmnr vingrals having individual lrase sivas Joss Uk, w wqual 10 9 Inste i Llllb]%'(‘-

N

' : | [treneesdings of 24 Meeting, ai'the 312 li\:\ :'.ud P Febramy 201E) Page J20
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.. and direcied the projeet QNCHY 10 preseet bis tase (o e AloE S O Gl
- Jroject prop:

o5 depichenl Dl o2

The propessi s Tated B =
Feappraised after complianee 10 eeain uhevations. L sunphanee o d
SEAC die MJCEI jrop has submiuey 2l die d will Lhe appiication was lisicd
“befuns the SEAC 41* Megting.  After delibermting on the contificate of mining cepaniment
regarding disumee of his mine from other mines within the periphery of 500 metes aid
considering the faels placed befbre the commiticr, the SEAC abserved that il is a chusler sase

Afge olel Ly ’
Previnil Ui gasy e view of $he deidifleation vt fe
dated 15" dahusry 3010, .

$31  Sh. Amit Bimlal S/ Sh. Ram Avtor Disdol, Hiedal solony, Cireular Roud, Selsg,

RN SR Sl KuaturSoud, AU Hoorcluud Savtiva wia e b ui wie constiuicn ,.

Divirict-Sclen, illmachal Prodeah .

* Brief sutline of fie projects

a}  Prujest ippe Extraction of Sud.

b} Projuct Location  Khesm mamber 10010357975, |4-12
bipghisy, 37 {012 U :
L0 (L i) Dilmg o vimns & fhes o
Tehsi) & District-Satan, FHinachal Prodess,

o e 5,050 TPA.
d}  Mlinkug Ares 14-16 Dighas, 11328 hevtam { Private fand, hill slope).
) EMPCost Capiwl Cost:Rs, 3.0 kakhs; Recurring costiRs. 1,30 lakhs,

The propussd was Bisted i 60% weviig of 3EAD . -
reapwaiel aficr cemplimme 1@ certin sbisemoag
SEAL the pruped] (Hopnaul lhks suivinsi
befure the SEAT 417 Meeting, Ader deliboming en the wrwrmanian subinited iy tha proiect
propnsout wj considering the facts placed before the coammitien, 1he $FEAC scanmunenim!
- the’case application for considersiion ol yrawt of envircemental cloamnce he e $1E1aA

,subject w fullilmen of projcet Spwtific Conditions' os a1 Annexum-aA and

Coralitiors® 10 by stipulaled as al Anrexure.B,

PR
et Ak e . e 0 Yy LA

- Afer debilerurive va the reeommendatioue of $E0G
of Envipus
by SEAC,

v

ient Clearinee in fovvar ol thy e Tt

Sueten=?, Pfuochkute, Harfooe-134 105,
" liriel vtvios of the projectt
sa} Powjevt oo {fomeland Exoticemixed land use consrucion projeri.
b} Prujes Lueades  Khasre number 13634 120630 5 ESt R
&6, TG, L
o DI, idbw
- i,

Lo ey Viliagesiliyan & iing
&) " Capacigptares  45.599.00 g, mirs.
1 EMP Cant " Far constriction Phass:
| . Capital cost: 4.40 lakhs, Regumring cost: §.30 lakhs.
| For operatien Phase:
Capital cos190.2 lakhs, Recuring vost: 6.0 Lkl

| Vo LSSty §u,

ot .E_lﬂlhl;nli.l't\l tundd wie consirct profect propases 1o dewelop
Al conaircal wtplen o Village-Kisarl & Rirss. Teasi: & Diarion Sidnl, 149

The proposad was lisicd in 39 mecting of SEAC wnd it was decided thal case shall be

reappriznd alter compliance to eermin ohsefvations n compiinte W the olsgrations of

' [Proccutings of 24 Meeting of e SEAAA held on 27 Fbruary 2016] puge 690
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S04 Sk lader Sinzh, Sk Sby Sunder Singh, Village & Témt Office-Kure, Tehail-Paunry

H

4 -
© il Glearanee by tiwe SEIAA, subjevy ug 1]

a

1

R L P ———
-

SEAC e pruject prop bas submined 21 the dodumens and the appeutim was izt
bilire the SEAC 219 Moeting, After delibensting on Tipe infernmion submined by the projeer .
fropanen and considering the facts placed Befare the eommirice, e SEAL rcumiapidod L
the tase applicution for consideralion of Bt v suviromueital cice e by e Sllasy, o
“subject 10 fuldilment of proff%l ‘Spocific Condiivas' as. 0t Amweruresy ard *Geugya)
"Curddians’ 10 be stipulatcd as a0 Adbpouresg. e o
W

SLAL the authority apirn Dt prrun,
fre Unit stipul)tine the cantitiony recommended

Altes deliberntfi e
- of Eaviconmeat Clrarvnes in fuvourar
[Fis :

Kk, Pringn ‘i‘inlmr. 87y Siu Gupl Ru.a, hL's Fartta Sewae Frankay Wi
& Lriztric B ae e, nwesu Moy, !

Brielvuilive 0f the rn.i..\ol:
Cooa) Projectigpe Extectiaweulicetion uiSud, Swite & Bajri, .
% Project Locative  Khasre nunther Khases numbers 53 (3-3]-5p heeran), 102 {241,
: 92 hecware) fulling in Mauza Lunj Moha! Prei of Tehsil &
Distric-Kanyru Himocha) Pragdesh. )

o) - ) Copacity 3350 TRAL
Cdl Mining Arcu 40397 hectare. -~
v)  EMP Con Capital Cosr 5, 0.0% BRIy Souc e w & S,

g,

- The case was limsd in dg™ Mueting af SEAC and 3 wus dyeided that case gpholf b feapprascd |
* 8fter complianee 1o cegin observations. 1n tompliance 10 the observafions of BEAC the
Ppiojedt prog has yubmiited all the & znd the application listed hefore the
SEAC 41" Meating, After deliberating on Uie informa tion' submirted by the pruject propanent
end considering Ure focts placed before the commitice, the SEAC recommendrd, ehe case

applicetivo for i ion of grant of cavirongiental el by e &
L Tuliiloit of Prujet Specilic Cunditime A
Sl 4l Aextre. B o

CAMer detiburating s e secom LU T ST
, MEEnvisunment Clrarece in cofthe ripg: f
y LhEnairupmenc Cly

, By BEAC, . i

Sghivu, lieigt-Nirusur, Mimacnal F¥rrgval.

lut of the pruject; . ! . t
¥ Fivjer rype ‘Cabsctiareosheiive of 5. s & Ly ' .. -
M Pruject Locrton  Rliosta number LI R 4 i Mowia Baeppartl, Tehsil.
Paonla Sahib, DiswiesSiouwar, Hitmacha! Pragush, '
i

e Capaeity a2 1060 TPA, . : s -

" K Minig e Areg 2.36.20 hectare {Private land, fiverbedy . .. " ) -
T EMP et Capital Cost 0.5 lakhe dec o " : P o
i ) CNR o Capital Cen: 1.0 Rkhs; Recwrriog co. o R

e Loz wppiiculing vas lisied Dofuee e $EaL
[Honmuiiun Sebmilled by the prgivet Mty
it e SEAL 4,

hwant o projiee, Sasclic Cunditiung’
) as at A -B,

1,
B Annexure-A and *Geverat Conditiong® w0 be stepul
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% Anrnesure-'A'
Speeifie Conditing: . e
1 i Sicae spi Dail i ot ilowed 12 L ol w eryshers nob huving s 1o egablich sndarris s
ke man corrmpilying with te condily dpwiatend by Stawe Pulhaei S oag,
A The prajet upanst shall anair Cansent lu Grtshiivh 814 wremhil 19 Ui e e
. Praoh Boitiun Conml Tiint amd eHlglisaly i 2 A ey e et I ST ROl ST
n. vtk sk et 75 SUBIL b dinan apdes of e oI e e o Toia i He anamzer o

Lviid

Y.

avi

wih

" T preiatn wmokigeing {(at leas Fonir GRS im 2 e R AR L

W] WAL, oy by psteasie 2

etadaiinis Ao Miwinn o Bl 56 We-lr Pesithan {0 1
Ui oy -

Anpual roplcnishis pepor vettifnd o 2n anhormed erdy sasl] be schmited. 0 Csce 15
petetiiznment b Tow, e Mining a&avityl prtuction LRt ehall ascondingly be decraased asenped.
Effegriere stfepieatd paEasures shiail he BEm 10 contred particalte faanzr level 30 as b caoure thal these
e within puemitaible it

Regulbor csnajucisy of arabkent air quatier vhall be eried oul and recunls mainaiond. Tie rrsls of
tronituring: JSull be subraitied © Mo ST and i Repiimal Li%e nt CECH, ETB v i
Tifoetive sufcgoamd ngasubs, suen = urlar wiia apintliog el ne creied wib in &
govtue o il porkition Tavings Ligh ievcis of panenidr i
rawlur prins ESmive woler speinkliny, ARaT S

=

" ggored B the Ambicm A U piolicy urnCIErs Qi w8 OMS orcsrhid by e Coried

Podiytian Cuoutrrd Loard in tx negwil ; -
The projee pruprsn ati wndene adequete ofcgunnt mos i during mining and csure ol G
“;u.;, uetiviy e " ical regime ol ing, area shall not be afMeecied. Regpunir
aedataring of praamd wstd Igwel and quulity shall be caried oul arpynd the mine lesse awex Ty
uablistiing 3 mets Pkl gisting welh et sty e ez Eers Juging, e AU e

pun-nmw-m‘(:imgmbd] antl g eyl Ged W v e [ron. a3
comsthuain with b Sie Lrgune ¥aer LR AL Ul 3 3T A BTy sl fed

colimand ey b sont opulais w MaEFZCC W s tor k. LHLCS Letwasun, dx w2l
Circamd W wyr AdReHy 2 The Legiant Prveted, Conri Gy Waler Beard 102 an £
abservedd Syl e Jroundwiet tle T prRing Aol Gus W il asuing ACTwiLy, TEEEANIN » e

B

- puasesss shall be garmicd aL

Tl prsjocs arpmaet Al bhtam aocessany priut sl T he compoica sunsr:

of repmity utniity of walep Tae the propecl.

Aty it ive mes et hal: e 5ah.c 16 prewetst pmBaini af the Fiber i eonsuitlion -
Suste Poliutim Curinad Romd, I shertl e el that ihene is 0 deakape of ol auil gronse it
fren the vehicles used fnf (RsgaaLan.

Vehicuiar corsis i shall he BeM psr duntiul k12 a0 '
¥iall be cansicd ant Whireegh Lhe pevoredt bk oy s S L ohc et
gneslaatid,

Ny Wilfing and Musting operation shall o¢ < ivd bt

Juncist haodiing ria skl be pravhled wits the adcqudt uhier of Bigh efMitizney Susd cxtrarLian
aroican, Lumiing ik usiubing 2T inclading ah the wamfor (i sbamid Ak fave < e
cumirdl Brrengeimenn These showld e pinperiy vwingined f uperaied, '

Tttt ol mmbical saamination af the wurkers éngiged-in tha prujeas shall e Ericd oul and Rty

waimainid Fur Ut puapess, scdenlule of heatth cximinaion nl she workers should be drawn d -

Fottuenss acundiogly,
Proviim shall Be W
Belinttatian g50d £
Wredival Lo e u
alter e st of e N

o aujws wabwrity shall manan Sl ST e, el 10 Ukt s BT
nau o, i e e in ennguliation with IE Reginael Direio. Cimleb g Warer Buun,

The projevs popeaens shall enderake all the cemmimens sade dwing e publis hivavieg =i
tfanively abirab the corcons raised by dhe head ia the public heaing s well nz durey
gonsideruinn of the projeel whily mpleancwing the jrajest

F TN

RV

|
5 A1* ateating of HPSEALC (97,90 & 137 Senlemlect, 108| . Page Ne, 210
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State Leg:al Envifonment Impact Assessment Authority
Himachal Pradesh

Ministry of Enwranment Forest & Chimate Change,
Government of India, At Department of Environment Science &
Technology. Paryavdran Bhawan, Near US Club, Shimig-1

PH 0177-2656559,2659608 Fax: 2659609

o ‘No.SEIAAf24 Meetlngf2015- Dated: 2.3.2016

) PROCEEDINGS OF 24™ 'MEETING OF SEIAA, HIMACHAL PREDESH HELD
“IN THE CONFERENCE HALL OF DEPARTMENT OF ENVIRONMENT, SCI. &
TECH. PARYAVARAN BHAWAN “and SHIMLA-1 aN 27" FEBRUARY 2016
AT 12.30P.M.
. I
At the outset, the Member Secretary (HPSZIAA) extended with
welcome to Sh. 5.5 Parmar, IAS (Retd.} as a new Chairperson, HPSEIAA,
- The Member Secretary apprised the Chairman of the message from
| Members SEIAA, Prof. Rajnish Shivastava that due to an urgent
. meetmg he was unable to attend the meeting. The matter was
i ! discussed. and it was decided that the meating may be convened in
: -| vigw of the pendency of case applications as proposed. With the
‘.. permission of Chair, following agenda items were discussed:
| TEAM NO.1; -
| The Authority was appnsed that the performance Audit of
| *Environment: Clearance and Post Clearance Manitoring” for inclusion
.| in the Central Audit Report( Civil)" for the year 2015-2016 has been
“*.conducted by the office of Principal Accountant General {Audit).
o Hlmachal Pradesh. The Audit party conducted the audit in the office of
| SEIAA w.ef 2-4 December, 2015 and after auditing the relevant
| records 6 numbers of audit memos were issued. The audit memo- -wise
| reply has been furmshed and submitted to thg office of Dy. A.G (Eta.
| Sector} office lof Principal Accountant General {Audit} Himachal
.- " Pradesh aocordmgly (Concerned Audit file place for kind perusal). The
| final-audit report is ‘awaited. However it was decided that the acticns
as may be possibie in the light of observations of audit memos may be
initiated in anticipation-of recommendations.
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" The matter regarding providing all fmanc:al and logic ~upport including

ITEAM NO.2: - A

sccommodation transportation and such other facilities in respect of
all statutory functions of SEIAA and.SEAC Himachal Pradesh’ was
discussed, since the TA/DA/Bills of SEAC members are not cleared and
pending siriw:e long in DEST due to non availability of budget etc, The
sitting fee,:travelling allowance/dearness allowances to Chairman and
Members of SEIAA& SEAC are being paid by the Department for which
no special budget is allotted.

it was strongly felt that the HPSE}AA, should also start Iewmg

application processing fee on similar lines of MPSEIAA Gujarat SEIAA

and Tamil Nadu SEIAA etc. These authorities have also prescribed-fee

" fer applications being received for environment clearance. SEIAA

" | "and it was ¢

Bhopal 'has notified Rs5,000/- as per processing fee! adminlstrat!ng
tharges from the projacts,

It was decided that a Committee of three members vis, Members
Secretary (SEIAA), Secretary (SEAC) and Accounts Officer){ DEST) may

examine the produce and may suggest a detailed mechanism and make-

a proposal on account of same to be placed in the next SEIAA Meeting
for final decision immediately.
ITEAM NO.2.1; :
It was observed that under the head CSR cost, sume funds as
earmarked were required to be spent by the entreprenaur. Moreover

.

the objectiye and the actual utilization on the site was found to he_.—."f- L
unverified. jAs such it was observed that in the next Meeting an. ..

inzcative list of schemes wnder CSR and desirability of placing the o

same with jthe local Panchayat be placed by the Department of
Environment, Science, and Technology before the Authority for
discussion and decision,

[TEAM NO.3:

" notification

- application |

After delibe

rating on the notifications issued by MoEF & CC, Gol vide
No 5.0. 14(E) dated 15/1/2016 and 5.0. 19-0(E} dated

20/1/2016 the Authority obsarved that though all the cases of mining

of minor

hectares angl cluster, The proposal was listed in 40" Meeting of SEAC

certain obsg
project  pro

dei iberating

ecided that case shall be reappraised after compliance to
rvations, In compliance to the observations of SFAC the
ponent has submitted all the documents and the

on the certification of mining department regardmg

was listed before the SEAC 41th Meeting | After

mfineral having individual lease are less than or equal 5.~

= b i L

1130
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* 7 MOEF & CC,Gol:

... Brief outlines of the Projeet: .| -

{w-

distance of his mine form other mines within=the periphery of 500
meters and considering the facts placed before the committee, the
SEAC observed that-it is a cluster case and directed the ‘project
proponent to present his case to the MoEF & CC, Gol. - 7

After deliberating on the recommendations of SEAC it Is decided that

Committee may re-visit the case in view’ of the notification issued by,

.11, Sh. Amit Bindal 5/0 Sh, Ram Avtar Birdal, 8indal, Colony, Circular

E . Road Solan, District Solan, leqachal Pradesh.

|

Brief nutlmes of the Prdject:

.. -.3) Projecttype " Extraction of Sand.
« %) -Project Lacation * Khasra numbers,

109/103/79!36(4 -12 bighas) 111/38(3-10 bighas]
37{0-2 bighas) 108/103/79/36(5-13 bighas) &
.110/38 (0-09 bighas} fallng Mauza & Mchal
“Dhaen, in Tehsil & District Solan Himachai

Pradesh.

¢) Capacityfarea ~ 46,595.00 sq mtrs.

d) EMP Cost For construction Phase: ==
Capital cost 4.40 lakhs, Recurring Cost 5.30
lakshs.

The proposal was listed in 40™ Meeting of SEAC and it was decided

. that shall be reappraised after compliance to certain observations. In

- '.‘,.;'.comphance to the observations of SEAC the project proponent has
" submitted all the documents and the applicant was listed before the

SEAC 41th Meeting, After deliberating on the information submitted by
the project prepenent and tonmdermg the facts placed before the
committea the SEAC recommended the case application for
consideration of gratnt of envrlrbnrnent clearance by the SEAC subject
1o fulfiliment of oroject ‘Spedific Conditions’ as the Annexure-A and
‘General Conditions’ to be stip{ilated as at Annexure-8.

.. -After deliberating the recomnqendatmn of SEAC the authority approval
" the grant of Environment Clearance in favour of the Unit stipulating

the conditions recommended of by SEAC.
5.12-° Sh, Sunil Kumar Sood M/s Homeland Exotica mixed {and are
construction project 143 SectJJr-? Panchkula, Haryana 134-108.

A =
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LR ' Brief outlines of the Project: BRI

e) Project type Homeland Exotica-mixed land use oonstructmn
| . project. P

| Prcject!.cfwcation Khasra numbers,
Y

b
| | ' 1378/1127/632/1,641,408,1372/426 613,268
! b
|

o . - 626/3,1374/627,1376/1126/628,620,630,631,136
Lo Poaf : o L o
. 1137/632,1369/1137/628,542,643,644,645,646,6
47, 548,649,429/1and123456789,321/10 at Village-' L
: Kiyari& Rirka, Tehsil & District Shlmla HP
© g} Capacity/area  45,559.00 sq mtrs. :
- R} £MP Cost For construction Phase:’ :
e Capital cost 4.40 lakhs, Recurrmg Cost 5.30
lakshs.
For uperanon Phase:
_ " Capital Cost 90.2.lakh, Recurring cost 6.0 lakhs
The M/s!Homeland Exctica mixed land use construction project
propose to develop be reappraised after compliance to certain
cbservations. In compliance to the observations of SEAC the project -~ .. . .
propenent has submitted all the documents and the application has
Lsted before the SEAC 41th Meeting. After deliberating on the
information submitted by the project proponent and considering
i the facts|placed before the committee , the. SEAC recommended
! the casel application for consideration of grant of environment
" dearance by the SEIRA subject to fulfillment or project “Specific -
" Condition’ as at Annexure-A and ‘General conditions’ to be
stipulated as at Annexure =B,
_ . " After deljberating on the recommendation of SEAC the authority
Ch : approved the grant of Environment Clearance in favour of the Umt
: : stipulating the conditions recommended by-SEAC, . ° -
. 5.13 Sh) Pritam Thakur, Sfo- Sh. Gopal Ram M/s KathIa Stone
| Crusher, Village Cagad Tehsil & District Kangra Himachal Pradesh.’

- ."’t L
Brief outljne of the project:

a} Project Type: Extraction/collection of Sand, Stone& Bajri.




N _‘_,4/ - .

b) . Project Location:  Khasra numbers 53(2-51-50

hectares),1/2(2-4) 97hectares) fal!mg n
Mauza Lunja Mohal Pre
of Tehsil& District Kangra Hlmachai

. Pradesh.
c) Capacity - 34,330TPA.~
...d} Mining Area 4-93-47 hectard. ‘
e) EXPcost | | Capital Cost Rs0.90 lakhs Recurring cost Rs

0.77 lakhs annum.
The case was listed on'41th Meeting of SEAC and it was decided
that case shall be reappraised after compliance to certain
observations In compliance to the observations of SEAC the

. project’ propoqent has submitted all the documents and the

application was listed before the SEAC 41" Meeting. After
deliberating ‘oft the information submitted by the project
proponent and considering the facts placed before the
committee , the SEAC recommended the case application for
consideratlon of grant of environmental clearance by the SEIAA,
subje:t to fulfillment of project “specific  Conditions’ as at
Annexure -A and ‘ General Conditions’ to be stipulated as
Annexure-B, |

After dehberatmg on the recommendations of SEAC the
authority approved the grant of Environment Clearance in

“favour of the Unit stnpulating the conditions recommended by

SEAC,

. --5.14  Sh. Inder Singh S/o Sunder Tingh Viliae & Post Office ~

Karoo, Tehsil- Ponta Sahib, District Sirmour, Himachal Pradesh.

Brief outline of theiproject:
a) Project'Type:g Extraction/coilection of Sand, Stone& Bajri.
b} Project Location:  Khasra number 805/1/1. falling n Mauza

: i Bhuppur-ll, Tehsli, Paonta Sahib, &

f} CSR Cost

District ) ' Sirmour, Himachal Pradesh.
&) Capacity ; 21,060 TPA. -
), Mining Area | 2. 26 20 hectares{Private fand, rive bed).
L Te) EXP Cost Capital Cost Rs0.5 lakhs: Recurring cost Rs
: | 0.9 lakhs.
‘ Capital Cost 1.0 lakhs: Recurring cost 0.2
|

" lakhs.

T
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The case application was listed before the SEAC in 41 M2 L

After deliberating on the information submitted by thepre; -
proponent and considering the facts placed before ti >
committee, the SEAC recommanded the case application for
consideration of grant of environmental clearznce by the SEIAA,
subject to fulfillment of Project ‘Specific Conditions’ as Annexure
—A and ‘General Conditions' to be stipulated as Annexure-b,
After deliberating_cn_the recommendations of SEAC  the

authority_approved the grant of Environment Clearance_in -

“tayour of the Units stioulating_the conditions recommended by
|

SEAC. :

1Specific Conditions: ‘
1. $tone and Bajri is not allowed to be sold to the crushers not

having consent to establish and also not complying with the

" conditions stipulated by State Pollution Control Board.

2. The project proponent shall obtain Consent to Establish and
cnsent to cperate from the Himachal Pradesh pollution
Control Board and effectively implement all the conditians

' stipulated therein. . P

3. Environment clearance is subject fo final order of the Hon'ble
Supreme Court of India in the matter of Goa Foundation vs.
Union of India in Writ Petition Civil No. 460 of 2004 as may
be applicable to this project. ' :

4. Arnual replenishment report certified bv'an".au,t-:hbrizéa':"

agéncy shall be submitted. In case the replenishment is Jow,

the mining activity/production levels shall accordingly ‘be.

detreased stopped. . '
5. Effective safeguard measures shall be taken te-control

.. palticular matter level so 3s to leave 50 25 to ensyre that -

thase are within permissible limit.

" 6. Relular monitoring of ambient air quality shall be carried out

an'E records maintained. The results of monitaring shall be
submitted to MoEF& CC and its Regional Office and CPCB
SPCB regularly. '

7. Effective safeguard measures sun as regular water sprinkling .

shall be carried out in critical area prone to air pﬁllutluri and
having high levels of particular matter shall be carried out in
critical area and all transfer points. Extensive water sprinkling
sHall be carried out on roads. It should be ensured that the

b

1134
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- " 15, provisions shall be made for the heusing of the construction
with ali necessary infra“structures and facilities such as fuel
e for cooking STP: - legible
medical health care érache etc th. - housing may be<in the
form of temporary structures .o be removed after
completion of the project. : '

I -
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General Conditions: ~ /

L

2

b=id

o

No change inmining t;chnologv and scope or working should be

made without prior approval of the MoEFR CC,

No change in the calendar plan including excavation qué‘ntum of”
mineral sand Gravel Border (minor mineral) and waste should be

made.

. Four ambient air qua.lity -rnonitoring stations should,'b;e established in '

the core zone as well as in the buffer Zone for -RSPM [Particular
matter with size less than 10 micron i.e. PM10§ AND Nos. monitoring
location of the stations should be decided based on the
meteorological data topographical features and environmentally and Wil
ecologically sensitive charges and frequency of monitoring should be © *#:~ ...

under taken in consolation with the State Pollution Control Board. :

MOEF & CC including its Regional Office located 'at Dhéradun and the

State- Pollution Board Control Board/ Centre Polluation control L

Board once'in six months. Provisions contained in n_otiﬁcation_ no. B--
29016/20/90/PC-1 dated 18.11.2009 should

monitoring.

be ' allowed for-

. Persanal working in dusty areas should were protéctive respiratory

devices and they should also be provided with adequate training and

information on safety and heaith aspects,

A separate environmental management cell with qualified personal'
should be set up under the controi of a Senjor Executive, who will

report directly t6 the Head of Organlzation;

be kept in separate account and should not be diverted for other
purpose. Year wise expenditure should be reported to the MoEF &CC
" and its Regional Officer located at Dehradun.

. The project authorities should inform to the regional office located

at Chandigarh regarding date of financial enclosure and final approval

{

of the project by the concerned authorities and

land development work.

the da_te of start of

monitor. compllance of the stipulated  conditions. The project
authorities should extend full cooperation ta the officer(s) of the
Regional Office by furnishing the requisite data information

monitoring reports.

10. The project proponentashall submit six monthly reports on the

status of compliance environment clearance conditions including .

wrvam e el P -,

P

. Dataon ambient air quality should be regularly submitted to the.

. The furjds earmarked for environmental protec'gioh measures should .~ -

. The Refgional office of this Ministry located at Chandigarh shall -*.-,;-_.7'..-_..--'_-.-";

r
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results of monitored data both in hdrd copies of Poliution Control
Board the State of Poliution Control Board. The proponent shall
he upload the same website and shall update the same periodically. It

shall mmultaneously be sent to Regional Office of the Ministry of
. Environment ‘and. Forasts Chandigarh the respective Zonal Office

Central Pollution Centrof Board and the State of Pollutxon Board .

Controi. | -
11. A copy o the clearance |etter shall be sent by the proponent to
commaercial Panhcayat lea Parshid Municipal Corporation Urban
e Local Body and the Local NGO if any from whom surgeon
" 'representation, if any were received while processing the proposal.
‘The Clearance letter shall also be put on the website of the Company
by the propenent.
.. .12.The State Pollution Control Board should dtsplav a copy of the
" ‘tlearance lefter at the Reglonal Dffice District Industry Centre and
the Collectar’s Office Tehsildar office for 30 days.
13. The environment statement for each financial year ending 31
March in Form -V °is mandated to be submitted by the project
- proponent to the concerned State Pollution Board prescribed under
the Environment Protection Rules, 1985 as amended subsequently
shall also be put on the website of the company along with the
;. status of compliance of en ironmental clearance conditions and shall
- also 'be sent to the Regional Ofﬁce of the MoEF&CC Dehradun by e-
mail, -
14 The pl’O]eCt authorities shouid advertise at least in two local
...newspaper: widely cn-::utated one of the which shall be in the
vernacular langusge of the locality concerned within 7 days of the
issue of the ciearance letter informing that the project has peen
. accorded environmental clearance and copy of the clearance letier is
available with the State Pollution Control Board and also the website
of-the "MoEFREC thttp/.hic and a copy of the same should be
forwarded to the Regional Office of MoEF&CC at Dehradun. -
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HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT

L4

The Executive Engineer,
Rural Dwusnon HPPWD
Dhaml : .

R ega"d'“g NOC case of Sh. Sunil Kumar, -

s/o Late Sh. Hans Raj. Sood,
Rfo Vlllage Garh Tehsxi Rakher District Kangra.

. ‘ .. .

Thls is with reference to the teIephomc discussions held

with the good self and the concerned Junior Engineer regarding |

the status of exlstzng Tutikandi Sheelgaon Road, 0/0 to 3/10.
~ As intimated by the concerned Junior Engineer, the said

* ‘road has been constructed by the local Panchayat/ Public. This

road has been shov}n in the road infrastructure map. The width
"uf this road about 5.meters at site.

_ This is for your kind:information and necessary action please.
A

Assistant  Enginesr

_ HPPWD Sub-Division
, Shogi
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_DIREL'I'URATE OF FIRE SERVICE H[MACHAL PRADESH SHIMLA-2

-
SITE INSPECTION REPORT -—

with reference to the -appli-cation No. Niil dated

2012016 of Sh. Sunil Kumar Sood, Vilage Kavarig Rirka, Tehsil
- Rural Shimal. District Shimla. It is stated that the site for construction
of apartment houses located at vitlage Mojua kiyari and Mauija Rirka,
Tehsil, & District Shlm_la H.P. has been mspected by the Station Fire

. Officer: Fire Station The Mali Shimlz H.P.. on . 20.02.2016.
Consequently, it is submitted that the site location is safe at this
stage from the fire safety point view. It is recommended that the life
and ﬂre‘safgty measures should be adopted as per N.B.C Part IV
during cér;si;;i'er.a‘tion 'and the installation of Fire Extingulsh as per
| 152190. The applicant is advised to implement the recommendation
made in the inspection report and after completion of the

. construction for the apartment houses shall report by the inspecting

o Fire Officer to enable further inspection and grant of NOC.

This rebort s being issued at the request of applicant and shail
" not be treated asNOC {No Objection Certificate.)
' tssued on 30.01.2016

Chief Fire Officer
Himachal Pradesh, Shimla

Sh. Suil Kumar Sood, \ﬁllagé Kiyan & Riya

. ’ : Tehsil Rural Shimla, Distt, Shimla H.P.
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TOWN & COUNTRY PLANNING DEPARTMENT N
. HIMACHAL PRADESH i
' E . . AL T S , :
“Q«.E PMTTApL/Lie 4201 3/8hSuril Kumar Sood203 74 ,  Shimla,Dateg: l'k_‘q_‘ :
o : ] % o R
To i : v
© ] NS Sunil Kumar Sood, ] ‘
‘ # 143, First Floor, Sector-7, ’ Co
Panchkula-134109. " '
: N | ]
Subject: Revised approval 6f drawing it faveur of Sh. Sunil Kumar Sood for setting up

\ Colony an Kh. Nos. 641,408, 613/1, 630, 631, 1368/1137/632, 1369/1137/632, 640,
642 to 643 st Mavja Kiyari and Kh. Nos. 1 to 9 and 32110 at Mauja Rirka,
! Tehsil & District-Shimla, limachal Pradesh total measuring 31768.00 sqm. as

| per provisions of the Tlimachal Pradesh Town apd Country Planning Act, 1977 . ..

and Rules,2014 in respect of Livence No. HIM/TF/APT/LIC0472015 dated

17.12.2015 '

Reference:  Your Application No, Nil dated 17.10.2016.

A

641,408, &1 371, 630, 631, 1368/1137/632, 13659/1 13'”632: 640, 542 10 549 gt Mauja Kiyari and Kh.
Nas. ! tq 9 and 321/10 &t Mauja Rirka, Tehsil & District Shimla, Himachal Pradesh total measuring

3176K.00 sgm. were seat the to Meraber Secretary SADA Shoghi, Divisional Town Planning Qffice

Shirat for forther examination,'who vide letter No, SADA(S) Casc No.d81/11-401 dated
18.81.2017 has acorded the planning permission which is nocepted, as per | provisions of the
Himachal Prudesh Towniand Country Planning Act,1977 and Rules, 2014, TR

I is further informed thal )l the conditions laid in the Licence No
HIMITP/APT/LIC-0472015 dated 17.12.2018 will pemain unchanped,

Enels:One set of approved drawings.

o c Town and Country Planuing Déﬁafmmm
o ' ' . Himachal Pradesh, Shimla-9
s cr _ \‘_lfl'honc No.- §177-26224%4

Town ‘Pi:mn:'ng Office ¥, Timacha] Pradesh with reference 1o - her gffice letter No, SADA(S)
Case No.481/11-401 dated 18.01.2017, alongwith one set of approved drawings, please.

Entls:One set of approved drawings,
| : : {Sandeep Kumar)
! S Town and Country Manning Depariment
i ' " ilimachal Pradesh, Shimia-9
- Phone No.-'0177-2622494

‘ This is in reply to your letter under reference, In this context, it is inforrmed that the 8
revised building plans es recieved from your goodse!f for propesed residential colony on Kh, Nog.

e -:E e

The Memmbey Secretary SADA- Shoghi-cum-Town nd C:_ouutry. Plamer, Divisiopal =~

S N SOOI S
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No Rev D F (1016872017
Gavernment ol Himachal Pradesh
v Department of Revenue

From
The Addl. Criei Sdcretary-tum-F.C. (Révenue] 13 ta
To Governimect of Himacha! Prades. -
| 0_". N .
R s Nirvana woods & Holels Pl Lid.
thraugh %, Pankaj Gupta -
-House Ha. 5, S5ector-i2,
Panchkola-134109 (Haryana).

LTS e Dated: T Shimiai2.

- uBubject - Parmission 10 purchase and by Mis Rivand-syoeas Aok T e

. for aptting up # rasidenual Shany,
s, :

| am directed to refer 10 the afiices ietier NG, Sni’_-LRl‘d-Z'l{?_l.'i‘Sl.’-i:}-::i;:}

v, ouated 20.03-2017 técaived from (he Depuly Cammissioner, Shimia on_the subjeel oted
_pbove and 10 say Thal keeping in view the provisions of Clause ) of Sub-Section {2} of

Hers, (31768 Sq. Mrs! situatod in Up-Mohal Kiyari apd Monal Rifkd,

uring Hizles
Tahsll Shinla

-1 . -

- “echon 148 of Ine Mimachal Sradesh Tenancy & Lang Reforms Act, 1572 and serial numbar

Sr e © (6] of sub-rule (3} of rula 3B-A bf Rujes lramed unde? the afaresaid Act, the Gevermme
- g_zanled permigsion in lavodr af Mts Nirvana Woods & Holtels Priva Lhnited, 102

Jamg* compsised 10 Khasra! Noo 641.405.5‘131'1,530,531,1 3651113?.’6]2,“65-’11371

a42.543,5«.545.545,aw.r.d.a,ﬁ.zs,uo and 1,2,3,&,5,5.?.5.9.321:10 meas g

nit hat
od

{Rurai], Distrist Shimia, H.P. tot setting of Rasidential Galenty 01 1 following cancilons:-

1, Tre parmissien will be valill for ane year Lom tha data of lssuance ol this ketter.
ave not bean verilied at

ra assumed lo be correct, Mence. if at any fime A is found tnat tha
1 have bead
Slate Governmatd e

s . T the inglant Gase the deiwils Iurnishad by he applicant D
T Government levet and are;
deloys are b corracl, the pammissIOn slll be  seemed |
wihdrawnfcangetied and fund™E ¢ purchased styall vest g
fram all encurnixrancss kb if any. Further,
between the transtens s tranajerea, o Slie GovEnm
wak and g et 5 (ipiebdad ps.pary D any court/fgrum.
3 Your atenten is dewn 10 e provisg below secen LRETETIYN

T o eguies Ine P

i pachased wallnn A BE 3 bia |
penod of 2 years wil be counted fram ine date of registralion. However
Sivase salsly yourseif that you .
. consiasl {acitry building, instoll m3a
aars {extended by one yeil 1§ pepd 36
b stin e Siate alongwitn giruclure i anY. [
- Futiner, ngase you 1ol e it 50, the Gavermmant o 3F dLd

mode i remarks columan of 1
an. ggri:\ﬂ\urisk un accowM ol such

mimantyigaselgrant:
ricalluiist {95 A1LpAROSS

& e wpiry will D¢
ree wil nokd

" YgulF

2 a0y dispuieis
Lot H0l D FESEte Bl far

gricu ROSSS: s
trans!e{r_mg{_-ymba-cnamed-tmm |

whisud

ol e RS PSHY
rematel 10 vilize ‘the lend tar the purpote Wl which giliowed W be
iod of 2-yeors funher oxtendabla by 1 yeal. 1n this regard, this

belore purchass.

will be. able 16 Compiste variews olher formatities 10 setup
chisary ang $tarl produclicn
ose o | i)

= fom all Enew
oy can not give euenRsich

o

- csgnd YPrae years.
vet? » e coOnCerfes samabandi wikh fesi wnk tal
angler_of land and

|
L

.

PR
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Sir,

No. Rev B F (10)-69/2017
Government of Himacha! Pradesh
Department ¢f Revenue

The Addl. Chief Secretary-com-F.C. (Revenue) to the
Government of Himachal Pradesh

M/s Nitvana Woods &Hotels Pvt. Ltd R PR A o
Through Sh. Pankaj Gupta TS
House no. 86, Sector -12 o
Panchkula—:l34109 {Haryana) \

Dated; Shimla-2  ~ 28. 04.2017

Permission to purchase fand by Mls Nlrvanq Woods & Hotefs,' . R

pvt. Ltd,, far setting up 2 residentlal l:nluny.

I am directed to refer to the office letter No.. SML-I.RM«-'

21(2)/2017-134105 dated 20.03.2017 received from the Deputy
Commissioner Shimla on the subject cited abeve and to say that keeping In
view the provisions of Clause (h} of Sub-Section {2) of Section 118 of the -
. - Himachal Pradesh Tenancy % Land Reforms Act, 1972 and serlal nember (6)
. of sub-rule (3) of tule 38-A of Rules framed under the aforesald Act, the

Government has granbed permission in favour of M/s Nirvana Woods 8Hotels

. Pvi Ltd,,

to purchase land comprised in Khasra No. 641, 408, 613/1,

630, 631, 1368/1137/632, 1369/1137/632, 642, 643,644 645,

646, 647, 64B 649, 640 and 1,2, 3,4,5,6,7; +8, -9, 321/10 ‘
Measuring 03-17-68 hectare {31768 Sq. Mh's) situated In UP mohal Kiyart . -
and Mohal Rirka, Tehsi! Shimla (Rural), District Shimla,HP for setl:lng of

Resldentiai Colony ont he following conditions:

1. The permission will be valid for one year from the dete of issuance of Coe e

this letter,

2. in the instant case the details fumished by the applicant have not
been verified at Governrment level and are assumed to be correct. Hence, if
at any time it is found that the details are not corract, the permission shall
be deemed te have been withdrawn./ cancelled and land if so purchased
shall vest in the State Government free from all encumbrances afongwith
structures, if any. Further, In casa any dispute(s) arises between the transfer
and transferee, the Staté Government will not be responsibia for that and
cannot be impleaded as party In any court / forum.

3. Your attention Is drawn to the proviso below section 118 (2) (h) of the
Act inid which required tha purchaser to utilize the land for the purpose for
whicit allowed to be purchased within a period of 2 years further extendable
by 1 year. In this regard, this periad of 2 years will be counted from the date

of registration. However before purchase, please satisfy yourself that you will~ . - R
-be adle to complete varlous other formalities %o set up the industrial unit, A

construct factory building install machinery and start production all the land
will best In the State, alongwith structure if any, free from all encumbrances.
Furtrer in case you fail to do so, the Government or any aurJ;:ority cannot give
extension beyend three years.

4, Any entry will be mace in remarks colurnn of the concerned jamaband]
with red ink that transfereerwlll not become an agriculturist on actount of
such transfer of land and transferze of tand will remain non-agnmlmrist for

all purposes.

5. The stamp duty of land proposed to be transferred wil be charged e
fram the transferee as per law. R L,
Yours faithfully .~ .-
Ashish Kohii :

Joint Secretary (Revenue} to the
Government of Himachai Pradesh.
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<PECIAL AREA DEVELOPMENT arrnotry
, ' T GNOGHT SPECIAL AREA
© NO ORIECTIONCERTIFICATE

e
o Para ey

‘I'his department has no abjection i Oune No. Llectricty

~ant! One No.Water connections are releised in favour of Mis Niryana Woods

.

&  Hotels vl {4d, oni kh. No. 4i)H.h!3II.ﬁJ(].()31.1368!1'_137.“632,
SR LATANLGAN 10 648 a0 Mohi Kiyari ant Kh, il 1o 0 & 3210 af
< hizas Ridka (o, Consiruction puypose anly :

Co The pldn has already been approvedirclsined by this
alfee s v tetler Mo SADA (§)-48L711-375 Dated 2TATAS 1T e coensiruction
is not carvied cisl as pev approved pias then the Tueliier NOU shaf! nat be issued
and NOC lor service connections shall e withdrawn and further wetien os pev
1 Fenen and Counlry Planming Act 1977 sl be initioed against the

Cdetanr™ o
: . r /

L (Prem batia Chaulian)
‘ Assislant Town Planeer,
Special Arca Development avthorisy,
. Shophi Hiock oAt SDA Complex.
. aswnpil, ShingaU No. AN 71623758
NOL SADA(8) 48111 23937 Dateds- A~/
Copy this ' : ’
e Assislast Ungineer. Flegiie Sub-Dival, (5178143 ld, Khalini flatogh
T vian and secossary aetion please. _
LT, P, Sub-Thind waspmpti e similar. action

-

St

T oas Nirvana Woods & Hotels Dvt. Ltd,, Vidtage Kivaii and Ridia, Near 1S3

VP ikandi Shimla 131001, for information plutse,
4 ! &

Assi o/ Blanner,

Specil Avca Dyevlupinent avihorily,.

: Shophi Block andieAL SDA Comples.

- ) gusumpu. Shimia-2rs o, 8177-26187453
' . . u. M
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SPECIAL AREA DEVELOPMENT AUTHORITY

SHOGHI SPECIAL AREA i LR
NO OBJECTION CERFITICATE (Temporary) ... * .-  ‘.zp

! . . . [l i

This department-has no objection if One No,. Electricity -
and One No. Water connections are released in favour of M/s
Niryana Woods & Hotels PVL. Ltd., on Kh.No. 408, 613/1, 630,
631, 1368/1137/632, 1369/1137/632, 640 to 649 at Mohal
Kiyari and Kh. NO. 2 to 9 & 321/10 at Mauza Ridka for.
Construction purpose only. o, i

The plan has already been approved / retained by this

office vide letter No. SADA (S)-481/11-375 dated 27.11.15. If

+ the construction Is not carried out as per-approved plan then the

further NO/¢ shall not be issued and NOC for service connectlons

shall be withdrawn and further action as per HPF Town and

Country Planning Act, 1577 shall be Initiated agalns'l:l the
defaulter. - . i

LT ' ‘ . Prem Latta Chauhan
f . Assistant Town Planner

Special Area Development Autharity ‘

i Shoghi Block No. 32-A, SDA Complex et g
L Kasumpti, Shimla, PH NOQ, 0177-2625753 SRR

o

" No. SADA (5)-481/11-235-37 . Dated 2.11.17
5 Copy to: i |

-y
1. The Assistant Engineer, Electric Sub-Divnl ‘HPSEB Ltd,
Khalini / Jutogh for information and necessary action please. - - - - .
2, The Assistant Engineer, IPH, Sub Divnl. Kasumpti, for. ..-.. .:=:~
similar action please. ] T
3. M/s Nirvana Woods EHotels Pvt. Ltd., Village Kiyarl and
Ridka, Near ISBT Tutikandl shimla-171001 for Information
please. | ‘
L T e ' : - Prem Latta Chauhan
: ‘Assistant Town Planner
Special Area Development Authority
Shoghi Block No. 32-A, SDA Complex
Kasumpti, Shimla, PH NQ, 0177-2625753

rmr e e e e i i s e e e S


lenovo
Pencil


P S!;tt‘g"l‘hl]yli.ug_le“ll\ol fuard,
w1 Lim Parivesh” Phase-111, o,
Now Shinda-171009. -

A
- Waler/Alr Act(ID-26063)
mar Soot residential & Howl2016 Dntcd:f

S |

- gooi] Ku
Member Secrelafy .

The Dirckior of Tourism,

“Departmert oFTanrism, SNA Complex,

Kasumpti,-171 009 R ) _

= gident 18 Establish for Homeland I~'._xmicn mixed land use construction project,

VT i 4nd Honcl ‘Project) weith @ lotal built up arca 46,592.00 Sq.mirs. at Khasia No.

T yeniansan, 64l 40R \i7am6, 613, 6261 & 6260, 1374827,
L S 630,631,368 11 37632136971 1374632, £42.643.0644.645,636;647.648,64%.7

Sl NR ) TR6M2R,62 AR i s 0475
S g e, 1233567582 3314, villuge Kivafi.& Rirka, Tehsi] & Disw. Shimla H.P.

T

"sir, S
. G, Sunil Kumar Sood Prop. of Mfs tlome Land Exotica-Mixed Land use -
conslrustion pn.j'cﬂ'i House Mo. 143, Sccllor-ln, panchkula, Haryana- 134109., have apprunched io
ehis Loard under Water Aty 1974 and Al Acl 1981 for issuing Consent Lo Catablish in their favour
consruelivn of [fomeiand Exutics mixed land uvse construgtion project {Residential and liotel
L Peppeet) with o ol puilt up arcd 46,599.00 + Sq.mtrs. at Khasra Na. 13634 1226321, 641, 408,
T 3vndnel 43 62611 & 62603, | 13744627, 137641 1 26/628,629,630,631,1365/1 137632,
D3] 370632, 612,643,094 645.640,697.648,649. 42071, 640, 1,2,3,4.5,6.7.8,9, 32310, villnge
& ttivka, Pehsil & Distt Shimlg ILP. The State Level Caviranment Impact Assessment
Sforite 11 has accorded the Enviroomental Clearance in favour of this project- vide letter No.
SLA AT 20)3) FA60-MAS Hanmeland Exoticn mixed land use constructian praject=19 dated 01-
o of the Environmental Engineer, WP Slte Pollution Control Noard Shima, Distt.
his on line Tepwrt dated 2-07-2016 has recommensled (he case [or grant af
i1, Thie State Hoard has examined the application agd granss gonscit ta eatudlish
oy Witer Avt. 1981 angd Adr Act, 1981 with (e following epnditipns: ! :

| R

", . 1
YL This Consent o Extahlieh is subject 1o the cormpliance of procecding of the preseutation
as alrendy circuluted vide [indst. No. MPSPCE (434)Sunil Kumar Sood construction
Project-Shimtaf 2016- 11799+ 1504 dated 17-09-2016. N ’
_ I'iis Consent 1o Estzblish iy subjeet w the vommplianze of conditions ol Lavisoomental
Clisacance 38 incarporaied by he Stae Level Ganvironment Impavs Assexgnient
Vot e WP vide letter Mo, HPSEIAAF (2015) /360-M/s Fe eland Exuticit nvixed
ol e gonstruction praject’-10 dated 01 -D4-2016. ‘
|him conseit 1o establish is valid for onc year fram Lhe date of issuc and shall
anbmcquently be e rengwed for gach Minancinl year or part thereof:
40 This -Cm\scnl_lb Establigh is,only for the purpose and under the provisions of the
 Water{ Prevention ad Contral of Pollution} Act,1974 and Air{Prevention amd € antral
of PallutiondAct, 1981 a5 the case may be, and will not venstrued as subsiiuie  [or
mandatory  clernees requiped  for  the project  under - any other
Taw!regulntion/direstionforder anll the applicant shall obluin any such mandatory
clearinees before 1aking any seps b cstablish industey/indusizial plant, opcration of
_prwess or any tpealmint and dispipsal systcm pr an extension or addition thereto.

+ 5. This consent 1o esigblish iy issued for:

11} P domestic sewage 367 KLD dhalt he treated in sewage treatmens phai o having
-3, capacity 400 KLD as prapased Hy the anit. The treatmerit stall conldrm o the nons
L% s preseribed in Cirviegment {Préection s, 1986 us amiended from time o ime.
Liiy tiartage{Municipul Solid Wasie) shall lm’-dis;ios:d ol by seitepation and compusiing
. : eante solid wWoste ) A - .
. “and organic mh.d waste. IR 7 .

i ";"‘_)-'}'Q" .y
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wiEnission from DG st conform Lo limits preseribed b Sr. No. 93 & 95 of

rvironment (1'rotection) Rules, {uso. o -

i1 Tie vreanie sludge from ST shall be used as manure in hoticodiere in-the promises,

{+) huise & gmbient air g alily o be malntained sithin Ambient iy Quatily Standards for
naise gs specified in tehedule-UE of aforesaid l{.gles and Noigd Pullution (ll;;gulation
s Control) Rules, 2000 as weld us those CPCB. e

6. The proponent shall comply with the provisions ol the o-\.JaSIc (Muigement &
Hendling) Rules, 201 . as may be, wpplicable 0il. .- .

7. e proponem shall comply witl any ather conditions laid duwn or directions issued by
the Beard or State Government o Ministry of Environmeat & Forests, Govl, of India

pr Central Pollution Control Board under the provisions ol the Walir (P.!_cvcmimf and ~ -.-} ..

et of Pellution) Act, 1974 and Air (Prevention and Control of Pollution) Act.

481 andfor Environment (Proteetion) Act,1986 as mmended frpm time 10 time, as the
cause may be. .

% Cossiuction waste arising due to earth work during canstruction shall be used for

Lndseeping within the premises and o debris are allowsdd 10 be disposed out side the-

. promises, . w -
. The promoter shall provide adequale arrangement for ligining the accidental leakape'sf
' tischarge of any air pollutany’ gas! liquids from the vesse!, mechanical equipment's eic. |
which are Bkely to cause environmental poliution. . . S
[t T promgtér shall comply wilh any ather conditions laid down or dircction issued by -, |
. the Board under the provision of the Water (Prevention and Gonteol of Pollution) Act. ..
[ 1974 and the Ajr (Prevention und Conirl of Pollution) Act. 1981 from time ' lime
| £, Mothing in this No Objection Certificate shall be deemed ta preclude the institution of
| any iegal netion nor relicve the applicant from any respensibilities or penallics 10
" wirich e appticant is of may be subject under the provisions of the Water/ Alf Acts.
‘l':. The Promoter shall grow suitable varielies of plamts in the, promises to maintain
Do pmeentry, :
1% The Promoter shalt construet and commission the sewage treetmgnt plantfemission
vontrol  devices, simulianeousty  with  the  main project  und  the treslsd
: ludmfomissions shall conform tu the standards as may b preseeibed.
§4. e promater shall construcl A pusen Slorge tank of sulTisient capacity to hold back

il tur no demand period.

3.1 promoter shalt provide {erminal manhole at the end of each colicction system and

'y manbale upstream of final owleis) out of the premises ef the industry for

i srerentof Now and For teking sumples, ’ )

I Al uncler gn sund water retuining steuctores shall be lined withian inmpervivus layer so

I as o 2void saempe ! contaminaiivy ol suly soilf water. .

N7 1he promonet shall not dischirge sny fugitive emissions/ odour,

[15. 1ie promoter shall obiain consent to operate from this Board agd instatl anti- pollution -

" deviees for p vention conirel and abatement of Water! Air Pollution before using the

© for residentiol and Hotel purpoese, '

19, The promoter shall moke provisions for rain harvestingt from the rocflops and buill up

P arcds belonsoperaion. : :

20, Twe promater shall p?‘nvidc tha acoustic enclosure over the DG setus per nomig,

+ ) thag the complianee tw the nonms For pmissionsfeltiuent. dod: toisy as preseeibrd of
i virenment; Prevection Acl. 10E6 ns amended from Lime 19 lirnlc'.' o o

59 his cansent 10 establish Is subject 1o The ratfication by the State Board.

1 State Roard reserves the right o revoke/review and alter the conditions af consent

] eatablish”as the case nay be.

24, The promateg shall cnsure thul all the muck ta’be gcm:mlr.-ti from (he cunstiuctipn .
qotivitics shall be used wilhin the preaises, . r_' . s
5. The promoter shatl provide the sevage wreatment plant Tor domestie sewa and also.
meke provision for implementaticn of Solid Wasle Managemeit !{ulc.':,_‘.'!qw." B

i
-
i
!

I e vffloent b case of {aiture of Sewage Tremment Plant/ re-cinculation systcm and-": .
-] . N . . i
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wssibility of eonv

[
plumbing system for recyeling ol entine sew

Lo e e 'pmmmcr shail csp!m:c he | ceting the sewer line \\'ithlllliCipﬂl
('nrpm':lliunfll’l-i sewerage Heplt.

27, 1w prosneicy shall provide dual
T et in the ST for Tlushing al Lojiets )
T oAy, The promoler shatl muke provision for the implementution of cunsiruction and
donsoliticn Wiater Manageniehi Rules, 2006 -

‘2. The promoler shukl submil Gpvironment Managetnent
asures for eath componeni af the envirgnment, during consiruclion operation and
to nmanimize adverse cnvironmenial | unpacls pesulting from

Z
wpe wller

Plan consisting of all mitigition

nw
Vi ontire Jile evele

) actions of the project. | -

S0 e l'\inm\nti-r st incrcase e uee phaunation alonyg the periplery ©

el inside the prewniscs of the projest.

. prowiser shall incorpomic tresl storm waier mai
Nuwwling of the arcd during monsbon.

32 Pl promoler shall yuake adequate provisio

manazeinenl ul eniry and exit 10 the praject. .
53, Uit shail pravide the SHR welology inthe sewage treatment plant.
: . L - v .

{ the praject and

agement plan in order to avoid

o for the transport infrastrucl

wre and taffic
- - .

I 5
‘ yours laithiuliy.
‘,~.\‘. ‘ |
s S : (dr. Sanjuy Sowmd, 15}
- _ Mewnher Seefelirys
| 14 State Pollutien Control Joard
: - Peluphuny Nao. 0177- 2673766

f C
i Sood residential & Horel2016 ,?,2753.,-_5’(; Date 3.%.17
i autd ECUSEATY gelion:
§DA Comples Kasuripél. Shimk
Wst CONSLEUTLint IFruisel,

LN P LES) Si5unil Ku
e fodlewving {or infarma
y Plinaing Depurtinie

Pyt
urwiaded w0
¥ipeener, Town & County
At fpmr St ofF i'?i_:’s' Fowic lapd | jea-mixed fund
Tiotrse Moy 143, Soetor-07 A . lary: 3104

3 Ve e, agineet 11 1P, Rhinka Disu. Shimlba 1LP Wt s ot Ting vepar.
1 Distriet Tovzism Develepagni Ofticer] Shimla Dist. Shimda 101

5 Case B .
. | i.

D iy Sued, 1)

T,Nic A Segrdiary.
Il pan Qo il Lourd
Qi 2073706
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K.P. State Pollution Control Board
Him Parivesh Phase-I{I
New Shimla-171009'

Water/ Air (ID-26063)

" No. PCB (434) Sh: Sunil Kurhar Sood residential & Hotel / 2016 Dated
Frcmi P |
Member Secretary
) i

. To
I The Director af Tourism
Department of Tourism, SDA Complex
Kasumpti-17 1009

i '

v _Subject:- ~ Consent ‘of Establish for Homeland Exotica mixed land use
> - epnstruction project (Residentizl and Hotel Project) with a total built up area
46,599.00 Sqm. :Mtrs. At .Khasra No. 1363/1127/6321/1, 641, 608,
1372/426, 613, 626/1 & 626/3, 1374/627, 1376/1126/628, 629, 630, 631,
1368/632, 1369/1137/632,,642, 643, 644, 645, 646, 847, 548, 649, 429/1,
640, _1,2,3,4,5,6,7,3,9,:321]10, village Kiyari & Rirka, Tehsll & Distt. Shimla,

Sir, o
Sh. Sunil Kumar Sdod Prop, Of M/s Home Land Exobica Mixed
Land use oconstruction Project, House No. 143, Sector -07, Panchkuia,
. Haryana-134109, have approached to this Board under Water Act, 1974 and
Alr Act, 1981 for issuing Consent to Ectablish'in their favour construction of
. Homeland Exotica mixed land use construcon project {Residential and Hotel
e+ . .. Project) with a total-bulltrup area 46,595.00 Sgm. Mirs. At Khasra No..
R _1363[1127{6321/1,: 641, 608, 1372/426, 613, 626/1 & 626/3, 1374/627,
) l . 1376/1126/628, 629, 630, '631, 13568/632, 1369/1137/632, 642, 643, 644,
. i 645, 646, 647, 648, 649, 429/1, §40, 1,.2,3,4,5,6,7,8,9, 321/10, village Kiyarl
& Rirka, Tehsll & Distt. Shimla, H.P. The Siate Level Environmant Impact
/  Assessment Authority H.P. has actorded the Environmental Ciesrance in
favour of this protect vide letter No. HPSELAA/F(2015)/360-M/s Homeland
Exotica mixed land use construction project /- 10 dated D1-D4-2016. In view
. of the Environmental Engineer, H.P. State Pollution Control Board Shimiz,
Dist. Shimia, H.P. vide his on line report dated 12-07-2016 has recommended
the case for grant of Consent to Establish. The State Board has examined
- the appHication and grants consent to establish under Water Act, 1981 and Alr
Act, 1981 with the fplloplng conditions : :

.

L This Consent to Establish is subject to the compliance of proceeding of

the presentation 85 alfeady circuldted vide Endst. No.HPSPCB (434) Sunil

Kumar Sood construction Project - Shimla /2016-11799-11804 dated 17-00-
I E I N

2016. . o ‘ b -

R !

. 2:.  This consent to establish is subject to the compliance of conditions of

% ; Efvironmental Clearance as incorporated byt he State Level Eavironment

" Impact Assessment Autharity H.P. vide fetter NO. HPSEIAA/F (2015)/360-M/s
Homeland Exctica h?ixe(? Land use construction project/-10 dated 1.4.2016.

1 1
-1, This consant t0 festabush is'valid for one year from the date of issue .

and shall subsequertly, bE;got renewed for each financial year or part thereof.

i} B . v
4. This consent to establish ss onty for the purpose and under the
\provistons of the Water (Prevention and Control of Pollution) Act, 1974 and
: Air {(Prevention and Control of Pollution) Act, 1981 as the case may be, and
will not construed 'as substitute for rmandatory dearances required for the
project under any &ther law / reguiation / direction / order ard the applicant
. shall obtain amy .s_ur.h‘ mandatory clearances béfore taking any steps o
 lectabiish industry J industrial piant, operation or process or any treatmert
. ahd Hispesal system ar an extension or addition thereto.

‘&, This consent to establish Is Issued for :

i
| 1 !

1150
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m. The domestic sewape 367 KLD shall be treated in sewage treatment
plant’of having capacity 400 KLD as proposed by the unit, The treatment shall
conform  to the norms as prescribed in Environment (Prevenhan} Rules 1586
as amended from time to time. ]

)] Garbage (Municipal Solid Waste} shall be disposed off hy segregatlon
and composting.
{lii} MNoisef Emission from DG set conform to |lITIltS prescribed in §r. No.
34 & 95 of Schedule-I of Environment (Protection) Rules, 1986. '
{iv)  The organic sludge from STP shall be used as manure in horticulture In
the premises:
{v) Noise & ambient air quality to be maintained within Ambient air quality

_standards for noise as spedfied In Schedule-1II of aforesaid. R*les and_Nolse

Pallution (Regulation and Control), Rules, 2000 as well as those 'CPEB, .
6. The proponent shall comply with the provisions of the e-wasts
{Management & handling} Rules, 2011, as may be , appliceble to it.

7. The proponent shall comply with any other mnmtluns laid- down or
directions Issved by the Board or State Government of Ministry: of
Envirgnment & Forests, Gowvt of India or Central Pollu an Control Board ™
under the provisions of the Water SPreventiorand Contral of Pollution) Act,
1974 and Air (prevention and Control of Pollution) Act, 1981 and I/ or
Envirenment (Protection) Ad: 1986 as amended from tHme tu Ume, as lhe
case may be..

8. Construction waste arising due to earth work during consh’ucﬂon shall

be used for landscaping within the premises and no cebris are allowed to be
disposed outside the premises.

9. The promoter shall adequate arrangement for fighting the accdental
leakage’s / discharge of any air pollutant / gas / llquide from: the vessel,
mechanical equfpment’s etc. which are llkely to cause environmental

‘poliution.

10. The pi-un-mter shall mmply with any other conditions lald down or

_dlrection issued by the board under the provision of the Water (Prevention

and Control of Pollution), Act, 1974 and the Air (Prevention and Control of
Poliution} Act, 1981 from time to time.

11, Nothigg in this No objection Certificate shall be deemed to predude
the institution of any legal action nor relleve the applicant from any
responsibliiles pr penaities to which the applicant [s or may be subject mder
the provisions of the:Water / Air Acts,

12.  The promoter shall grow suitable vareties of plants in the premlses Im

maintain g ery.

‘13, The promoter shall construct and commission the sewage treatment

pent / emisslpn control devices, simuitanecusly with thie main project and the
freated effluent / emissions shall conform to the standards as may be
prescribed.
4, The promoter shall ¢onsiruct a pucca storage tank of sufficlent
capacity to hald back the efflyent In case of failure of Sewage Treatment Plant
/ re~circulation system and also for no demand period.

15.  The promoter shall provide terminal manhole at the end of each
collection system and a manhole upstream of final cutlet(s) out of the
premises of the industry for measuremnent of fiow and for taking samples.

16.  All underground water retalning structures shall be lined with an -

G ,imji;:wnus I 2yer so as to avoid seepage and contaminaton of sub, soil /
. water

7. The prhmnter shall not discharge any fugltive emissions / odour,

18. The promoter shall obtaln consent to operate from this Board and
insta’ anti-pollution devices for prevantion control and abatement of Water /
Air Pollutior. hafore using for the residential and Hatel purpases.

19, The promoter shall make provisions for raln harvestlng from the
rooftops and!built up areas before operation.

20.  The pramoter shall pmvlde the acoustic enclosure aver ‘the DG set o
per norms.

21,  That the compliance tothe norms for emission / efﬂuent and noise ag - "

prescribed of) Eovironment Protection Act, 1986 as amended from Hme to

- time. | i

gz.r,d This consent to establish is subject to the rah'ﬂcal‘:lon‘ bythe State
oard.
\

e
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L _' 93. - The State Board reserves the right to revoke / review and alter the
© .. i conditions of consent to establish es the case may be.

‘24. - The promoter shall énsure that all tha muck to be generated from the
construction activities shall ba used within the premises.

25, The promoter shall provide the sewage treatment plan for domestic
sewage and also make provision for iimplementation of Solid Waste
Management Rules, 2016.

26.  The promoter shail lexplore_.the possibllities of connecting the sewer.

Iine with Municpal Corporation / IPH sewage deptt.

27.:'. The promoter shall| provide dual plumbing system for racycling of
entire sewage after treatment in the STP for flushing of toilets.

28. The promoter shall make provision for the implementation of
construction and demalition Water Management Rules, 2006, )

29, The promoter shali submit Environment Management Plan consisting of

" all mitigation measures for each component of the environment, during

construction operation arid the entire Hfe cyde to minimize adverse
environmental ifmpacts resulting from actions of the project.

30, The promoter shall increase the tree plantation zlong the periphery of
the project and green belt Inside the premises of the project. .
31. The promoter shall Incorporate best storm water management plan [n
order to avoid flooding of the area during monsoory ’

.7 -’32 The promoter shall make' adequate provision for the transport

. irfrastructure and traffic mandgement at entry and exit to the project.

33, Unitshall provide the SBR technology in the sewage treatment plant.’
. Yours faithfully,
\ © (Dr. Sanjay Saod, IFS)
Member Secretary
I HP State Pollution Control Board
Telephone No, Q177-2673766

- < .Endst.No. PCB (a34) Sunil Kumal-Sood residential & Hotel /2016-22750-54 dated 3.3.17

Copy forwarded o the following for informatlon and necessary action.

/1. - The Director, Town & Country Planning Deffartment SDA Complex

Kasumpti, Shimfa. ' [
2. . Sh. Anil Kumar Sood Prop.i'Of M/s Home Land Exotica-Mixed land use
., ~eonstruction project. House Ne. 143, Sector-7, Panchkula, Haryanaa-
© ' 134109 :
3 The Eny. Engineer, HPPCB, Shimila Distt. Shimla, HP w.rt. his orling
- repart.
4, District Tourism Development Officer, Shimla Distt. Shimia, H.P.
5. Case file. -

(Dr. Sanjay Socd, IFS)
| Member Sacretary
, | HP State Poflution Contol Board
‘ * Telephone No. 0177-2673766

=
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m\lcss, oppos

'llns Campmmlse Dced is made at New Delhi on this 17th/day of April,

-

BETWEEN

Shi‘i Sunil Sood S/o Late Shri Haﬁs Raj Scod, House No. 143, Sectér-V]l,

Panchkula, (B

3
!

ziryana) Proprietor, Homeland City Mall (hereinafter referred

to "as the ‘First Party’), which expression shall unless, opposed "or
: -
- repugnant to the context or expressly excluded by the context or by ]aw;

mean and include his respective heirs, Iepal representatives, administrators,

axecutors, nominecs and assigns of the First Part.

C.ﬁrmpamcv. A

|
10085 Thro

{(hereinalier re

!

b

context | or by law,

oo
adiminisirators,

-

kpressing its

]

—

and tor an

-~

ievelopment

.’l'the SL‘»Cfrﬂd
P

Hirst ity apy

M?s Dinmomf Traexim Pvt Ltd

| AND

a Company chistcrecl under 't}:w
ct, 1956 & havmg its Reg1stemd Ol’ﬁce at House No.
! 2, Block B-1, Scctor-9 Varun Apartments, - Rohini, Dethi-
ugh its Authorised Representative Mr. Hemant  Jindal
lerred 10 as the ‘Seqagd Purty‘), which expression shall
od or repu_gnan:fo the context or expressly excluded by éhe

‘mean and include its lepal representatives,

executors, nominees and assigns. of the Second Part.

TIEREAS i year 2009, the First Party had approached the Second Party

intention o acquire about 10 Hectare (approx. 25 Acres) of

estimated price of Rs.25,00,00,000/ for the purpose of

and construction activities in the State of Himachal Pradesh.

arly ‘'submits that in order 1o achieve the said purpose, the

woached the Second Party for secking financial assistance of
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'approxilhately Rs.25,00,00,000/- with -é}-prbposal that the First Party is

| desirous of acquiring about 10 Hectare (approx. 25 Acres) of land for the
purpose. of development of a colony by carving out deveioped plots,
constructing villas on the developed plbts, and also for constmctiop. of_a 5
Star Hotel at UP Mohal Kiaﬁ, Tchsﬂ and District Sﬁimla, I-H}nziéhﬂi

Pradesh (hefeinafter referred to as " the said Land™),

- WHERE‘AS as per the proposal offered by the First Party, it was assured,
' feprescntéd and promised toihe Second Paﬁy that:
* (i) out of the financial assistance of Rs.25,00,00,000/- sought ijy
| the First Party from the Second Party, the Eitﬁt Party will
. acquiré the “said Land”;
(ii)  the First Party will also incur all the costs_, fees and expenses

etc. as may be lrcquired to obtain all the statutory approvals

developed plots, consh‘uctmg w!hs on the developcd plots,

"md also for construction of a 5 Star Hotel on the “said Lan(”

{hereinafier referred to as the “saJd Colony‘ IR
| o iy lhc I"m;t Party will be in a position to obtain all the statutory
approvals as may be required for the development of the said
Colony on the land within a peribd of 2 years. It is submitted
that the First Party assured, represented and promlsed to the
Sccond Pa:ty that there are a large number of land owners
f rom wbnm the First Party wil purchase the “said Land”,_aﬁd
thereforg_: the process of the ‘negotiation / acquisitions/

consolidation of the “said Land™ will take approx. 3 years,

| -required for the development of a colony by carving out’

1154
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(iv)

INR

-

g

. : y . .
“the First Party represented and assured that the First Party

will take the finance from the Second Party in i;istatlmcnt‘s"““

Z .
over a period of 5 years-as and when-the First Party is
required to make payment to the land owners for the

3 -

acquisition of the “said Land”, and-as and when the First

Party is requ1red to make payrncnt for meeting the costs, fees
and other expenses for obtaining the statutory approvals

required for the development of the “said Colony” on the

. “said Land”."

it was also represented, assured and promised by the First

Party to the Second Party that out of the consideration
“received by the First Party from the Second Party, if at any

time the First Party is not in a position ta acquire the land for

which purpose the consideration has been_ received from the
Second Party, then the excess amount of cdnsideration 50
received by the First Party shall not be rctalned by the First
Party for purg,hase of land in future, but will be
relurned/remitied forthwith by the Tirst Party 10 the Second
Party. It wtqs also represented, assured and promised by the
First Party that t_hé First Party will retain with him the amount
of consi(tération which is equivalent to the amount required
by him for the land for which he has cither negctttated with
the Vendors and/or for which the First Party has entered into
Agreement and/or ather documents ot' purcllmasle with the

Vendors,

- 3
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(vi}) the First Party assurcd, promlsed and reprcscnted to the

k Second Party that the First Party will take ﬂ’jmnce from the

Second Party only to the extent of the amount reqmrcd far the.

purchase of the “said Land” and the amount ;’cqurfsd for
ohlaining.' the statufory _ ap'pmvais' required for ;he
dé?elomnéﬁtdf the “said Colony” on the “said Land”;
(vii) the First Party further assured, promised and represented to
the Second Party that if any excess amount is received by the
First I’_aﬁy from the Second P'arty, the First ?aﬂy shall be
return / remit the said excess amount tﬁ thé Second Party. The
First Party feprcsente_d, assured and promised to the Second
Party that after_the “sa.id Land" is purchascd by the Fiz;st Party
and the statutory.approvals are ohtained for dev;lopmcnt of
_the “said Colony™ on the “said La‘nd;’, the First Party will
keep the Second Party clufy informéd.
{viii) ‘.t_h.e First Party further assured, represented and agreed with
1the. Second Party that in consideration of the Second Party
jjproviding finance of approximafcly Rs.25,00,00,000/- or sﬁch

iother amount for which the land has been purchased by the

arty, the First Party shall allot/ sell to the Second Party

B ok

'!on \‘“Ownership Basis™, 'which shall be at a

‘concesslonal/‘chscounted rate of 50% of the market price at
WI'IICh the First P'u'ty will first start selling the develt:Jped
plots and constructed villas to the public in the open market,

certain developed plots and constructed villas in the said

N e
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(ix)

o

248

e
(¥ e

» —

Colony of the value which will be equivalent to the amount
financed by the Second Party to the First Part{;, )

the First Party further assured, promised and represented to

the Second Party that within 6 months of obtatning all the

statutory appravals required for the development of the “said

Colony” on the “said Land”, the First Party shall enter into a
Memorandum of Agreement with the. Second Party
incorporating all the terms and conditions for the allotment

and sale to th¥ Second Party on “Ownership Basis”, which

.ghall be at a concessional/discounted rate of 50% of the
\ .

market price at which the First Party will first start selling the

- developed plots and constructed villas to the public in the

open market, certain developed plots and constructed villas in

the said Colony of the value which will be equivalent to the

- amount financed by the Second Party to the First Party.

the First Party further assured, represented, promised and
agreed with the Second -Party that till the execution of the

Memorandum Bf Agreement by the First Party with the

. Second Party, and in order to secure the interest of the Second

. Party, the Second Party shall have a charge/lien on the “said

Land” as and when acquired by the First Darty.

WHEREAS believing and.- relying upon the representations,. assurances,
promises and aQecments of the First .Party, the Second Party agreed 'fo
provide to the First Darty, adequate finance and keeping in view the past
experience and dealings with the First Party, the Second Party had during

- the period between 26.08.2009 to 16.06.2015, paid to the First Party an

~alll



lenovo
Pencil


249

amount of Rs.11,93,90,6817 in"terms of the understanding arrived between

N,

~ the parties.

WHERE-AS the Tirst Party proceedcd with the process of

kol

ncgonmons/acqmsnmns of the “said Land“ from the land owners for the

| Idevelopment of the said Colony, and the Second Party kept on makmg the |

payments o the First Party as and when the same were required by the First
Party. That after the payment of Rs.11,93,90,681/- was madc by the Second
i Party 10 the First Party by 16.06.2015, the First Party intimated the Second
=Pz:rty t]l1at further payments were not required as the “said Land” i.e. Land
admeasﬁring 04-77;07 Hectares situated at UP Mohal Kiari/Ritka, Tehsil
and District. Shimla, Himachal Pradesh, and he has already proceeded with
the process of obtaining al_l tﬁe statutory approvals. required for the

Development of the “said Land”,

WHEREAS in August 2015, the First Party agreed and confirmed with the
Sece;ad Party that out of the aforesaid payment of Rs.1 1,93,90,681)‘- madé
by the Second Party to the First Party, the First Party utilized a sum of Rs.
' I0,86;52,6_78/- to meet the purchase cost of the “said Land”, and the First
Pa.l_ty had retained an additi®hal sum of Rs.1,07,38,003/- for meeting with
the cost of statutory approvals, fees and other expenses for development of
the “said Colony” on the “said Land”. That the ]"irst Party also appnsed the
Sccond Party that he has already proceeded w1th the process of obtaining
all the required .statutory approvals, and the same are expectcd to be
received by Qctober, 2015. and thereafter the First Paﬁy éhall immediately
execule the Mcmoranc‘lum of Agreement .with the Second Party iﬁ terms of

the understanding arrived between the parties.
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WHEREAS the First Party confirms that the aforesaid land admeasuring’

04-77-07 Hectares situat;::d at UP Mohal Kiari, Tehsil andfbistr’fct Shimla,

Himachai Pradesh worth Rs.10,86,52,678/-, was purchased by the First

Party from the amount of Rs.11,93790,681/- paid by the Second Party to the

.First Party and the “said Land” is hereinafter referred to as the “Property”

and the First Party further-eategorically confirms that on the “said Land”

admeasuring 04-77-07 Hectares situated at UP Mohal Kiari, Tehsil and
- District Shimla, Himachal Pradesh, the First Party has a first charge, lien

Afor the amount of Rs.11,93,90,681/- paid by the Second Party to the First

Party for the purchélse of the “said Land”,

WI—IEREAé thereafter the Second Party continuously enquired from the
First Party on various occasions during November 2015 to December 2016

(fpxﬂ the status of Statutory Approvals and with respect to the execution of

* the Memorandum of Agreement with the Second Party for allotment / sale

tio ‘the Second Party on “Ownership. Basis™, which shall be at a

ccncessnom]/ discounted rate of 50% of the market price at which the First

’ l’any will ﬁrst start selling the developed plots-and constructed villas to the

publlc in the open market, certain developed plots and constructed villas in
the “said Coiony of the value which will be equivalent to the amount

ﬁ_.nanccd by tl;e Second Party to the First Party.

'WHEREAS f' nally pursuant to continuous enquires made by the Second

Pl'lrty, he Flrét Party agreed to reﬁmd to the Second Party the amount of

R|s 11 93 90 65 I/- paid by the Second Party to the First Party without any

_ lntcleqt to which the Second Party, reluctantly agreed due to the present

racessmn in the real estate market. The First Party accordingly during the

course of the mecting with the Dlrector of the Second Party at the

-
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Registered Office of the Second Party at Delhi, issued a Cheque No.000659
B dated 23.1.2017 for Rs.11,93,90,681/, drawn on Kotak Mahindra Bank

Ltd., towwrds refund of the amount paid by the Sccond Party to the First
Party.

WHEREAS the First Party however admits the receipt of an amount of
Rs.ll',93,90,68 1/- from the Second Party for the purchaser of the aforesaid
Land, 04-77-07 Hectares situated at UP Mokal Kiari, Tehsil and District

.Shimla, l-IimachaI- Pradesh.

‘- WHER‘EAS the dishonor of the aforementioned Cheque makes it
-_fibur;dantly clear that the First Party had an intent to'deceit, cheat and
defraud the Second Party as it has issued the above Cheque No.000659

__ dated 23 01 2017 for Rs.11,93,90,681/- desplte havmg the express

: knowledgc th‘lt the First Party had closed his bank account. However the
First Party disputed the issue of the said Cheque as the First Party could not
have issued a cheque from a Bank Account which already stands closed in
the year 2013, The Second : Party
smtes th'lt the Second Party has a clear and undisputed claim in respect of

any monetary dues admlttcd]y due and payable by the Flrst Party to the

Sccond Party.

WHEREAS the Second Paffy was accordingly constrained to send a Legal
Notice dated 29.1.2017 through its Advocate to the First Party, and
thcreaftg'r filed a Criminal Complaint No.CC No.3959 of 2017 in .Ld.

District Coutt Rohini in which summeons have been issued against the First

Pa ity.

\INH EREAS then eafter the Second Party filed a Suit No.518 of 2017 agamst
e

the First Pmy before the Hon'ble Dethi: High Court bemg Sum1mry Suit

undcr Order XXXVII CPC read with Section 2 and 12 of the Commercial

751 | s
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Courts, Commercial Appellate Division of the High Courts Acts, 2015 far

interest in which a' Stay Order dated 8.8.2017 has been pz:ss;ed‘ by the
Hon’ble Delhi High Court, - |
-Wlicrea's the First Party had out of the Land admeasuring 04-77-07
I-I-ectares sitnated at‘ UPvM;aal Kiari/Rirka, Tehsil and District Shiinla,
Himachal Pradesh sold Land Admeasuring 03-17-68 Hectare .to Nirvana
- Weods and Hotels Pvt. Ltd, vide _Six Sale Deeds dated 01.05.2017 for

which mutation of the said Land admeasuring 03-17-68 Hectare was also

sﬁnctioncd in favour of the Nirvana Woods and Hotels Pvt. Ltd.

Wherzas the‘Sccond Party also filed Six Appeals against the First Party and
Nirvana Woods and Hotels Pvt. Ltd. for cancellation of the Six Mutation
Orders vide which mutation ‘of the said Land admeasuring 03-17-68

Hectare was also sanctionedein favour of the Nirvana Woods and Hotels

Put. Lid,
1 |

Wherens the Second Party has also filed Civil Suit No.8 of 2017 for

~cancellation of the Six Sale Deeds executed by the First Party in favour of
Nirvana Woods and Hotels Pvt. Ltd, in respect of Land admeasuring 03-17-

()8 Hectare fm:_' a total sales consideration of Rs.10,32,00,000/-
| .
‘v\ﬁmercas the First Party has represented to the Second Party that the First
Pél'ty has legal 1 ghtﬁ,‘ title and interest in the following;-
‘ i .
(i bwnership of Balance Land admeasuring 61-47—67 Hectare

~ situated at UP Mohal Kiari/Rirka, Téhsil and District Shimla,


lenovo
Pencil


(i)

(i)

2573 o

-

Himachal Pradesh in the name of the First Party as per details

given in Annexure ~ I attached herewith:- 7~ .
Right to recover an amount of Rs.6,11',42,00()!; payable by
Mr. Pankaj Glllpta 'E(; First—Pafty as per Statement of R‘xccoPnt
attached herewith as Annexure - II. |

Right of ownership in 27.68% i.e. 1538116 sq.ft. of the total
developed FAR of Land admeas.uring '03-17-68 Hectare
situated at UP Mohal Kiari/Rirka, Tehsil and District Shimla,
Himackal Pradesh which is being developed by Nirvana
Woods and Hotels Pvt. Ltd. pursuant to Memorandum of

Understanding dated 21.09.2016 cxecuted between the First

Party and Mr. Pankaj Gupta S/o Shri Inderjit Gupta, resident

" of House No.86, Sector—IZ Panchkula (Haryana), A copy of

Statement of nght of ownersh:p in 27.68% i.e. 15381.16
5q.ft. of the total dcvcloped FAR of Land admeasuring 03-
]7—68 Hectare situated at Up Mohal Kiari/Rirka, Tchsil and

District Shimla, Himachal Pradesh is attached herewith as

Anncxme - II] A copy of Mcmorandum of Understandmg

d'ntcd 21.09.2016 is attached herewith as Annexure -1V,

Whereas the First Party & the Sccond Party have entered into a lawfil

Compronmse Deed on the terms & conditions which are stated hereunder:-

l'fn'OW TH_IS COMPROMISE DEED WITNESSETH ASTUNDER ;-

|

)

That the First Party has agreed and undertaken that in ful] & final
i ‘
settlement of the Claim of the Second Party with regard to the

payment of Rs.11,93,90,681/- for purchase of Land admeasuring
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04-77-07 Hectares situateﬂ at UP Mohal KiafifRirka, Tehsil and

District Shimla, Himachal Pradesh, the First Party (Mo bereby

&

permanently and forever relinquisl/ surrender/transfer/assign in

every manner whatsoever, all the-rights, title and interest of the First

-

“Party in favour of the Second Party in the following:

(1) Ownershi_p' of Balance Land admeasuring 01-47-67 Hectare .
situated at UP- Mohal Kiari/Rirka, Tehsil and District Shimla,
Himachal Pradesh in the name of thelFirst Party as per details

" given in Annexure — I attached herewith:-

(i)  Right to recover an amount of_ Rs.6,11,42,000/- payable by
Mr.- Pankaj Gupta to First Party as per Staternent of Account
attached herewith as Annexure —TI.

(i) Right of own1er§]1.i|3 in 27.68% i.e. 15381.16 sq.fl. of the total
developed FAR of Land admeasuring 03-17-68 Heclare
situated at U Mohal Kiari/Rirka, Tehsil and District Shimla,
Himachal Pradesh which is .b_e-ing developed by Nirvéna
Woods and I-Idtels’ Pvt. Ltd. pursuant io Memorandum of
Understanding dated 21.09.2016 executedl between the First
Party and Mr‘.-Pankaj Gupta S/o Shri Ihdefjit Gupta, resident
of House No.86, Sector-12, Panchkula (Haryana). A copy of
Statement of Right of ownership in 27.68% -i.c. 15381.16
sq.ft. of the total r_devcio;)cd FAR of Land ad.mcasuring 03-17-
68 Fectare situatcd at UP Mohal Kiari/Rirka, Tehsil and
District Shimla, Himachal Pradesh ié aftached herewith as
Annexure ~ 111, A copy of Memorandum of Understanding

dated 21.09.2016 is attached herewith és Annexure -1V,
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(ivy It is further ag;rebd aﬁd’undertakcn between’ the First Party
and the Second Party that all rccoverigs from the aforesaid
either in the nature of land and/ or money glall be finally
shared by the Fifst Party and the Second Party. in the ratio.of
50/u each./- . E |

That the First Part_y. has also further agreed and undertaken that the

First Party shall file ali Civil and Criminal Cases as inay be required

by the Second Party to be initiatéd against Mr. Pankaj Gupta, and

M/s Nirvana \iNoods and Hotelé Pvt, Ltd. for eﬁ‘ectlive satisfaction of

the rights, interest and claims of the Second Party in the followings

which stands permanently relinquished / surrendered / transferred /
assigx;c'd by the First ?ady in favour of the Second Party,

() ) Ownersliip of Balance Land adm;asuring 01-47-67

Hectare situated at UP Mohal Kiari/Rirka, Tchsil and

District Shimla, Himachal P;ddesh in the name of the

First Party as per details given in ‘Arn'nexure -1

altached herewith:-

Y

T

' : ‘5 5 it -

Gi) Right o recover an amount of Rs.6,11,42,000/~

payable by Mr, Pankaj Gupta to First Party as per

-

Statement of Account attz_lchcd herewith as. Anncxure
-1

(i)  Right of ownership in 27.68% i.e. 15381.16 sq.ft. of
the total develdped FAR of Land admeasuring 03-17-
68 Hectare situated at UP Mohal Kia:‘i/ﬁirka, Teh.si'x
ai'u:l District Shimla, Himachal Pradesh th_cﬁ is being

developed by Nirvana Woods and Hotels Pvt. Ltd.
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pursuant 1o 'MenuSrandum of Understanding datec.:l.
21.09.2016 executed between the First Party and Mr.

' Pankaj G‘upta S/o Shri Inderiit Gul;ta:‘ res.ident of

| House N0.86?’Secmr—12, Panchkula (Haryana). A copy

- of Statemem‘:’of Right of ownership in 27.68% i.e.
15381.16 sq.ft. of the total developed FAR of Land
ad;ﬁeasuring 03-17-68 Hectare situated at UP Mohal.

Kiari/Rirka, Tehsil and District Shimla, Himachal

Pradesh is attached herewith as Annexare ~ 1L A
, - copy of Meﬁmrandum of_ Understanding clafcd '
21.09.2016 is attached herewith as A;mexure -Iv. |
(iv}  Right to recover an amount of Rs.60,24,974/- payable
by Mr, .Pankaj ‘Gupta to First Party pursuant to Letter
dated 9.4.2018 sent by the First Party to Mr. Pankaj
Gﬁpta_toWards full and finzl settlement on the account
under Mcmoraﬁdum_ _.of Undcrstaﬁding dated
21.09.2016. A copy of the Letter datea 9.4.2018 is
- attached herewith as Annexure 'V., and a copy of
Memorandum of .Understanding dated 21.09.2016 is
attachgg herewith as Annexure -- VI

It is further agreed and undertaken between the First Party

~ and the Second Party that all recoveries from the aforesaid
j cithelj in the nature of land and/ or money shall be finally

shated by the First Party and the Second Party in the ratio of

50% each, -
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.3) That the Civil Cas_es-to bé filed By;’the First Party shall be including
the followings:--
(@) Civii Suit for Recovery of an Amount of
-Rs.6,11,42,000/- .alongwith interest @18% P.A.
alongwith Relief pf Permanent Injunction to bia filed
against Mr. Pankaj Gupta.
(ii)  Suit for Partition 0f27.63% i.e. 15381.16 sq.ft. of the
total developed FAR of Land admeasuring 03-17-68
Hectare situated at UP Mohal Kiari/Rirka, Tehsil and
District.Shim!a, I—Timachzﬂ Pradesh which is heing
developed by Ni_wana Woods and Hotels Pvt. Ltd. in
favour of the First Party and balance 72.32% in favour
of Nirva_na Woods and Hotels Pvt. Ltd alongwith
Relief of Pefmanent Injunction to be filed against M/s
Nirvana Woods and Hotels Pvt. Ltd. pursuant to
Memorandum.of Understanding. dated. 21.09.2016
- (Annexure IV)
(iii) Civil Suit for Recovery of én Amount of
Rs.6024974  alongwith interest @18% DA
alongwith Relief of Permanent Injuncti'on to be filed
against Mr. Pankaj Gupta pursuant to Letter dated
942018 .(Anuexurc V), ‘zlmd Memorandum  of

Understanding dated 21.09.2016 (Annexure — V],

4) - That the First Party has also agreed and undertaken that in the Six
Appeals titled “Diamond Traexim Pvt. Led. Vs. Sunil Sood and

Nirvana Wogds and Hotels Pvt. Lid,” bearing Nos.32-VIIi-17, 33-
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That the Civil Cases to be-filed by the First Party shall be inchuding

the f'ollowings:.-

@

(ii)

2.7
Civil Suit for Recovery of ai Amount of

Rs.6,11,42,000/- -alongwith interest @18% P.A.
alongwith RéTief of Perm_aneﬁt Injﬁpctiun to b'c filed
against Mr. Pankaj Guptg. |

Sui for Partition of 27.68% i.e. 1538116 sq.f, of the
total developed FAR of Land admeasuring 03-17-68
Heoctare s_ituated at UP Mohal Kiari/Rirka, Tel1§il and
District Shimla, Mimachal Pradesh which is being
developed by Nirvana Woods and Hotels Pvt. Ltd. in
faﬁm:r of the First Party and balance 72.32% in f'avour

of Nirvana Woods. and Hotels Pvt. Ltd alongwith

* Relief of Permanent Injunction to be filed against M/s

Nirvana Woods and Hotels Pvt. Ltd. pursuant to

Memorandum of. Understanding dated 21.09.2016

(Anpexure IV)

Civil Suit for Récovcry of én Amount of
Rs.60,24,974/-  alongwith interest @18% DA,
alongwith Relief of Permanent Injunction t6 be filed
agamst Mr. Pankaj Gupta pursﬁant to Letter dated
942018 (Annexure V), and Memorandum  of

Understanding dated 21.09.2016 (Annexure - VI),

That the First Party jas also agreed and undertaken that in the Six

Appeals titled “Diamond Traexim Pvt. Ltd, Vs. Sunil Sood and

hY
- i

Nirvana Woods and Hotels Pvt. Ltd.” bearing Nos.32-VII-17, 33- .
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VII-17, 34—ViI[~17, 35-V]I:I-17, 36-VIiI-17 and 37-VIII-17, filed by

ﬂle Second Party fo™cancellation of Six Mutation 9rdcr_§_ Mutation

No261 dated 12.05.2017, Mutation No262 dated 12.052017,
Mutation No263 dated 12.052017, Mutation No.440 dated
12.05.2017,' Mutation No;441 ﬁatcd 12.05.201_7 and Iviutat-ion
No0.442 dated 12,05.2017, in respect of Mutation of the Land
Adme'laisurihg 03;1 7-68 hectares situared at UP Mohal Kiari/Rivka,
Tehsil and District Shimla, Himachal Pradesh. f.orming. part of tﬁc
Six Sale Deeds bearing Sale Deed No.650 D.at.ed 1.5.2017, Sa_Ic
| Deed No.651 Dated 1.5.2017, Sale Deed No.652 Dated 1.5.2017,

Sale Deed No.653"Dated 1.5.2017, Sale Deed No.654 Dated

153017, and Sale Deed No.655 Dated 152017, the First Party
shall file Replies for cgncellatiﬁn of aforesaid Mut_ation Orders as the
six - Sale Dc’edé have been got executed fraudulently by Nirvana
Woods. aﬁ_d Hotels Pvt. Ltd. from the First Party by exercising undue
influence / pressur.e / threats / c_:oerc_ion without even making the -

"~ payment the Sales Consideration.

5)  That the First Pnﬁy has also agreed and undertaken that in the Suit
| fl“or Cancc]iation of Six Sale Deeds bearing Sale Deed No.650 D:.licd
- 1.5.2017, Sale Deed No.651 Dated 1.5.2017, Sale Deed No.652
Dated .1.5;2(}17, Sale Deed No.653 Dated 1.5.2017, ‘Sale Deed .
No.654 Dated 1.5.2017, and Sale Deed No.655 Dated 1.5.2017,
being Civil Suit No. 8 of 2017 tit]ea “Diamond Traexim Pvt. Ltd.
Vs. Sunil Sood and Nirvaﬁa Woods and Hotels Pvt. Ltd.” filed by
1I.1c Second Pe.n'ty, the First Party s-hall file Written Statemént;

!
1

supporting the cancellation of the aforesaid Six Sale Deeds as thc‘x..‘i
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- said Slx Sale Deeds havé been got executed fraudulently by Nlrvana

Woods and Hotels Pvt. Ltd. from the First Party by exerc1smg undue -

influence / pressure / threats / coercion without even making the -

payment the Sales Consideration,-

It is expressly and categorically declared, agreed and undertaken by

~ the First Party and the Second Party that in respect of the land

admeasuring 01-47-67 Hectares situated at UP Mohal Kiari, Tehsil
and District Shinﬁla, Himachal Pradesh which is still in the name of
the First Party, _aﬁd in respect of the Land admeasuring 03-17-68
Hectares situated at- U Mohal Kiari, Tehsil and District Shim}a,
Himachal Pradesh, which Mr. Pankaj Gupta, Director of Ms
Nirvar;a Woods & Hotels Pvt, Lid., have f‘raudu]e_ntly got transferred

from the First Party in the name of M/s Nirvana Woods & Hotels

. Pvt. Lid. without making payment of the sales consideration (by

rotating one cheque of Rs.30,00,000/- 22 times through the concept

of “Kjtc Flying™ in order to camouflage the receipt of the Sale
!

Consideration in the Sale Deed), finally stands reverted / vested. in

the name of the First Party, if a favourable drdcr for cancellation of

| . _ .

Six Sale Deeds in respect of the land admeasuring 03-17-68
. ' .

Hectares situated at UP Mohal Kiari, Tehsil and District Shimla,
i :

Himachal Pradesh is passed by the an’b'le High Court of Himachal
1

: Ptadesh by decreemg the Suit No.8 of 20]7 filed by the Second

Party agum.t the First Barty and M/s Nirvana Woods & liotels Pvi.

Lid., and for in case of filing of SLP by the Hon’ble Suprcme Court),

. 1 ’ D ) l .
in that event the said land shall be transferred in the name of a

company in which the First Party and /or its nominees as well as the
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Second party as well as its nominees will be the Shargholders and

Directors. It is further agreed and undertaken that if the said land is

#

* developed through the said company after the transfer of the land in

the name of the said Company, then it shall be the responsibility of

_the First Party to obtain all app'rbvals as may be required for the

development of the¥aid Jand as well as all approvals for transfer of

the developed / constructed properties in the said land to third parties
in accordance with the prevailing laws of the state and centre
government. It is further agreed that all the cost and expenses

‘incurred. in respect of such approvals as well as in respect of such

development and construction of the Land shall be borne by the First

Parfy-and the Second Party in the ratio of 50% each. It is further

' agreed and undertaken by the First Party and the Second party that if

rat any time any of the party decides to sell its share in the said land
and /or sharcholdifis in the said company, then the party so
deciding 10 _scli sholl give first option of purchase to the other party

suhjeg:ct to the mutually agreed terms, and if the other party refuses to

: 'éx'en;:i'sc the first option of purchase then the party so deciding to sell

-shall:-be free to sell it to any third party

That the First Party has also agreed and undertaken that if the First -

Party backs out from the terms and conditions of this Compromise

Deed then it wili _be considered as 420, fraud, cheating, criminal

- breach of trust & misappropriation of funds by the First Party with

an intent to cause wrongful loss to the Second Party and wrongful

gain 1o the Fivst Party and the Second Party shall have the right to
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register an FIR for 420, fraﬁd, cheating, criminal breach of trust & -

misappropriation of funds under IPC, against the First Party.

g
”

8). 'That the Sec;:md Party has agreed gnd undertaken that the Second

Party shall proceed to withdraw the Complaint dated 6.07.2017

- under Section 138 of the Negotiable Instrument -Act bearing cC

No.3959-17 dated 24.08.2017 filed by the Second Party against the -

First Party before the Ld. Rohini Court Delhi within 30 days.

‘ 9).  That in view of the continuous business relations between Mr,

Pankaj Gupté, Director of M/s Nirvana Woods & Hotels Pvt. Ltd, &
the First Party, the First Party have KEPT IN TRUST with Mr.
Pankaj Gupta, Director of M/s Nirvana Woods & Hotels Pvt. Ltd.
Vﬂl'in;lS blank Cheques. The First Party further inform the Second
Party; that from time to time various disputes relating to business
transa%ctions arose between the First Party & Mr Pankaj Gupta,
Direcior of M/s Nirvana Woodis‘ & H_otéls Pvt. Lid., énd in order to
get a;ll the disputes msélved in faveur of Mr. Pankﬁj Gupta, Mr.
P:mkfij Gupta the Director of M/s Nirvana Woods & Hotels Pvt.
.Ltd.,jhave always threatened the First Party that if he cdoes not
succumb to the WHIMS & DESIRE of Mr. Pankaj Gupta, Director
of h/{/s Nirvana Woods & Hotels Pvt. Lid,, he threatened that be
shall ?ﬁll the b!ank‘Chequcs with huge amounts and present them for
encnsi;lﬁnent,'and after the Chcqué(s) are dishounered, threatened that
he shiiall file Dozens of Crirhinal Complaints against thc_ First Party
lor diijshonouring of the Cheque(s), & send the First Party to Jail

: | .
lhrnuigh the balance-ef his ltife. The First Pacty have always been
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living in the fear of threats of Mr. Pankaj Gupta_l, First Party. That the
1 Firsf Party further iﬁform the Secoﬁa Party that in order o grab the |

land  admeasuring 03-17-68 hectares situated ftUP Mohal
Kiari/Rirka, .Tehsi! and Di;ﬁrict—- Sf;imla, Himachal Pradesh, Mr.
-Pankaj Gupta, Director of l\;/s Nilrvana Woods & Hotels Pvt. Ltd.
had under prcssﬁn_:, undue influence, coercion & threats fraudulentty
got transfct_‘red wﬁhout payment of éales consideration .from the
First Party in favour of the M/s Nirvana Woods & Hotels Pvt. Ltd.
land  admeasuring 03-17-68 hectares situated at UP Moha_f

. Kiari/Rirka, Tehsil and District Shimla, Himachal Pradesh vide Six
* Sale Deeds. The First Party further infofm the Second Parfy that in
arder. to cmﬁouﬂage‘?he receipt of the sale consideration in the
fraludulemly executed Six Sale Deeds, Mr. Pankaj Gupta rotated one
cheque- of Rs.30,00,000f_— 22 times through the concept of "Kyte
Fiying;‘. That in view of ihc frand played with the First Party by Mr.
Pa.nkaj Gutpa alongwith his wife Mrs. Neelam Gupta glongwith his
company M/s Nirvana Woods & Hotels Pvt. Ltd., the Second Patty
has also agreed and undertaken that it shall withdraw the Complaint
dnted‘5.10.2017 ﬁlcd by the Second Party against the First Party

.‘ before Ecdnomic Offence Wing, Mandir Marg, New Delhi for
registration of an FIR against t-he First Party for offences of Fraud,
Cheating, Criminal Breach of Trust, Misappropriation of Funds of a
sum u:if Rs.11,93,90,681f- and other applicable provisions under the
Indim; Penal Code, 1860. 1t is however, specifically made it clear by

o ﬂ;:”gé;:ond Party to the First Party that the Second Party shall |

continue to pursue its complaint against Mr. Pankaj Gupta, his wife
| ' '
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. L
Mrs. Neelam Gupta and their Company M/s Nirvana Woods &

i
!

Hotels Pvt. Lid. before the EOW Wing of Police, Mand:r Marg, New

Delhi. The First Party has agreed and undertaken that he will make a

~truthful and correct Statement before the EOW Wing of Police,

 Mandir Mm"g, New Delhi in the Complaint filed by the Second Party

against the First. Pary, Mr. Pankaj Gupta, Mrs. Neclam Gupta and
M/s Nirvana Woods & Hotels Pvt, Ltd. with regard to the fraud
played by Mr Pankaj Gupta, Mrs. Neelam Gupta and M."s Nirvana

Woods & Hotels Pvt. Ltd. against the Second Party.

That the Second Party and the First Party have undertaken that they
shall fully cooperate with each other in executing the aforesaid terms
of I];c settlement in.its entirety a‘ncl- shall sigq and execute any
document necessary to give effect to the instant lawful Compromise
__z"tﬁd -Sfeétlement, including sﬁbmitting applications to any statutory,

municipal authority etc.

That the Second Party and the First Par ty have further conhrmed
1anowled~ed and declared that in view of the instant Tawful
Compromise and Settlement, they that the Second party shall not

make any claim(s}-(in present or in future} against each other in

- respect of the amount of RS, 11,93,90,681/-.

~ That the Second Party and the First Party have further confirmed,

acknowledgcd dchared and reiterated that they shall continue to
'I
abide by the terms of the instant lawful Compromise and Settlement

as recorded hereinabove,
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13). That the Second Rarty and the Firs.t- Party have agreed and

140,

15)

undertaken that they shall act in such manner and géecp}e any such
doc;nnent that may be i-equired by any of them in ﬁml%::rancc of the
terms of the .instzér.:t Ia';vfu],Cc»lnpr"onnisc and Settlement or which
ma): Il;e 'necesséry to fully implement and effectvate thc' same,
whether noﬁf or iﬁ the future at any ti_ﬁw. The parties have ag_rt_zed
that t'hey shall fully cooperate in this regard and shall not act in any

manner which hinders or delays the implementation of the

aforementioned Settlement. -

That the pai—tics agree and clérify that the instént lawfu[.compmrnise
and settlement has been arrived at bona Jide and in good faith, to
achieve the butpeses stated hercinabove. It is a__greed and clarified
that tﬁere is no fraud, coercion or undue influence impéscd on any
pérty hereto to enter into the said Settlement, and that the parties
have agreed to the said Settlement out of their own free will aﬁd
;éiitil;}n. It is made clear that none of' .the parties hereto and none of

their :11eirs or representatives or assigns shall ever challenge the

F :

insmn’;t lawful compromise and Settlement on any basis whatsoever

~and tPe parties hereto understand that such challenge before any

forum shall be null and void in the eyes of law, The parties agree and
confirm that the instant lawf{ul compromise and Settlement is valid,
legal'zﬁmd enforceable in all its terms,

That the Parties shail be free to claim the refund of the Court Fee as
‘e .

+

per m}es.
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16). That in case any dispute 'ari;c between the First Party and the SECOI:Id
+ Party with regard to the Interpretation and/or implcr;erjtgtion- of the
terms and conditions of this Compromise Deed, the séme shall be

~ referred to the Sole Arbitrator of Dr. R. K, Anand, S/o Late Shri O.P.

- Anand, Rfo AR-307, The Aralias, DLF Golf Links, DLF City Phase-

V, Gurgaon, Haryaﬁa, a_nd _all the arbitration meetings shall be held

in the office .of Dr. RX. Anand at‘SF 204 The Peach Tree Complex,

Sushant Lok Phase-1, Block *C”, Sector-43, Gurgaon, Haryana.

:IN FAITH AND TESTIMONY THE PARTIES HERETO SET THEIR
'HANDS TO THIS COMI"RDMISE DEED ON THE DAY, MONTH AND
THE YEAR HEREUNDER WRITTEN IN THE PRESENCE lDF
FOLLOWING WITNESSES.

WITNESSES: ' T Sdi-
1, ! . {Sunil Seod)
Sd/- ) : -First Party

M/s Diamond Traexim Pvt. Ltd

o Sd/-

~ - Sdfe {ITemant Jindal)

' ' Anthorised Representative
Second Party

S —— e
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*  IN THE IIGH COURT OF DELIII AT NEW DELHI “ ¢ J_

+ . CS(COMM) 518/2017 |
1 - 4 . .
‘M/S DIAMOND TRAEXIM PVT LTD “ 7. Plaintiff
: Through  Mr.Akhil Sachar, Advocate.

e

- versus -
SHRI SUNlL soop L. Defendant
‘ SN - Through  Mr.Amit Agrawal with Mr.Pradeep

Chhindra and Mr.Ali Waris Rao,
Advocates.

CORAM:

"ON'BLT‘ M. JU STICE MANMOHIAN

ORDER
Yo : 20.04,2018
LA No.S360/2018

'« Present joint application has been filed under Order XXIII Rule
3 read with Section 151 CPC. The same is duly signed by learned
counsel for ﬂw plaintifl and defendant as well as by the parties to the
litigation. o o

Present application is also supported by afﬁdawts of the
defendants and the-authorized representatwe of the plaintiff.

Both the learned counsel state that thc rmtter ‘has been

compromised in accordancc w1th the terms mentioned in the

Compromise Deed dated 17" April, 2018 annexed as ‘Annexure P-1°

to the present application.
Both the learned counsel farther assure and undertake to this

Court that the parties shall comply with the terms mcnﬁonéd in the

1176
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aforesaid Compromise Deed.

The aforesaid statements, assurances and undertakings as well
as undertakings given by learmed counsel for the parties are accepted
by this Court and parties are held bound by the same.

This Court has also perused the compromise application as.well

.as the Compromise Deed and is of the opinion that it is lawful.

Iowever, as this Court finds that some blame has been attributed by

the parties upon Mr.Pankaj Gupta in the aforesaid Compromise Deed,
it clarifies that‘ the prescnt‘order is without prejudice to the rights and
contentions of Mr,Pankaj Gupta. As a matter of abundant precaution,
it is further clarified that nothing in the aforesaid Compromise Deed
shall be taken as a finding of guilt of Mr.Pankaj Gupta in any
procec-d'i'ngs initiated Dby either of the parties and the concerned
court/forum shall decide the matter on its own merit without being
influenced by this Compromlse Deed berween the plaintiff.and the
dt,ﬁ,nd'mt

Conscqucntly, the suit is decreed in accordance with the present
'\pphmtmn as well as the Compromise Deed dated 17" April, 2018, a -
copy o{ which is marked as Ex. C-1(colly). Registry is directed to

. pxe_p‘_lrei a decree sheet accordingly.

With the aforesaid observations, present application is allowed
and the suit stands disposed of. The interim order dated 08™ August,

2017 stands vacated. The next date of hearing ie. 15" May, 2018

stands danccllcd.
i

i

MANMOIIAN, J
APRIL 20, 2018/KA -
!
|
|
fi |
Y - -
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BEFORE THE HON'BLE HIGH COURT OF HIMACHAL PRADESH

) S AT SHIMLA 0 /)ZS §
' i of 2017

CIVIL SUIT NO.

IN THE MATTER QF: -
M/s Diamond Traexim Pyt Ltd. ‘ «-eooo Plaintiff

_ _ Versus
Shri_ Sunil Kumar Sood and Anather

MEMO OF PARTIES

M/s Diamond Traexim Pvt. Lid,
a Company Registered under the Companies Act, 1956 &
having its Registered Office:

-at House No. 302,Plot No. 12, Biock B-1,

Sector-9, Varun Apartments, e et & tory Sh Vijoy Tuma
Rokini, Deihi-110085 CThrougle its Autorisedt ST

VERSUS
(1) Shri Sunil Sood, Slo Late Sh. «'l-\o\ns Ra} Seod
' Sole Propriétor, « :
M/s Homeland City Mall

House No. 143, Sector-Vil
Panchkula, (Haryana),
...Defendant No.1

(2).  Ms Nirvana Woods & Hotels Pvt. Ltd.
-~ aCompany Registered under Sub Saction {2) of Section 7
. of the Companies Act 2013 & having its Registered Office at
.. House No| 335, Advocate Enclave, Sector-49-A, Chandngarh
[ = Through |ts ‘Director Mr. Pankaj Gupta '
‘ T . Defendant No.2

: Wﬂwf “’7‘7 sy Bl ansl conkfer
Mnﬂ-mé i des’ 671-7 W

i BN
. x o

EIGER (Judicial)

! : T
b ' ' ﬁ%?! COURT GF HMAGHAL PRADESN
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n - having-is Registered Office:
* @t House No. 302,Plot No. 2, Block B-1,

| : .
BEFORE THE HON'BLE HIGH COURT OF HIMACHAL PRADESH

AT SHIMLA Cﬂﬁﬁ' gdmﬁ-

CiVIL SUIT NO.
INTHE MATTEROF:  * | ' :
Ms Diamond Tragxim Pwt. Ltd. ... Plaintiff
: Cod Versus : )
Shri Sunif Kumar Sood and Another weeennmDefendants
MEMO OF PARTIES

IN THE MATTER OF:-

M/s Diamond Traexim Pwt. Lid,
a Company Registered under the Companies Act, 1956 &

Sector-9, Varun Apartments, e
Rohini, Celhi-110085 Cthrougls it
i ‘ VERSUS

st sty B0 Vi )
prrtomiset XL i

1

v .
Shri Sunil Sood, Sfo Late $h. Hans Raj Seod
Sate Proprietor,
M’z Homeland City Mall
House No. 143, Sector-Vil
Panchkula, (Haryana),

m

...Defendant No.1 -

M/s Nirvana Woods & Hotels Pvt, Ltd,
a Company Regislerad under Sub Section (2) of Section 7

¢t the Companies Act 2013 & having iis Registered Office at
Hause No. 335, Advocate Enclave, Sector-49-A, Chandligarh,
Through its Director Mr. Pankaj Gupta

@

«.. Defendant No.2

i
'|
|

For Mis Diamond Traexim Pet. Lid

{Authorised Reprasentative)
Plaintiff

ATUL M&{OD & KARMK‘QAR '

ADYOCATES FOR THE PLAINTIFF

Through

|
Shimla '
0]-12;2'017

Py
lv._.-.-

wicel)
E'f‘ERu' A aEEn
9&9& vasanrips PR

seCT
e C‘-
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. & ... .. BEFORETHEHONBLE HIGH COURT OF HIMACHAL PRADESH
AT SHIMLA com
: cmLsuiTo. & ooz
* Mis Diamond Traexim P, Ltd,

a Company Reglstersd under the Companies Act, 1856 & N
having its Registered Office: .

at House No. 302,Plot No. 12, Biock B-1,

Rohini, Delhi-110085(Through Authorised Reprasentative Sh. Vijay Kumar)

' . _ ...Plaintiff
‘ Versus
R (") ~ Shai Sunii $ood,son of Late Sh. Hans Raj Sood
-~ . Sole Propristor,
{ MV Homeland City Mall
Hause No. 143, Sector-Vii
. Panchkula, (Haryana),

b H ' ...Defendant No.1
.~ s NivanaWoods & Holels Pt Li. '
mpany Registered under Sub Secfion (2) of Section 7
: f the Companies Act 2013 &having Its Registered Office at
I ).LES TGDAYO No. 335, Advocate Enclave, Sector-48-A, Chandigarh,
A hedugh its Director Mr, Pankaj Gupta
Cyenec v w Defendant No.2

istrar |
R“?E“’f to Regy JECLARATION f CANCELLATION OF SOX SALE DEEDS BEARING

;ST -SALE DEED NO.650 DATED 15.2017, SALE DEED NO.651 -DATED 1.5.2017,

.(' o SALE DEED NO.852 DATED 152017, SALE DEED NO.653 DATED 1.5.2017,
SALE uEeo NO.654 DATED 152017, and SALE DEED NO.655 DATED

k ,1szn11 AND FOR PERIMHEHT INJUNCTION IN RESPECT OF THELAND

_ mmnsumns 93-15.49 NECTARES SITUATED AT UP MOHAL mmm
_rEHsu. AND DISTRICT SHIMLA, HISACHAL PRADESH UNDER omenﬂ; 2t
Ru;.&?naqn mmxsscnon 151 OF CPC AND SECTION 34 OF THE

SPEC!HC RELIEF ACT, (1363 ; _
L . \f;m Letssner

ANUBEYBRF

s ::;:i%m ADVOCA S FORTBE PLAINTIFF
- r3jeh O

.- ‘ .3 : ) SECT FFICER{Tudlctalj

-ueu COU‘!TOF HIMAbHAL PRAGESH
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MAY )T PLEASE YOUR LORDSH|P; ~

1. Thatthe Plainif is a Privale Liited Company incorporated and régisiered -
under the provisions of the Compar{ies Act, 1958 presently having its Registered
Office at House No.302, Plot No.42, "Sector-9, Varun Apartments, Rohiri Delhi
;;1‘1‘0'085. On 04.12.2007 i.e. & the time of the incomaration of the Plaintiff Company,

the name of the Plaintif Company was AB Continentel Trade Put. Ltd. which was, | -

i Thereafter, on 20.02.2015, the name of the 'F‘la‘lmiﬂ Company was finally changed
to Diamond Traexim Pvt. Lid. The present suil is being instituted by the Plaintif

' through -its authcrized representative, Sh. Viay Kumar who has been duly
' ' 'authorised by Board of Directors of the Plaintiff Company vide Resolution dated

0506 2017 to sign, verfy the pleadings and dapose on behalf of the Plainti’

I‘I.TLEB'T”‘@

‘ o0 6-NEL ?2 That La Defendant No.1, Shri Sunil Sood is an individual and 5 Sole
0 Repistial

:::___,Eﬁm Mis Homeland City Mall who is carrying on his business under the

\ rame and style of Homeland City Mall. The Defendant No.1 is engaged in the
business of real eslaia development and construction of various projects under the
name and style of Homeland City Mall, and is solely mesponsible for ali the
aperations carried cut by his Proprietorship Goncem. The Defendant No.2 is a
Privale Limited Coempany incorporated and registersd under the provisions of the
Companies Act, 1956, having its Registered Office at House Nao, 335, Advocele
"‘Enclave Sector-49-A, Chandigarh, and is bemg sued through its Dlrector Mr n
. Pankaj Gupta. The Defendant No.2 is also engaged in the business of real &stale

| velopment and construction of various projects at various locations.

N STED i ) . ’ I
YN \/ B , That in year 2009, the Defendant No.1 had -approached the Fiaintiff

B seial
cpog s |

expressing its intention to acquire about 10 Hectare (approx. 25 Acres) of land for

. \ n estmated price of Rs.25,00,00,000/-~ for the purpose of development and
| ni VS sYNER
5& b %gmbam

| E ey !,lcm--'

subsequently changed to AB Continentel Commodies Pvi. Lid. on 52042010,
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consinuction actvities in the State of Himachal Pradesh, The Plaintif submits that I

order o achieve the said purposs, the Defendant No.1 approached the Piaintif for _
!

seeking financial assistance of approximately Rs.25,00,00,000/ with 2 proposal

that the Defendant No.1 is desirous ‘of acquiring about 10 Hectsre (apprax, 25

..+ Actes).of land for thi purpose of development of a colony by carving out developed

plots, constructing vilas on the developed plots, and aiso for construction of a §
Star Holel at UP Mohal Kiad, Tehsil and District Shimla, Himaghal Pradesh
{hereinafter referred to a5 * The said Land").

4, That as per the pmposal offered by the Defendant No.1, it was assured,
e repmsanwd ang prelmsed to the Plaintiff that:

() From the financial assstance of Re.25,00,00,000)- sought by the Defendant
" No.1 fom the Plsinii, the Defendant No. wil acquire “the sald Land

@) the Detendant No.] shall lso incur 2 the cost; fees and expenses of, 2s

|
!may be required |to abtain . al the statutory approvale required for the

' development ofa colony by carving out developed plots, constructing vitas
on'the developed lots and also for construction uf a 5 Star Hoted on "ths

(“ILED TOD
Zé‘l* The Delendant No.1 shall be in a position to obtain all the statutory
W UEC

gt

|

A.lpald Land" (hersinafter refen'ed 10 a5 ihe "said Colony™);

" approvals as may 8 required forthe developmenl of the ssid Colony o the

E L8 -\-\.’ . TQ q.ﬁ-ﬂ’ismﬂ'

Tard within a pen of 2 years. The Defendant No.1 assured represented
and pramised lo th Plamhﬁ thet there are a large number of land owners

. ﬁum whorn !he Defendant NM shall purchase “the sald Land®, and
therefare the p : ofthe negotiation / acquisiflons/ consohdaﬁc—n of “the
eald Land" will tak.e apploximately 3 years.

. l
vy - The Defendanth .1 represenled and assured the Plaintiff that the

». High Covr.

Defendant No.1iwill seek the financial assistance from the Plalnhﬁ in
| R

' mstallrnenls m.rerl a period of 5 years as and when thelpebndam No.iis

requifed to make ‘pavmetﬁ ta the land owners for the acquisition of ‘the said

© AT

D

N OFFICER [ {Judicial
_SEETr!?a RT OF FMACHAL PRADES™
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(v

Land’, and to make payment for nieaiing the costsi, fees and ofher
expenses for oblaining the statutory ap required fo!r lhé development

. of the “said Colony” on “the said Land",

That it was also represented, assured an promised by t!;e Defendant No.1
to the Plalntiff that out of the consideration received by thje Defendant No.1
from the Plaintiff, if at any time the i ant No.1 is njot in a position o
gequire the land for which purpose the nslderal.ion has been received
from the Plaintiff, then the excess amouny of consideratiusn, v received by
the Defendant Mo.1 shall not be retaihed by the Deifandant No.t for

. purchase of |land in-futuré, but wili be pethed!remltted forthwith by the

Defendant No.1 to the Plaintiff. It was also represented, assured and -

promised by the Defendant No.t thaf the Defendant No.1 will natain with him
the amount of consideration which is equivalent to the amount required: by
him for the land for which he has either negotiated wﬂhthe Vendors andior
for which the Defendant No.1 has enterad into Agreement and/or olﬁer
documents of purchase with the Vendors.

The Defendant No.1 assurad, promised and represented to the Plaintif lhét

r d.ED TOD AYthé‘ Defondant No.1 vill Lake finance from the Plaitif only fo the extent of-

;‘1 0 0F g, mt thelamoun! required far the purchase of ‘the said Land" and the amount

U

B Tt

(i)

ﬁfgqilimd for oblaining the statutory approvals required for the development

of the “said Colony” on “the said Land”.

The Defendant No.1 further assured, promised and represented {0 the e

Plaintiff that if any excess amount is received by the Defendant No.1 from
the Plainti'rf,'ﬁ\e Defendant No.1 shall refum / remit the said excess amount

to the Plaintifi, The Defendant No.1 represented, assured and promised fo

the Plaintiff that the Plaintiff shall be duly informed qua the purchase of the - =

said land and the stahutory approvals obtained for development of the ‘sald
Colony’ on ‘the said Land®. - .
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f— (vili)  That the Defendant No.1 further assured, represented and agreed with the

Plaintiff that in consideration of the Plaintiff providing finance of
approximately Rs.25,00,00,000/- ar such ofher smount. for which the' land
has been purchased by the Defendant No.1, the Defendant No.1 shall aliot/

sell to the Plaintiff on “Cwnership Basis', which shall be at. a -

comessnnwdlsoounted rate of 50% of the market price at whlc:h the
Defendant, No.1 will first starl selling the developed plois and construgled
villas to the public in the open markel, certain developed plots and

oonstructed villag in the said Colony of the value which wil be equazantw '

the amount financed by the Plaintitt 1o the Defendant No.1.
That the Defendant No.1 further assured, promised and rapresented to the
Plaintiff that within 8 months of abtaining all the statutory approvals required

. for the development of the “said Colony” on “the said Land", the Defendant

No.1 shall enter info & Memorandum of Agreement with the Plaintff
incorporating all the terms and conditions for the aliofment and sate o the
b

Plaintif on “Ownership Basis™, which shall be at @ concessionalidiscounted

sellmg the developed plo%s and constmcted villas to the public: in the open
mar‘kel certain developed plots and constructed villas in the said Corony of
the valuP which wii! be equivalent to the amount financed by the Flamhff fo
the Defendant NL o

r-ILED TO%Y T e Defendant No.1 further assured, represented, promised and agreed

'1! s pet 70

_rale of 50% oflhe market price at which the Defendant No 1 wifl first start

the Plaintiff that till the execution of the Memorandum of Agreament by

\_. 0 nagder 10 Regstiaﬁ_e' Defendant No.1 with the Plaitif, and in order to secure the inferest of

A Vh LWl

Orth Eomminsionss,

k! H.I. High Qour? -

"~ the Plaintif, the Plaintiff shall have a chargeflien on 'the said Land" a5 and

. when acquired by the Defendant No.1.

That beligving and relying upon the répresantations, assurances, promises
l

and agreements of the Defendant No.1, the Plaintiff agreed to provide to the

i
;
|

ATETESTED

S'EGT1 T

( Judicia |
QFFICER WM

01: HNNZ*W*
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|
I

Defendant No.1, finance of approximalely Rs.25,00,00 ooo:ior such other
amount 2 may be required by the Defendlnt No.1 for the land actuafy -
purchased by the Defendant No.1. It wii bdt relevant to relterate that the
. Plainfift agreed o pravide the fmange of approximately Rs.25,00,00,000/- or
such other amount as may be required by th Defendant No.1 for the land
actually purchased by the Defendant No.1 wilh the express condttion that

T e R the Defendant No.1 shel allotsel to the Plalnﬂﬁon "Ounersip Basis, o

- concessionalidiscounted rate of 50% of the! markal price at which the.

v ﬁefendmt No.1 will first start selling the dev%luped plots and constructad
vilas to the public in the open market, oértain developed piols and _ -
constructed villas in the said Colony of the vafue which shall be equwalenl. |

o to the amount financed by the Plintf fo the Defondant No.{ and with

further condition that 1ilf the execution of the Memorandum of Agreement by
the Defendant No.t with the Plaintiff, the Plamtlﬁ shall have a chargafien - ...
on “the Entire Land" as and when acquired by the Defendant Ne.1.

B. . That at this stage, it will be pertinent to stata that in the past also in the year

i :  2005-2006, the Defendant No.1 had taksn finance from one M/s Homeland

A

ooy Buildwell Private Limited, through its Managing Director Mr. Hemant Jindal, -+ .~ - * - IR

who is also the Authorised Representative of the Plaintiff herein along with

. fjay Kumar, where an amount of Rs:4,32,59,600/ was paid by the said
Lk f ILED TODAY'i
i

uh neC Wt

: ' Deoember 2005 to January, 2005 whereas the formai Collaboration L

Pen mdler to Registra e
Agreementdatedﬁoa 2006 was executed by the Defendant No.1 with Mls- T

Mis Hofneland Buildwell Private Limited, to the Defandant Ne.i during

i
i
1
i
i

e ' theland Buildwell Private Limited after the expiry of 8 months ie. in

August 2008.

GTESTEY :
.‘!' ',R*l\f\i’r‘_‘a“a-:aﬂ : . } .

g eonon of;‘&\:““ 3P 4 Statement shawing the details of the payments of Rs.4,32,59,800/- made by

gOURTET ™ L

Mo ; the saict Homeland Buildwell Pivate Limited to the Defendant No.1 in a smilar

‘F'llw..

Onth

8P Bigh Gape .
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¢ case in the past during December, 2005 to January, 2006 is mentionad
hereunder: 1
. | T Chague T
- 5. No. No. Date Amount Bank Favouring
1 413316 | 12/6/2005 9,871,200 | Bank of India, Defendant
Parliament No.1
Street, New Delhi
2 413317 ¢ 12/612008 7,008,800 | Bank of india, Defendant
’ Parliament No.1
. Street, New Delhi
3 413218 | 12672005 100,000 | Bank of India, Defendant
Parliament No.1
Streel, New Delhi |
4 383126 | 12/612005 7,659,900 | HDFC Bank, East | Defendant
BRRY . Patef Nagar, New | No.1
( : Delhi . .
e 5 413313 | 12/672005 1,959,800 | Bank of India, Defendant
Parliament No.1
_ Street, New Delhi
- |8 413319 | 121772006 830,500 | Bank of India, | Defendant
R Parfiament No.1
Streef, New Delhi
7 TOCD 12/8/2005 (829,500) | Bank of India, Plaintiff
NO. Pariiament
044202, | Straet, New Dethi
044203, | |-
044204 P ]
8 113327 | 12/26/2005 900,000 1 Bark of India, Defendant
. i Parfiament No.1
A 1 Street, New Delhi
R 9 413326 { 12/26/2005 | ~ 2393900 ) Bank of India, | Defendant.
(‘, o ' Parliament No.1
Siraat, New Delhi
0 1333 | 17212006 1,300,000 | Bank of India, Defendant
I P ’ Pariament No.1 '
TS AY \ b Street, New Dathi
| FILED 1 \363128 |- 1/30/2006 | 10,451,200 | HDFG Bank, East | Defendart
I TR S ;] ‘x B Patel Nagar, New | No.1
1 ! L Deini
\ pubpAstrdr 413334 10072006 | 5,968,800 ] Bankofindia, | Defengant
Lneaerte REEISLTET 1 Pariament No.1
e | ! Street, New Delni
¥ TOTAL 4,32,59,600

Buikdwell Pit. L1d. dunn}; D
No.1 executed the Coflabe

- Hometand Buildwell Pt L1, e, afer the expiry of Eight (8) months.

Oxth Gori

"‘- P Moy Came

i cov  That the Defendant N‘b.1 received the above payments from M/s Hometand
ecember, 2005 to January, 2006, where the Defendant
ration Agreement dated 11.08.2006 in favour of Mis

A STED

i
' ictalh
‘ QFFICER Tdudiclall -
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Itis a respectful submission of the Plaingiff tha1 the execution of Memorandum of
Agreemenl at 2 laler slage after the payments have been made 18 a nomai practice
in this trade/business. it may be stated that in the real esdate busmess Ihe
payments are made befwsen the pariies mmpletely on “Trust Basis™ withaut
execuﬁon of formal docurnents, and since the paymems dre made by cheque foa
largest extent the risk of the parties is minimized,

T That with the afcresaid oral agieerrientyarrangememsl understana“ng and

keepmg Jn view the past axparience and deallngs with the Defendant No.1, the
Plaintiff had during the period between 26.08.2009 to 16.06.2015, paid to the

Deferdant No-1 an amount of Rs.11.93.90,681% in terms of the understandng. .~ * - - °

armived between the parties. % is stated that whenever any excess payment {over
and abwe what wes required) was received by the Defendant No.1 from the
Plaintil, the same was duly retumed by the Defendent No.{ o the Plainti

- Howwer litle did the Plaintiff rea!lze that the alleged retum of the excess .
 payment, over and above what was required, was only a ploy fo gain the ourrﬁdence j-- S

ufthe PIamhff The aforesaid amount of Rs,11,93,90,681/- paid by the Plaintiff o
the Defendant No.1 is aiso reflected i in. the Audited Balance Sheet and Profit and
" Loss Actount of the Plaintiff as an 31 03.2018.

A Statement shomng the details of the payments of Rs.11,93,90,681/- mads

m aintiff to the Defendant No.1 during 26.08,2009 to 16.06.2015 as well
net nﬁas subsepuent entries upto 24.01.2017,

_Wheque Date ‘Amount Bank | Favoring _I
- [ No. {Rs.)
to2v7eT 2610812008 HDFC BANK | Defendant
: 7,000,000 No.1
027801 27/08/2009 "I HOFC BANK, | Defendant
2,200,000 Nod |-
027803 { 28/08/2009 HDFC BANK | Defendant
4,300,000 No.i
027804 29/08/2009 HDFC BANK | Defendant
5,000,000 No.1
| 027815 01/09/2009 HDFC BANK | Defendant |
2,200,000 : No.1
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|
-!;. 6 |027813 | 010912009 HDFC BANK | Defendant
S ; 1,500,000 No.1
D 7 |215689 | 05/09/2009 SBr Defencant
" ! 6,000,000 No.1
§ T21B871 | 06/00/2000 SBI Defendant |
; 20,100,000 o No.1
9 [511190 | 0822010 SBl Defendanl
o “c | 23,800,000 Na.1
10 {917135 | 180022010 HDFGC BANK | Defendant
1,000,000 Nod
11 | 934722 | 0200772010 PNB Defendant
P 1,000,000 No.1
" 12 [ 834774 | 05/07/2010 FNB Defendant
: 5,000,000 No.1
13 | 119889 | 05/07/2010 HDFC BANK | Defendant
1,400,000 No.1
* 14 934783 | 050872000 PNB Defendant
C - 2,000,000 No.1
S5 DL 1B 113900 | 1470872010 HDFC BANK | Defendant
e ' | 400,000 _ Ne.1
16 | 934785 16/08/2010 PNB Defendant
' 5,000,000 Net |
17 | 934787 | 2300872010 PNB Defendant
| 600,000 No1
18934730 | 010972010 . " PNB Defendant
_ i 400,000 ' No.1
19 1 1109037 | 03/09/2010 HDFC BANK | Defendant
! 700,000 No.1
20 | 119004 | 040972010 HOFC BANK | Defendant
: |+ [ 1,100,000 No.t
21 119905 | 08/09/2010 HDFC BANK | Defendant |
o 750,000 _ No.1
C ~ 22 | 115906 osmgzﬁuw HDFC BANK | Defendant
- 4,800,600 . No.t
23 | 113908 | OO/09/2010 HOFC BANK | Defendant
: : ; 2,500,000 Nod |,
“Co- 024 1479507 | 08/08/2010 HDFC BANK | Deferiant
S S -‘ 1,000,050 No.1
- 25 1119516 | 150972010 HOFC BANK | Defendani
TO‘/: - || 2000000 No.1
119576 | 160972010 HDFC BANK | Defendant
ILED A £ ], {800,000 No.1
y o NEL-BNTZ7 149917 | 167002010 | HOFC BANK.| Defendant
‘ e .t : 1,360,000 No.1
oo v BAEg 47007071 1710872010 HDFC BANK | Defendant
I i i 1,500,000 Nod |
B 29 | 934733 | 1B0S/2D10 PNE Defendant
1,000,000 Ne.1
30 | 534797 | Z7/09/2p10 _ PNB Defondant
. s i 1,000,000 No.1
37 | 934803 | 040i2p10 _ PNB Defendant
; 1,500,000 No.1

AT\‘F%;T’ED

ilEG?iTéOURT OF HIMACHAL
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I 32 | 119936 | 151072010 HDFC BANK | Defendant
v 700,000 ] Nod -
33 934810 | 012010 : PNB | Defendant
2,500,000 | No o
3 1534613 | BAT000 | PNB. | Defendant |- -
: 3,500,000 . No.1
35 TRTGS | A0 | PNB | | Defendant
6,000,000 | Ned '
3% [RTGS | 29772010 | VPRBT | Plaingf |
: (40,00,000 ' _
3771 634834 | 13012018 | PNE | | Defendant
5,000,000 | ot :
| © | 38 | 934835 | 27072010 PNB Defendant | ..o: o~ . .
| 3,100,000 1 Nt [T
| 30 7 o383 | z7moiizon PNE | Defendant
] 3,600,000 | Mot |
’ 40 177077 | 250201 HOFC BANK | Defendant
o - 800,000 _ No.t
41 1938841 | G2nZ2011 PNB | Defendant
; £00,600 No.?
42| 934840 | 07022011 ; PNB | Defendant
1,000,000 ' No.1
- 43| 934845 | 250202011 . PNB . | Defendani
1,500,000 | Nod
44 | 034864 | 1710372011 PNB™ | Defendant
: 10,000,000 f No.1
45 934867 | 210%2017 | PNB [ Defendant
- 8,000,000 No.1
46 [ 934867 | 26082011 | . PNB | Defendant
' 1,500,000 ] Net
‘ 47 834868 | 803N ' TPNB | Defendant |
: : 17,200,000 L Nod
| 48634865 | 3000372011 PNB | Defendant
(o ' _ 12,500,000 | No.t
: 49 [ 934866 | 300312011 PNE | Defendant
| 4,000,000 No.1
| 50934671 | 15i04/2017 PNE | Defendant
/’31 : 250,000 No.1
‘ 934876 | 1800472011 PNE ™| Defendant
~TED $OPf 300,000 | No.
s %2 | K702 | 2w | HDFC BANK | Defendant
\ 6 “”."?’ i e b 600,000 No.1
" LN L e , HDFC BANK | Defendant
- PRI S -t 100,000 | Not -
177079 |~ 0510872011 HDFC BANK | Defendant | . -
- | 350,000 | Ned [T
177083 | 13/05(2011 HDFC BANK | Defendant
500,000 ' No.1
177060 | 1810572011 HOFC BANK | Defendant | .
350,000 Mot |-
934880 | 15/05/2011 T PNB | Defendant
13,500,000 No.1
177061 | 017062071 “| " PNB™ | Defendant
400,000 No.1

280
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59 08/06/2011 HOFC BANK | Defendant |
\ . 250000 No:1
g0 . 130672011 HDFC BANK | Defendant
1 i 700,000 No.1
61 | 177086 | 17/06/2011 HOFC BANK | Defendant
- 300,000 No.1
62 | 177085 | 20062011 HOFC BANK | Defendant
N TR T 400,000 - ' . No.1
63 21/06/2011 HDFC BANK | Defendant
300,000 No.1
2310672011 HDFC BANK | Defendant
300,000 No.1
27106/2011 HDFC BANK | Defendant
250,000 No.1
- 66 | 939903 | 16/08/2011 “PNB | Defendant |-
K * 950,000 No.i
L 67 | 934909 | 2510872011 PNE | Defendant
AR 500,000 No.1
. 63 | 934914 | 28082011 | PNB | Defendant
' 1,000,000 Nod
69 | 024976 | 29/08/2011 PNE - | Defendan
. 8,500,000 No.1
70| 934827 | 09/092011 : PNB ™ | Defendant
500,000 N1
71 (934529 | 15M09/2011 | PNB | Defendant
' 1,000,000 - No.1
72 | 934940 | 2210312011 PNB | Defendant
500,000 - No.1
73 | 934939 | 2300972011 PNE | Defendant |-
.| 175,000 No.1
74 | 934544 | 260972011 PNB - | Delendant
‘ i 800,000 ' No.1
¢ ~ 75 | 634946 | 2770972011 PNB | Defendent
2 e A 300000 No.1
‘ 76 | 934958 | 14710201 PNE | Defendant
et \ '| 600,008 -|.__No.1
JLED T DA01762 [ 211072011 PNE | Defendart
F ™ 4 ! 300,000 Mo.1
601770 | 121112011 PNB | Defendant
\ 500,000 No.t
34601773 | 1T : PNE | Defendant
- : 1,500,000 Nod | -
1801775 | 2141172011 PNB | Defandant ;.
S S 1 1,300,000 No.1
- 81 | o778 | 281172014 PNB | Defendant
15 ’ 1,800,000 N4
82 | 801779 | 3012011 |- PNE | Defendant
: 1,000,000 Not
83| a01783 | 03/12r2011 | PNE | Defendant
. ;‘ 500,000 No.1
’ 84 | 601792 | 26122011 PNB | Defendant
i 2,500,000 Mot
L E s [T8s (807795 | 30M22041 ¢ PNB | Defendant
;'w B ,_‘hl_ 4 5,500,000_ No.1

ATJESTED
SEC OFFICER (Judiciall
RADE 3

HiGH COURT OF HIMACHAL £
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{
86 |RTGS | 1010172012 PNB . | Plaintif
{11,00,000 | -
67 [801802 | 100012012 .PNE" | Defendant
0 1,100,000 No.1
88 [RTBS | 116172012 : PNB ~ | Defendant
1,100,600 ) No.1
-89 [ 801816 | 1970172012 FNB © | Defendant
: : 1,000,000 i No.1
: . 90 1807821 | Zmieo1z | PNB | Defendant
; ! 1,600,000 ; No.1
; 91 1807830 | 081022012 PNB ~ | Defendant
5 ' 265,000 - No.1
92 1807839 | 1710212012 PNB - | Defendant
D * 31,208,360 No.1
- 93 |RTGS | 02032012 | PNB | | Defendani
' 400,000 | | Ne.d
(94 [RTGS | 130032012 PNE © | Dafendant
- _ 500,000 P 1 Nod
95 [RTGS | 1610372012 PNB . | Defendant
400,000 Mot
9 (RTGS | 1900312012 “PNB | Defendant
300,000 1 Mot
97 [ RTGS | 20032032 PNB | Defendant
: 440,000 No.1
98 | RTGS | 23103720712 . PNB Plaintiff
(33.00,000) .
99 T ATGS | ZIma2012 PNB Plaintiff
P : (2,50,00,000)
00| RTGS | 27/03/2012 PNB | Defendant
o ‘ 430,000 No.1
: 107 (RTGS | 10/04/2012 PNB | Defendant | -
. : : 300,000 No.1
" i 102 |RTGS | 180472012 PNB | Defendant
P 500,000 No.1
103 [RTGS | Z0m4i2012 PNB | Defendant | -
1 1,000,000 "Nod |
- | 104 RTGS | 2500412072 PNB~ | Defendant
e Y 500,000 . No.1
.« ILED TOX 0 mres [ miainiz PNB | Defendant
: A ‘ 500,000 : No.1
v o BEC W06 TRYGS | o4me20i2 - PNB | Defendant
. P 500,000 No.1
U pedfer to REEWETETES | 10050012 -~ ] PNB
a,..-u--f-—"'q:‘[' 400,000 B No.1
b [ 108 |RTGS | 22052012 PNE | Defendant
b ' . 300,000 No.1
S 09 [RIGS | 1506/2012 | PNB | Defendani
' S 300,000 _ No.t
ATTESTE 5 0 | RIGS | 26/06:2012 PNB | Defandant
Nx\' N ‘ 400,000 Nod -
S FICER (unica’ 1 TRTGS 04i0712012 FNB Defendant
'.;‘fsﬁr;guﬂa?gpmmww“"”w i . 200,000 No.1
o 142 [RTGS | 08/07/2012 PNE | Defendant
B 300,000 No.1
A¥YN3y, » 143 | RTGS 164072012 PNB Defendant

Ot oy
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R _ ‘ 500,000 : Ne. -
' 114 {RTGS | 24/07/20%2 BNB Blainti
' :t (20,00,000}
115 | RTGS | 18082012 PNB Plainliff
) (4,00,600)
116 | RTGS s 1 PNB Plaintiff
‘ ‘ (48,00,000)
117 | RTGS { 030972012 PNB Plaintif
. (2,00,000)
118 | RTGS 14709{2012 ) PNB Defendant
600,000 No.1
119 | RTGS 10M0/2012 PNB Defendant
5,000,000 No.1
120 |RTGS | 11A0R012 PNB Defendant
] - . 18,250,000 No.4
e 121 |RTGE | 15M02012 PNB Defendant
o 500,000 - No.4
C 122 {RTGS | 221072012 PNB Phaintift -
. (45,00,000) .
123 |RTGS | 231072012 _ PNE Plaintiff
| (5,00,000)
124 |RTGS | 071172012 PNB Plaintiff
S {15,00,000)
el 125 [FRTGS | 12111/2012 : PNB Defendant
] | 400,000 " Noj
126 |RTGS | 30M1/2012 PNB Plairitff
{20,00,000) o
127 |RIGS 05!12!2012 PNB Defendant
‘ 350,000 No.1
128 | RTGS 10!12!2012 PNB Defandent
, 400,000 No.1
129 | RTGS T2 PNB Defendant
' 260,000 No.1
130 |RTGS | 311212012 PNB Defendant
' i 10,00,000 ' No.1
TGS | 030172013 PNE- .| Defendant
A f ' 350,000 “No.t
132 )1'TGS 03/01/2813 PNE Defendant
: : 400,000 No.i
. %,F TGS | 110172013 PNB Defendant
] r 400,000 Nol |
T34 1 RTGS | 161012013 PNB Defendant
e 100,000 Nad |
135 | RTGS | 2200172013 ~ PNB Defendani
: 400,300 No.1
13% |RTGS | 02022013 PNB Defendant
. : .: 1,400,000 Ne.1
137 [RTGS | 04022013 PNB Plainiift
IR (60,50,000)
T 138 |RTGS | 04022013 PNB Plainkift
| (9,50,000}-
135 [RTGS | 07/0272013 : BNE Defendant
_ 10,00,000 No.1
140 RTGS | 11/02/20713 PNB Defendant

&P, Hish Gourt

|
|
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, 141 | 164605 | 22022013 CANARA | Defendant
e 5,00,000 BANK © | No.i
. 142 RTGS | 05082013 PNB | | Defendant.
- ' 11,50,000 o Na.1
143 |RTGS | 1210372013 PNB | Defendant | -
5,50.600 ! No.1
144 |RTGS | 130372013 PNB | | Plantif
. . {4,91,00,000} _
145 |RTGS | 14032013 | CANARA | Defendant |
: 350,000 BANK - No.t
146 TRTGS | 16/0%2013 PNB | | Plaintif
- (950,000) :
147 |RTGS | 16/03/2013 ‘ PNB | Plaingi
: _ (1,250,000) _
148 | RTGS | 18032013 ; PNB . | Plantif
‘ ‘ - (4,050,000 : -
»: 749 |RTGS | 260302013 ; PNB Plainti
~ : {1,500,000)
150 |RTGS | 300032013 PNB | Defendant
500,000 Nod .| ..
151 |RTGS | 04i0472013 PNB™ | Defondant
. 804,000 . No.1
152 |RTGS | . 0G/042013 PNB Plaintiff
: | (2,500,000)
153 [RTGS | 09/04/2013 PNB | Defendant
_ 850,000 No.1
154 |RTGS | 120472013 ‘ PNB Plainft
i @ooo000) | . | |
i 155 |RTGS | 16/04/2013 “PNB | Defendant
A ' 450,000 No.1
156 | RTGS | 18/04/2013 PNB | Defendant
o 1,250,000 Nod |
P f‘ ? ‘157 |RTGS | 2300473013 PNE Defendant
o £~ _ 200,000 1 Net
158 |RTGS | 25082013 | PNB Praintif
{1,000,000) ‘
189 (914685 | 1300512013 PNB Plaintit
: (12,000,000}
160 | RTGS. | 21/5/2013 N PNB .| Defendart
! _ 2,500,000 - ; Ned |
p—t 167 | RTGS | 04/06/2013 PNE | Defendant
| i L ED TObaY 100,000 No.1
| 4 «-ED TOB#Y pios 1 imemo PNE | Defendant
: . 500,000 No.1
| juo 06 WG TRIGE | Te0aET PNE | Defondant
E 200,000 No.1 -
Feadler to Reiamamrss om0 PNB | Defendant
: _ 250,000 . No.1
RTGS | .18/06/2013 E PNB Defendant
800,000 No.1
RTGS | 18/07/2013 PNB Plaintif
(2,400,000) -
RTGS | 247772013 | PNB Plainitt
{25,725,000) :
RTGS | 06/09/2013 PNB | Defendant
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\ l » . -
|
Sall
- | iv
| R
N ‘ D ‘250,000 T No.1
169 | RTGS | 01M0/2013 PNE © | Plaintff - :
e et 70 | RTGS | 04MO0013 PNB Plaindft _
S NS L | (1,500,000
[ 171 |RTGS | 17102013 PNB Defendant
I S B P 950,000 - Ng.1
172 |RTGS | 22110013 | PNB. | Defendant -
R R {200,000 Ne.3
[ 173 |RTGS | 22M10/2013 "~ PNB Defendant .
i ] 100,000 No.1-
174 | RTGS | 28/10/2013 _ PNB Defendant
I . 150,000 ho.1
175 | RTGS | 06/14/2013 PNB Defendant
, 1,100,000 No.1
AR 176 |RTGS | 084172013 PNB Flaintiff
" ' - ' (6,400,000 . -
: C ' o [TATT | RTGS | 08172013 : PNB Fiairit
: L - - p(.ea0000 ! ‘
178 {RTGS - | 19112013 . PNB Defandant
. L <7 | 00000 .1 Ned
“Fi7e [RTGS | 201172013 BNB Plaintft
B PR S - lepT2res | '
180 [RTGS . | 0422013 | PNE .| Plamtff
S L [(1.273.860) B ,
1811 RTGS | 11122013 PNB Piaintift
1 C Fo L 1{2,500,000)
TRTGS | 17THM22013 . PNB Defendant-
b E | 400,000 " Nad
TGS | 20122013 : PNB Plaintiff
SN s (350,000
"[RTGS\ | 0410172014 "~ _{ CANARA | Defendant:
&\ - 150000 | BANK No.1
IR ) 130112014 ' PNB Platif
: [ |(700,000)
ARTGS: -3010;;2014, .| PNB | Defendant
S §00,000 " Nod
| RTGS - -06:02;2014 PNB PlaintT
Bk R i (3,431.431) : _
|RTGS 17!02:2014 PNB | Defendant:
- #1189 | RTGS. |- 10!03!2014 PNB | Defendant.
o DO SR 5. 260,000 No.i
190, L RTGS " |1 1110312014 1 PNB Blaintift
Fo ] | {1,400,000) .
. 197¢ | RTGS 1510372014 | ; PNB Defendant
‘ S | 325,000 No.1
v ~|7192 [RTGS. | 27I0372014 PNB Plainiiff
o Asas ) 1. |(eo0000)
193" RTGS_'. 1 31/ﬂ3/2014 - PNB Plaintiff -
. S {2.803,251) B
" 17194 RTGS"" 1142014 - . PNB Defendant
vl - | 850,000 : S Nod |-
- et 195 | Ch. No. 19/04r2014 ' PNB Defendant | -
. ] : 475.“)0 i Mo A STED
-"'gv.. . N V
C : (o4 OFFICER (J“dc'aﬂesﬂ
'mh“ N o _ qnmcwﬂm““‘“m PR
N F_.‘...J_,__..._. . a . . o . Y
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196 | RTGS | 26/04/2014 PNB | Defendant
5 ‘ _ 150,000 ‘ Noq
¢ 197 |RTGS | 0670572014 | PNB [ Defendant
600,000 "No.1
198 |RTGS | 19052014 PNB | Defendant |
320.000 .. No.i .|
199 |RTGS | 020672014 PNB ~ | Defendant
_ 1,060,000 - No.1
(200 [RTGS | 1200672014 PNB ™ Defendﬁ}
| - 230,000 ' No.1
1201 | RTGS ~| 18/0672014 PNB ~ | Defendani
: 400,000 No.1
202 TRTGS | 2010672014 ;.
| ‘ ] (220000001 " |+
| 1203 [RTGS | ov0700% | } PNR Plaintr
! _. 1,500,000}
\ 1204 | RIGS | 0200772014 , PNB Plainfiff
— - {3,500,000)
i | 205 | RTGS 0710772014 | PNB Defendant
i ' 480000 No.1 .
206 [RTGS | G8A7/2014 ; PNE Piaintife
(980.429)
207 [RTGS | 170712014 PNE | Defendant
265,000 . No.1
208 [RTGS | CBA&2014 CL RNB | Defendant |
L sl - 12,800,000 Nod |
e e e R '208 'RTGS | 1970872014 PNB | Defendant
e S . 1,150,000 | _Noi
o - ' 210 [RTGS | Z1/872004 o PNB  |Defendant| . = = .
1 ‘ ; 800,000 No -t )
Lo 1 211 [RYGS | 2300872014 PNB [ Defendant
| ! g : 1,200,000 No.1
i H | 212 |RTGS | 050872014 PNB™ | Defendant
B S~ 500,000 | Not
‘ B 213 |RIGS | 16/09/2014 | PNB [ Defendant |
1,950,000 No.1
RTGS | 180972014 - FNE | Praintif
- 1 (370.000)
RTGS | 07f102014 PNB [ Plaintif
RTGS | 2710/2014 - PNB | Defendant
130,000 No.1
ETRTGS | 05112014 PNE | Defendant
- 900,000 - i Ned
RTGS | 13A172013 FNB [ Defondant
' ’ _|.75,000 ¢ Not |
RTGS | 171112014 PNB | Defendant
925,000 No.1
RTGS | 1522018 PNB | Defendant
. 500,000 No.1
RTGS | 231212012 PNB Praintiff
{600,000) _ :
RTGS | 23A2z0%4 PNE - Defendﬁ’
1000000 | No.1
; 223 |RTGS | 18m172075 PNB Plainif
LA ¥ Svap ' ‘
Ot B
©P. Mgt Qo

PNB " [ Rlainti 1. ..o i
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: . (350,500 ’ '
0 S T TRTGS | 190172015 PNE | Defendant
T A ; 1,300,000 | Nt
225 | RTGS 3110172015 PNB - Plaintiff
| L {360,000)
226 | RTGS 23022015 ' PNB Defendant
. L 1,000,000 No.1
22 | RTGS 0410312015 PNB Plaintiff .
{500,000 -
228 |RTGS 10/03/2015 " PNB Defendant
350,000 ] Ned
229 |RTGS 171032015 .. PNB Plaintiff
' {630,000}
230 | RTGS 171032015 PNB Faintiff
{3,034,000)
. | 231 | RTGS 18/03/2015 | . PNB Defendant
LS S 1,500,000 ! No.1
C . _ 2327 | RTGS , | 20/04/2015 PNB Defendant
EeNep o t 370,000 No.1
i - | 233 |RTGS | 14/05/2015. PNB Defendant
) . . . S 80,000 No:1
234 | 226164 | 2110512015 CANARA ] Defendant
’ 400,000 BANK. Na.1
235 | RTGS | 27/05/2015 ‘ PNB Plaintiff
~ . {{400000)
- 236 | RTGS 16/06/2015 PNE | Defendant
. 850,000 ) No.1
TOTAL
- | " 11,830,681 _
‘8. No. { Cheque Date: Amount Bank Favaring
No. L {Rs.). '
237 | 000659 | 23/01/2017 | {119.390,68T) | Cheque Plainfiff
‘ Deposited in
: C - : o o Yes Bank-
. S - : Pitampura,
: o ; L " New Delhi .
to ¢ | el 1 000659 | 24M1/2017 | 119,390,681 Cheuge | Defendant |
: ';.,;-t?-"-»'-"'.pr;)AY i | dishonowred | No.1
i 'ULED' B . : by Yes
: L T . Bank-
“. o uet 4 Pilampurs, |
oy L aedgtr@l T .| _New Delhi
\-g‘agdct 10 P TAL - - L

—— 8 That the Defenrfam No.1 proceeded with the process of negoliations/
S acthons of ‘the sud; Land from the land awners for the development of the
- said- Colony, and the Plaintiff Kept on maklng the payments to the Defendant No.1

:as and wheﬁ the samelewefé required by the Defeﬁdant No.1. That after the

paymeni of Rs. 11 93 40,681+ ﬁas made by the Plzintiff to the Defendant No.1 by

O o :
'u.pm ﬂ"""g""ﬂm SeCTIONGFFICER (Judiciah

l
u%c“" ' i - HIGH COURT OF HIMAGHAL PRALES®
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‘No.1, the Defendant No.1 utized a sum of Rs. 10, B6 52,678 to meet the purchase
|

’ ;. LN L - N . _-" C e

16.08.2045, the Defendant No.1 intimated the Plamtlﬂ that furlher payments were .
. Dot required as the Land admeasuting 04-7740? Hectares mtualad at UP Mohal

Kiari, Tehsi# and District Shimla, Himacha Prac!esh {hereinafter refermed to as “the B

Entire Land”} had been purchased and hé had already proceeded with the

prucess of obtaining all the statutory approvals required for the Development of
. . i
“he Entire Land, & v
E
!

. I[ H
9. That in August 2015, the Defendant No.1 intimated the, Plaintiff that out of

. i . R SR
the aforesaid payment of Rs.11,93,80,681%- made by the Plainliff i the Defendapt,” - -

cost of “the Entire Land®, and the Defendam No 1 had retained an additional sum

‘ of Rs.1,07,38,003- for masting with the cost of statulory approvals, fees and other

expenses for development of the "said Colony™ on “the Entire Land”. The

Defendant No.1 also apprised the Plainkff that he has slready proceeded with-the

process of obtaining all the required statutary appmvafs and the same are.

expected o ba received by Octaber, 2015 and thereafter Ihe Defendant Mo.1 shall

. |mmedaately executs the Mernormdum of Agtsement wrth the Pigintiff in terms of

the understanding amived between the parties. The Defendant No.1 after repeated
persuasions of the Plaintiff also provided copies of the foilawin§ éale deeds of “the
Entire Land" ie. Land admeasuting 04-77-07 Heclares siluated at UP Mohal
Kiari/Rirka, Tehsit and District Shimba, _H'rmacﬁal Pradesh for a lotal sale price of

- Rs.10,86,52.6781-

THE DETAILS OF LAND ADMEASURING 04-T7-07 HECTARES SITUATED AT
UP MOHAL KIARVRIRKA, TEHSIL AND DISTRICT SHIMLA, HIMACHAL

i .
PRADESH WORTH Rs.10,86,52,678/ PURCHASED BY THE DEFENDANT NOS

OUT OF THE FUNDS OF Rs.11,9390,681/- RECEIVED BY THE PLA!HTIFF

-

ROM THE DEFENDANT NO.1 ARE AS UNDER:

FIIED_TODAY
" 06 0c g

Rengiar #4 Ronictnr
b ¢
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i
That "The Entire Lanll:l admeasuring 04-77-07 Hedtares situated at UP Mohal lﬁari
Tehsii ang District Shimla, lenachd Pradesh worth Rs.10,86,52,678/, purchased

'by the Defendant No.J from the amount of Rs.11,83,90,681/- paid by the Plaintiff o

. ~
i
[
? S Name of the ‘ Sale | SaleDeed| Areain | Valueofthe
‘ NO. Purchaser | i Deed dt Hectares | Sale Deed
; No Measuring
1 ' ~Sunil Kumar Sood 324 | 14Mar1t | 00-44-64 | 10,000,600
) (Defendant No.1)
43 Sunil Kumar So0d | 325 | 1iiMan11 | 61-35-08
(Defendant No.1) 30,000,000
3 | SuniKumarSood | 326 | AMdarii| 00-07o7 |
{Defendant No.1) 1,700,000
4 Sunil kumar Sood | 1095 | 17/Aug/1| 00-78-75
e (Defendant No.1) 14,353,000
ke |6 | SunilKumarSood | 1167 | Z9/Augif| 00-5499 | '
Rel (DefendantNo.1) | 11,500,000
6 Sunil Kumar Socd | 1613 | 17/Now/i1| 00.35-66
(Detendant No.1). ' 10,231,700
| 7T Sunil Kumar Sood | 1614 | 17/Novi11| 00:0380
(Defandant No.1) | 829,100
§ | GuniKumarSood | 1838 | Z6iDec1 | 00-1280 |
(Defendant No.1) 3,2,500
g . Sunli Kumar Sood 1839 | 26/Dec/1 | 00+19.76
{Defendant No.1): ‘ 5,743,000 -
- 10 | Suni KumarSood | 185 | 26Decii1 | 00-0466
L ‘| efendant No.) 1,176,500
{ . "~ Suni Kumarscmq 1867 | 26iDec/i1 | 00-08-00 ‘
(Defendant Nn 1)' 2,272,080 |
12 Sunil Kumar Sood 1857 | 26Mec/1t | 00-18-94
" {Defendant No1}i , ' 5,337,800
T _1,3 Suni KumarSood 1558 | 20/Augi3 | 004373
e y<'d (Pefendant No I | 9,950,000
VILED TO 1‘? s‘z TKamarSood | 1262 | 2603 | 000682
’g o6 pEC B (;gfendant Nll:-.1] 1,728,078
\ qender toR LA | 047707 |10,86,52,678

the Defendant No.1 is herelnaﬂer seferred to as the “Property”. The year of -

STEN

FFICER {Judicial) _

ST OF HIMACHAL PRALZS!
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purchase reflecled in the Sale Deed i.s. the fas| one executsd on 20.08.5013 soibd

the seeds of doubt in the Plaintiff and prompted the Plainifto enquire qua the nesd

for payments even afer the execufion of the kst Safe Deed i, Quring the period
" between September 2013 10 16.06.2015. HoEver the Dafandant Ne.1 sought to
address the concem of the Plaintiff by contending that the addmonal payments were
‘required for ablaining statutory approvals etc.
10.  That thereafter the Plarnllff contnuousiy enquired from the Defendant No.1
on varions oocasians during November 2015 1 December 201 B qua the status of
';. : Slatutmy Approvals and with respect fo the axeculion of lﬂe Memorandum of
J ‘ ‘Agreement with the Plaintiff for allotment / sale Iu the Plaintiff on 'Ownershlp Basis",

‘which shaﬂ be at a concassional/discounted rate of 50% of the market pnce at

which the Defendant No.1 wilfrst start seling the developed plos and consirucied

vilias to the public in the open market, certain developed plots and constructed
villas in the “said Colony” of the value which will be equivalent fo the amount
financed by the Plaintiff to the Defendant No, T, However, the Defendant No.{ for

} . Teasons best known to him chose niot to fumish any satisfactory reply / answer ta

loi of concern to the Plaintiff,

S % That finally pursuant fo confinuous. enguires made by the ‘Plainé, ine

Dgfendant 0.1 met the Director of the Plaintif Company al the Plaintiff's Office at

Balhl and d finally infarmed the Plaintiff in the first week of January, 2017 that the

‘H'ﬂ"‘
pader 0 e

ss of obtaining of statutory approvals has been delayed mordmately and it Is
S .npt oertam as lo when the Defendant No.{ shall receive the statutory approvals
| The Defendant No.1 uitimately acknowledged that there were uncertainties about
erD } the time lag of the Project and thus agreed fo re'flmd to the Plaintiff the amount of

E
' o s Rs119390881!paidbythePlamﬂfflomeDefendamNo1mmoutanymteresﬂa
gECT! NOFFncER & ng.-

GH COURT OF HIN MACHAL which the Plainiff, reluctantly agreed due to the present recession in the real estale
‘ market. The Defendant No.1 accordingly during the course of the meeting with the
nawunhlb R . i .
‘ ' . '- .
Oath fozas,

Cw

- the Plaintiff. The canspicuous silence on the part of the Defendant No.1 calised a -

>
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L Mahlndra Bank Lid., Wwards tefund of the amount paid by lhe Plaintif to the

i -
.-".. : - [
ok i
LT f
o
Ll
| -
r Director of the Plaintiff Eﬁ Registered Of_ﬁca of the Plaintiff at Delhi, issuad a

Cheque No.0O0B59 dated 2312017 for Rs.11,93,90,881/, drawn on Kolok

' Defendant Mo.1 as per delalls mentioned in para 8 hereinabave. The act of issuing

the cheque by the Defendant No.1 in favour of Plaintiff, It is stated forlifies the

factum of ackrowledgement of an admitied dabt of Rs. 11, 9390681!~ due and

yable by the Defendant No.1 to the Plaintiff.

12.-  That with the receipt of the aforesaid amount of Rs.11,93.90,581/-, vide
Cheque No.0ODES9 daled 2312017 for Rs.11,9390,681F, drawn on Kolek
Mahindra Bank Lid., ﬁ&aards reﬂmd of the amount paid by the Plaintiff to the

Defendant No.1, all the accotints between ihe Plaintiff and the Defendant No.1 were

" presuined 16 be fully 3d finall settied, and in ieu of that, Plaintit Issued lo the

Defendint No.1 a recsipt dalad 23.1.2017 in respect thereto. In the Receipt dated

23.01.2017 issued by :tha Plaintiff in favour of the Defendant No.1 which was

oo |
categorically stated as under-

"The above receipt shalf be valid subject to encashment of the
|

aforesai'd Cheque  No.0N06S9 dated  23.01.2017 for :

Rs.‘l‘l 93,90.681!, drawn on Kotak Mshindra Bank Ly,

3 Panchkula Haryana and in favour of W's Diamond Traexim Pyt

er., anld @il the encashment of the aforesaid cheque M's
| .

Diarnond Traexim Pvt. LKd, shall have a frst chargelLIEN ON

; ¥ILED TODAY THE LAND WORTH Rs.10,36,52,678, situated af UP Mohal

ad leE w1t Kiari, Tehsi and District Shimia, Himachaf Pradesh, purchased

: by Mr. Sunil Sood, from the amount of Rs.11,93,90,681/ paid by
- Render to Registrar |7 S

i

Do b ' D
|
oser, | ; SEETION OFFICER udicial

i IGH COURT OF HIMAEHAL PRALIE 3N

Onth ¢
., Hlllﬁ O

" Wis Diamond Traexim P, L. to Mr. Suni Sood.”

13.1‘ That lhei gforesaid Cheque .MNo.0DDS5O dated 23.01.2017 for

Rs.11,93,90,681/- &ravn on Kotak Mahindra Bank was deposited by the Plaintiff

1200
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i

with its Banker, Yes Bank, 275, Rajdhani ErE»daVe Prlampma. Delhi-110034 on
23, 01 2017 in !ts Bank Aouount No. 045581900000884 However the said Cheque
No. 000659 daled 23.01.2017 for Rs.11,93.90 681when prasented for clearing, to

the shnck and dismay of the Plaintiff, wes drr][onoured vide Retum Memo Report

(CTS Clearing) dated 24.01.2017 with the remetks, “50- Amurft Closed”,
" i .

B 14 That the dishonor of the aforemen’aone$ Cheque rnakes it abundantly clear

N OFFICER (dudiciat)

a0 NIYERD |
3 i ;

Onth | |
@.P. Bigh Qows

that the Defsndant No.1 had an intent to deceit cheat and defraud the Plaintiff as it
has issued the above Cheque No.D00ES9 dated 23.04.2017 for Rs.11,83,90,681/-

I .
desplte having the express knnMedge that the Defendant No.1 had closed his bank -

acoount The Flamtiff states that lhe Plamlrff h[as a clear and undisputed ciaim in

respect of any monetary dues admlﬂedty due and payable by the. Dafandant No 1o

the Plaintiff. The Plaintiff further slates that as meniiuned in the Receipt dated
2301 2017, have 7 first chargeflien on the land worth Rs.10,86,5267%,
situath at UP Mobhal Kiari, Tehsil and District Sh:mfa, Himachal Pradesh,

pumhased by Mr. Sunil Scod (Defendant No, 1 herein), from the- amount m' L g e

Rs.ﬂ ,93,90,681/ paid hy M/s Diamond Traexim Pvi. Lid. rP.'afmiff herem} to
Mr. Sunil Sood.” {Defendant No.1 hereln),

15, That the Plaintiff was accordingly consirained to send a Legal Notice dated

29.1.2017 through its Advocate fo the Defendant No.1, calfing upon the Defendant-

No1 to remit lo -the Piaintiff, the amoum of Rs.i1 9390681!— in Iieu of the

~ILED ToDﬁﬁ“mvred Cheque No.000BS9 dated 23.1.2017 for Rs.11,93,90,681, drawn on.
£
0eC Zﬁ“‘ otak Méhlndra Bank Ltd., towards refund of the amaunt paid by the Plaintiff to the

I """:S ﬂaﬂt No.1 a§ per details mentioned n para & hereinabove along with |nterest "

calculated @12% per annum from the date of the cheque till the date of payment

) wu' in 15 days of the receipt of the said Nohca falling which the Plaintif had

Errned the Defendant No.1 that the Plaintifi shall be compelied 1o iniliate

ap’ampriéle proceedings égainsl the Defendént No.t as per law. The_

te
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gforementiored facts lead to'a strong and un-rebuttable presumption that the

. ]
" . Cheque in question has T)een issied by the Defendant No.1 for consideration in

discharge of a legally enforceable debi/liabifity. The Legal Notice was issued within
the limitation prescribed uﬁder Section 138 of the Negotiabie Instruments Act, 1851

and fhe Plaintiff also filed a Complaint against the Defendant No.1 under the

- Negohable Instrument Act, 1881 as amended from time to tnme The Ceferdant

L for22.12.2017.

No.1 through his Advocate, sent a very vagus, false, factually incomect and evasive

Reply dated 13.2.2017 to the aforesaid Legal Notice dated 29.1.2017.

16, That thareafer the Plaintiff filed a Criminal Complaint bearing CC No.3959

- of 2017 dated 10.03.2017 titked "M/s Diamond Trasim Pt Lid Vs, Sunﬁ Sood",

against the Defendant No.1 before the Ld. Magistrate, Rohini District Court, Dethi
and after recording the evi:denoe of the Complainant (ihe Plaintifl hersin), the Ld.
Magistrate vide its Order cjated 24,08.2017 was pieased to summon the Accused
(the Defendant No.1 hereln to face trial. Tha next date in lhe matter has been fixed

|

17, Thatin view of the facts and circumstances stated hereinabove, the Plaintif
have a fien / charge on “the Entire Land” and the Plaintif is siso enlified to

1

recovery of an amuunt of R 11 93, 90,681/~ along with pendent-ilhe interest @12%

. 1
' from the dale o msﬂlution Pf the suit fill the date of retovery. Hence the Plairtff

fied & Summary Suit taﬂed “Mis Diamond Traexim Pt Ltd vs. Sunil Sood"”, {against
the Defendant No.1) urlder Order JOU0/ CPC read with Section 2 ang 12 of the

Commemiai Courts, Coman:lal Appellate Dwislun of the High Courts Acts 205

'+~ befors the Hon'ble Dell'Ll High Court for recovery of amount of Rs.14,93,90.631

alongwith pendente Iilsj‘t and future interest. The said Suit was numbered as
|

e CS(CdMM) 518/2017 ahd it the said Suit the Plaintiff sought the following reliefs:-
H 5 ! N R

«YWBIUND . ) FH—-ED'PODAY

N !
. { A
“sath @om o3, . “’ U ot |
.«P. High Goun : o
TERE Rendar &) “egisine H - : ﬁ";EGHCUU

|
I
L
|
[

<' .

D

dn:lal}
OFFICER (U
R OF HIMACHAL P
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. ] Relief of decree for a sum Rs. 11 93,80,681/- {Rupees Eleven Crores
' Ninety Three Lacs Ninety Thousand Six Hundred Eighty Ofre Only)
in favour of the Plainti#f and agamstthe Defendanl No.1;
(i} Relief of decree awarding pendente lite and Euture mterast @ 12‘}6
per annum from the date of msttullon of the suit till its realization be
i : i :
! pessed in favour of the Plaintiff and against the Defendant No.1.
‘ ] fi) Relef of grant cost o the proc'aedings in favour of the Plainllf and
| Lo ageinst the Defendant No 1 and ey
; {iv)  any ather of further refief{s) in iavwr of the Plaintiff and against the
t ro Lo Defendant Ne.1 as this Hon' Ne]@un may deem fit and proper,
: 18, That alongwith the aforesaid Sult tltled Mis Diamond Traexim Pvi Lid vs.
" Sunil Sood” and bearing No. CS(COMM) 51872017, the Plaintit ied an Appiication-
_ under Order 38 Rufe 5 Read with Section 151 CPC with the following prayers:-
{a)  Onder the attachment of “the Entira Land” i.s, the lands worth
Rs.10.66,52,678- purchased by the Defendant No.1 out of the
finance of Re.11,93,90,681/- received by the Plaintf from the, ..
. | Defendant No.1 as per followlng Sats Deeds:- e
4 .. /_ - .
S. | Nameofthe | Sale | SeleDeed | Areain | Value of the
NO.!  Purchaser Deed | Dated | Hectares | Sale Deed
' No Measuring
1 | Sunil Kumar Sood | 324 14iMar/11 | 00-44-64 | 10,000,000
{Defendant No.1y B
2 | Sunil Kumar Sood | 225 14Marf11 | 01-35-98
{Defendant No.1) 30,000,000
3 | SunilKumar Sood | 326 | 14Mari1 | 000767 ‘
i (Defendant No.1) 1,700,000
i 4_| Sunil Kumar Sood | 1085 | 17/Aug/1? | 00-78-75 :
; 3,000
| FILEDT DA*Pefﬂ\"da"‘”"-" _ 14,35
. Sunil Kumar Sood | 1161 | Z0/Augn1| 00-54-09
Y pelpec m} antNo.1) | 14,500,000
. Sunil Eumar Sood | 1613 | “17/Novf17 | 00-35-66
ATTESTED - { Rendenn Regstrmfe dant No.1) : - 10,231,700
: ; ‘ 7 | Suni Kumar Sood | 1614 | 17/Now11 | 00-03-80
: goah . - {-{Defendant No.1) : : 829,100
CTION OFFICER LU o ARAESR _
i GOURT OF HMACHAL P11 8 | Sun Kumar Sood | 1636 | 26/Ded/11 | 00-12:60
i {Defendant No,1) 3,231,500
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Lo 9 [ Soni Kumer Sood | 1830 | J6/Ded/i1 | 00-18-76 ‘
STt (Defendant No.1) 5,743,000
10 | Sunil Kumar Sood | 1856 | 26/Dec/11 | D0-04-66
(Defendant No_1) ‘ 1,176,500
11 Sunil Kumer Sood | 1857 | 26/Dec/11| 00-69.00
(Defendant No.1) 2,212,000
12 | Sunil Kumar Sood | 1857 | 26/Decit1| 00-13-91
(Cefendant No.1} 5.937,300
13 | Sunil Kumar Sood | 1558 { 29/AugA3 | 00-43-73 | - -
(Cefendant No.1} 9,950,000 |-
14 | Sunil Kumar Sood | 1262 26/ulft2 | 00-06-62
(Dsfendant No.1) 1,728,078
04-77-07;
‘ -108,652,678
= . )
sl e s L by - Ortier the attachment of alf other Bank Accounts of Defendant No.1.
C ‘ {e)  Order the attachment of all the Fumiture and Fixtures, Computer,

Air-conditioners, Tables, Chairs efe, belonging to the Defendant
No.1- at Properly bearing House No. 143, Sector-VIl Panchkula,
{Haryana), ALSO AT M/s Homeland City Mall, Registered Office at:
Village Kalyanpur, Saf Chakan Road, Baddi, Distt. Solan, Himachal
Pmdesh-173205

(d)  Order the attachment of all Cars and Motors Vehicles belonglng o
the Defendant No.1

()  Order the attachment of off other moveable and immovable

. ' properties in the name of the Defendant No.1.

. L . (f} - Restrain the Defendant No.1 from leaving the Country without the
o prior permission of this Hor'ble Court;
5 _ : (&ll) Pass any otherffurther orders as.this Hon'ble Court may deem fit
t -3 __and proper in lhe interes! of Justice in the light of the facts siated

1 1 i ILED TQDAYherem above

e

o6 Bel mﬂat the a!oresald Suit Titled “Ws Diamond Traexim Pvi Ltd vs. Sunil
R eader agokewm CS{COMM, 5182017 along with the Imerim Application was
. 7 ng before the Hon'ble Delhi Court on 8.8.2017, and on that date, the
SN Hnn’blé Delhi High Cciurt was pleased lo pass the following Interim Order on the
: Applicahon under Order 38 Rule 5 read with Section 151 CPC (Registered as CM
| No. 5959 12017)
1
|
I
q

'
'
i
i

|
|
A, 895%‘017 in CS{COMM) 518/2817
rssue natice o me Respondent No. ! by 2l modes including dasfi, refurmabie

ifor 11 Octobet, 2017 before the Jaint Registrar.

. ATFBETED
K{uFH“E“ (O
SEC- AL PRALL

|
l
I \GH COURT OF otk
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it is pertinent to mention that present summary sult has been flad under

Order Xo0XVil CPC for rscovery of Rs. 11,93,90,681/-
.- - I '
# is staled in the piaint that in 2009, the Respondent No.1 approached the

Liese e

Plaintiff and expressed its infention to acquire ten hectares of fand for the

and sought financial assistance from e plainfiff

purpose of development and construction activities in Himachal Pradesh -

It is further stated in the plaint that beiieving the oral representations and
! assurances given by the- Respondent No.1 fo be trse and comect, the
j Plaintiff agreed o provide o the Respondent No.1 finance on the express
\ condfition that Respondent No.1 shall allot/sell to the plaintiff.on ownershio
basis developed plots/constructed vilas at a concessionalidiscountad rate

of 50% of the market price subject to sztutory approvals.

2013, the plaintiff paid an amount of Rs.11,93,90, 681~ fo the Respandent
No.1 and the said amount has been duly acknowledged by the Respondsnt
No.1 in ils balance sheet as on 31st March, 2016 under the heading
Scheduie-F Current Liabilties and Provisions folaling to & sum. of
Rs.13,48,75,422/- due and payable towards advances received against sale
of shops. -

Leamed counsel for plainif states hat fhe plaintif confindously enquired
from the Respondent No.7 during November 2015 to December 2016 qua

| ltis also stated in the piaint the from] 267 August, 2009 o 16th. August

"~ the stafus of statulory epprovals. However, the Respondent No.1 for tho.

reasons best known to him'chose not to furmish any satisfactory regly fo the
* olsinti, S _

A\
; Re further states that pursuant to confinuous enquiries made by the plaitift
| the Respondent No.1 mef the Direclor of the plainiiff-company in January

| : 2017 whereby he informed that the process of abtalning Slautory approvals
o had been inordinstely delayed and agreed to refund the amount of
: Rs.11,93,90.681~ pald by the plaintiff t0 the. Respondent No.1 and aiso
lendered a cheque in this regard, However, the same was dishonoured with
remarks ‘account closed" pursuant to which the complaini under Section
138 of NI00Z0Act has alresdy been filed by the plaintiff.

He lastly states that an 25th July, 2017, it has come fo the knowlsdge of the

Plaintiff that the Respondent No.1 has cantacted a property broker for the

<y purpose of disposing of the immovable properties purchased out of the
1 plaintifFs funds. .

Y

. sLED TOPAYsding in view he aforesad, s Court s af the aphion that a prima fece

casel in favour of the plaintilf and balance of convenlence is also in its

. 7 .o gEE favorr. Further, imeparable herm or injury would be caused o the plaintiff if
I R J| an imlerim injunction order is niol passed. :
. 1 onder tn RegiSrar - :
i Reesor R M cuanty, 1 fuher ontrs, ho Respondent No.s, s oficers

s L SBIVAntS and agents are restrained fo sefling, alienafing or creating any thind
ST party right or interest in the property_ admeasuring 04-77-07 hectares
i
3RALEIR

Lt theprovisions o Order 39 Rule 3 CPC be complied withi & week.

- situated at UP Mohal Kiari, Tehsil and District Shimia, Himachal Pradesh. _
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Crdler dasti, | _
v . MANMONAN, J
: | AUGUST 08, 2017 .
B , 20. . That the details of the land admeasuring 04-77-07 hectares Siuated af UP
T MohalKiarRinka, Tehsi and Distict Shimis, Himache! Pradesh zgainst which the

aforesaid Interim Stay Order dated 8.8.2017 was passed by the Hon'ble Delhi High

Court are mentioned hereunder;-
Datails of Land Purchased by Mr. Sunil Sood
Located at Up Mohal Kiati & Woha Ririca, Teshdl and DistL. Shimia, Himachal Pradesh
. +|_ Sale |- SaleDesd | SoidBy | Purchased | Sq.Mirs. | Hectares Complate
" Dead a4t - by Measuring | Measuring |- Address
no o
32 4Mar/i1 | Sh. Salig Sunil 4464 00-44-64 | Up Mohal Kiari,
Ram Sh Sood- ] Theshij Shimla
Late Shri : : : (R), District
' " Sunder : Shimfa,
Dass Himachal
: Pradesh
2. 325 14/Mar/11 | Sh, Amar [ . Sunil 13588 (1-35-98 | Up Mchal Kiaxi,
Nath Sfo.|  Sood Theshif Shimla
Late Sh. _ {R), District
Sunder Shimia,
Dass Himachal
. __Pradesh
3 3% 14Mar/11 | ShriDalip. Sunil 767 00-07-67 | Up Mohal Kian,
' Smgh Sood Theshil Shirmla.
Sfo. Shii ) (R}, District
| .Chet . ‘ Shimia,
RIS AR TR B “Ram & Himachal
C - _ Smt. Pradesh
i Daropti : _
Devi Wio.
!Late Sh.
) Roop .
Singh . )
4 1095 | 17/ApgH1 i :Sh. Salig Sunil 7875 00-78-75 1 Up Mohal Kiari, |
o h Ram Slo. Theshil Shimia
|| Shr : ) (R), Disirict
Sunder | Shimla,
| Dass | ' Himathai
H Pradesh &
Mohat Rirka,
Theshil Shimla
{R), Districi
. Shimia,
| Himacha!
' Pradash
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" 29Augi11

Shi Dalip
Singh
Slo. Sh.
Chet
Ram, Sh.
Durga
Dass Si.

Sho |
Sunder
Dass, Sh.
Rakesh
Sho. Late
Sh. Roop
Singh,
Sh,
Rajesh
Slo. Late

Singh &
Smt.

Danopti
Devi Wio.
Late Sh.

Roop
Singh

-$h. Raop |

Sunil Kumar

005408

“Up Mol Kiarh, | . .- -
| Theshi Shimla

(R}, District .

" Shimla,
Himachal .
Pradesh

BHa
15.11.11

17/Nevi1 Sh.

Chander
Pal Slo
Shri
Randhir
Singh &
gh,
Rajinder
Singh Slo
Shri
Randhir
Singh

Sunil
Sood

3566

+ 00-35-66

Mohal Rirka,
Theshil Shimla
" (R}, District

Shimla,
~ Himachal
Pradesh

614

1TMNovwiT1

Sh, Delip
Singh Sfo
Late Sh.
Chet
Ram, Sh.
Rajesh
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8 1838 | 26/Dec/11 | Sh. Hari Sunil 1280 00-12-80 | Up Mohal Kiari,
Nand Sfa. Theshil Shimla
Late Shri (R), District
Siriya Shirrla,
Himachal -
I N : Pradesh
. g 1838 | 26MecH? | Shridiwas Sunil 1976 00-19-76 | Up Mohal Kiasi,
Nand S/o. Theshii Shimia |
(‘ Shri Devi {R), District
- Ram Shimla,
Himachal -
_ Pradesh
‘ | 10| 1856 | 26/DecHt.) Smt Sunil 468 00-04-66 | Up Mohal Kiari,
RS S E N Sheela Theshil Shimia
‘ DioLalg " {R), District
Shri Shimla,
Thakur . Himachal
Dass - Pradesh
1 1857 26/Dec/t1 | Sh. Sher Sunil 200 000900 | Up Mohat Kiari,
Singh . Thashil Shimfa
Thakur {R}, District
Y Slo Lats Shimlg,
. . 8h Himachal
o Narain Pradesh
Cass,
. Narinder
L ) Singh Sfo
S late Sh.
] o -Nm
Dass,
Prem
Singh Slo
Late Sh,
Narain
Dass,
Smit,
Sheela
Dio Late
Sh.
— Narain
S 2 -« = | Dass,
io] FILED TODAY || smt
‘ Leela Dio
6 nE Late Sh.
‘ﬂ UEC 2t Narain
| Beadtr to Réoistrar Dass, ATTESTED
] I eeiisdin
D Narain SECTIOL 2 L aCraL PRIDE
- I ERASY
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. . Dass,
P Smt.
S - Sharda
Dio Late
Sh,
Narain i
Dass & :
Vikash :
Singh Sfo
Smt.
S Anita : )
12 | 11857 | 28/Cecli | sh. Salig Sunil 1891 00-18-91 Mohal Rirka,
' : Ram Sfo Theshil Shimlg
Late Shei . (R}, District
Sunder } Shimia,
Dass Himachal
! s Pradesh
. 13 [ 11858 | Zeraughs Sh, - Sunl | 4373 | 004373 Up Mohal Kjari,
S ; ] Pratap Sood ‘ Theshil Shimla
S = Singh Sia - {R), District
. Late Sh, - Shimla,
Ram : : Himachat
Saran, Sh Pradesh
Surindar i
Kumar .
Sio Lale
Sh. Ram
Saran,
Ravinder
Singh S0
Late
Shadi

Mohan
Singh Sio
. ; : : Lata

i i Fa ! Shadi

Ram,

Shiv
Singh &fo
Late

Shadi

Ram,

Jagdish
Pal Singh

: Sho Late 4

! Shadi v

| Ram,

| Karnla
P ‘ . Nand Sfo
o . ! : i Late

. I Shadi

! Ram &

|

]

G COURT & "ED. TODAY

o : Singh Slo e
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WO 1262 | 2602 Sh, Sunil 662 00-6-62 | Up Mohal Kari,
‘lf Lo ] Pratep Sood : _ Theshil Shimla
Singh 8fo |. {R), District
. Lats Sh. Shimla,

, - Pri .
Surinder . st
Kumar
Sio Late
8h.Ram
Saran,
Ravinder
Singh S/

Late
Shadi
Ram,
Mohan
_ - . . Singh So

i Late
: (: Shadi

~ | Ram, Jai
PR S Chand
SR Rl S \ Sio Late
- Shadi
Ram,
Shiv

Grand 4107 04-77-07

t
© i Readers : I Total
- skl -
o ~ M. Sunil Sood {the Defendant No.1) do not own any other land, ather than the

" Land Admeasuring 047707 situated at UP Mohal KiarfRirk, Tehst and

District Shimia, Himachal Pradesh, the defalls which are mentioned
herelnahove. y o

2. That the Plainif have come to know on 15,09.2047 that out of “the
Entire Land” Le. the property edmeasuring 04-77-07 hectares situsted &t UP

SR LT Af;
. - ' . iah)
om.eg_,,,,&.,-, : ’ T SECTION OFFEEEES;jﬂ:fMEsw

'#EEE i
P sk Geves _ " WiGH COURT OF Fil

e ey
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- Mohal Kiari/Rirka, Tehsil and Dalstnct Shimia, ,H;machaf Pradesh which is not oniyf

lis-pendence since 10.03.2017 in 1he cnminal complaint bearing CC no. 3959 of‘

- 2017 dated 10.03.2017 titled *M/s Diamond Traexlm putitd vs, Suml Sood” pendmg

befare id. Magistrate, Rohini Defi,, but is also subject matter of suit hﬂed 'M!s

:D1arnand Traexim pvt itd vs. Sunil sood” and bearing no. CS.{comm) 518!201?

! pendmg before Hon'ble Dsthi High Court, against which the aforesaid interim stay

o ‘order dated 8.8.2017, was passed by the Hon'ble Cei High Courl) the Defendanl

i No.1 had on 1.5.2017 under a deep rooted consuracy hatched with the Defendanl:._

‘Nuz and its other Directors, fraudulently’ sold pmpe.rfy admeasumg 03-1549 .‘
hedares situsted at UP Mohal KiariRirka, Tehsd and District Shimla, Himachal
Pradesh 1o one of his own Company {in which he was a Director) namely, the

Defendant No.2 for a sales consideration of Rs.10,32,00,000/- as per the fu Iuwmg. N

B {Six) Sde Deeds -

Land Sold By Mr. Sunil Sood to Nirvana Woods & Hotels P Ltd

S.No. | Sale |ScleDesd | Sq Mirs | Hectares | Saie Deed Complete Address
Deesd Dated | Measufin | Measuring | Amount :
. Ne. . g :

1 650 | 010517 24 00-22-24 | 6,800,000 }Mohal Rika, Thesh|l
Shimla (R)

“Shimla,. - ‘Himachal SR

P f’“j N ol . Pradesh *

2 &1 | 010517 3003 00-30-83 | 17,170,000 | Moha! Rirka, Theshli
: : Shimia (R), Districl
Shimia, Himachal | .
Pradesh

3 €52 | 010517 | 2781 | 00-27-81 | 17.000,000 | Mahal Rirks, Theshil
Shimia (R)v District
Shimla, Himachat
Pradesh

4 653 | 010517 5 00-05-31 1,720,000 | Up Mohal Kiari, Theshil
: ‘ _ Shimla (R), . District
Shimla, Himachai
Pradesh

. B 65 | 010517 18423 01-84-23. | 52,160,000 | Up Mohal Kiari, Theshil
. Shimla (R}, District
Shimla, Himachal

) i ‘ Pradesh
AT STED - | 655 | 010517 [ 4716 | 00-47-16 | 8,350,000 | Up Mohal Kiani, Theshi
T Shimla {R}, District
; :l’* oF ! cEFU _“,m,\a" - F P | : Shimla, Himachal
N ARALE Pradesh '
S CoURT OF M D TODAY | es
i : .
| - P06 9z g1
| . .
“TVEBVYED i R#&Qer 0 Rﬂgistra;-

Loy - .
TN TaneeTiinhany
A o ’ ~ -
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"92. That the present Suil for Declaration / Canceliation and for Permanent

Injuniction is in respect of Sn: fraudutent and ilfega! Sale Deeds bearing Sale Daed

No., 650 Dated 1. 52017 Saie Deed No.651 Dated 1. 52017 Sele Dead No.§52

Dauad 1.5.2017, Sale Deed No.653 Dated 152017 Sale Deed No.654 Dated

152017, and Sale Deed No@55 Dated 152017, in respect of the iand

admeasuring 03-15-49 hectares s:fuatm et UP Mohal KiariRirka, Tehsil and District

‘ Shr'!-ma, Himachal Pradesh. 1t is further submitted that the land admeasuring 03-15-

49 hectares situated at UP Mohal KiariRirka, Tehsil and District Shimle, Himachal

‘* ... - [Pradesh stuatéd at-Mehal Rifka, Tehsl and District Shimla, Himachal Pradesh
¢ . whiéh Is subject mattsr of the Six Sale Deads bearing Sale Deed No.650 Daled
1.5.2017, Sale Deed No.651 Dated 4.5.2017, Sale Deed No.852 Dated 1.5.2017..

Sale Deed No.553 Daed 152017, Sale Deed No.654 Dated 1.5.2017, and Sal
Deed MNo.655 Dated 1'5'2017; forms part of the land admeasuring 04-??-07‘

- hectares situated at UP Mohal KiariRirks, Tehsil and Distrct Shimia, Himachal
| .
. -"—/' !
[iEp TorHe | |
% . 3 |
1 i b nee B \. That the'Pléintiﬁsubmits that the Defendant No.1 have executed the
| ) (1? gager o Rﬁﬁiie o ale Deads fraudulently under & deep rooted conspiracy hetched by the

E _Defendanl No.1 alongvnth the Defendant No.2 and its other Directors with the sole

o . objechve 0 cheal! defraud the Plaintiff, and to avoid/defeat! delay his admllted

liability to pay the ampunt of Rs.11,93,90,681% received by the Defendant No.1

from the Plaintiff for pllmh;se of ‘\‘the Entire Land” ie. pmperty. adméasuﬁng 4

; 7707 hectares stuated ;af UP Mohal KiariRirka, Tehsi and District Shiie,
Himachal Pradesh (hereinafter referred to as “the Enfire Land”),

1 24 Trat the eforsaid Six Sele Deeds viers fraudulendy excuted by the

i - Defendant No.1 because on acoount of the dishanour of the Cheque No.000658

dated 23 1.2017 for Fls 11 93 90,661/, drawn on Kolak Mahindra Bank Lid., issued

% f CER n "by tha Dafendant No 1 in favour of the F'Iamhﬂ the Defendant No.1 knew fully well

l"‘lll'ﬂhb A¢S'!'ED

4.P. High Coun

L
.

{| HIGH COURT OF

| .

e e e L et

SECTION OFFICER {Jurician o

H-MACH#L Pi
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e

/ | -

that the Plainti shai be approaching the Heryble-Delhi High Court o obtain s %~
i -

Orders agairst “he Enie Land" on which 'the Plaintif had a llen / charge as

calegorically mentioned in the Receipt déled 2.01.2017 and thereiore the

* Defendant No.1 fraudulenﬂy executed the abqve Sale Deads tu tha Dsffendant No.2

»anawnﬁ

Deth @olmicions, S R N

& P High Coyrt |

' Entsre Land”.

{in which the Defandant No,1} on 1.5.2047 sa as fo make as: Infruotuous the effecl. '

of any Order 1o be passed by the Hon'ble Delhl High Court against the Defendant

. No.1 restraining the Defendant No1 ils officers, servants and agents are

restrainad o selling, allenatmg or creating any third party rIght or mlerest in "lhe

125" That the deep rooted conspiracy naE by the Defer':dant No.1 alongwth

the Defendant No.2 and its Directors fo de the Plainkiff i |s prima facie e\nderlt

i - from the fallowing facts which were to the knowiedge of the Defendant No.1 as well
-as the Defendant No.2 and its Directors at the fime of execution of the aforesaid

Sale Desds on 1.5.2017--

) That the Plaintif made a payment of Rs.1i,93,9o.ss1f- o the
Defendlanl No.1 for purchase of “the Entire Land” as per the
details mentioned in the above nofed Suit, and the Plaintiff had a
charge / lien on “the Entire Land™, and it is, out of “the Entire
Land” that land sdmeasuring 03-15-49 bectares situated o UP
Mohal ﬁMfma Tehsil and District Shimia, Himachal Pradas"ah,
have been sold under the above 6 (Six) Sale Deeds by Ihe
Dstendant No.1 to the Defendant No.2 on 1.5.2017, and the subject
[matter of this Suil is the cancallation of the Six Sale Deeds hearing
Sale Deed No.650 Dated 15201? Sals Deed MBS Doled
1.5.2017, Sale Deed No.652? Dated 152(!17 Sale Decd N06=3_‘
Dated 1. 5 2017, Sale Deed Ne. 854 Dated 1.5.2017, and Sale Deed

No.655 Dated 1.5.2017, in respect of the Land Admaasunng q._3-15-
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49 hectares shuated at UP Mohal Kiar/Rirk, Tehsil and District
Shimla, Himachal Pradesh .

That,out of the aforesaid payment of Rs.11,93.90,681/- made by the
. LR

Plaintif to the Defendant No.1, the Defendant No.1 utifized a sum of
Rs. 10,86,52,678/ to meet the purchase cost of “the Entire Land”,

ang the Defendant No.{ had retained an addtional sum of

Rs.1,07,38,003/- for meeting with the cost of statutory approvals, -

fees and other expenses for development of a “said Colony” on “the
Entire Land®. The Plaintiff therefore has a chargel!leﬁ on “the
Entire Land”. , _

That as against the payment of Rs.11,93,00,681/- made by the
Plaintiff to the Defendant No.1, the Defendant No.1 agreed to aliot!
sell to the P]éintiﬁ on “Ownership Basis”, which shall be at a

concessionalidiscounted rate of 50% of fhe market price at which

the Defendant No.1 will first start selling the developed piots and

constructed villas on “the Entire Land” to the public in the apen

market, certaiﬁ developad plots and constructed villas on “the

Entire Land” of the value which will be equivalent to the amount of

" Rs.11,93,90,681/- financed by the Plaintiff to the Defendant No.1.

{
£
.
iy
W)

That in view of the uncertsintiss in obtaining the approval to the
F'rojecjk on “the Entiré Land”, and due to the delay in the coming up

: :
of the Project, the Defendant No.1 agreed ‘o refund to the Plaintiff

| :
the amount of Rs.11, 93, 90, 681/- paid by the Plaintiff to the

Defendant No.1 without any interest to which the Plaintiff, reluctantly

agreed due to the present recession in the real estate market.

‘ .
That the Defendant No.1 accordingly issued a Cheque No.000E52

4,
dated 23.1.2017 for Rs.11,93,90,681/, drawn on Kotak Mahindra
Bank Em towards refund of tha amount paid by the Plaintiif to the

A

SE c‘nON QFF

TED

\CER (udicial)

CoH COURT OF HIMACHPL ¢

B3

1214
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Defendant No.t and in heu of that, the Plaintiff issued 1o the .
Receipt dated 23.01.2017 issued hy ihe Plaintiff in favour of the
Dafendart No.1 which has o.atefgorlcafly stated as under-
“The above receipt shaﬂ be valid subjact to encashment
! - of the aforesaid cmque No.000659 dated 23.01,2017 for
Rs.11,93,90,681/, dmLQn on Kofak Mahindra Bank Ltd.,
Panchkula Hatyana land In fevour of Mis Diamtond
| Treexim Pvt. LI aLnd i the encashment of the
aforesaid chequo m Diamond Traexim Pvt. Lid. shall
have a first ch;yanim on the fland worth
Rs.10,86,52,678%, srruated atup Moha! Kiari, Tehsil and 1
District Shimla, Htmachal Pradesh, purchasad by Mr.
Sunif Sood, from the amount of Rs.11,93,90,581/- paid by
Mis Diamond Traexim Pvt, Lid. to Mr. Sunif Sood.”
{(v) Thal the aforesaid Cheque ‘No.OODSSQ dated 23.01.2017 Jor
| _ 1 ; | Rs.11,9390,681 when presented for clearing, to the shock and
b _ - . dismay of the Piaintiff; wes dishonoured vide Retum Memo Report -
(CTS Cisaring) dated 24.01.2017 with the remarks, “50- Account
Closed". ‘
(ﬁi) That ‘the Plaintiff was accordingly constrained to .éeﬁd a Legal
Nolice dated 29.1.2017 through its Advocate to the Defendant No.1,

2

B . b i th dant No.1 to rerit to the Plaintiff, the amount -
i i ‘ q :‘DTODAY calling upan the Defen

YR )y

-ader to Registr
\x-?—g—ﬂh Bank Ltd. alongwith interest caiculated @12% per annum from the

* . | dated 23.1.2017 for Rs.11,93,00,681, drawn on Kotsk Mahindra °

TED . P o A . .
ARES J : - T dake of the cheque iill the date of payment within 15 days of the
. pohat
{ RALE DT

. . L‘d .
QFFl FICER 3 PRAL . ! , . e T
3‘5;10033 aF HIMACHA. PN P > recaipl of the said Notice. The Defendant No.1rthrough his T

Ry oo o M .ognhlel'ﬁ

WLP. High Goure -

Defendant No.1 aReceiptdelsd 23.1.2017 in respect therdto Inthe -

! \ of Rs.11,93,90,681/- In liew of the dishmopred_.chgqnie NoOODESS. . -7 .,
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i Advocate, sent a very vague, false, factually incorrec_t and evasive

- feply dated 13.2.2017 o the aforesaid Legal Nefice dated
TR 90007,

(i) That:thereafler on 10.03.2017, the Plaintif flsd a Griminal

. Complaint No.3959 of 2017 dated 10.3.2017 against the Deferdant

. 3 - )
No.1 under Section 138 of the Negotiable Instrument Act. befora the

Court of Leamed Metropalitan Magistrate, Rohini Courts, Dethi

which has vide order dated 24.08.2017 summoned the Defendant

ES : Mot

(ix)  That the Pleirtiff has a cﬁafge ! lien on “the Entire Land” til the

ETU 4., " amoint-of Rs.11,93,90,681, drawn on Kotok Mahindra Bank Lid.

alangwith interest calculated @12% per annum from the date of the

cheque till the date of payment is paid by the Defendant Ne.1 to the

Plaintiff This is categorically stated in the Receipt dated 23.01.2017

issued by the Plaintiff in favour of the Defendant No.1 which hag

categorically slatad as under:-

ﬁluﬁnTODKY
ERR AT
Reader to Registrar

e EBSUBD

. Giath Gommlasicwe
oo Hih Gose

“The above receipt shalf be vahd sub;ecf fo encashment

-of the aforesaid Cheque No.OWE&Q dated 23,041,207 for

Rs.‘!‘l 93,090,681, drawn on Kofak Mhdﬁ Banlr Ll‘d

Panchkula Haryana and in faw:ur of Ms D.'amond

| Traexim "Pvt. Ltd. and §ill the encashmenr of l‘be
éaforesaid cheque M's Diamond Traexim Pyl Lid. shail
!have a first chargeflen on the land worth

1 Rs 10,86,52,678/-, sﬂuated at UP Mohal Kian, Tehsil amd

Distm:t Shlm‘a Mimachal Pradest; puschazed by ii
SumI Sood, from g amount of Rs. 11,93, 99 581!- paid by

LM/s Dmmand Traexim Pvt. Lid. to Mr. Sunil Sood.”

e . . TGE

.oRE ;

1}
N OFFICER (Judicia -
RT OF PMACHAL PRACE
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Reader to Rengsu'ar

i
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H

R, Hizh Gov

20
SAVAS)

’ i

Il is submitted that despite the fact that the Plaintiff has a chargs/
fien on “the Entire Land” admaésuﬁng 04-77-07 hectares shuated
at UP Mohel KiariRirka, Tehsi and District Shimla, Himachal
Pradesh, fwhich inchides the LaHu Admeasuring 00-22-24 Hactares
(2224 sq.mirs.) situated at Mohal Rirka, Tehsil and Distrct Shim,

- Himachal Pradesh, the Defendant No.1 hasvide Six Sale Deeds

bearing Sale Deed No.B50 Datied 1.6.2017, Sale Deed No.651
Dated 15.2017, Sake Deed No.652 Dated 152017, Sae Deed
No.853 Dataci 1.5.2017, Sale Déed No.654 Dated .1.5.2017, and
Sale Dead No.855 Dated 1. 52017 sold the land admeasuring 43-
15-49 hectares situated 2t UP Mohe! KiariRirks, Tohsil and Disret
Shimia, Himacha! Pradesh, to Fhe Defendant No.2 by makmg !

following falss and fraudulent rapresenmtrons! statement in para 6 of
the Six Sale Deeds bearing Sale Deed No.650 Dated 1.5.2017, Sale

Deed No.651 Dated 1.5.2017, Sale Dead No.852 Dated 1.5.2017,

Sale Deed No.653 Daled 1.5.2017, Sale Deed No.654 Dated

1. 5 2017, and Sale Deed No. 655 Déied 15. 2017

“That the SELLER heraby further declams that the land
hereby sold Is free from alf encumbrances, fien, charge,
merigage, fease, court or other atiachments, iis-
pendences, acquisition and requisition proceadings,
minar's claims or any other adverse proceedings or

clzims from third parties, which are in any .way

detrimental t the inferest of the PURCHASER"”
It is submitted that in ﬁew of the aforesaid false and fraudulent
declaration / represen!allr:w statement in para 6 of the Six Sate
Deeds bearing Sale Deed No.65D Dated 1,5.2017, Sale Desd

No.651 Dated 1.5.2047, Sale Daed No.652 Dated 152017, Satg. i

Deed No.653 Daled 152017, Sale Deed No.G54 Dated 15.2017,
and Sale Dead Na.655 Dated 1.5.2017 by the Defendant No.1, the

said Sale Deeds are fraudulent, iflegal, voidable and void
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: (’ S "‘a-biﬁiﬁb. Hence the Six Sale Desds bearing Sale Deed No.550
' Deled 1.5.2017, Sale Deed No.851 Dated 1.5.2017, Sale Deed
No.652 Dated 1.5.2017, Sale Deed No.553 Dated 1.5.2017, Sale
Deed No.654' Dated 152017, and Sale Deed No.55 Dated
1.5.2017 in respect of the Land Admeasusing 03.15-49 hectares
situated at UP Mohal KiariRirka, Tebsil and District Shimia,
Himechal Pradesh are iabie to be declared as fraudulent, illegal,
- voidable and void abinitio and hence the same are liable to be

ki o cancalled,

It &5 further submitted that even in the Six Sale Deeds
bearing Sale Deed No.850 Dated 1.5.2017, Sale Deed No.551
I?-ated 1:62017, Sale Deed No.652 Dated 1.5.2017, Sale De.ed

No853 Dated 15,2017, Sele Desd No6S¢ Dated 152017, and

~ Sale Deed No655 Daled 152017 in respect of the Land:
Admeasuﬁng 03-15-49 hactares s_il‘uated at UP Moha! Kieri/Rirka,

. ‘_ Tehsil and District Shimia, Himache! Pradesh {except in the
C N ) - Preamble Para), thara is no mention in the operating patt of lhe Sale
T _ Deed ahout the mode of payment of sale oorsadera!eon havmg been
P e .. " paid bil' thé Defandant No.2 to the Defendant No.1. it appears thal
: the said Sale Deed has been exetuled under a deep rocted
o mnspirr.cy hatched by the Dsfendant No.1 & the Deferdant No.2 in

connivé;noe with each other with the only objective to defraud and

cheat thethe Plaintifl. The Freamble Para in the Sale Deeds only

] ji EL TODAY i states | that “the PURCHASER has a!ready paid the enhre salo
l‘, D ovsuman . {constaton o tho SELLER and the SELLER has recsvd il and

i Rﬁ&er to Registrar | fnai péyment from the PURCHASER and the Seflr hereby

R R s aclmowiedges the receipt of the sale”. There is no mention about

. the moqe of payment of the respective amount of sale consideration
.‘u-u--v:n; . 1 : . ATTESTED

T e T L OFFICER (Judical]
' -- v GH COURT GF HIMACHAL P
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d

undar the said Sale Deed and thii's only leads to the imesistable

canclusion that no consideration wals paid by five Defendant No.2 to

g

: !
the Dsfendani No.1 and hence ev!en on this ground the Six Sale. .

Deeds bearing Sale Deed No. 65;0 Dated 1.5.2017, Sale Deed

No.651 Dated 1.5.2017, Sale Deed No.852 Dated 152017 Sale .

Deed No.653 Dated 1,5.2017, Sa!g Oeed No.G54 Dated 1520‘3?

‘and Sale Deed No.655 Dated 1]5.2017 in respect of the Land

|
Admeasuring 03-15-49 hectares situaled at UP Mohal KianifRirka,

Tehil and District Shima, Himachal Pradesh are null andvoid n the. . .

gyes of law. Hence the Six Sale D§GHS bearing Sale Deed No.650
Daled 15.2017, Safe Deed No:651 Dated 15.2017, Sale Deed

No.652 Daled 1.5.2017, Sale Deed No.653 Dated 1.5.2017, Sale

Deed No.654 Dated 152017, and Sale Deed No655 Daled

4.5.2017 in respect of the Land Admeasuring 03-15-49 hectares
situsied al UP Mohal KiariRirks, Tehsi and Distict Shimia,
Himachal Pradesh are Ilablé to be declared as fraudulent, lllegal,

voidable and void abinitio a_nd hence the same are liable ta be

cancelled.

That the Defendant No.} being fully aware of the aforesaid facts had
under & deep rooted oompiraf.y hatched with the Defendant Ko.2
and ts Dirsctors, fraudulentl sold property admeasuring 03-15-49
he&ams situatac ot UP Mohal KiariRirka, Tehsil and District

Shimia, Himacha! Fradesh to the Defendant No.2 on 1.5.2017 for a

. LED TODAY | sdei consideraon of Rs.10,32.00,000 vide 6 separste Sce

Deeds bearing Sale Deed NUSSO Dated 1.5.2017, Sale Desd
No.851 Dated 1.5.2017, Sale Deed No.852 Dated 15201? Sale

. __.Deed No.653 Dated 1 52017, Sae Deed No.554 Dated 1.5.2017,

and Sale Deed No.655 Dated 15201 7, which are subject matter of
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- this Suit The Defendant No. himseff was a Director of the -
( Defendant No.2. ' I e
(d)  That the Defendant No.1 was the Diractor of the Defendant No 2

from 18.09.2016 and as a part of the deep rooted conspiracy the

Defendant No.1 first sold the land admeasuring 03-1549 hectares

situgted st UP Mohal KierifRirka, Tohsil and District Shimia,

Himachal Pradesh to the Defendant No.2 on 1.5.2017, vide 6

‘'separgte Sale Deeds mentlaned herginabove bearing Sale Deed

¢ . T No.650 Dated 1.5.2017, Szle Deed No.651 Dated 1.5.2017, Sale

) Deed No.652 Dated 1.5.2017, Sale Deed No.654 Dated 1.5.2017,

and Sale Deed No.855 Dated 1.5.2017, and on which the F'Ilain?iff

has first chargeflien, and thereafter the Pisintiff on 13052017

resngned as the Dlrechor the Defendant No.2 with tha onry obpc*we

lo delay the immnem decree thal would have been passed against

the Defendant No.t pursuant o the dishonor of the Cheque

No.000659 dated 23.1.2017 for Rs.11,93,90,681/, drawn on Kotak

(' . .Mahindra Bank Ltd issued by the Defendant No.1 in discharge of the '
Lt gy enforeable debi |

{xii}  That lh:h Managing Direclor of tha Defendant No.2 Is one Mr. Pasial

: Gupta Lahu is hand in glove with the Defendant No.1. The Defendant

Nlo 2 épm[;a;ly is.\an alter ago of the Defendant No.1 wﬁarein the

Defendanl No.1 has also been a direclor It is relevant to stale lhat

g

o . #‘
c ‘_ ED TOD AY M Sum! Seod, t?he Defendant No.1, and Mr. Pankaj Gupta (whu is

. i :
‘ No.2, have been Partners / Direclors
g6 nEC m} also Director of the Defendant No.2, have been ners / Di ad

I____,_,n--

Jof vanous cnmpames as per detalls given nereunder:-

?.?""*ﬂ!‘ (1) Qeg‘sﬂ'ﬁr

Dasig- , AHRCITY PROJECT NIRVANA WOOQDS B | HOMELAND BUILDWELL
.| -mation -1 PRIVATE LIMITED HOTELS PRIVATE LIMITED PRIVATE LIMITED

From I To From Te Erom - ! To i oo

\ : . ) . eTED

_ | e
FRNE ST W‘1mb§lm . i . ..:’_-h"ﬂ‘ ’ OFF‘G“E‘SC(\::N»PR‘“U;‘nn

s
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2 SUNIL Dirgctor 2511.20411 Confinued 1205.2016 18.05.2017 j2oz2007 | wanaez -

- | 8D gm0

BUPTA | oormacaa : |

.3
03028342

PANKAL Divector 2m.2008 Congdnued 18.06.20°8 Continued 10. 1. 2005 20402012

|Itis therefore aiso prima facie evident tha the Defendnt No.2 s an aler ego . . - .- .

_= |

-andfor agent of the Defendant No.1 who has colluded with the Defendant No.1 to
Eavoid the imminent decree that may be . passed against the Defendanl No.1 for his
Ifa:lure to discharge the Iagally enforceable debt; l

fze. That the Six Sale Deeds bearing Sale Peed No.§50 Dated 152017, Salg
‘Deed No£51 Dated 152017, Sele Deed No.652 Dated 15.2017, Salé Dégdl -~

- Na.653 Dated 1.5.2017, Safe Deed No.654 Datfgd 1.5.2017, and Sale Deéd No.855

L ':-?‘i.sz'l'.’ o ' Dated 1.5.2017 in respeci of the Land Admaasi.ubﬁng 03-15-49 hectares situated af

. UP Mohal Kigri/Rirk, Tehsil and District Shirn, Himach Pradash, are also lisble

1o be declare 25 il and void i view of the specii provision of Secton 53 ofthe

Transfer of Properly Act, which deals with Fraudulent Transfer of Immovable
Property '

_ That in view of the facls stated herein above (including the fact that there Is an

— admitied liabikty of Rs.11,93,00,68%- payable by the Respondent No.1 to the

Appellant read with the Stay Order dated 8.8.2017 of the Hon'ble Defii High Coust

read with the fact the Respondent No.1 is the Director of Respondent No.2), it is

prima facie evident beyond any doubt that the Slx Sale Deeds bearing Sale Deed

" No.650 Dated 1.5.2017, Sale Deed No.G51 Daled 1.5.2017, Sale Deed No.852
Dated 1.5.2017, Sale Deed No.653 Dated 1.5.2017, Sale Deed No.654 Dated
152017, and Sle Deed No6S5 Datsd 152017 in respect of the Land

LJ.*.D Toﬁwun 03-1549 hettares situated &t UP Mahal KfmfRfrka Tehsil and

ifla, Himachal Pradesh are axaculed by the Respondent No.1 with 2n

[
o
=2
o
c-:

- Render to Registrar

- ﬁ!\lﬁ:ﬂ,henui’.' 'l’he said Six Sale Deeds bearing Sale Deed No.650 Dated 1.5.2017,

gECTID

©
WGH COURT QF HibasH ¥

Qﬁ'wﬁaﬁ'ﬁﬂ

b L4 m&kﬂc £

FRLPNEL P

;nlent to defest aor delay the payment of Rs11 93,90,681/- payable by the .
No.1 to the Appellant (who is the Sundry Credifor of the Respondent -

FFICER uua-cm con  Salé Desd NosS1 Dated 152017, Sale Deed No 852 Daled 1.5.2017, Sake Deed
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PR L Daled 1.5.2017, Sale Deed No.654 Dated 1.5.2017, and Sale Deed No,655
L Dated 1.5.2017 in respecﬁ of the Land Admeasuring 03-15-49 hectares sﬂuated at
"L UP Mohal KianiRiks, Tehsil and Distict Shinl, Himachal Pradesh, ere voidable
and are _thus. liable to be declared as null and void. H is also evident that the
aloresaid Six Sale Deeds bearing Sale Deed No.650 Dated 1.5.2017; Sale Deed
' No.£51 Dated 1.5.2017, Sale Deed No.652 Daled 15,2017, Sale Deed No.653
. Date 152017, Sale Deed No.854 Dated 152017, and Sale Des No.855 Dated
% 15207 in-respeet of the Land Admeasuring 03-1549 hectares situsted ot UP
.Muhaf Kiari/Rirka, Tefisi! and District Shimfa, Himacha{ Pradesh, are not emwled
-, by the ‘Defendant No.d in good faith and the same are ex-facis without
consideralion as the Defendant No.1 was himself the Directar of DefendaniNo.2.

Therefore, the Defendant No.t- Cornpaﬁv was flly aware of the fact along with the

" Defendant No.1 that the Plainkiff is the Sundry Creditor of the Defendant No.1 for an

amount of Rs.11,83,90,681/-. Hence on this short score also the Six Safe Deeds

bearing Sale Desd No.850 Dated 1.5.2017, Sale Deed No.65{ Dated 152017

Sale Deed No.652 Dated 1 5.2017, Sale Deed No.653 Dated 1.5.2017, Sale Deed

_ No.654 Dafed 1 5 2017, and Sale Deed No.655 Dated 1.5.2017 in respect of
Y e Lind Admmeasuring 03-1&49 hectares situated at UP Mohal KiariRirks, Tehsi
C ~ and District Shimla, Hﬂnaclmi Pradesh, are null and void/ voidable in the eyes of

faw and are liable o be declared as such..

~27. . That from the facls ed in Para 25 (3 lo (i) and averments made in Para
26 hereinabave, It is pr!rna facle evident that the Defendant No1 have executed
the Six Sale Deeds heanng Sale Deed No.650 Dated 1.5.2017, Sale Deed No.651
Dated 1 5. 2017 Sale Deed No.652 Dated 1.5.2017, Sale Deed No.653 Daled
1. 52017 Sale Deed N0654 Dated 152017, and Sale Deed No.655 Dated
respect of iheLand Admeasuring 03-15-49 heclares situaled at UP
/Rirka, Tehsd and District Shimia, Himachal Pradesh, fraudulenily under
conspira?y hatched by the Defendant No.1 alengwith the Defendant
- Directors uL'rth the scle objective to cheat! defraud the Piaintiff, and to
._____,,___:«;-... -avaid‘hiis admitted lisbillty to pay the amount of Rs.11,93,80,681/- received by the
| l Defendant No.1 from the Piaintiff for purchase of “the Entire Land". The said Sele

uv'amawm. i K ‘ A

D

Geih ﬂom et :
B Rl (e . ] 55% CQURT OF HINACHA

d‘c\ai‘r
j OFFICER tdib PRAGES™

.
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Hiﬂacha Pradesh, 1t is submiﬂed that the Coflecter of Sub Division (Rural} Shimla,
ag‘s

Deeds were fraudulenily axecuted by the Defendanl No.t on 1 5.2017, because on

account of the -dishonour of the Cheque‘ No.000&59 dated 2312017 fnr;_ AL
Rs.11,93,90,681/, drawn on Katak Mahmdra Bank Lid., |ssued by the Dsfendant -

No.1 in favour of the Plaintiff, the Defendant No.t was well aware that the Plaintiff - -
shall be approaching Ihe Hon'ble Delhi High CLurt to obtain Interim Orders against

' "‘the Entire Land” on which the Plaintiff had a lien / charge and therefere the

Defendant No.1 fraudulently execuled the above Sale Deeds s0 as to make

INFRUCTUOUS the effect of any Order to passed by the Hon'ble Delhi High . -
~ Court agamst the Defendant No.1 restrammg the Defendant Nod, its officers,

senrantsandagentsarerestramedtosaf!mg. aﬁ'enaﬂng or creating any third party
fight or interast i “the Entire Land". The PJainliﬁ’ came to know on 18.09.2017
that Defeéndant Neo.1 has by misleading / hoodwnk:ng the Revenue Department got
the mutation in respect of the Land Admessuring 03-15-49 hecteres Siuated & UP
Mohal Kiari/Rirka, Tehsi! and District Shimia, Himachal Pradesh,forming part of the
Six Sale Deeds bearing Sale Deeleo.GSO Dated 1.5.2017, Salé Deed No.651
Dated 1.5.2017, Sale Deed No.652 Dated 1.5.2017, Sale 'Desd Mo.653 Dated
1.5.2017, Sale Deed No.554 Dated 152017, and Sale Deed No.65§ Dated
152017 sanclioned! attested/ done in favour of the Defendant No.2 vide Mutation
Order dated 12.05.2017 without even making the payment of outstanding dues of
ahout Rs.7,00,0000*- to the Revenue Department. “The Plaintiff has already ﬁled Sm_
separate Appeals tearing Nos.32-VII-17, 33-VHI-17, 34-VIli-17, 35-VII-17, 36-Vill-
17 and 37-VI-17, for canceflation of the Mutahon Orders dated 1205.2017, in
respect of the Land Admeasusing 03-15-49 hectares situated af UP ‘Mohal
Kran/RIrka, Tehs.-l and Disfrict Shimia, Himacha! Pradesh forming part of the Six
JSaltsa Deads bearing Sale Deed No.G50 Dated 1.5.2017, Sale Desd No.651 Dated
1 52{}17 Sale Deed No.652 Dated 1. 52017 Saie Deed No.653 Daled 1.5.2017,

x5

{Judiciah ‘.

.R;MﬂwR .
Q m{ Pradesh hes vide 6 separate Orders dated 16.%0.2017 Stayed the
CTH N QFFICER {

E»EGH couq'f oF ¢ Hmﬂ&“— ‘D‘”" T Top operatlon of all the Six Mulation Orders daled 12.05. 2017 in respect of Mutation -
' ‘ v ‘T R
u.tl
a B, f3id Geon?

matier of th!s Suit, before the Collectnr of Sub lesion (Rural) Shlmla. -
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?er—.a ar ta Rgggﬁaﬁ ;:ed in terms of

|
No.261 dated 12.05.2017, Mutafion No.262 dated 12.05.2017, Mutation No.263

* deted 12052017, Mutation No440 dalsd 12.05.2017, Mutation Nod41 daled
12.05.2017 and Mutation ‘No 442 dated 12.05.2017, in respect of Mutation of the

Land Admeasuring 03-15-49 hectares Situated st UP Mohal KiariRirke, Tehsl and
District Shimla, Himachat Prmslq forming part of the Six Sale Deeds bearing Sale
Deed No,650 Dated 1.5.2017, Sale Deed No.651 Dated 1.5.2017, Sale Deed
No.652 Dated 1.5.2017, Sale Deed No.653 Dated 1.5.2017, Sale Desd No.654

" Dated 1.5. 2017 and Sale Deed ND 855 Dated 1.5.2017 which are subject matter of

r e -“GDA

this Suit..

28.  The Plaintift has recently lsarnt on 22.09.2017 that the Defendants ara

,colluswely negollalang the sale of the whole / par of the Land Admeasuring 04-77.
' 07 Hectares situated at Up Mohal KiariRirks, Tehsil and District Shimia, Himachal

Pradesh qua which an intesim order dated 08.08.2017 has been passed by the
Hon'ble Delhi High Court AND qua which the Collector of Sub Divisien (Rural)
Shimla, Himachal Pradesh; has vide 8 separate Orders dated 16.10.2017 Stayed

. the operalion of all the Six Mufation Orders dated 12.05.2017 In respect of

Mutation No.261 dated 12/05.2017, Mutation No.262 dated 12.05.2017, Mutation
N0.263 dated 12.05.2-Dl17. Mutation No.440 dated 12.05.2017, Mulation No.441

dated 12.05.2017 and! Mulation No.442 dated 12.05.2017. That in case the

Defendants succeed in the| ill and nefarious design of selling the whale or part of
Land Admeasuring 04-?’7-07 Hectares sifuated at Up Mohal Mari!R:rka Tehsil and
District Shimla, H:macﬁal which Includes Land Admeasuring 03-15-49
hectares situgled of UP al Kiari/Rirka, Tehsil and Distict Shimia, Himachal

Pradesh foming part of e Six Sale Deads bearing Sale Deed No.850 Dated -

1.5.2017, Sale Deed No.651 Dated 15,2017, Sale Deed No.652 Dated 1.5.2017,
Noﬁf:é"ﬂhtéd-d 5.2017, Sale Deed No.65¢ Daled 1.5.2017, and Sale

Deed No555 Datad 1.5. 201( which are sutject matter of this Suit, to any third party
i b B b EﬂﬁF parues, will cause irrep rable loss and Injury to the Plaintiff which cannot be

™ i‘sii"

et

et Govsh

Te'29, - Thatitis settled Iaw hat the Civil and Criminal proceedings can go together

and since the Plaintifi e 2 victim of misrepresentations, criminal conspiracy,

A

-

_SfED

CTION OFFICER {Jud! icial) n
' EESH COURT OF HIMACHAL PRAJESH
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> _ o 420, cheating, fraud, criminal breach of lLst, misapprop;iaﬁon of money aﬁd

' forgery stc. committed by the Defendant No.1, Defendant No.2 and Direclars of

- Defendant No.2 with the Plainiiff, therefore the Plaintift also availed criminal remedy

.. -avelable in accordance W Iaw, and accuringly the PGt fied & Crimina

' Cuﬁp!mm vide Letier dated 07.10.2016 bef‘ore Deputy Coinmissioner of Poiice,

| EOW Mandir Marg, New Delhi for registrator o FIR agirs! the Defendants under

 Section 42040G409/4151 4GB/AT1/34/1208 IIPC. The Plaini have lso fled a

. Criminal. Complaint Bearing Complaint Case No.13182 / 2017 dated 31.10.2017

litled *Diamond Traexim Put. Ltd. Vs. Sunil Saod and Others” against the Defendant

' Nod, Defencant No.2 and Diectors of Defrndanl No.2, before the Chief Metro

Poliian Magisirate, District Courts, Rohini inder Section 200 read with Section
156(3) CRIP.C. for the offences under seuio}\s 4201405140014151468147 113411208

of Indian Penal Code commitied by the Déafeﬁdanl No.1, :Deffendanl No.2 and

. . 1 .
Directors of Defendant No.2 in connivance and criminal conspiracy with sach ofer,

and the said Criminal Complaint is perding adjudication.

30. That the aforementioned facts and circumslances signify that the Land 03-15-
49 hectares situated at UP Mohal Kiari/Rirks, Tehsi and District Shih!a, Himachal
_ Pradesb.by the act of the parties more spacifically Plaintiff and _De{endgnl No.tis, -
{’ T said o have created a charge on the said land The fransfer of the land in quesﬁén" .
- has been made by the Defendant No.1 with the intent to defeat or delay the
creditors of the Defendant No.1 i.e. the Plaintiff and the same is voidable-at the
option the Plaintiff whose interests have been sought to be defeated or dellayed.__ .
The aforementicned facts also substantiate that the purported transfet of the land'tﬁ ‘
! the Deféndant No.2 is neither in good faith nor for the alleged oonmderaﬁon
mm the Six Sale Deads bearing Sale Deed No.650 Dated 1.5.2017, Sale
Q'eed No. 651 Dated 1.5.2017, Sale Deed No.§52 Dated 1.5.2017, Sale Ceed
Nr_J £53 Da 1.5.2017, Sale Deed No.654 Dated 1.6.2017, and Sale Deed No 655

*

s .

1 i 6 250 M

c:ler tny Rbaigtyy
Mf_ ‘ 17,
ESTE

131, The Plaint#f Is constrained to file the present Suit seeking a decree of

:\ON-OFFICER (3 é‘;&&__ _ 3 :
?ﬁ' COURT OF HW.AL.HN-[ _ | declaration in favaur of the Plaintif and against the Defendant No.T and Defendant

te.im»n- P ~
1
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* No2 that the Six Sale Deeds bearing Sale Desd No.650 Dated 152017, Sale

Deed No.651 Dated 1.5.2017, Sale Deed No.652 Dated 1.5.2017, Sale Deed
No.653 Dated 1.5.2017, Sale Deed No.654 Dated 1,5.2017, and Sale Desd No.655

- Dated 1.5:2017 in respect of the Land Admeasuring 03-1549 hectares siueted &
UP Mohal KiariRirks, Tehsil and District Shimia, Mimachal Pradesh -which are

subject matter of this Suit, are fraudulent, ilegal, - voidable and void abinitio and
hence the same are liable to be cancelied. The Plaintiff is also entitied to & Decree
of Permanent injunction In favour of the Plaintiff and against the Defendant No.1
and Defendant No.2 and their Directors, Officers, Eniployea,'Associales. Agents

. end everyane claiming under and on behalf of them, thereby restraining them from
- selling, alienating or creating any third patty right or interest in the Land

Admeasuring 03-15-49 hecfares situaled at UP Mohal KisriRirka, Tehsil and

District Shimia, Himachal Pradesh forming part of the Six Sale Deeds bearing Sale
Deed No.650 Dated 1.5.2017, ‘Sale Deed No.85t Dated 152017, Sale Deed

- No652 Dated 1.5.2017, Sale Deed No.653 Dated 1.5.2017, Sale Deed No.654
.. Dated 15.2017, and Sale Deed No,655 Dated 1.5.2017 which are subject matler of

this Suit. The Plakitf is also entitied to a further decree of permanent injunction in
favour of.ihe Flaintiff and against the Defendant No.1 and Defendant No.2 and their
Direclors, Officers, Employees, Associates, Agents and everyone ciaiming under
and on behalf of them lhereby restraining them from relying f acfing / procesding

' "and Inr domg any ad deed thing in any manner, whatsoaver, on the basis of the

Six Sale Deeds bearing Sale Deed No.650 Cated 1.5.2017, Sale Deed Na.551

-Dated 1.5.2017, Sale Deed No.§52 Dated 1.5.2(17, Sale Deed No.853 Dated

152017, Sale Deed No.654 Dated 1.5.2017, and Sale Deod No.655 Dated

. {52017 in respect of the Land Admeasuring 03-75-49 hectares situsted ot UP

irka, Tehsil and District Shimls, Himachal Pradesh which are subject
is Suil and/or in.respect of all the matters concemning the said Six Sale

32. The cause of adlon firstty accrued in favour of the plainfiff on 24.01.207

" when the cnegque cated 53 {1.2017 amounting to Rs 11,93, 90 681/- was returnsd
unpaid to the plaintiff, MLIch the defendant No. 1 had issued in favour of the plaintiff

i
1
1

‘ ATSTE/ .
! SECTION OFFICER (Judicial)

.41GH COURT OF HIMACHAL PRADE 5h
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in order to make the full and final settlement of the account. The cause of action

Iur1her accrued in favour of the pIairrtiﬂ'tu file the present Suit on 15,09.2017 when

‘the Plaintiff leamt Ihat wt of the “the Entlre I..and” Le. the pmperfy admeasunng :

04-77-07 hectares situafed at UP M&‘!al K!'aﬂ/erka Tehsiland Disirict Sturrua

-Himathal Pradesh the Defendant No.1 had; on 1.5.2017 under a deep rooted '

|consp|racy hatched with the Defendant No.2. pnd 1ts other Blrectors, frauduiently

sold prapeffy admesstring 03-15-49 hedm snuatsd a up Mohai KiariRirka, -
Tehs:? and Districf Shimfa, Himachal Pradesh to one of his own Company (ln ihich -

he was a Director) namely, the Defendant Noz fur a sa’e consideration - of

.Rs 10,32,00,0001- s per the 6 (i) Sale Deeds beating Sale Deed uossu Dated . .-

1520,17 Sale Deed No.651 Dated 1. 5.2017,

‘hedtares siuated af UP Mohal KiariRirka, Tehsi and District Shimia, Himachal
Pradesh which are subject matter of this Sull, The cause of aclion further arase on
18.08.2017 when the Piaini aso leamt that Defendant No.t has by misieading / .

hoodwinking  the Reuenua Departmen! got the mutatucm of the - “Land
Mmeasur[ng 03-15-49 hecfares afuated a UP. Moha! Klari/Rirka, Tehsﬂ and

District Shimia, Htmau‘rai Pradesh formmg part of the Six Sale Deeds bearing Sale
Deed No.650 Dated 1.5.2017, Sale Deed Nog51 Dated 1.5, 2017 Sale. Doed e

No.652 Dafed 1.5.2017. Sale Deed: No.653 -Dated 1.5.2017, Sale: Deed No 654
Dated 1.5.2017, and Sale Deed No.655 Dated 1.5.2017, which are subject mater of

- this Suit, sanctioned! atlested done in favour of the Defendant No.2 without even
. Imaking the payment of oulstanding Ques of about Rs.?D,O0,00QI— o the Revenue -
Department. The cause of acion further arose on 22.09.2017 when the Piaintii
further learnt thal the Defendants are negotiaiing the sale of the whole f part of the’ '

570D Agnd dmeasunng 04-77-07 Hectares s:fuafed at Up Mohal #GarVR:ma. Tehs! and

Drsﬂmﬁsmmia, Himachal Pradesh creation of lhlrd party ngh!s of which has been

; irestrairfed by the Hon'ble High Court or Delhi wde Order dated 8 8.2017. The cause
~agler 0 ‘{ugl.
-dm——_,.—..—

m further -arose on 12.10. 2017 when the Callecter of Suh Division (Rural)

s 2o Ghim, Himachal Pradesh hes vuie 8 separate Orders dated 16 10 2017 Stayed .

‘Sal Deed No.852 Dated 1. 52017, -
-Salé Deed No.853 Dated 1.5.2017, Sale Deed No:654 Dated 152017, and'Sdle
'~ Desd NoBSS Dated 152017 in rospect of the Land Admeasuring 031549 |
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" the operalion of all the Six Mutation Orders dated 12.05.2017 in respect of Mutation

" subsisting and continuing.

. 34 That the Suit has been filed within time and is not barred by the Limitation

36.- That the 6 (Six} Séle Deeds bearing Sale Deed No650 Dated 1.5.2017,

 UP Mohal KiariRirka, Tatisil and Distict Shiia, Himachal Pradesh which are

subject matter of this Sul, are situsted within the lerritoriad jurisdiction of this

. Hon'ble Couri. and hence this Hom'ble Court has the. Jurisdiciion 1o enlertain and
adjudicate the prasent SunL |

s and when required in;?hg interest of Justice.
g i

AgEE3YED

" above sm

No.261 dated 12.05.2017, Mutation No.262 dated 12.05.2017, Mutation No.263
dated 12.05.2017, Mutation No.440 dated 12.05.2017, Mulation No.441 dated
12.05.2017 and Mutation No442 dated 12.05.2017. The cause of action is stil

330 That the Plaintiff submits that therz does not exist any collusion between the
Plaintiff and the Defendants in filing the present Suit. '

Act,

3., The Plaintff has not fled any ather Suit andior any other legal proceedings
before-any court of the law in respect of the present cause of action.

Sale Deed No.651 Dated 1!5.2017, Sale Dieed No.652 Dated 1.5.2017, Sale Deed
No.653 Dated 1.5.2017, Sal: Deed No.554 Dated 1.5.2b17. and Sale Dead No.655
Daled 1.5.2017 in respect of the Land Admeasuring 03-154¢ hectares situaled af

. The Plaintiff reserves its nghts and crave libery of this Hon'ble Court to.
refer to and rely upon and ﬁ!e al the documents filed alongwith the present 3u1t and
the Plalntlﬂ crave leave cf !hls Hon' bie Caurt to file such other additional documents

3. The vahue o 8 3 Deeds for which Decres of Dectaration and the
conseguential relief of Pemianent Injunction is being soughtis Rs.ao,az.oo.onw- on

which the Plamirﬁ has, p dithe adequate Court Fee of Rs.10, le for filing the
10,3 5o

LEDTQDKY\
8o ugC 281 t AR
s to Datetrs |

R

el
= ~ThiM OFFICER (Jud‘ a
iiH muRT QF HIBA P
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In view of what has been statsd hereinabove, tis Honfble Court may Kidly be. '._. T

pleased fo- ) ‘[

(8} Pass a Decree of Declaration in favour of the Plaintiff and aganst the

Defendants deciaing the Six Sale Desds bearing Sale Doed No,650 Dated

! _15201? Sale Deed No.651 Daled 1.5.2017, Sale Deed No.652 Dated "

1.5.2017, Sale Desd No.653 Dated 152017 Seﬁe Deed No.654 Dated
. 1 5.2017, and Sale Dead No 655 Daled 1.5.2017 in respect of the Land
'Admeasunng 03-15-49 heclares sfm;fed at UP Mohal KiariRitka, Tehsl
and Disirict Shimla, Himachel Pradésé: which are subject mater of this Sl

!
are fraudulent, illegal, voidable and void abinitio .

(b)  Pass aDecree of Permanent injuncticn in favour of the Plain-t'iﬁ andagamsl o

the Defendant No.1 and Defendant No.2 and their Directors, Oficers,
Employees, Assaciates, Agents and everyone déimin;; under and on behalf
of them, thereby restraining them from seling, allenating or creafing any
third party right or interest in the Land Admeasu;iﬁg 03-1549 hectaes
Sltuated af UP Mohal KizriRike, Tehs end Distict Shimis, Himachal
Pradesh forming part of the Six Sale Desds bearing Sale Deed No.650
!  Dated 1.5.2017, Sale Deed Mo.651 Daled 1.5.201?, Sale Deed No.652
~ B Dated 1.5.2017, Sale Deed No.853 Dated 1.5.2017, Sale Desd No.654
Dated 1.5.2017, and Sale Deed No.655 Dated 1.5.2017..

o {t)  Pass a Decree of Permanent injunction in favour of the Plaintiff and a'gai‘nst
e oL R T e Defandant No.t and Defendant No2 and thelr Ditctors, Offcers,
' Employees, Associates, Agents and everyone claiming under and on behatf

of them, thersby restraining them from relying / acting / proceeding and Jor

-

dbing any act, deed, thing in any manner, whatsosver, on the basis of the

; +m TODAY gam Six Sale Deeds bearing Sale Deed No.650 Daled 1.5.2017, Sale Deed
1?0651 Dated 1.5.2017, Sele Desd No.652 Dated 15.2017, Sale. Desd

| 0.653 Daled 1.5.2017, Sale Deed No.554 Dated 1.5.2017, and Sale Deed
i/ F pﬁ‘m o Registrar Zn.sss Dated 1.5.2017 in respect of the Land Admeasuring 03-15-49

5 SETYF. )

,'- OFFICER r.sudiéan 3m 15 Himacha! Pradesh andior in respect of all the matters conceming the said

TEC CE

COURT (IF HIMAGRAL F? T .

HIGRCERE L Six Sale Deeds bearing Safe Deed No.650 Daled 1.5.2017, Sele Deed
wiusuma B

i “r’}& eogmiﬁtﬁt"‘!

a.d. Pish flgue ]

| . .. hectarss sialed st UP Mohal KiarRina, Tehsi and District- Shimia,
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-a 1
1 a N
L] \‘-’
” - " No851 Daled 1.5.2017, Sale Deed No.652 Dated 1.5.2017, Sale Deed -
o ) o __Nq.55_3 D_atgd. 1:5:29:17, Sale Deed No.654 Dated 1,5.2017, and Sale Daed
ST 0,656 Dated 1. 5. 2017, \
- {d}  Pass a Decres i m famur of the Plaintiff by creatmg Lien / Charge over the
entire sut land.
(e)  Award the Cost of the Sui_t in favour of the Piaintff and against the
_ - Defendant No.1 and Defendant No.2.
o -y Pass any other or further Orders as this Hon'ble Court may deem fit ard
v . proper in the given circumstances of the case in the interest of Justice.
q L "~ For Mis Diamond Traexim Puvt, Ltd.
{Authorised Representative)
- Piaintiff
Through
' Shimia ATUL G.§00D & KARTTK KUMAR
01-12-2017 ADVOCAYTES FOR THE PLAINTIFF
VERIFICATION:
i, the Authorszed Represenlative of the Plaintiff dn hereby verify that the contents of
" paras 1 0,26 are e fo my knowledge based on the fecords of the Plainif ket
(A_ and maintained in its ordinary course of husiness and made avaitable to me; the

" contents of Para No.27 to 38 are legal submissions made on the informalion
received and believed to l:lbe true. Last para is the prayer {o this Ho‘n'b!e Court. That
t no part of n is faise and no!thing material has been concealed therefrom.
1TY w' 3R verfied atNew Delhion tis 1% dayof_Deeenlnaniy,

- | 7, . .
Y joses, o _ For /s Diamord Traexim
1P, High cc;f-‘" . - | W kbl
$ (Authorised Representative)
Plaintiff

sTED
SECTIEN OFFICER {Jutinian

hiSH COURT QF FMACHAL PRADE 5r
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- v BEFORE THE HON'BLE HIGH COURT OF HIMACHAL PRA_D_ESH
. | | ATSHMIA —_—
L "OMLSUTNO. " of20i7
Ms Diamond Traexim Put, Ltd. wenn PlEINGT
: Versus :
Shii Sunii Kumar Sood and Another weeeeno Defendants
AFFIDAVIT
{, Vijay Kumar, S/o Shri Rawat Singh, aged about 45 years, the Authorised
o ) Represenialive on behalf of Mfs Diamond Traexim Pvt. Ltd. having its registered
s office al. House No.302, Piot No.2, Sector-8, Varun Apartments, Rohini, Defhi-
(‘ . 110085, do hereby solemnly afiirm and state as under:-

1. Thattam the Authorised Representalive of the Plaintiff Company and have
been duly authorised by Boart Resolution dated 05.06.2017 in the above nated Suit
and conversant with the facts of the case & hence competent to affm this affidavit
2 Thét | am sufficiently conversant with the facts of the case and have aiso
- examined éll relevant documents and records in rejation thereto,
73 rsay tatthe statemsnts made in paras 1 1o 26 are tue fo my knowledge
- . and staterr;ents made in para 27 to 38 are based on legal advice and the prayer
from para (2) to para () of the suit
4 0 say that.there i’ no fa!se statement of any material fact, document or
record and | have included mfcnnatmn that is according to me, relevant for the
present Petihuﬁ .
‘ 5, § say that the List cf Documents hefeto are pholocopies of the docurhenls
- referred to and relied upon ti!Y the Plaintiff. ‘
6. Thét I the ahove named deponent do further swear and

ATUBIUL :
verify that the content of my above affidavit is true and correct, no
Gatd €0 Jores

@p. High Qons¢  Partof it is false and nothing relevant material has been concealed
e .._,there Erom '
LA e Veriﬁéd at Shimla'és' such on this the 15T Day of December, 2017
' ! [
Ve TpRlPORE

FH..EI) TODA\?_ ¢ 1 Cuitngs and Ge e-bons
% \a IR L ““""Zg 3 41—'4"1

Sﬁa{ o'ﬁmr-s and Co E"‘lloﬂh

are At Ly e
4“1__&‘
oINm" 23100 % BECHMON OFFICER {Jurfisian

HiGH COURT OF HIMATHAL PRAGESH
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7 2
o | |
' IN THE HON'BLE HIGH COURT OF HIMACHAL
PRADESH AT SHIM:'AM 2?/ 28/8
e . - CIVILSUITNO__ -of 2018
Shri Sunil Kumar Sno'd
Sote Proprietor
. M/s Homeland City Mall
! ;Huuse No. 143, Sector-7,
' Panchkula, {Haryana)
. _ ...PlaintifF,
| VERSUS
o4 | ‘3
| 1. Mfs Nirvina Woods & Hotels P, LId.
P | a Company Reglstered under
L |__ Sub Section (2) of Section 7 .
g of the Companies Act 2013 & '
'y Jun W aving its Registered Office at
| Reager to Reg\!stral'_ ouse No. 335, Advocate Enclave,
2 ﬁ - _ R _!.r-ﬁector 19-A, Chandigarh,
. Through its Director Mr. Pankaj_Gupta- ‘
8-
2. M. Pankaj Gupta gy budinjoud Gl
o Director; :
) M{s'Ninﬁéana Woods & Hotels Pvt. Ltd.
IR House No. 86, Sector 12

.TT&373 ? Panchkula -134112 Defendanlsﬂrgm/
N . “ ‘E ! - ! r 58 GFFICER (Judictat.

WIGH COURT OF HMACHAL P )
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PLAINT UNDER SECTION 26 READ WITH ORDER 7 RULE 1
OF THE CODE OF CIVIL PROCEDURE AND SECTION 34 oF
THE SPECIFIC RELIEF ACT FOR DECLARATION /
CANCELLATION OF SIX SALE DEEDS (BEARING SALE DEED
NO.650, SALE DEED. NO.651, SALE DEED NO.652, SALE
DEED NO.653, SALE DEED NO.654, AND SALE DEED NO.655
ALL DATED 1.5.2017} IN RESPECT OF THE LAND
. ADMEASURING 03-17-68 HECTARES SITUATED AT UP
' 'MOMAL KIARI/RIRKA, TEHSIL AND DISTRICT SHIMLA,
, HIMACHAL PRADESH (HEREINAFTER REFERRED TO AS THE
*\%SUIT LAND") AND FOR PERMANENT INJUNCTION.

) . e Plaintiff
Through Counsels
g R { M % Rakesh. Sharma)-
] Advocate. '
place: Shimla )
.. Date: R . .

i 0
A (GER (.I\ﬂ:"" .

St COURT OF HiapcH

e T TS Y T o
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la.adar o Regi

MAY IT PLEASE YOUR LORDSHIP:
- That the: Piaintiff is a Himachali Agriculturist, and at

 present residing at House No. 143, Sector-7, Panchkula,

{Haryana). The Plaintiif is engaged in the business of real

estate const:

ruction and development. The Pleintiff has

developed and constructed one of the most prestigious

Multistorled Shopping Mall at Baddi, District Solan (H.P.)

which is housing many famous Shopping brands including

Big Bazar. In

the said Homeland City Mall, the PlaintiiT also

'~ constructed 79 Rooms Deluxe Hotel which was sold by the

N Plaintiff toa C‘ompany known as AHR City Prajects Pvt. Ltd.

The Defendant No.2 Mr. Pankaj Gupta s the Director of the

| said Company AHR City Projects Pvt, Ltd. The Plaintiff was

aiso the Director of the sald Company M/s AHR City Projects

| PV Ltd., am-.iI

! Pankaj Gupta

1

l--—"_-_-__.—_ y
FILED TODA . Il.td., the}
14 J0U 8

|Pr jects Pvt.

‘o account of mismanagement and frauduient

activities beiir:ag carried out by the Defendant No.2 Mr.

i, in the said company M/s AHR City Projects
Plaintiff resigned as a Director of M/s AHR City
Ltd. w.e.f. 6.4,2018. '

2.  That t

regtstered o
. Sector-49-A

‘ represented |

oo/)"\:;k\‘:):ﬂn?anagei:l anq

i Gupta.

Defendant No.1 is a closely held Private

ce at House No. 335, Advocate Enclave,

|
‘ ; mrted Company of the Defendant No.2 having its
|

I

| Chandigarh, and the Defendant No.l is
by its Director Mr. Panka) Gupta. The

5"[ ﬁgE)el‘emﬂanl: N-n 1 is under the command of and is b:-.mg

controiled by the Defendant No.2. Mr. Pankaj®

JECTI FFICER {dudicial

wH COURT OF HIMACHAL P
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3. That the Defendant No.2, (Director of the Defendant

No.1) have been closely assocsated with the Plamtlff as the e

Defendant No.2 purchased various propertiesi in the Home

Land City Mall developed by the. Plaintiff ahd Homeland

Bmldweh Pvt. Ltd. at Baddi. The Defendant No.2 also

purchased 79 Rooms Deiux Hotel from the Plalntlff in the..‘_, .

Home lLand City Ma!! in the name c[)f the Cornpany M/s AHR .

City Projer:is Pvt. Ltd in which 49. 78% Shareholdmg is held
LA by’ the Defendant No.2, and tlalance 50 22% of the

shareholdmg in the said company AHR C|ty Pro;ects Pvt.

Ltd. is held by one Mr. Hemant Jindai and his family .

members and his Associate Companies. The defendant no.
2 also shareholder and director of 'the company M/s
Hoimeland Bulldwell Pvt. Ltd., a company controlied by Mr.

Hernant Jindal.
w i

e
rrd

4 4. That in year 2009, the Plaintiff had approached a

EILED TOD ﬁ??' any known as M/s Diamond Traexim Pvt. Ltd. having

its istered office at House No.302, Plot No.12, Sector-%
1&3“1013‘ gistere fice at Hou .

ReadertoRogisW Apartments, Rohini, Delhi-110085 (hereinafter

referred to as the “Diamond™) represented by its Director

Pl

to aequire about 10 Hectare (epprox 25 Acres) of land foyr

oTED /
ﬁo ‘ an estimated price of Rs. 25,00,00 ,000/- for the’ purpose of

F\CERRJ*’d _
Coﬂ' ?EFW mnh -development and construction activities in the State of

o e‘a imachal Pradesh, and in order to achieve the said purpose,
_.,-@'5' iy -
.‘C ‘y ) 8
]

s 7

Mr Hemant Jlndal and the Plaintiff expressed his intentlonr B

, @0 he Plaintiff requested “Diamond” for seeking financial : ...

1236
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,;‘

assistance for :'acquiring about 10 Hectare (approx. 25
|

Acres) of land for the purpase of development of a colony
i ,

by constructing: Apartments and viilas on the developed

plots, and alsosifor construction of a 5 Star Hotel at UP

" Mohal Kiari/ Rirka, Tehsil and District Shimla, Himachal

Pradesh (hereinafter referred to as " 111_e said Land").

5. That the Plaintiff assured “Diémond"_that in lieu of

am_au.nt financed by "Diamond” , the Plaintiff shall within &
months of obtaining all the statutory approvals required for
the development of the “said Colony” on “the said Land”,

enter into a Memorandum of Agreement with “Diamond”

]

__men!:ioningﬂ-fhé térms and conditions for the allotment and

sale to "Diamond” on “Ownership Basis”, (which shall be at
a concessional/discounted rate of 50% of the market price

at which the Plaintiff will first start selling the to be

constructed Apc rtments and to be constructed villas to the

F“..‘ED TﬁD A\" blll’.' in’ the open market}, certain to bfr. constructed

Mllilm

A artments anc to be constructed villas in .the said Colony

Reaoer io Rag;strltf he value whlch will be equivalent to the amount of Loan
i

i

given by “Dldmond" to the Plaintiff,

| i
6. That the Plaintiff further agreed with “Diamend” that
_ | _

the amount pdvances by Diarnond to the Plaintiff,

“Dlamond" shall have a first charge / lien cn “the saud

'l.and" as and when acquired by the Plaintiff from the_

amount finaniced by *Diamond”. ATPERTED
.:‘t T T £ S B ;B cnn
' SECTION OFFICER (Judt -
SSIONED iGr COURT OF HIMACHAL P

ALTEA
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7. That with the aforesaiLi oral 5agreements7"

£ ' | an:a‘ngémen’csl understanding and keeping in view the past
ekperience and dealings v&ith the é’!ainﬂﬁ, “Diarnond" had
during the period between 26.08, 2009 to 16.06. 20i5 paid

to the Plaintiff an. amount of Rs 11,93,90 681/- for the -
purpose of development of co!ony 18 |s stated  that
; = '-‘-r-whenever any excess payment (ovar and above what was
requnred) was received by the Plamtlﬁ’ from "Duamond" the

same was duly returned by the Plamtlff to “Diamond" and in

N

nuishell finally a net amount of Rs.11,93,§90,681!- was
received by the Plaintiff from "Diamond”. :

A Statement showing the amount advanced by
Diamond to the Plaintiff is filed herewith the list of

documeénts.

8. That thereafter, the Plaintiff proceeded with the

process of negotiations/ acquisitions of “the sald Land"

Wt i{

from the land owners for the development of the sand
Colony, and from the said amount of Rs.11,93,90,681/-

! received by the Plaintiff from “Diamond”, the Plaintiff

at UP Mohal Kiari/ Rirka, Tehsil and District Shimia,

"Himachal Pradesh (hereinafter referred to as “the Entire

SECTION OFFICER cﬁm%”" Plaintiff proceeded with the process of obtaining all the

HIGH COURT OF HIMA i
tatutory approvals required for the Development of “the

s L b ""Enttre Land”.

I‘.and") for development of colony and thereafter the -,

A
PR

purchased Land admeasuring 04-77-07 Hectares situated e

1238
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L - s
That a Statement showing “the Entire Land”
admeasuring ?4-77-0? ‘Hectares slfuated at UP Mohal
Kiari/Rirka, fehsil and District Shimla, Himachal
Pradesh pufcﬁased by the Plaintiff from the said
amount of Rs.11,93,90,681/- for development of

colony is filed with the list of documents.

9. That in \i_iew of delay in obtaining the statutory

approvals for caf-rying out development and construction on
"the Entire Laﬁd", the IPlaIntiff could not execute the
L ‘lMemo_randurn of;éAQreement with “Diamond” for allotment /
sale to “Diamong L on “Ownership Basis”, (which shall be at
a concessional/discounted rate of 50% of the market price
at which the P:'é'intiff' will first start selling the to be
oonétructed Ap'aritmen’ts and to be constructed foas to the

e public in the open market), certain to be constructed

ents and to be constructed villas in the “said Cbiony"
i

of t vaiue ecJul\.raIent to the amount of Rs.11,93,90,681/~

1 h.ll“ Eﬂ“ Loaniglven by ‘iDnamond" to the Plaintiff,
Readel o Reglstrar{” |

10. That smc.ie the process of obtaining of statutory

approvals has- been delayed inordinately, the Plaintiff
--agreed to refund o "Diamond” the amcunt of

. Rs, 11 93, 90, 681/ Diamond has a first charge / lien on the

ﬁntme Land",, _ ATTESTED
<P | .

. h

SECTION OFFICER Judicd
Trag Preagt )
M 11 That on acoount of the dishonor of the ChegquantHCOURTOF HMA

N0.000659 dated 23.1.2017 for Rs.11,93,90,681/, drawn
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on Kotak Mahindra Bank Ltd., “Di%amo-nd” _ﬁ!éd a Crlmin;?'

’ j , Complaint bearing CC No.395% of;2017 dated 10.03.2017
titled "M/s Diamond Traexifn Pvt. Ltd Vs.iSuniI Soed”, . |
against the Plaintiff before the Ld. Magistrate, Rohini
District Court, Delhi, and after recording the e\%fidence of the
Complainant (“Diamond” herein), !the Ld. Mé:gistrate vide
order dated 24.8.2017 summoned the _Plai%ntlff and the
Plaintiff have been facing criminél trial of the séa'me.

A copy of the order dated 24.8.2017 passed by the

o

Ld. Magistrate is filed herewith the list of Documents. .
12. That the Plaintiff submits as under:- -

() That Diamond has made a payment of L.
Rs.11,93,90 681/ to the Plaintlff from tlme tO '

tlme during 26.08.20089 to 16.10.2015.

b (i) That out of the amount of Rs.11,93,90,681/-

received by the Plaintiff from “Diamond”, the

F|‘|_Eb TODAY Plaintiff had purchased the Land admeasuring

04-77-07 hectares for developmeht of colony
=m JUN 28

ReadertoReglstrar situated at Up Mohal Kiari/Rirka, Tehsil andi . "

| . District Shimla, Himachal Pradesh, which is
subject matter of the present Suit (hereinafter

|
| ,
i ' referred to as “the Entire Land”).

udicial} ) .
CTION OFFICER *iﬁ:am&w 13.,_That the Plaintif further submits as under:-

L eY
ece”
RS
e
“fﬁ:‘lf&c

‘ . .
‘ S
i ‘

|

|

ﬁ,EGH COURT OF HIMAC
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LA ()
(ii)
{iii)

FILED TODAY
V6 LGN 0
Reader to Registrar

10

That the Plaintiff & the Defendant No.1 & its

Director, Defendant No.2, have various business

“*relations & 'business transactions in the past as’

the Plaintiff was the Dlrector of Defendant No.1
till 17.5. 2017

That in view of the continuous business relations
between Defendant No.z,r (Director of Defendant
No.1) & the Plaintiff, the Plaintiff have KEPT IN
TRUST with Defendant No.2, fDirector of
Defendant No.1) various blank signed Cheques.
The ;ietails of the blank signed Cheques
whlch have been kept by the Plamtiff with
Defendant No.2, (Director of Defendant
No.:l] are filed herewith the List of
Docufnents.

that from time to time various disputes relating

to bu%siness transactions arose between the

Plaintfﬁ & Defendant No.2, (the' Director of

Defengant No.1}, and in order to get all thel

dlspiutjjes resolved in favour of Defendant No.2,

- the ;Dgﬁendant No.2 (the Director of Defendant
5

1

No.p,;- have always threatened the Plaintiff that
if h'e; does not succumb to the WHIMS &
DESIIiE of Defendant No.2, (Director of
Defendant No.1), then he will fill the blank

s:gnbd Cheques with huge amounts and present

'them 'for encashment. The Defendant No.2

:
E ;N GFFICER {Judiciai,

unH COURT OF HIMACHAL Pha.c
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1

.
further threatened that after the cheques are

A dishonored, the Defendant No.2 shall file Dozens
of Criminal Complaints against the Plaintiff-for
dishonoring of the Cheque(s), & send the

Plaintiff to Jail throughithe balance of his life,

- The Plaintiff have always been living in-the fear.. - .. "
of threats of Defendant 'xiuo.z; |
{iv) That the greed of the EDefeqdant No.2 did not
woo end here & in further;':mce of his greed, the y
Defendant No.2 had plarlmed to grab “the E-‘ntir'e.','.
Land”. That in ordgr to grab the “Suit Land”, the
Defendant No.2, (Dire.étor of .Defe.ndant No.l)
had under pressure, undue influence, coercion &
threats fraudulently got transferred -wjtﬁ&ﬁ:ti:_"hi" T
N : payment of sales consideration from the Plaintiff
‘' In_ favour of the Deféndant No.1 land
admeasuring 03-17-68 hectares situated at UP

Mahal Kiari/Rirka, Tebsil and District Shimia,

Himachal Pradesh as per the details given

hereunder:-

§. | Sale || Sale Deed | Sq. Mtrs | Hectares | Sale Deed | Complete
N. | Deed|{ Dated Measuri | Measuring Amount Address

No. ng. a (Rs.)
1) 650 01-05-17 2224 00-22-24 6,800,000 | Mohal
. e ‘ : | Rirka,
ATYESTED | ' Tehsil

Shimla (R),

SECTION OFFICER (udicial ' - District
HIMACHAL P :
HIGGH COURT.OF- Shimia,
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Himachai
i Pradesh

| 651 | 05-05-17 | 3093 00-30-93 | 17,170,000 | Mohal
! Rirka,

Tehsil
, Shimla (R},
R , " | District
Shimla,
Himachal
Pradesh

3| 652 | 01-05-17 2781 00-27-81 | 17,000,000 | Mohal
. Rirka,
Tehsil
. . . Shimla (R},
: District
Shimia,
Himachal
Pradesh

4| 653 | 01-05-17 | 531 | 00-05-31 | 1,720,000 |Up Mohal
| - Kiar,
Tehsil
Y A Shimla (R},
‘ r : | District
D[TODAY | - - Shimia,
. ' Himachal
Jon g l Pradesh

Reader 01-05-17 | 18423 | 01-84-23 | 52,160,000 |Up Mohal
b i . : Kiari,
Tehsil
1l ‘ Shimla (R),
i _ District
E _ . | Shimla,
1 E. | Himaehal
’ Pradesh

16| 655 | 01-05-171] 4716 00-47-16 | 8,350,000 (Up Mohal
: Kiari,

Tehsil

_ Shimla (R),

A : ' District

i ‘ Shimla,

! T Himachat

7 ‘ AfI:EE“'ED / Pradesh
. " 17 1 - - ER(JMB“ =

IGH COURT OF 1
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That the above land admeasuring - 03-17-68 hectares\*-'
# - : situated at UP Mohal Kiari/Rirka, Tehsil and Dis}i:rict Shimia,
Himachal Pradesh Is hereinafter referred td as “the Suit -
- Land”. . |
L e " A'Copy of Sale Deed No. 650 -da_ted 01.05.2017
admeasuring 2224 sq.Mtrs. for Rs.ss,oo,oéw- is filed
with the List of Documents. ‘ . ;-._:-.-"it:_ -
A Copy of Sale Deed No. 651 dated 0L05.2017
admeasuring 3093 sq.Mtrs. for Rs.1,71 7o,ooo/- is -
filed with the List of Documents. . |
.A Copy of Sale Deed. No. 652 dated 01.05.2017
admeasuring 2781 sq.Mtrs. for Rs;1,70,000001- is
filed with the List of Documents. |

A Copy of Sale Deed No. 653 dated 01.05.2017

admeasuring 531 sq.Mtrs. for Rs.17,20,000/- is ﬁléd

with the_ List of Documents.

A Copy of Sale Deed -No. 654 dated 01.05.2017

_asuring 18423 sq.Mtrs. for Rs.5,21,60,000/- is
ith the List of Documents.

y of Sale Deed No. 655 dated 01.05.2017

admeasuring 4716 sq.Mtrs. for Rs.83,50,000/- is filed

with the List of Documents.

ﬁqzéﬁe | ; 14 That it is further submitted that the greed pressure /
sécT‘ QFF‘;:%M NE,, coercion of the Defendant No. 2, (Director of Defendant '

h GGU TDF i
_ »'w* i No. 1) did not end here and it continued further. That the

¥ B B
&T T s S’i : Deﬁendant No.2 further under threat of using & presenting
W w”d 5! ? the blank Cheques signed by the Plaintiff.kept fritrustin the ¢

!
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i’laintiﬁ’ realized

custody of the D
from the Directo

It is submitted t

Suit Land” was t;ransferred by the Plaintiff in favour of the

Defendant No.1, the Plaintiff was the Director of the

Defendant No.1.

aware that he could not execute tha Six Sale Deed§ of the

|
got executed by

an intent to

Rs.11,93,90,681/- by thePlaintiff to Diamond. That in

order to get out of threats, pressure, coercion & under

influence of the

‘| reager to Registrar

N mu.-- v .
e d 2 OO0 DL

SRS qdﬁy A

e

(i) Thatt

"Suit Land” in favour of the Defendant No.1 in view of

. provisigns of Section 53 of Transfer of Property act, the

' Stay Order dated 26.07.2017 from Honble High Court of
_Himachal Pradesh from presenting Cheque(s).

'|Stay Order dated 26.07.2017 is filed

That the Plaintiff now submits as under:-

No.650, Sale Deed No0.651, Sale Deed

No.652, Sale Deed No.653, Sale Deed

No.654, and Sale Deed No.655 all dated
1.5.2017) in respect of the Land

Admtj:asuring 03-17-68 hectares situated at arrecren
;ohal Kiari/Rirka, Tehsil and District s;zguo/mclj:ﬂ o

|
efendant No.2, foerced the Piaintiff to resign
rship of the Defendant No.1 on 17.5.2017.

hat on the day i.e. on 1.5.2017 when “the

It is submitted that the Plaintiff was not

that said six sale deeds were fraudulently
the Defendant No.2 from the Plaintiff with

defeat or to delay the payment of

Defendant No.2, the Plaintiff

he Six Sale Deeds (bearing Sale Deed

I 14

obtained a

GH COURT OF HMAEHAL PRACE]
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(i)

{iii)
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15

e

Shimla, Himachal I!-"radesh, (heremaﬂ:er_

referred to as the. “Slx Sale Deeds of the
Suit Land” has been fraudulently got executed
by the Defendant No.1/ Defendant No 2 from the

Plamtlff through undue lnﬂuence, coercion,

‘personal threats and pressures,

That the “Six Sale Deeds of the Suit Land”

has been fraudulentfy got executed by the

Defendant No.1 from I:he Plaintiff without makmg

payment of the Sales Consideration including the

advance payment claimed to have been made by

the Defendant No. 1 to the Plaintiff which was

got investad in the Development of Land

measunng 03-17-68 Hectares by the Defendant - g

No. 1 / Defendant No. 2 from Plaintiff through

undue influence, coercion, personai threats and

- pressures.

That the “Six Sale Deeds of the Suit Land”

have been fraudulently got executed by the

Defendant No.1 from the Plaintiff in spite of the

Defendant No.1 knowing fully well that the “Slx____

Sale Deeds of the Suit Land", are subject te -

encumbrance, charges_and Iien of Diamond as
Diamond | has. paicl-;E an amount of
Rs.11,93,90,681/- to the Plaintiff which was to
be repaid by the F'Ianin':lﬁi= to the.Diamond from

the sale .proceeds of the to be constructed

1246
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v ' Apartments and to be constructed Viilas and 5
 .Star Hotel to be constructed on the “Suit
Land”,
:(iv) That the "Six Sale_ Deeds of the Suit Land”,
has been fraudulently got executed by the
Defendant No.1 from the Plaintiff as the Plaintiff
is now left In a high and dry position where the
Defendant No.1 have on the one hand
fraudulently got transferred the "Suit Land” in
. L Favour of Defendant No.1 énd on the other hand
- the Defendant No.1 have not paid the due sale :
- cénsideration of the “Suit Land”, tol the
Plaintiff. It is submitted that, It is only after the
canceliation of the said Six Sale Deeds of “the
Suit Land”, the Plaintiff will be in a position to
settle  the claim of “Diamond* of
. Rs{11,93,90,681/- along with interest which can
R anly be paid by monetizing “the Suit Land".
. ) That the “Slx Sale Deeds of the Suit Land”
has been fraudutently got executed by the
‘Defendant No.1 from the Plaintiff as the “Suit
Lahd" on the date of execution of the Six Sale
Deeds {i.e. on 01.05.2017) was sub]ect to lis-
pendence In Criminal Complaint No, 3959 of
' 2017 dated 10.3.2017 filed by *Diamond
agalinst the Plalntiff under Section 138 of the

. “?moo g ! . Aﬂ?g:n/ ) |
' o o i R (Judidal)
Ce | : sECt n?S:HwACHN-"W°

wGH Cou
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Reader to Registrarr

(vi)

F
Negotiable Instrument Act before the Ld District

CouH, Rohni.

That the “Six Sale Deeds of the Sult Land”

has been 'fr"audulently got executed by the

Defendant No.1 from the'j Plaintiff without making

the payment of sales cohsideration BECAUSE 3

cheque of Rs.30,00 000/- lssued by the .. ..

Defendant No.1 on 18, 05.2017 (.e 18 days

after the executlon of the Sale Deeds of the_

"Suit Land" and other‘ Lands) was rotated by

the Defendant No.1 (by threatening the Plaintffj

22 times i.e. to  show payment of

Rs.6,60,00 000/- It is 'submitted that the said

process  of rotation of one chegue of

Rs.30,00,000/- 22 times s illegal. and? ¥ -

fraudulent and is predominantly known in the
banking s,ystem by the concept of “KYTE
FLYING”. The Defendant No. 1 have done this
“KYTE FLYING” during 18.05.2017 to
12.06.2017 whlch would be evident from the

following: -

Date Cheque No. | Amount
. (Rs.)

18.5.2017] 000142 3000000
18.5.2017 000143 3000000
18.5.2017 000141 3000000
18.5.2017 000132 3000000
18.5.2017 000133 3000000
18.5.2017 000134 - 3000000
18.5.2017 000135 3000000
18.5.2017 000136 3000000

1248
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v [18.5.2017] 000137 | 3000000
o 18.5,2017 000138 3000000
18,5.2017| 000139 3000000
18.5.2017 000140 3000000
, . [18.5.2017] 000144 2445000
12.6.2017 000162 | 3000000
12.6.2017 000163 3000000
12.6.2017 | 000164 3000000 ]
12.6.2017| 000165 3000000 *
12.6.2017| 000166 3000000
12.6.2017| 000167 3000000
12.6.2017| 000168 3000000
12.6.2017| 000169 3000000
: 12.6.2017| 000170 3000000
12.6.2017| 000171 3000000
A 17.8.2017| 000250 391736
N . .
o A copy of the Bank Statement of the Plaintiff
showing this “KYTE FLYING” of one cheque of |
Rs.30,00,000/- 22 times is filed herewith the
. \ : ‘
List of Documents.
| ‘ .
(vii) That the “Six Sale Deeds of the Suit Land”
- "has been fraudulenfly got executed by the
N
Defendant No.1 from the Plaintiff as the
:.' -.__felliwmg paragraphs In the Sale Deed are
- . fa ci%uallv incorrect :-
\
'-“‘ED TOD": i Para 6_of "Six Sale Deeds of the Suit
1§ JUN 2008 ‘ : ' Land”
|
{Reader to Registrar | ¥ That the SELLER hereby further

%% >  acquisition .and requisition .
> W : proceedings, minor’s claims or any ‘v
“¢ . SECTION OFFICER (Juedicial

D other adverse proceedmgs or claims

declares that the land hereby sold is
_ free from all encumbrances, llen,
charge, mortgage, lease, court or other
attachments, lis-pendences,

9iH COURT OF HIMACHAL PRAuY
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from third parties, "Which are in ank '
. way detrimental to the Interest of the
’ PURCHASER™

THE ABOVE STATEMENT IS INCORRECT IN VIEW . .
OF WHAT IS STATED IN PARA 18(1) to (vii)

hereinabove.

S I . ' '
P H

- {viii) That the “Six Sale Deeds of the Suit Land™: - .
\ et \- .

VS

has been fraudulently got executed by the
Y Defendant No.1 from the Plaintiff which could not
' have been done by the Plaintiﬁ‘ in favour of the -

Defendant No.1 in view of the legal restriction of

FILED TODAY

| RO L we.
Readef to Reglstfar

specrﬁc provision of Section 53 of the Transfer of

- Property Act.

. That in view of a liability of Rs.11,93,90,681f—_ payable by
- the Plaintiff to Dia.mond and in view of the matter being lis
pendence in Ld. R_ohin_i Court in Criminal Complaint No.
3959 of 2017 dated 10.3.2017 and in view of non-payment
of sales consideration ment:oned in the Six Sale Deeds, the
“Six Sale Deeds of the Suit Land” are illegal, invalid and

are I;able to be cancelled.

15-{That “Diamond” filed a Summary Suit titled “M/s

Diamond Traexim Pvt Ltd vs. Sunil Sood”, (against the

i ¥ Plaintiff) bearing CS(COMM) 518/2017 under Order XXXVI[

e > o> :
P QJ‘E‘;} CPC read with Section 2 and 12. of the Commercial Courts,
“.‘(‘B .

Commercial Appellate Division of the High Courts Acts,
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v ' 2015 before theL Hon'ble Delhi High 'C_ourt for recovery of
amount of' Rs.11L,93;90,681j- atong with pendente lite and

. future intereist; The said Suit was numbered as
CS(COMM) 5i8/2017. That along with the aforesaid Sult,
“Diamond” filed an Application under Order 38 Rule 5 Read

with Section 151 CPC, and the Hon'ble Delhi‘ High Court

vide Order dated 08.08.2017 was pleased to pass a Stay

.. Order on “the Entire Land", |
| A copy of the Order dated 8.‘8.20I17 of Hon’ble Delhi

A High Court is filed herewith the List of Documents.

16.. That thereafter Diamond also filed Commercial Suit
No.é of 2017 before this Hon'ble. High Court seeking
Declaration / Cancellation and for Permanent Injunction is
in respect of Six fraﬁdul_ent and illegal Sale Deeds bearing

Sale Deed No 650 Dated 1,5.2017, Sale Deed No.651 Dated

F“-ED TODAY| 017, Sale Deed No.652 Dated 1.5.2017, Sale Deed

1\" JUN 208 o des Dated 152017, Sale Deed No.654 Dated

Reglstl'ar :
iReader to 2017, and Sale Deed No.655 Dated 1.5.2017, In respect

R - T of~"the Sult Land” admeasuring 03-17-68 hectares
'sftu;at.éed at.UP Moha! Jf!ari/Rirka, Tehsif and District Shimia,

| Himaéhaf Pradeséh. It is further submitted that the land .

admeasuring 03§ 17-68 hectares situated at UP Mohal

Kranerrka, Teh fl and District Shimla, Himachal Pradesh

sztuated at qﬂol Rirka, Tehsil and District Shimia,

Hlmachal Prades That this Hon’bie Court was pleased to

‘ EC
A e | ' o GH COURT OF HIMACHAL PP

: "I"- Ry ;pass an Intem? Status Quo Order dated 18.12,2017, ATFESTED _
oo : OFFICER el

PALEST
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&

A copy of the Interim Status Quo Order dated";;; R

18.12.2017 passed by this Hon’bie Court is filed with
List of Documents. ;

17. That even the Six Mutation Orders dat;ed 15.9.2017

’ sarimctioning the m_utation of the "Suit Land” I(l:omprised in -
thé Six Sale Deeds (being Six ;Mutation (:)rders dated
12:05 2017 in - respect of M;ut-ation Nio 261 dated
| _12 05.2017, Mutation No.262 dated 12.05. 2017 Mutation
- No_.263_ dated 12.05.2017, Mutatton Nio.440 dated
12.05.2017, Mutation No.441 dated 12.'65.2017 and
Mu.t-ation. No.442 dated 12.05.2017), in respéct of Mutation
of the Land Admeasuring 03-17-68 hectares slituat*ed at Up
Mohal Kilari/Rirka, Tehsil and District Shhﬁ!a, Himachal

ﬂmdesh forming part of the Six Sale Deeds bearing Sale

FlLED TOD
Poirg JUN @08

Depd No.650 Dated 1.5.2017, Sale Deed No.651 Dated -

Qe o - 1.4.2017, Sale Deed No.652 Dated 1.5.2017, Sale Deed

Readerto Registrar

.653 Dated 1.5.2017, Sale Deed No.654 Dated _1._5.2017,7 .
and Sale Deed No.655 Dated 1.5.2017), have been

_STAYED by the Collector of Sub Division (Rural) Shimia,

I-;i;ﬁ‘-achal Pradesh vide & separate Orders dated 16.10.2017

passed in Six separate Appeals bearmg Nos. 32 VIII 1‘7 33-

R

VI':[I-17, 34-VIII-17, 35-VIII-17, 36-VIII-17 and 37-VIIi-17.

it::cmy of one of the Order dafed 16.10.2017 passed

hy the Collector of Sub Division (Rural) Shimia,

‘ 49T G‘iachal Pradesh is f‘Ied herewith the List of

| R
L;_;,Mnents. :
“mw .



lenovo
Pencil


1253

w
AN

| ¢ - i 2
| |
18. That thereafter in CS (COMM) 518 of 2017 titled

*Diamond Traexim Pvt. Ltd. Vs. Sunil Sood” pending before

g :_Hc}nfble _Delhi-l-,.l'é,gh Court a Compromise was arrived at vide
Cd.rnpromise Deed dated 17.04.2018, and accordingly the
Hon'ble Delhi High Court has been.pleased to pass an Order
dated 20,04.2018.

A copy of thei Compromise Deed is filed with the List

of Docui'nent.}
R |

A copy of th}e Order dated 20.4.2018 of the Hon'ble
Defhi High Cu!urt is filed with the List of Documents.
19. The Piair{tlff submits as under:-

C T e T

[FILED TODAY} ™

1 & iR 0e é:ompromise Deed dated 17.04.2018 filed before
P> : [

Rseadsr io Registrar}  th Hon'ble Delhi High Court that “Diamond” had

) That it is admitted by the Plaintiff in the
|k

l .
I .
. ; advanced an amount of Rs.11,93,90,682/- to the

.. P ey

i‘-‘lalintiff for the purchase of the acquire “the
IlEn’Lire Land” including the “Suit Land”

?conprised in the above Six saie deeds of the

o D B f“ﬁ,uit Land. It is also admitted by the Plaintiff
"Tﬁ/ [ PR |
F\Cf-;é' se0*" that  against the  said  amount of

Pergs’ A ad
rﬁ‘ég;‘é,%:\’é‘&w oo
Aol ° 'Rs.11,93,90,682/- it was promised by the
e p Y [PIkIntiff that the Plaintiff shall allot and sell to the
L O ID:amond on “Ownership Basis”,{which shall be at
Moy S R Y
d i i
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v

a concessionalldiscounteLi rate of 50% of the
market price at which th‘e Praintiff will first start
selling the constructed épal't@nents and
constructed villas to the public in the open

market), certain constructed apartments and

~ constructed villas in the sald Colony of the value

I —— T
FILED TODAY

4 JUh 201
er to Registrar |

.| Read

which wili be equlvalen:t to the _émount, (i.'e.
Rs.11,93,90,682/-) Ioan by the Diamond to the
Plaintift.

The relevant portion of the C'ompl?omise'Deed

dated 17.04.2018 filed by Plaintiff and Diamond

before the Hon'ble Delhi High Court based on

which Order dated 20.04.2018 was passed by

Hon‘bie Delhi High Court are as under:- L

"WHEREAS in August 2015, the First

Party agreed and confirmed with the

Second Party that out of the aforesaid -

payment of Rs.11,93,90,681/- made
by the Second Party to the First Party,
the First Party utilized a sum of Rs.

10,86,52,678/- to meet the purchase:' "

cost of the “said Land”, and the First

of Rs.1,07,38,003/- for meeting with

the cost of statdtory approvals, fees

and other expenses for development of =

Parly had retalned an additional sum’

1254
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the “said Colony” on the “sald Land”.

" That the First Party also apprised the

-Second Parl;y that he has already
proceeded with the process of
obtalning all the. required statutory
approvals, and thie same are expected
to be recelved by Optober, 2015 and
thereafter

the First Party shall

 immediately execute the Memorandum

of Agreement with the Second Party in

... terms of the understanding arrived

between the parties.

WHEREAS the First Party confirms that

the aforesaid land admeasuring 04-77-
07 Hectares situated at UP Mohal Kiari,
Tehsil and District Shimla, Himachal
Pradesh worth Rs.10,86,52,678/-, was
purchased by the First Part_y from the
amount of ﬁs.11,93,90,6811- paid by
the Second Party to the First Party and
the “said Land” is hereinafter referred

to as the "Property” and the First

__ Party further categorically confirms

that on the “said Land” ad'mgaéurlng

04-77-07 Hectares situated at UP
: A
‘Mohat Kiari, Tehsil and District Shimla,

1255
& b
. l
Ad
. e —
JFILED ‘TODA}Y
14 Juk 208 |
| Reader to Regisurar
;
. - |
|
?
o I’
{5.__; "6\9 H } |
5 ;g'_f_'i ® Mdﬁ
f* «:,0' g '

TED

: ' i SECTION OFFICER (udioar,
Himachal Pradesh, the First Party has.g courT OF HIMACHAL Ploug

e raiee e g e e e e -
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a flrst charge, lien for the amount of

Rs.11,93,90,681/- paid by the Second

Party to ‘the First Party for the

purchase of the “said Land”.

IT IS SUBMITTED THAT THE FIRST PARTY IN THE

CO;MPROMISE DEED IS THE PLAINTIFF AND THE

| se?:om: PARTY IN THE ABOVE COMPROMISE DEEDIS

DIAMOND,

e i

Lo

(i)

FILED 7 r“bn‘n
SRR T

1

Reader to Reglstrar
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N
|

CER (Judicid

SEcTégS‘ ot wmwm (iil)

‘ " 2y Qﬁ
1;,1376'“2“

It is admitted by the Plaintiff that out of the o

aforésaid payment of Rs.11,93,90,681/-" |

made by "Diamond” to the Plaintiff, the
Plaintiff  utilized 2 sum  of Rs,

10,86,52,678/- to meet the purchase cost

of the "said Land”, and the Plaintiff. had -

retained an additional sum of
Rs.1,07,38,003/- for meeting with the cost
of statutory approvéls, fees and other

expenses for development of the "sald

Colony” on the “said Land” which is the “Sulf

Land” comprised in the six sale deeds for which
cancellation has been soughf by the Diamond in
the above Suit.

It is furtﬁer admitted bf the Plaintiff that
“"Diamond” has a first charge, lien for the
amount of Rs.11,93,90,681/- paid by the
Plaintiff to the Diamond for the purchase of

1256
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. y.’ S the “sald Land” which is “Suit Land” comprised

in the six sale deeds for which cancellation has
been sought by the Diamond in the above Suit..

(ivy 1t is su};:mitted that that the Plaintiff was the

Director of the Defendant No.l on 1.5.2017

when the “Suit Land” was transferred in favour

of Defendant No.1 and it was only on 17.5.2017,

after the Defendant No.2 had threatened

R e G}b;‘érced and pressurized the Plaintiff, that the

RV Plaintiff resigned from ‘the Directorship of

Defendant No.1.

20. That it is submiifbed-that even the Hon'ble Dethi High
Court vide Order dated 20.04.2018 have aliowed the
Plaintiff to get the af:ove Six Sale Deeds of the ™Suit Land”
cancelled in accordance with law as mentioned in Clause
ﬁab;\ﬂ?v of fhe Cqmpromise Deed dated 20.04.2018 in terms of
l‘ll&d“ a8 whigf the Orc‘er dated 20.04.2018 passed by the Hon'ble

(o Reg-sw- ngh Court ‘The said Clause No.5 of the Compromise

Deed dated 20.04.2018 is reproduced below :-

- That ‘the First Party has also agreed and
a undertaken that in the Suit for Cancellation of

. Six Sale Deeds bearing Sale Deed No.650 Dated

| 1.5.2017, Sale Deed No.651 Dated 1.5.2017,

' Sale Deed No.652 Dated -1.5.2017, Salé Deed

oY  No.653 bated 1.5.2017, Sale Deed No.654 Dated
, Mw 1.5.2017, and Sale Deed No.655 Dated 1.5.2017,

being Civil Suit No. 8 of 2017 titled “Diamond

. SE OFFICER (Judicial:

‘i  iGHTOURT OF HIMACHAL PRALLY

8TED



lenovo
Pencil


| ATTESTED

o COuRT OF M

Y

349

-~

Traexim Pvt. Ltd, Vs. Smh': Sood and Nigvana - =
- Woods and Hotels Pvt. Ltd.r ﬂted by the Second ’

Party, the First Party shall fiie Written Statement
supporting the canceliatio 7 of the aforesaid Six

 Sale Deeds as the said Six Sale Deeds have been . .

got executed fraudulently by ﬂirvana Woods and
. Hotels Pvt. Ltd, from Lhe First' Party by

i exercising undue lnﬂuence}/ pressure / threats

. / coercion without even making the payment o!_‘

| \
the Sales Consideration.” }

IT IS SUBMITTED THAT THE FIRST PARTY IN THE

COMPROMISE DEED IS A DEFENDANT NO.1 AND THE
'SECOND PARTY IN THE ABOVE COMPROMISE DEED IS
THE PLAINTIFF. ‘

F'LED TOQAY at in view of the facts stated in Para 14, Para 15

16 () to (vii) read with the Compromise Deed

el CER
OFFICER]

&

3 CQlidher

ﬂ'l'njsﬂi)

.@“

passed- by' the Ho‘n'bie Delhi High Court, it is prima facie .

avident that the Six Sale Deeds (bearing Sale Deed
No.650, Sale Deed No.651, Sale Deed N0.652, Sale Deed
No.653, Sale Deed No.654, and Sale Deed No.655 ali dated

1. 5 2017) in respect of the Suit Land, admeasuring 03-17— )

68 hectares situated at up Mohal Kiarl/Rirka, Tehsil and

udiciall
w. PRAOESY Dyctrict Shimla, Himachal Pradesh, have been fraudulently

' got executed by the Defendant No.1 from the Plaintiff by

exercising undue influence / coercion/ threats / pressures

7.04.2018 read with the Order dated 20.04.2018

1258
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w without payment of consideration. It is further evident that
! 7

‘the Suit Land cémprised in the said Six Sale Deeds on
1-.5.2017 (wh;en ?:he Six Sale Deeds were executed), was
encumbered almdr not free from lien / charge as Diamond
had first lien éndz charge on “the Suit Land”. It Is further
evident that on 1.5.2017 (when the Six Sale Deeds were
‘exéﬁuted}, “the' Suit Land” was lis pendis in Criminal
Complaint bearin:g CC N0.3959 of 2017 dated 10.03.2017

titled “M/s Di-an;nond Traexim Pvt Ltd Vs. Sunil Sood”,

District Court, Delhl, It is also prima facle evident that on
. 1.5.2017 (whengthe said Six Sale Deeds were executed),
the said Six Salé Deeds of "the Suit Land” were executed
in violation of :the provision of the Section 53 of the
,Transfer of Property Act as the said Six Sate Deeds of “the

Land” were fraudulently executed wn:h the intent to

. . i
a Ft eader to Reglgf,.gf 11,93, 90 ssu-, who still has first llen/charge on “the

' Suit Land”. | it

el

: Order dated 20 04.2918 passed by the Hon'ble Delhi High

Court, read m:uh the Compromise Deed dated 17.04.2018,

it is only after the cancellation of the said Six Sale Deeds of

“the Suit Land”, the Plaintiff will be in a possession to
settie claim claf “Diamond” of Rs.1_1,93,90,681/- alongwith

inter_est which can only be paid by monetizing “the Suit

against, the Plaintiff before the Ld. Magistrate, Rohini

or delay the creditors of the Plaintiff i.e. “Diamond”

L is submltl:ed that in terms of the Decree

TED
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22. That the aforementioned chts and curcumstances

signify that “the Suit Land” 03-1 ?-68 hectares s;tuated at o |

UP Mohal Kiari/Rirka, Tehs;f and istnct Shrmla, Himachal
Pradesh was subject to lien/ charge of Diamond against, the
claim of Diamond of Rs.11,93,90,681/- against the Suit

Land, The transfer of “the Suit Laﬁd" in question has been

fraudulently got executed by the Eﬁefendant ﬁlo.l from the .

i [ : .
Plaintiﬂ‘ by exercising undue infiuence / coercion/ threats /
pressures without payment of conmderatnon Hence the Six

Sale Deeds of “the Suit Land” are invalid, ||Iegal and the

same are voidable and the option of the EPIalntlff.' The

aforementioned facts also substantiate that the purported
transfer of the land to the Defendant No.2 is neither in good
faith nor for the alleged sales consideration mentioned In

the SIX Sale Deeds bearing Sale Deed No.650 Dated

1.5.2017, Sale Deed No.651 Dated 1.5.2017, Sale Deed

FILED TO
i14 JliH Fatil]

Reader to R&gi 1.5:2017, which was never paid. More so “the Suit’

Sale Peed No.654 Dated 1.5.2017, and Sale Deed No.655

SRDESH

TTED ) :
: ,.,u ol .
\
FF_ .Ml

!e, ‘u

d" was not free from charge and for free from

encumbrance and for not subject to tis—pendence. It is

submitted that “the Suit Land” on'1,5.2017 (when the Six - . -«

Sale Deeds were executed), was subject to lis-pendence In

Crifninal Complaint bearing CC N0.3959 of 2017 dated

10 03 2017 titled “M/s Diamond ‘Traexim Pvt Ltd Vs. 5uml .

ﬁood" against the Plaintiff before the Ld. Magistrate, Rohinr :

.:‘%tnct Court, Delhi. It is submitted that in terms of the

Dated 1.5.2017, Sale Deed No.653 Dated 1.5.2017,

1260
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ST |

 Decree Order dattied 20.04.2018 passed by the Horble Delhi
High Court, read with the Compromise Deed dated

_ 17.0‘}.20_18, |tis !o_nly after the cancellation of the said Six

" Sale Deeds of “the Suit Land", the Plaintiff will be in a
possession to settle claim "of ~ “Diamond” of

Rs.11,93,90,681/- along with interest which can only be

" paid by monetizihg “the Suit Land".

23, That in viev& of what is stated hereinabove read with

the Compromisef Deed datad 17.04.2018. read - with the
Order dated 20@4.2018 passed by the Hon'ble Delhi High
Court, the Plainti-iT is constrained to file the present Suit for
Dediaration / Cabcellation of Six Sale Deeds (bearing Sale
.. Deed Np.650, Sale Deed No.651, Sale Deed No.652, Sale
Deed No.653, .Saie Deed No.654, and Sale Deed No.655 all L.

|
‘ILED TODAPI 15 201r) n respect of the Land-Admeasuring 03-17-

1 4 Jll N 2016 .6 ‘hectares éltbated at up Mohal Klarl/Rirka, Tehsil and

?eaderto Registrd¥ trict Shfmfé Himachal Pradesh (hereinafter referred to

as "the Smt ' d”). It is submitted that in terms of the

|
Decree Order dated 20.04.2018 passed by the Hon’ble Delhi

ngh Court, l ad with the Compromise Deed dated
olbee g 04 2018 lt ig only after the cancellation of the said Six
Sale Deeds of " the Suit Lan ", the Plaintiff will be in a

‘ | .
I:t:cv‘ settle claim of “Diamond” of

SRR S possessnon |
B 1‘“% .11,93,90, 681/- alongwith interest which can only be
11“ id by monet]zmg “the Suit Land". . ATFESTED |

. , _ G COURT OF HINA
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h. 4

24. The cause of action firstly accrued in favour of Plaintiff

. on 01.05.2017 when the Defendant No.2, (D:rector of

Defendant No.1) had under pressure, undue mﬂuence,
coercion' & threats and pressures fraudulently got
tran_sferred without payment of sales consideration from
the ‘ Plaintiff in favour of the Defendant No.:1 “the Suit
Land” admeasuring 03-17-68 hectares sitdated at UP
Mol;al Kiari/Rirka, Tehsil and Dr'etrir:t Shim}a, Himachal

Pjrag:?esh and in utter violation of previsions of Section 53 of

the Transfer of Property Act knowing well that on 1.5.2017" |

(when the Six Sale Deeds were executed), Diamond had a

first charge/ lien on “the Suit Land”. “the Suit-Land” on

1.5.2017 (when the Six Sale Deeds were executed), was

also lis-pendis in a Criminal Complaint bearing CC No0.3959

of 2017 dated 10.03.2017 titled “Mfs Dlamond Traex:rn Pt -

Ltd, Vs. ‘Sunil Sood”, against the Piamtiff before the Ld.

-t &

{FILED TODAY
114wumm

Maggstrate, Rohini District Court, Delhi. The cause of action

further arose on 12.10.2017, when the Collector of Sub

-

TED

| . )
: 0FF|CER (JUM .
S TSURT OF HIVACKAL PRACE
i
i

Reader to Reglstrar

v

separate Orders dated 16.10.2017 Stayed the operation of
all the Six Mutation Orders dated 12.05.2017 of “the Suit

Land" {comprised in Six Sale Deeds), i.e. stay of the

s 12.05.2017, Mutation No.262 dated 12.05.2017, Mutation

No.263 - dated 12.05.2017, Mutation No.440 dated

12.i05 2017, Mutetion No.441 dated 12.05.2017 and

i d j\I‘?’Iuttzatwn No. 442 dated 12.05. 2017 in respect of “the Suit

ion (Rural} Shimla, Himachal Pradesh has vide 6

Mutatlon - Orders bearing Mutation No.261" dated;;'r':-_"i'?'

ol g,

1262
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. Land” (comprised in Six Sale Deeds). The cause of action

further arose on |17.4.2018, when the Plaintiff entered into

'a Comprorise Deed dated 17.04.2018 before the Hon'ble

Delhi High Court in Commerclal Suit bearing No.

CS(COMM)"518/2’(J.17 and the cause of action further arose
. 1 ) ’

~on 20.04.2018 when the Order dated 20.4.2018 was

passed by the Hon'ble Delhi High Court in

CS(COMM) 518/2017 holding that the compromise arrived
at vide Compromise Deed dated 17.4.2018 is lawful and

" accordingly the Suit was decreed in accordance with the

still cantinue and subsisting.

25. That the Plaintiff submits that there does not exist any
J .
" collusion betweén the Plaintiff and the Defendants in filing

the present Suit;

[FILED TODAY

W JWAEB 6 | hat the Suit has been filed within time and is not
Reader to Registrar : '

d by the Limitation Act.

|

—

27, That the Plaintiff has not filed any other Suit and/or any
S other legal p ceedings before any court of the law in
- respect of t_he!f resent cause of action. The Plaintiff submits
that in respéc!:t" of the Six Sale Deeds of “the Suit i.and"
.for which can‘i:e tation have been sought in the present Suit,

o™

=k

L M/s| Diamond:
. ,i}:tg » J.m)\ow\& ‘
; '30 Suit

e

Eaexim Pvt. Lid. has also filed Commercial

Na.8 of 2017 (titled Diamond Traexim Pvi. Ltd. Vs.
| :

Sunjl Sood and Others), before this Hon'ble High Cou
i i )

b

" compromise Deésd dated 17.4.2018. The cause of action is

A'I}ESTED ]
rtSECWER {Judiriaty

GiGH CPURT OF HIMACHAL PR
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seeking Declaration [ Canceilatio;n and for Permanent
S-S Injunction in respect of Six frauélulent and iflegal Sale

Deeds bearlng Sale Deed No.650 Dated 1. 52017 Sale

Deed No.651 Dated -1.5.2017, Sale Deed N_o.652 Dated

~1.5.2017, Sale Deed No.653 Datei:i 1.5.2017, Sale Deed
o i No.654 Dated 1.5.2017, and Sale Deed No.655 Dated
1. 5 2017, in respect of “the Suit éand" adméasuring 03-
17-68 hectares situated at UP Moha! Kiari/Rfrka, Tehsrl and
Distict Shimia, Himachal Pradesh and I:he same is pendmg L
- ad]udlcatlon before this Hon’ble Court. That in said Suit this .

Hon’ble Court have been pieased to pass intqrim / Status

Quo Order dated 18.12.2017. TR L

28. That the Six Sale Deeds (bearing Sale Deéd No.65_0, Sale
Deed No.651, Sale Deed No.652, Sale Deed No.653, Sale

Deed No0.654, and Sale Deed No 655 all dated 1.5.2017) in

F|LED TODA¥ ect of the Suit Land, admeasuring 03-17-68 héctares. .
1 ﬁ JUN MR8 sityated at up Mohal Kiari/Rirka, Tehsl! and District Shimla,

Reader (0 ReQiStRlL, 4./ pradesh, which are subject matter of this Suit, are

A, -..situated within the territorial jurisdictlori of this Hon'ble
I Court, and hence this Hon’ble Court has the Jurisdiction to

entertain and adjudicate the present Suit.

The Plalntiff reserves its rights and crave liberty of this
Hon'ble Court to refer to and to rely upon and file all the
WHOER  documents filed along with the present Sult and the Plaintiff

Su "crave leave of this Hon'ble Court to fi Ie such other

Itlonal documents as and when required in the interest

| of Justice.
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!

B

|

i -

'.-:4-.:?!‘.‘ J 1‘
30. The v.;:llue of fthe Six Sale Deeds for wﬁlch Decree of
Declaration énﬂ ‘the éonsequential relief of Perrhanent
Injunction is béing-_mught is _Rs.10,32,00,000!- on which
*Diamond” has pald the adeguate. Court Fee of

.Rs.iogﬁl-?‘for._ ﬂl.'lng the above Suit.
PRA_YER;.
e Inview of‘wha::t has been stated hereinabove, this Hon'ble
: :ﬁ. .‘{.‘” g Court may kinc%ly be pleased to:-

" (a) Passa Decree of Declaration in favour of Plaintiff and
against fhe Defendant No.1 and Defendant No.2
declaring thaf the Six Sale -Deeds-(beaﬁng_ Sale Deed
No.650, Salej Deed No.651, Sale Deed No.652, Sale
Deed No.653, Sale Deed N_o.654, and Sale Deed.

DAY No:655 nil dated 1.5.2017) In respect of the Suit

e e A

Land_,“adrneasuring 03-17-68 hectares situated at up
Mdha!'gKia;ri/Rirka, Tehsil and District Shimia, Himachal

_i..— Pradesh, which are subject matter of this Suit, are

-

frauddlent, illegal, invalid, voidable and vold abinitio .

| _
(b) Pass a Decree of Permanent injunction in favour of the

Plamtfff and against the Defendant No.l and

. a\ﬁ":};ﬁ efenhant Noz and their Directors, Officers,

R

siﬁoouim’ M Employ 5, Assoc:ates, Agents and everyone claiming
’i under and on behaif of them directmg ‘them to

. A Yof | -

5‘11331 b maint'al" Status Quo qua construction, .sale,

BN ,ﬁ i i alienation, ‘transfer, creating third-party interest and
' i
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- . *

TEED TODAY
420N 2018

Reader ic Registrar

Date:

' o '-‘--*P_lace: Shimla

357' i 1266

Jor in respect of all the matters concerning “the Suis

Land” comprised in the Six ES‘_‘a_Ig‘ De_eds{be_aring Sale-... . '
Deed N0.650, Sale Deed No.651, Sale Deed No.652, ;

Sale Deed No.653, Sale DeedI No.654, and Sale Deed

No0.655 all dated 1.5.2017). |

Award the Cost of the Suit in favour of the Plalntiff

and against the Defendant No.1 and Defendant No.2.

E ' :
Pass any other or further Orders and directions as this

Hon’ble Court may deem fit and proper in the giveni . < .7

circumstances of the case in the intere Justice.

....... aintiff

Through Counsels

| Sunk @#@
(Shw olka & Rekesh K\ Sharma)

Advocates

ATy 3ol
ATE é‘;ﬁ;xom

Settled by :-

Ankush Dass

Senior Advocate.

STE

OFFICER (Jugicial)

?‘,E\GH COURT OF H\MIACHAL PRADESH

S ——
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B A

f, Sunil Kumar Sood, the Plaintiff herein do hereby verify

that the contents of paras 1 to 22 are true to my knowledge

based on the records and the contents of Para No.23 to 30

are legal submissions made on the information received and

believed to be true. Last para is the prayer to this Hon'ble
Court. That no part of it is false and nothing material has

been concealed therefrom.

Verified at Shimla'on this 13'"“'dayof3une, 18.
D NENT.
b
£3ST?
g O
o .

~ [FILED TODAY
S -__.1-| [ R L o
R adér to Registrar S MIVATHAL PRADL
eader o !
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| ; BEFORE THE HON'BLE HIGH COURT OF HIMACHAL

| ' PRADESH AT SHIMLA

- _ CIVIL SUITNO ___ of 2018
IN THE MATTER OF; |
Shri Sunll Kumar Sood

; Versus
M/s Nirvana Woods & Hotels Pvt. Ltd. |
arid Another .....Defendants

' AFFIDAVIT

I, Sunil Kumar Sood S/o Late Sh. Hans Raj Sood aged

....... Plaintiff

roé‘*h - Qapim L
about 60 years, resadent of House No. 143, Sector—?
Panchkula (Haryana), presently at New Delhi do hereby

solemnly affirm and declare that the contents of Plaint

FILED TOD

£ v din t°
Reader'io heglm n the | basls of the legal advice rendered to me

personal know!edge and belief as per record as

‘\ hy my Counse! whlch I believe to be true and correct
w;‘:\

,no part off It is false and nothing material has been

g1 i'3‘\Qc:t:ijnl:er=|Ien:l there from.

' iaﬁirm and declare that the above Affidavit of mine is

!l:rueand correct no part of the same is false or

wrong and nothing material has been concealed

Nn-\" Venﬁed a‘l‘i‘g‘:s;gned at Shimla on this the 14" day of

-neﬂb o

mt—""e‘”w . June 2‘UTB' ’H,&llg Sprecnioi?
'?"‘”e;m::u“"“ ‘ v mﬂi' "“ c
e . ,rjté a1 C¥ D P N NT

ogr uﬂ“-u:m " - 5"“'
" pegh Geant - . pmisaiatat

entioned in Paras no. 1 to 30 are true and c¢orrect

L thé- .above named deponent do hereby further

Swe Ao T kau%_/,J é‘{-,..

3
=3
Ay

$

&
k
Q'
.
é?
5‘5

1268
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L IN THE HIGH COURT OF HIMACHAL PRADESH

SHIMLA

OMP Nos. 415 of 2017 & 1‘84 123 455
and 637 of 2018 in CE)MS’Nb &of 2017
and OMP Nos. 269, 2885, 459 “490 and 640
of 2018 in COMS No 23 of\2018

Reserved on : = :I\S 2Q19

f s

Decidedon: | i_ 13 8.2019
.i\\,.~ R
OMP . 415 of 2017 0 N“o 184, 128, 455 & 637 of 2018 in
COMS No. 8 of 2017 < \ s
In re:- :\‘ R
M/s Diamond Traxelm<Pvt Ltcl ...Plaintiff.
Vs Versus :
Sunil KumarSood\& another , . Defendants.
OMP Nos, gﬁﬂ, ﬁ:&i& 490 and 640 of 2018 in COMS No. 23 of 2018
Inre:- o
Suml Kumar Sood ... Plaintiff.
™ Versus

/Mfs Nl{yana Woods and Hotels Pvt. Ltd. & another....Defendants.

SO
<//\ \" '-\

AN Coram'

\’The Hon'ble Mr. Justice Sureshwar Thakur, Judge.

e
Whether approved for reporting?* Yes.

Presence:-
COMS No. 8 of 2017

OMP No. 415 of 2017 and 184 and 455 of 2018

For the'Applicant: Mr. G.D Verma, Sr. Advocate with Mr. Atul
. G Sood, Advocate.
For the non-applicants: Mr. Neeraj Gupta, Sr. Advocate with

Msz. Rinki Kashmiri, Advocate, and,

" Whether repotters of the local papers may be allowed to see the judgmeni?
1 e .



lenovo
Pencil


261 | - 1270

IIIZIII

Mr. B.C Negi, Sr Advocaté “with Mr

Suneet Goel, Advocate. c:/_,’ J o
OMP Nos. 128 and 637 of 2018 , N ::'\
;"' \‘.\ ""\ '.
For the Applicant: Mr. B.C Negt, Sr. Adxfocate mth Mr. Suneet -
Goel, Advocate. N
: { \/\ . .\>
For the non-applicants: Mr. Neeraj 4 Gupta Sr Advocate with

Ms. Rmkl Ka.sh.mu'l Advocate, and,
G.D Verma Sr Advocate with Mr. Atul
G Sood, Advocate.

COMS No. 23 of 2018 A~

AT
i .
* . \. “.\_JI

OMP No. 269 and 459 of 2018 -.>
For the Applicant:,:/;:: \\‘, Mr. Ankush Dass Sood, Sr. Advocate with
S \ “x_)__;' Mr. Rakesh Kumar, Advocate.
e
For the non-applicants: Mr. B.C Negi, Sr. Advocate with Mr..
e Suneet Goel, Advoecate.

Mr. B.C Negi, Sr. Advocate, with Mr. Suneet
Goel, Advocate,

Mr. Ankush Dass Sood, Sr. Adx-rocate
‘with Mr. Rakesh Kumar, Advocate.

Sureshwar Thakur, J |

Through COMS No. 8 of 2017, and; through COMS No. 237
of 2018, resl;ectively constituted by the plaintiff(s}, the latters’
hence impugn the validity of execution. of registered deed, of,

conveyance, executed, inter-se, one Suneel Kumar Sood and M/s -

i Downloaded on -~ T407/2020 10:50:03 HCGHP
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Nirvana Woods and Hotels Pvt. Ltd, vis-a-vis, the sult prbperty

'3

{ \ ,_/
However, before proceeding to determine, the pmma-fame

\_ .1
e

validity, vis-a-vis, the contention reared aéhmst Mfs Nlrvana

\

Woods and Hotels Pvt. Ltd, by the plamtlff 1n\GOMS No. 8 of '

2017, for its therethrough i mpugmng, the apposﬂ:e sale deeds,

R ,f

" on, anvil of, desp1te, the sa.le conmderatmn being purveyed by it,

\. ,—"\;

vig-a-vis, one Suneel K‘um::ir Sood arrayed therein as co-
- \ L
defendant No.1, the la‘tt;er proceedmg to, execute a sale deed,

vis-a-vis, tlie— Su].:;/ operty, with, co-defendant No.2 M/s Nlrvana

Woods an& H‘o“léls Pvt. Ltd However, given, the existence on

o /’ ‘\,‘

I'BC T
S "‘. N

/._

bn& Suneel Sood, and, the plaintiffi.e M/s Dlamond Traexim Pvt.

of ‘Annexure A-1, a compromise deed, executed inter-se

\\\-\.//;-"

{"\ / l\ \Ltd in sequel wherets, an order V1de annexure A-2, was,

rendered by the Hon’ble Delhi H_1gh Court, hence accepting, the,
afore compromise deed, and, with the suit land being also
embodied in Annexure A-1, and, also obviously in A:mgxure P-2,
ijs of ﬁtmoslt,‘ and, conspicucus significance, (i) thereupon, at this
étage the Ijlaintiff in COMS No. 8 of 2017, pnma-facw does not

hold any v:iahd espousal, for, impugning, the, sale deeds, unless,



lenovo
Pencil


763

|
wedues |

of course evidence surges forth during the course of the’appos:te
; 7
suit being put to trial, before the competent Court v§s~q-ws, the
compromise borne in Annexure A-1, and, in 1111;‘@1;%1{:9\ ;hereof
Annexure P-2 was rendered, rather be;f:g a :e\c;xel of fraud or
misrepresentation, glven, the contenf; \b(;‘rne therem, belng
intentionally infracted by co-defahdant I:Tol 1, one Suneel Sood

A \,.

2. Be that as m\may, \an acerb1c contest, has emerged
N : .

o |
inter-se the plami}lff ane\‘Suneel Kumar Sood and, M/s Nu'vana

P

Woods and Ho?ls Pvt Ltd, both of whorn whereof, are,

respectlvely\ pleaﬂed as, plaintiff, and co-defendant No 1 m___:_

o i
CGMS Nu. 23 of 2018, (1) and, wherethrough the plamtlﬁ‘ ,
,\ ‘~.\_‘.\, \\

therem, the, afore Suneel Sood, has, impugned the validity of

_/
“.\‘ \ \L_M < /

\execunon of registered deeds, of conveyance inter-se him and co--."". -

defendant No.1 M/s Ni.rvana Woods and Hotels Pvt, Litd, (ii) on,
_anvﬂ df recitals in the impugned i'e,c\;istéi"ed deeds of conirey_ance,
vis-a-vis, payment of sale consideration, from, M/s Nirvan?.
Woods and Hotels Pvt. Lid, to, one Suneel Kums;r" Sood, G

occurring, in contemporaneity, vis-a-vis, the execution of

registered deed of conveyance, being, false recitals. For resting

Dow'nload.d on - 14/07/2020 10:50:09 ;HCHP
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the vigor of the rival contention(s) reared by the learned’ counse] ‘

for the contesting litigants, who, respectlvely contenﬂed that

r

the apposﬂ:e recitals, as are, carried in thqregxétemd\deed of,

d\

'conveyance, being fraudulent or other“ase\ (a) heﬁce this Court

x/

",
.
w ™

R

had pronounced an order, on, 4.5, 2919 order whereof stands

\\\w.;’ ; .
extracted hereinafter, and, Y m compliance, with the afore

I 5 R '\

directions rendered upgn\l-}.DFC Bank and, also upon the

Income Tax Ofﬁcer-\concerned both placed on record their
.-"{ > VT .

S

respectwe afﬁda}r\lts thh echuings borne therein, ws-a—ws in

contemporanelty/qua execution, of, the apposite impugned sale
|

‘deeds \t:h& appos1te sale consideration being reflected, to be

/_ — \‘\ \ ‘.)
< ( mﬂ:ered mto the accounts of one Suneel Kumar Sood arrayed as
K\ S \“‘“f )/
A AN \plaiﬂt:lff in COMS No. 23 of 2018. Even though the afore

echoings, borne in the compliance affidavits furnished before this
Court, by the Manager of the HDFC Bank, and, by the Income
';I‘ax Officer of the ward concerned, do, prima-facie rest the afore
res-controversia, engaging the contesting litigants, (i)
ﬁonetheles;s Mr. Ankush Dass Sood, Sr. Advocate assisted by

Mr Rakesh Kumar, Advocate, has contended qua the apt
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| |

I
disclosures borne therein rather being falsified, (i) in-45 much,
I,

4 ) - £
i T
\

/\.\

f s
- B

as, in contemporaneity, vis-a-vis, the executiog, of, ‘sa\lé deeds

. ~,
.\\ . : . \\/J

amongst the afore litigants, hencg, ql.':_’hqkiaﬁiagé:te sale
|
.45 ‘-‘ |
con31derat10n being retransmitted 1nt0~ the aceounts, of co-
.\ \‘ RIS ?‘.i:._
defendant M/s Nirvana Woods, and,/Hote }If, Pt. Ltd and (ni)m'
ot

succoring the afore espousal, ;h& {ehes 111 consonance therewith

A .
pleadings borne in COMS tNoi 23 A:)f 2018. Howexlrer the afore
espousal is benumbt;;l \aer;d would mot underwhelm the
echomgs, ,borne (1%1 “t]?xel afore aﬂidawts, furmshed before this

Court, as, m the written-statement furnished thereto, by the

e,

;,f\f.‘

learne\d“rgounsel for contesting defendants No 1 and 2, (1) an -

_..‘; -, "

e "~ S
'\,:g‘ Y \avgrment is borne in paragraph 31 thereof, qua the afore
. \‘\\-w / /’

\,reziﬁttance in, contemporaneity, vis-a-vis, the execution of the

\ > registered deed of conyeyancé inter-se the plaintiff, and,
contesting defendants rathef being a sequel to, or, appertaining- -
to a commercial transaction, other, than, the one embodied in
the iﬁpugned sale deed. Since the plaintiff, has not, contested
the afore contention by preferring any replication thereto,

thereupon, the afore contention/espousal, carries tenacity, and,

 Downloaded on - 14/0T/2020 10:50:08 :=HCHP
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obviously nails the afore contention, reared by the cmmsel for
, \ ‘z /‘! g @
the plaintiff. In afiermath, prima-facie, at th.ls stage the
\ 4. _,\_I \u/
impugnings made by the learned counsel fof‘\tl;e’ /plam?:rff vis-a-
\ "

vis, the apposite sale deeds, and, f\‘bh_ii\‘:;ged, '\upon, no sale

-—-‘f:\ T

‘consideration in contemporanmty, insaaﬂvfg the execution of

.\ N {

' registered sale deed, passmg froin vendee to the vendor hence is

\ 4"'\

,\I,

‘rudderless, and, obwously\lé\rejected

«©

The- Jom\mntrwersy, which has arisen
interse; the\\pm-ﬁﬁs at contest, before this Court,
it phﬁtmulai-]y, interse one Sunil Sood, defendant

‘r ' No. 1 in~GOMS No. 8 of 2017, and, M/s Nirvana _
\ Woo & Hotels Pvt. Ltd, is embodied (a) in the sale
cg;ﬁ‘iﬂei‘atmn recited in the apposite registered

o deed, of conveyance, executed interse Sumil Sood,

\; N \ and, M/s Nirvana Woods & Hotels Pvt. Ltd, passing

“or ot passing, in contemporaneity, vis-a-vis,
execution thereof, and, qua the afore, (b) The
importance of the afore, upon an affirmative
decision being made, either, vis-a-vis, the afore
" Sunil Secd, or vis-i-vis, M/s Nirvana Woods &
Hetels Pvt. Ltd., { ¢} is, qua this Court, proceeding to
either maks absolut.e the order, rendered on
18.12.2017, or vacate it. Mr. Suneet Goel, Advocate, -
makes a submission, before this Court, gua the
recited sale congideration,  rather in
contemporaneity, vis-a-vis, the execution of, a,
registered deed(s) of conveyance, hence passing from
the vendee, to the vendor, and, his sobmission is

! rested, upon, an affidavit, existing at page No. 1085

of the paper book, of, COMS No. 23 of 2018, and,

‘ wherein the details, of, the amounts transmitted

through cheques mentioned therein, hence

! purportedly entered into the aecnunts of, Mr. Sunil

Sood.

\ However, Mr, Ankush Dasz Sood, learned

_senior Advocate, and Mr. Neeraj Gupta, Advocate,
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appearing for the afore Sunil Soed, both contest the TSN
validity of the recitals, borne in the afore aﬂidav\:if,,\f"’ P R G IR
(i) and for repelling s1] the recitals, borne thereih,\' 3 /j e
and, also qua the afore factum, they, place rel:ance N "‘-‘
upon Annexure A-C, occurring at ‘page No. 243 of - \f
the paper book, of COMS No. 23 of 201&,\?11) Whe!:em
contrary reflections qua the chequbs mel'{twned\n
the affidavit, relied upon by Mr Suneet, Eoel
Advocate, and theirs' purpurtedlg rather workmg
towards passing, of, sale cunmderauon \znterse the
thereﬁ'om hence stand reﬂectedj,n ﬂow, inte, the
accounts . of entmes,}mdlwduaﬂ """" dther than M/s
Nirvana Woods & Hla ls\]i'v; Ltd. However, before
matsing credence elther to_the submlssmn, of, Mr.
Sunest Gosl, Ad@"bcate ar, of Mr. Ankush Dass Sood, -
Senior Advocate ami’ of M. | f Neeraj Gupta,
Advocate, (1) lmpe;‘atlvely qua passing or non-
passing’ r:)f Ehe -apposite sale consideration,’ in,
mntemparanézty, vis-2-vis, execution of the requisite
I ,sa:le det{ds i) in sequel(s) whereof, the contract of
i, sale Wm,ﬂd be construable to void or net void, (i)
a‘md when further there, onwards rather, a,
i eonietusion may emanate qua the order pronounced,
N 7 s, on 18.12.2017, being amenable, vis-a-vis, it being
AN \.\ e -/ made absclute or, ii, being vacated, {(iv) thereupon,
> it is deemed imperative, that, the banker concerned,

o5 [0y ie HDFC Bank Ltd.SCO 52, Sector-11, Panchkula,
N be ensured by the Registry of this Court, that it, vis-
a-vis, the afore factum, and,vis-a-vis, the veracity,
of, Annexure-C, existing at page No. 243, of, the
: paper bhook, of, COMS 23 of 2018, is hence

Ty dispatched rather all photo copies thercofs, along
with, a requisite request thereto, to, on affidavit, it
making a certificate, within two weeks before this
Court, and, with a disclosure therein, qua all the
billa and cheques, mentioned in the affidavit, relied
upon by My, Suneet Goel, Advocate, appertaining or
net, to, transfer of money, disclosed therein, to Mr.
Sunil Scod, or to the personsfentities, individuals,
other than My, Sunil Socod.

The Registry ia also directed to make a
request upon the Income Tax Officer concerned, that
he also makes, within the afore period, a disclosure
on affidavit, whethar income tax retwmns filed before
him, vis-a-vis, PAN No. ACJPS6744E, being a valid,

i Downloaded on - T&0T/2020 10:50:08 ::HCHP
. [l
1

3 ) 1 | “
' |

i
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. and, authentic document or not. For facilitating the -~ ™.
afore emanation(s), from, the afore Income Tax o
 Officer, the Registry shall transmit, the photo copy,, "~
, of Annexure D-4, to the afore Income Tax Qfﬁcer H\
| List on 28.5.2019.” A

aN e
i

P ‘\ N
s ._/’\,‘ ",

3. 'Be that as it may, the rejection of ‘th'é- afﬁ'f;é espousal

" _.
.\‘ p

of the plamtlff in COMS No. 23 of 2018 ‘wmuld not relieve M/s

Nirvana Woods and Hotels Pvt Litd, nf the dire obligation, of, its

<\
ensurmg its raising constfﬂ.(ﬁtibn,,upon, the suit land, upon,

/\\\
<o .

its/theirs holding, a;™ vahd sanctmn, from the authurltles

,/".ﬁ"xl"“\ﬁ o
concerned, vis-a -ﬁ\rzs the proposed construction. In sequel the

f‘i’

contestmg‘-\\d,efenﬁ\ants are permitted to raise construction, only
upon’ i’ts holdmg a validly meted sanction, by the authorities

o SN \f' .
/ébnnemd and, also if construction is commenced by Mis

\f\\ ., \levana Woods and Hotels Pvi. Ltd, yet with the authorized

-, -
A \\. \‘v\ ~
-. \\/’/‘__,.v \\ .

S ~" person hence, on, behalf of M/s Nirvana Wooeds and Hotels Pvt.
. Ltd, ﬁlmg an affidavit with a clear disclosure therein, that, it
| ;vould not éclaim any equities, in, the construction raised, upon,
: i:he sﬁit 1a_u1d, (a) even if a verdict adverse to it is pronounced,

i
upon, COMS No. 8 of 2017, and, upon COMS No. 23 of 2018, (b)

fhereupon, the afore espousal made in the affidavit furnished, on

|
\
‘
\
|
\
\
|
l
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.:Illﬂlil

behalf of M/s Nirvana Woods and Hotels Pet. it shall
¢ o <
obviously carry the requisite binding ‘eﬂ'ects upu<n, \1t Slnc\;
S f
accordingly prima-facie case is loaded g 1nv,f*falvnur: of the
apphcants/defendants concerned, balanm; “of 1.; con'vemence also
. i
is loaded in favour of the apphcantsfdéfel:dants colncerned and,

also since, the, continuance of the urder strived to be madified

\, DI
s ™, o ‘\-

rather would encumber\:;\‘-hé.rds}dp and injury, upon, the

apphcantsfdefendant& concgrned hence not recompensable in
f {7 "\

monitory terms tﬁergupon the relevant order(s), 1s/are, with the

afore obsew\tioné hence IllDdei.Bd

-
\‘

\In view of the afore, all the applications stand
‘“:‘ k"\ \" \>

o dlsposed of. Any observatlons made in this order shall not affect

A I
N ,f

N,
= \ ",

e

‘\,the ments of the lis embodied, in, hoth the COMS. No costs.

13" August. 2019 ( Sureshwar Thakur ),
(priti) Judge.

S~ TT o,

3 (O Q&Q\QD
RS-

;i Downloaded on -14!0:7!2020 10:50:09 ::HGHP
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The State of Himaclélal Pradesh and others

. ﬁe Hon’ble Mr. Justice Ajay Mo

IN THE HIGH COURT OF HIMACHAL PRADESH, SHIMLA

CWP No.: 2641 of 2018

Date of Decisi 'oln.: ﬁ Qgs <

Mr. Daman Kapoor

Vs,

Coram: L,
N ’ \
The Hori'ble Mr. Justice Surya EKa

Whether approved for reporti
For the petitioner: Choudhary and Preeti Shah,
cates.

. Ashok Sharma, Advocate General,
with M/s J. K. Verma and Ashwarni
Sharma, Additional Advocate Generals,
for the respondent-State.

For the responde

Mr. T.S. Chauhan, Advocate, for the

| respondent-HPSEBL.
' - Mr. Naresh Rumar Gupta, Advocate, for
the respondent-Municipal Corporation,
Shimia.

Mr. Maan Singh, Advocate, for the
respondent-Pollution Control Board.

Surya Kant, Chief Justice (oral):
\
| Learned counsel for the petitioner seeks and is
! ‘ ‘ .
| i

permitted to withd:raw this writ petition. with liberty to the petitioner to

pursue his representéﬂon/complaint with the Authorities. The writ

1Whether the reporters of A‘\e local papers rnay be allowed to see the Judgment?
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2

| petition stands disposed of, so also pending miscellaneous applications, if

any.

b

. (Surya Kant <>
Chief Justice

<
Mohah Goél) .
: %ﬂg ‘
November 05, 2018 :
| hupender/¥SQ) @ - |

&Y

& —C o
=t
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Present: -

QUORUM: - Shrikant Baldi - CHAIRPERSON

T8

. M/S Diamond Traexim Pvt. Ltd. " ...Complainant

- o Versus
v

M/S Nirvana Woods and Hotels Pyt. Ltd. ...Non-complainant

. Shri Daman Kapoor, s/o Shri Jagdish Chand, r/c 5 (2] Muhal, Lower

Bhagwahan, Ward no. 9, Tehsil- Sadar Mandi, District Mandi, Himachal
Pradesh-175001. ...Complainant

Versus

M/S Nirvana Woods and Hotels'Pvt. Ltd. - ...Non-complainant

.-'Slm Sunil Kumar Sood, R/O House no. 142 Sector 7, Panchkula,

Hary&ma Complamant
Versus
M /8 Nirvana Woods and Hotels Pet. Lid. ...Non-complainant
. br. Pawan Kumar Banta, House no. 500 A, Sector 1V, New Shimia-
171609, Himachal Pradesh ...Complainant
: Versus: )
M/§ Nirvana Woods and Hotels Pvt, Ltd. ...Non-comlplainant

Shri Ranjest Singh, Advocate for the Complainant M/$
Dlamond Traexim Pvt. Ltd.

. Shri Sunil Kumar Sood, in person
Shri Pankaj Gupta for Nirvana Woods and Hotels Pvt. Ltd,
Dr, Pawan Kumar Banta,

8h. P.N. Kaundal, Project Architect, Nirvana Woods & Hotel
Pvt, Ltd,, :

. 8hri Meyank Manta, Assistant District Attorney, Department

of Town & Country Planning for the State of Himachal
Pradesh.

Date of Order: 03.01.2020

B.C.Badalla  -MEMBER

Rajeev Verman - MEMBER

A\
’

Sl T W



lenovo
Pencil


“ . -

BRIEF FACTS OF THE CASE

a series of complalll.t{s}

nt) Act, 2016 secking

) filed under the
The presehl ‘matter refers te :

provisians of the Real Estate {Regulation and Developme
ping of unauthorized and i

immediate appropriate action (including stop

development & construction of the residential/ commercial colony/ complex on

any agricultural lanﬂ] against M/S Nirvana Woods and Hotels Pvt. Led.

The Complainam M/
sequel of caomplaints befors the competent authority under the Real Estate
{Regulation and Development} Act’ 2016 dated ?28.06.2018 allegmg that
appropriate action including stopping of unauthorize

& construction of the residential/ commercial colony/ complex en a.grmultural

land be taken against the non-complainant M/S Nirvana Woods and Hotels-

Pvt. Ltd. Similar allegations were leveled by the Complamant Shn Suml Kumau"

Sood against the non-complainant M/S Nirvana Woods and Hotels Pvt Ltd fur '

" strict compliance of the order dated 26.06.2018 passed by the Hanble High
Court of Himachal Pradesh directing the parties to maintain status quo selling,

alienating or creating any third party right or interest upbn the suil: property.

Shri Daman Kapoor vide his complaint dated 15.09.2018 and Dr.

Pawan Kumar Bants vide complaint dated 5.12.2018 have filed General
Complaints [GCs) against M/8 Nirvana Woods and Hotels Pyt Ltd alleging the

unauthorized and illegal development and construction activities are being

liegal‘.

S Diamond Traexim Pvt, Lid. had filed a2 - . - '

d and illegal devclopment -

1282

carried out in the vicinity of the without any sanctlions/ permiasion,sf_-- e

approvals/ NOC's from any of the competent Authorities.

Brief facts of the case as per the office record -are that the Member
Secretary, Spe;r:ial Area Development Authorlty, Shoghi has approved the
drawings of the Non Complainant/ Respondent on 27.11.2015 and
subsequently Licence certificate under Section 78 p (3} of the Himachal
Pradesh Town & Country Planning Act’ 1977 was issued on 17.12.2015 in the

name ol Shri Sunil Kumar Sood, owner of-the project land lor developing land

i f\-upﬂ'm/ - <
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- 374

questwn were apprev

RE
W

éﬂ"'ﬁ’ff 01.03.2017 by the Member Secretary, SADA,

Shoghl ‘and conveyed to the complainant Shri Sunil l{umar Sood under the

'prowswns of Chaptcr IX-A & B of the Himachal Pradesh Town & Country

F'lannmg Act’ 19?7 énd Rules' 2014. The Himachal Pradesh State Poliution

?'Controi Board then had 1ssued the consent 1o establish the colony/ aloresaid

projccti on 03.03.2017. Further, Sh. Sunil Sood’ transferred the project

including the license certificate under the Chapter [X-A & B of the Himachal

Pradesh Town & Country Planning Act’ 1977 and Rules’ 2014 to the non

comp]ainant M/8 Nirvana Woods & Hulels Pvt. Ltd. after getting necessary

approval from the competent authority in neme of M/8 Nirvana Woods &

Hotels on 04.08.2017.

M/S Nirvana Woads and Hotels Pvt. Ltd.. had applied for the
purpoéc of registration of real estate project situated at Up Mohal Kiari/ Rirka,
Tehsil )and Dlstnct Shsmla Himachal Pradesh measuring 31,768 sqm with the
I-hmachal Pradesh Ren] Estate chulatory Authority ( herein referred as HP
RERA] on 20.12.2017, Subsequently, the Complainant, M/S Dlarnond Traexim
Pyt Ll‘d. through its authorized signatory filed a sequel of complaints against
the_Réal Estate Project of M/E Nirvana Woods and Hotels Pvt. Ltd. The
disputiing contesting partiés in the instant case are already pursuing the
matter before the Hon'ble High Court of Himachal Pradesh as to the civil

‘liabiilitijes and implications related to Lhc_project. under guestion amongsi

-thems%lves in OMP 11-105. 415 of 2017 & OMP nos. 184,128,455 & 637 of 2018

) in COMS no. 8 of 2017 and OMP nos. 269, 285, 459, 490 and 2018 in COMS

no. 23 of 2018 and COMS no. 2% of 2018,

i
|
|
\
|
‘L

It beml]:es important to mention herein that the Hon'ble High

Court 'ol' Himachai

following directions, the relevant operative part of which is summarized as

radesh vide its order dated 18.12.2017 had passed the

Lo _undcr:- .
' : [+9 = -
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i oo, Che meu"w“'"“"ﬂﬂfﬁﬂher orders, tho parilos are ‘?";"cted ko
Maintain status quo sclling, alienating or oreating|any third party right
or interest upon the suit property.” 4

. I L
Further, the Hon'ble High Court was plepsed o issug following .-
|

directions, vide ils order dated 27.09,2018 directing thal, ;
- |
. I
“The learned counsel for the plaintiffls) in COMS No. 8 of 2017 and
. ; . I
COMS No. 23 of 2018, have, placed on record, a, not{fication, of,

14,10.2016, issued by the competent Authority, with disclosures therein, . .~. -0

qua, the lands in respect whereof sale deeds :are executed, hence

occurring within the {imits of Municipal Corporation, Shimla. The
requisite bullding permission, there from, though reqiiired, yet does not
| .

extst, on record. i i

. .
Conseguently, the defendants concerned may raise goristructlon upon the
suit land, only upon thelrs holding the requisite permlission, if any,

granted by all the statutory authoritles concer}ned, besides il an

adjudication is meted, upon, the afore OMPs, there.up to, the authorities =~ Tl
i

concerned, may not, process, the butlding plans.” P |

The Hon'ble High Court of Himachal Pradesh decided Lhé‘t aforesaid

matter vide its judgment dated 13.08.2019 had dircctcd as under, tlilc relevant
. |

extract of which is summarized as under, !

“Be that as it may, the refection of the afore espousal of the plaintiff in ~ L

COMS no.23 of 2018, would not relive M/s Nirvana Woods and Hotels Put.

Ltd., of, the dire obligations, of, its ensuring its raising constructions,

upon, the suit land, upon, its/ theirs holding, a, valid sanction, from the

authorities concerned, vis-a-vis, the proposed construction. In sequel the

contesting defendants are permitted to railse construction, only upon, its

holding a validly meted sanction, by the authorities concerned, and, also

if construction is commenced by M/s Nirvana Woods and Hotels Put. Ltd.,

fling an affidavit with a clear disclosure therein, that, it would not

claim any equities, in, the construction raised, upon, the suit land. (of

even if a verdiet adverse to it is pronounced, upon, COMS No. 8 of 2017,

and, upon COMS No. 23 of 2018, (b} thereupon, the afore espousal made

in the affidavit furnished, on behalf of M/s Mrvana Woods and Hotels

Put. Ltd, shall obviously carry the requisite binding effects, upon, it.

Since wecordingly prima facle case is loaded in favour of the
applicants/defendants concerned, balance of is caonvenience also is
loaded in favour of the applicants/defendants concerned, and, alsc
since, the, continuance of the order, strived to be modified rather would
encumber hardship and {injury, upon, the applicants/defendants
concerned, hence not re-compensable in monitory terms thereupon, the
relevant orderfs), is/are, with the afore observations hence modified.”

The parties to the complaint(s) have filed their written

submissions/ replies before this Authority after issuance of natice l:m: hearing .

and since the

hence all the complaints were taken up together for hearing since relief sought

] P m_&ﬁhj/ m

cause of action in the above complaints are common in nature
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The present complaint{s) have two fold aspects. One aspect refers

g:ﬁ‘f immediate appropriate action including stopping of unauthorized and illegal -

e S

developrent & construction of the residential/ commercial colony/ complex on

" any agriculturai land jagainst M/§ Nirvana Woods and Hotels Pvt, Ltd and the

second aépect relatesgto registration of the case of the project proponent under
thé- provisions of Reail Estate [Regulation and Development) Act’ 2016, This
authnritf confers itsé:l[ no power as to the former issue in qucsiion, being a
matter of civil:liabilities gr?ongét the disputing parties. On thp second count,
whether the case of -tﬁe project proponent can be considered for the registration
~ or not is the prima facie to be considered under the lights of the facts and
circumstances of the present case as per the provisions of Real Estate
_ (Regulation and Development) Act’ 2016 read with HP Real Estate {Regulation

and Development} Rules’ 2017 of not along with locus standi of the

-, complainant(s) to file and maintain the present complaints thereol.

To substantiate the process of registration of project under Rcal

Estate (kegu!atinn and Development) Act' 2016 read with HP Real Estate
{Reg’ulation and -Development] Rules’ 2017, the State of Himachal Pradesh has

© issued a cIariﬁéation as to the implications of the provisions of the RERA vide

its 1ettcr; dated 23.03;.2019, which specifies the salient features of the Real

Estate [Regulutions|and Development] Act, 2016. As the ohjectives, spirit

[
and intention of the Act of 2016 would reveal, the Act of 2016 has been
enacted with vlew o establish the Real Estate Regulatory Authority for
regu[ntfon and premotion of real éstdte sector and to ensure sulé of plot,
apartme;nt and bullding or sale of real estate project, in efficient andl
trunspalhent'manner and to protect the interest of consumers in the real
estatg. The provisions of RERA require dgve!opers of project and agent .to
. manddh;-:ry register| their project { including ongoing project for which
cotnpljetion certificate has not been issued, the registration has to be
obtained maridatorily within a period of three months from May 1, 2017.

Any viiola:t!on. of sectian. 3 by the promoters (Ajuld result {n a penalty up

=TT

R,

Ry

g
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10% of the estimated cost of the project. Further, section 88 of the RERA
does not bar application of other law. It provides| that the p:‘dpision of
the Act shall be in addition to, and not in derogation of the prénv:isians_ of
any other law for t}-w time bging in force. l&l‘t:-:.wme'll-ai sectiqn_ 89:qf the Aét
gives overriding. effect to the provisions of the RERA. Sectioi: 89 thus

‘stipulates  that the provision of the RERA ! shall huve eﬁ'ect

notwithstanding anything inconsistent therewith contained imany other PR

law for the time belng in Jorce. Further, section 84 of the! Act ibid,
interalia, empowers the appropriate Government ithin a peré‘iod of six
]

) |
months to make/notify rules for carrying out the provisions of the RERA,

{
1

|
Thus, the combined reading of the provisions and the whole scheme of

the RERA, it transpires that the Legislature has expressly initended to
. : |
apply the provisions of the Act retrospectively in as much as the Act

upplies not only to _ﬁiture Pprojects but also to the ongo!ng projects where

the construction has begun priot to 1% May, 2017, !“he Act appears ta be

\
a plece of welfare legislation aiming ut the protection of the interests of

One of the contesting part:es to the matter, namely ?hn Sunil

all stakeholders especially the interest of bugers.

Kumar Sood had raised certain objections during the course of hearing before

the Hon'ble High Court vide order dated 13 08.201% on certain counts i.e. not
\
having statutury permissions/ hcenses/ sanctions/ NOC’s and mutatwn

However, considering qua the dgcssmn rendered by the Hon'ble High;Court the

entire objection raised was rejected as the said project has necessary statutory o

permissions/ licenses/ sanctions/ NOC's and copy of mutation. It is the basic

principle of the established set of rule that filing of objections etc. does not.

operate as a stay of the procecdings under a decree or orﬁer. )
1

|
The compia:nt[s] filed by the Shri Daman Kapoor and Dr. Pawan

.Ba e being; gencral in pa

™

yé&been heard, we ﬁnd_n__o material IR
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substance to be adjudicated upon by this Authority. Hence the same are

[

dismissed.

1n view of the [oregoing submissions, and after perusal of the case,

file & alter hearing lthe disputing partlies along with the Counsel present,

official record along {with the directions passed by the Hon'ble High Court of

l-limnchhl Pradesh vide its order dated 13.08.2019, the real estate project of

B Mys: Ni’r—vana- Woods -and Hotels Pvt. Ltd. is fit for registration under the

provi;sions of the Real Estate (Regulation and Development) Act’ 2016. The real

estate project may be registered, strictly in consonance with the provisions of

" the Real Estate (Regulation and Development) Act’ 2016 read with Himachal

‘Pradesh Rerl Estate (Regulation and Development) Rules’ 2017 subject to the

further orders of the Hon'ble Kigh Court of Himachal Pradesh in‘ this matter.
The complaints fited by M/S Diamond Traexim Pvt, Ltd and Shri Sunil Kumar
Sood are ther&fdre‘ disposed of in view of the present order passed by this
Authority. Files be consigned to the record room and copy of order .be provided,

free of cost, to the complainants and respondent.

Shimla

—

03.01,2020 oo
Shrikant Baldi - CHAIRPERSON

{ Rajegv Verma - MEMBER

Real Estate Regulatory Authority,
Himachal Pradesh, Shimla.2,
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A=< BN6 Y
State Level Environment Impact Assessment Authority
' Himachat Pradesh
. Minisery of Environment Forest & mwam.ammnfum.

at Department of Environment Seience & Technology,

Parysvorsn Bhawan, Near US Club, Shimla-1
Ph: O177-2656580, 2659608, Fax: 343040
Daed: 29} } 2015

No. ursmmmﬂmmnl-wmo" Meeting/
ROCEEDINGS OF 40% MEETING OF SEIAA, HIMACEAL PRADESH, HELD UNDER THE
R APERSONSHIP OF SH. BAL RAM SHARMA. 1AS (RETD) ON 257 JANUARY 2619.

EM NO_1:

Conlirmation of the Minutes of the 35 Mecting on 12 November, 2013 & 5™ Meeting on dated 12
Jasvary, 2019, : '

There were no sdditional comments on rminutes, hence, the minues of mestings af HPSEIAA were
confirmed. :

ITEMNO.2: CASESFORECASPER au_:commmmnows OF SEAC 59 MEETING:

@ 24 Sh. Shamsker Katoch, S0 Sh. Jecvan Chand, Prop. /s Makadee Enterprises, Villege & Fost
oo Olfice-Bhulana, Tebsit-Baijmth, District-Kangra, B.P.

Brief outiine of the project:

3)  Pvopesal No. SIAMPIMING5548/2017 dated 05072017
HP SEIAA2DI H34T

by Project tvpe Extractionicoliection of Sand. Stone & Bajri.

¢}  Froject Location Khases rumber fatling in 1122/2966/1 falling in Mauza faisinghpur,
Muhal Dalu of Tehsil-faisinghpur, District-Kangra.

d) Copacity 1.00,000 TPA ’

e} Mining Area 11-60-66 b (Gavt. fand)

) EMPCost Capital Cost: Rs. 70 takhs; Recurring cosi: Rs. 1.40 lakhs.
@ CSRCost Capital Cost: Rs. 1.24 Iakhs; Recwring cost Rs. 0.24 lakhs.

The proposed peoject is extraction/collestion of Sand, Stone & Bajri from the river bed area. The

proposed area lies on the right bank af river Beas. The opesation will be msnual with ese of hand
tools like shovels, hammer, crow o, coraping tools, digging tools &ic. .

. The case was fisted in 54 meeting of SEAC, with cenain chservations. ‘The case was in listed

: in 5™ Miering of SEAC afier camptisnce o these nheervations. The Comminee inits Sggzmgeﬁng

reepmmended the case agpfication for consideration of grant of environiental clearance by the

SEIAA, subject 1o fablillment of conditions sarexed ot Annexure-l with 2 special condition that the

project proporent shall obtain Forest Clearance if applicable, prict to starting raining activities with
ihe sdditional Spﬁi'ﬁc conditians as pnder:

— The projoct proponem shall submit muck dumping details with locations indicating Khasra .
Mambers, aré8 measusements. ) 3 -

= The project propoRgit shall submit the detsils of proposed sift mamagement & river bank
protection plan with required measures including construgtion of check dam/ bio-engincering
measures et

i
The project propanent vide letter daled wil has submikied the compliance W 1he above absereslions.

“The case was lsled hefore the SEIAA in fis 40 Meeting. ANer deliberating oz the
recommendetions of SEAC, the Autharity approved the grant of Enviroument Clearsnes in
favour of thie Unit stipulating the canditions recommended by the SEAC,

i _ Proceedings 40 Meeilng of SEIAA (29 hanuary 2019). 1
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6.2

Kalin dated 26972015, ‘

The eoze was listed heﬁn the SELAA 1o its 40™ Meeting. After deliberatiog on the documents

sabmitted by the project proponest, the Authority approved to trabsfer the Environment '

Clearznct in the name of Mrs. Rupsli Sharms, Wib Sh, Vishal Kalia, M/s Vipatha Stone
Crasher, Near Sub Past Office Ram Nagar. Tehsil Pharomshata, Distt. Kangra HP
1 : :

|
.., ITEM6&OTHERITEMS. |
e S F e - |

The Enviranmental Clearance was granted by the HDPSEIAA in favoer of Sh. Sunil Kumar Sood,

M/s Homelsnd Exotica, 143, Sector-?, Panchkula, Haryens for the Mixd land use construction
jeot at Villsge Wiyari & Rirks, Tehsil & Distt. Shimla, HPvide leiter No.

HPSEIAAZ2015/60/02 dated 1/4/2016. ‘

A request tetter of Sh, Supil Kumar Scod dated 20V42016 has requested 10 change the project name
10 Sh, Sunil Kumar Sood M/s Nirvana Woods in place of project name Sh. Sunil Kumar Sood, M/s

- Homwelsnd Exotiea.

The request of PP {Project Proponent) was placed before SEIAA in 17 Meeting & the chenge of
pame was approved by the autharity. Before issuancc the change of name lefer the PP was asked 1o
submit the desired documents like Essentiatity Centificate cic. The project propricnt submitied the

Esecmiatity Certificate issued by the TCP dated 16-1-2017 vide Fite No, TCP-Fi4)2M7 im the
name of Nirvana Woods. :

- Trecast was ogain placed before SETAA in 18° Mecting. The SEIAA in its 38" meeting decided

thet keeping i view e fact that the revenue papers w.rl. sale deed, transher af the EC certificalc
are Aot avaiiable and needs to be examined before change of mame in EC leteer letter is considered.

The PP also need 1o submit authorization fettes as sole proprietorship decision in the maer. The
SEIAA decided that;

i) The projecti proponent may submit a copy of sale decd papers of Sh. Sunil Kumar Sood,
M7s Homelind Exotica in the neme of Mis Nirvana Woods whereby land in reférence has
: been purchased! traneferred byfto Nirvana Wood with ali dights. :
ity The propriclor of Ms Nirvana ‘Woods shall fumish cortificate or Authority of Sale
proprictarship of Mis Nirvara Wood. .

|
The praject propedent vide letter duted 19.11.2018 hos submitted the complinnee 10 the above

- ohservations.

A complaint has aL been fied against the project (Nirvana Wood} by $h. Pawan Kumar Bama,
House No. 500-A, News Shimta-9 nddressing to the office of MS (HPSEIAA) and others
on dated 5/12/201

An aaolhcr comphiint has also beea filed by Mr. Damen Kepoor in view of the Hon'ble Division
DBench of the Honble HP High Coun vide order dated 51112018 vide which the CWT/PIL Na.
2651 of 2018 was disposed off graming liberty to the enmplainant o pursue his representation/
compiainy with thejautharities including MS (HPSELAA),

The SEJAA afterdeilbernting o the matter authorized HPSEIAA Seevetarint to examine the
malier and take §ppropriate action through Member Seeretary [SEIAA).

Representation of Sh. Achbar Singh S/o Sk, Sangara Siagh Rio villege and PO Sari, Tehsi
Sarknghbat, District Maodi, 18P, :

The Enviconment| Clearance was granted to Smt. Rums Devi Wa Sk, ftamesh Chand, Village
Parchi, PO Sujati Piplu, Tehsil Satkaghat, Mundi vide Ietter No. HPSEIAA/2015/411-SmL Ruma
Devi-3061 dated 973116, . :

s o cnni 1. WA

Seea A Coo e ()
=R
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“IMr, Dagian Kapoor
S/a Mr. Jagdish Chand
R/0 5(Z) Muhat, Lewer Bhagwahan
-~ . Ward No.9, Tehsu~ Sadar Mandi,
Distt. Mandl_ (HP)175001

i

1." Chief Secretary 2.
Government of Himachal Pradesh
B Armsdale Building, ’
@ Secretarmt Shimla (HP), -
.fin Code™~ 171002 o
" “The Chief Fire Offi icer . . q,
Hlmachal Pradesh Shimla-2

5 Executwe Engmeer ‘ 6.
I & PH Department
Division No. 1, Shimia-2

Shimia Electrical Division No. 1,
Himachal Pradesh State Electricity
Board Ltd., Khalini, Shimla-171002

5. The Pradhan 10.

Gram Panchayat ]
@  Village Kiyard, Tehsll @nd Distt.
ST Shimla T i

11. The Member Secretary, | i2.

- H.P. State Pollution Contrel Board,
_ Him Parivesh, Phase-III, } -
" New Shimla- 171009

‘5,13.'3:-;'--Di'réc-t6rg Tourism Depa;rtment‘ of 14.

- Tourism Govt. of Himachal Pradesh .
Building No. 28, Kasumpati, Shimla.

Sub:.

SPEED POST -

Executive Engineer
Shimia Rural Divisicn
H.P.P.W.D., Dhami

Executive Engineer
1 & PH Department

Division Na. 2, Near, ISBT - Tuti Kandi :
- Shimla . '

The Member Secretary,

Himachal Pradesh  Ground Water_-

Authur ty-Cum Superintending -

Eng t. {Planning & Tnvestigation
'lJnlt-I.I) Jal “Bhawan, Kasumpati,
i Shimta-9 : .
7.  Senior Executive Engineer 8. -

Divisiénal Farest Offi icer,
Shigala Forest Range Divisior;,
Shimfa (H.P3) ~ -

The Pradhan
Gram Panchyat

- Vlllage Rirka, Tehsil and Distt. Shimla-

Merﬁbér Secretary

State Level Environment Impact
Assessment Authority, RHirnachal
Pradegh, Ministry' of Environment,
Forest & Climate Change, Government
of  India, at Department  of
Environment " Science & Technology,

Paryavaran Bhawan, Near US Club,

Shimla ~ 1
Registration Authonty RERA .
Cfo "Town &  Country Planmng‘

Department Hlmachal Prad.gsh Shimia

Saptember 15, 2018
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Sir, . ‘ :
1 am a Himachali residing at 5(2) Muhél, Lower Bhagwahan, Ward Ne.8, Tehsil- Sadar

“Mandi, Distt. Mandi (HP)175001, and-is holding Voter ID Card No. BLK0837856 dated

30.08.2007. I am concerned with my State of Himachal Pradesh and its residents. Sir as
a Himachali it Is my duty to bring ta your kind notice that in UTTER VIOLATION &
DISREGARD OF LAWS OF STATE OF HIMACHAL PRADESH, M/s. Nirvana Woods & Resort
Pvt. Lid., having Its Office at Up Mohal Kiari / Rirka, Theshil Shimla (R), District Shimla,
Himachal Pradesh, are engaged in the UNAUTHORISED & ILLEGAL DEVELOPMENT . &
CONSTRUCTION OF A HOTEL / TOURISM / COMMERCIALS/ RESIDENTIAL PROJECT on the
Agriculture Land admeasuring 03-17-68 hectares situated at UP Mohal Kiari/Rirka, Tehsil
and District Shimla {R), Himachal Pradesh, in the followlng Khatoni Nos./Khasra Nos;-

Khatoni No./ Khasra No. of Agricuitural Land Admeasuring 03-17-68 hectares at Up Mohal
Kiari/Rirka, Tehsil Shimla (R}, District Shimla, Himachal Pradesh.

S. | Khatuni Khasra No. Sq. Mtrs | ‘Hectares Address
NO. No. Measuring | Measuring
1 25/50 | 1 2224 00-22-24 | Up Mohal Rirka,
. : Theshil Shimla (R),
District Shimla,
Himachal Pradesh
2 25/50, 2,3,48,9,6,7.5 3093 00-30-93 | Up Mohal Rirka,
2i/44, ' Theshil Shimla (R),
22/46, District Shimla, -
26/51 ) Himacha! Pradesh
1.23748 321710 2781 00-27-81 i Up Mohal Rirka,
’ Theshil Shimla (R},
District Shimla, ]
. : | Himachal Pradesh
4 . 647, 648 531 00-05-31 | Up Mohal Kiari,
2101317 \ » ) Theshil Shimia (R}, .
) - ' y . - | District Shimla,
- . Himachal Pradesh-
5 18739, | 640, 641, 408, 18423 01-84-23 - Up Mohal Kiari,
210/317 { 1368/1137/632, Theshil Shimla {R),
: 136_9/ 1137/632, : District Shimla,
: L 642_1643,645,644,546,649 . Himachal Pradesh
6 210/317 | 613/1, 630, 631 4716 00-47-16 | Up Mohal Kiari,
Theshil Shimla (R),
District Shimla,
Himachal Pradesh
TOTAL" 31768 03-17-68
2. Sir, as per the law of the State of Himachal Pradesh for the development &

construction of the Hotel / Tourism / Commercial/ Residential Project on the aforesaid
Agricultural Land, it is rﬂandatory for M/s. Nirvana Woods & Resort Pvt. 1td., to.obtain
following sanctions/ permissions/ approvals/ NOC's from various State Government
Authorities/Departments]- ' ‘

S.N. [ NAME OF THE DEPARTMENT FROM | THE CONCERNED OFFICERS TO GRANT
- | APPROVAL APPROVAL APPROVAL '
REQUIRED REQUIRED
1. Consent to use HPPWD Executive Engineer
: Approach Road Shimla Rural Division
i . H.P.P.W.D., Dhami
~2 . __1.NOC for Fire Department The Chief Fire Officer

Page 2 0f 5
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~g A : "
I 1 Establishing a i Himachal Pradesh, Shimla-2 -
Db, | Colony
~ a3 | NOC for IPH Sewerage Executive Engineer
Connection of Department 1 & PH Department
Sewerage to Division Mo. 2, Near ISBT - Tuti Kandi,
colony. . Shimla
4 NOC for water :IPH Water Executive Engineer
conneaction for " | Department 1 & PH Department
colony . Division Ne. 1, Shimla-9
5 Permission for - Ground Water The Member Secretary,
: Bore well for use Himachal Pradesh Ground Water
. | of Ground water Authority-Cum-Superintending
for colony. Engineer (Planning & Investigation
Unit-II) Jal Bhawan, Kasumpati,
‘| Shimia-9
6 NCC for HPSEB Senior Executive Engineer

| Establishing a

Shimla Electrical Division No. 1,

- colony Himachal Pradesh State Electricity
PR ' S IR I : Board Lid., Khalini, Shimla-171002
B 0 ' 7 NOC for | Forest Department Divisional Forest Officer, .
: Establishing a Shimla Forest Range Division,
Colony Shimia (H.P.)
8 NOC for Gram Panchyat i) ‘The Pradhan,
Establishing a Gram Panchayat
-| Colony village Klyari, Tehsil and Distt. Shimia
ii} The Pradhan
Gram Panchyat
- Village Rirka, Tehsil and Distt. Shimla
: 9 ‘Consent to set up | H.P. Pollution The Member Secretary, . .
. a colony & Hotel, | Control Board H.P. State Poliution Control Board,
. Him Parivesh, Phase-1Il1,
: : : New Shimla-17100%
! 10 { Environmental State Level Member Secretary
Clearance Environment Impact | State  level Environment TImpact
: . Assessment Assessment Authority, Himacha!
P Authority Pradesh, Ministry of Environment,
.- Forest & Climate Change, Government
s @ of Indla, at Department of Environment
| Science & Technology, Paryavaran
: i - Bhawan, Near US Club Shimla — 1
11: | Registration with | | Director Tourism Director Tourism Department of
i Tourism Department of Tourism Govt. of Himachal Pradesh
‘ Department Fourism Govt. of Building No. 28, Kasumpati, Shimla.
: Himachal Pradesh -
12 { Registration with Registration Registration Authority RERA
‘ RERA. Authority RERA G/o “Town & Country Planning
) Department Himachal Pradesh Shimia
3. Sir, as per various informatiens provided by certain departments under the RTI

Act, it has transpired tha‘!t M/s. Nirvana Woods & Resort Pvt. Ltd., have not obtained any
of the above sanctions/ permissions/ approvals/ NOC's & they are carrying out
. ' unauthorized & iilegal de‘iveiopment & construction of the Hotel / Tourism / Commercial/
- . Residential Project on the aforesaid Agriculture Land.

L4,

That from the informations provided by certain departments under the RTI Act,

Page 3 of 5

; the undersigned have come to know that M/s Nirvana woads and Hotels Pvt. iLtd. is
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carrylng out Unauthorised & Illegal D-evelopment & Construétioh' of a Hotel / Tourism /
.Commercial/ Residential Project on the aforesaid Agriculture Land admeasuring 03-17-68

Lip7 0T hectares ‘situated at UP Mohal Kiari/Rirka, Tehsil and District Shimla (R), Himachai

Pradesh as there are no sa ctioned Plans and sanctions/ permissions/ approvals/ NOC's
granted to M/s Nirvana woods and Hotels Pvi. Lkd. to carryout construction on the
aforesaid land at UP Mohal Kiari/Rirka, Tehsii and District Shimla (R}, Himachal Pradesh.
It is submitted that M/s Nirvana woods and Hotels Pvt. Lid. have been catrying on illegal

. construction on the aforesaid land at UP Mohal Kiari/Rirka, Tehsil and District Shimla (R},

Himachal Pradesh, without obtaining any kind of permissions/ approvals / NOC /
ganctions from any of the statutory and government authorities, That in support of the
fact that no such sanctions/ permissions/ approvals/ NOC's have been granted to M/s
Nirvana woods and Hoteis Pvt. Ltd. for carrylng out any kind of construction activity on

- the aforesaid Land, the undersigned Is bringing to your kind notice the following letters

Sbtained under the RTE Act from various statutory / government authorities stating that
no sanctions/ permissions/ approvals/ NOC's have been granted to them to M/s Nirvana
woods and Hotels Pvt. Ltd. i.e. M/s Nirvana woods.-and Hotels Pvt, Ltd.:-

(a) Letter Mo, HIM/T PfHPRERNRTI/EUl?NoI—l]MB—14 dated 20.07.2018 from
Town and Country Planning Department Himachal Pradesh issued by Anjali
Sharma, Public Information Officer-cum-Town & country Planner (RERA}, Town &
country Planning Deptt,, Himachal Pradesh, Shimia-171009 stating / confirming
that “tili date ne real estate project of Nirvana Woods and Hotels Pvt. Litd.,
situated at Village Kiyari, Tehsil & District Shimia, H.P. has been registered under

Real Estate (Regulation & Development Act, 2016"). :

A copy of Letter No. HIM[TPIHPRERA/RTII2017N01-1/3413-14 dated 20.07.2018
from Town and Country Planning Department Himachal Pradesh issued by Anjali
Sharma, Public Information Officer-cum-Town & country Planner (RERA}, Town &
country Planning Deptt., Himachal Pradesh, Shimla-171009 is attached herewith
as Arnexure “A". ’ - ; :

{b) Letter No. MC.SD-RTI/2018 - 4930 .dated 04.08.2018 from Sewerage Division
Munlicipal Corporation Shimla issued by PIO-Curn-Executive Engineer, Sewerage
Division. M.C. Tutikandi. Shimla-4 stating/ confirming that “there is no approval or
permission granted by Sewerage Division Tutikandi Shimia regarding Sewerage
Connection / line to NIRVANA WOODS AND HOTELS PVT. LTD., VILAGE KIYARI as
per record.” : : . ’

A copy of Letter No. MC.SD-RTI/2018 - 4930 dated 04.08.2018 from Sewerage
Division Municipa! |Corporation Shimla issued by PIO-Cum-Executive Engineer,

. ‘Sewerage Division, M.C. Tutikandi Shimla-4 is attached herewith as Annexure
g -

Letter No. 6-25_/2006—(RTI)-DTO—SML—!001 dated 27.07.20i8 from Public
Information Officer, Deputy Director Tourism, Shimia District-Shimla-9 stating /
confirming that “the information required by you is not available in this office, as

. this office not issued registration certificate or any other licence to Nirwana
Woods hatels Pvt. Ltd., so the information treated as mil.”

A copy of Letter |No. 6-25/2006~(RTT)-DTO-SML-/001 dated 27.07.2018 from
public Information| Officer, Deputy Director Tourism, Shimla District Shimla-G s
attached herewith las Annexure "C”. :

(d) Letter No. NMO.HOM (FS)SML (B) (2} 9/08-1842 dated 21.08.2018 issued by
Divisional Fire Officer, Fire Division, Shimla -2 which states that the NOC by the
Fire Department have not been granted to M/s Nirvana Woods Hotels Pvt. Lid.,
Village Kiyari.

Page 40f5
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-

A copy of the Letter No. NO.HOM (FS)SML_(B)' (2) 9/08-1842 dated 21.08.2018
issued by Divisional Fire Officer, Fire Division, Shimla -2 is attached herewith as

- Annexure “D".

| Thanking you,

A :

(e) Letter bearing F. No. HP.SEIAA/RTIRO10/25-—V01—II-2174 dated 10.08.2018 from

HP State Level E vironment . Impact Assessment Authority, Ministry of
Environment, Forest & Climate Change, Government of India, at Department of

* Environment Science & Technology, patyavaran Bhawan, Near Us Club, Shimta-1,
which states that *Ne Environment Clearance has been granted to Nirvana Woods
and Hotels Pvt. Ltd., Village Kiyari™. ' '

A copy of Letter bearing F. No. HPSEIAA/RTI/2010/25-Vol-11-2174 dated
10.08.2018 from HP State Level Environment Impact Assessment Authority,
Ministry of Environment, Forest ‘& Climate Change, Government of India, at
Department of Environment Science & Technolegy, Paryavaran Bhawan, Near US
Club, Shimla-1is attached herewith as Annexure “E”.

ER Sir, Mfs. Nirvana woods & resort Pvt. Ltd., & its Directors have no regard for any’
law of the state of Himachal Pradesh, and they are habitua! offenders.

6. Sir, it is submitted that in utter violation of the law of the State of Himachal
Pradesh & by hoodwlinking the State Authority(ies)/Departments of State Himachal
Pradesh, ‘Mfs. Nirvada Woads & Resort Pyt. Ltd., are cheating the innocent peopie by
unauthorisedly collecting their hard earned money in an wnauthorized & illegal Hotel /

Tourism / Commercial/ Rasidential Project being constructed by them on the aforesaid

. Agricultural Land.

7. Sir, it Is expected that M/s. Nirvana Woods & Resort Pyt. Lid., after cheating the

people & collecting their hard earned money shall nin away from the Country leaving

;one of the BIGGEST SCAM to be solved by the Law Enforcement Agencies of the State of
Himachal Pradesh. . ’ ‘

| B. In view of the aforesaid, it 15 necessary that an immediate appropriate action
- {including stopping of unauthorized & illegal development & construction of the Hotel /
s Tolrism f C'OmmerCiaif'R'eisidential Project on Agricultural Land), in accordance with law
is taken against M/s. Nirvaina Woods & Resort pvt. Lid., for constructing an unauthorised .
i Hotel / Tourism / Commetcial/ Residential Project on Agriculture Land admeasuring 03-
17-68 hectares situated pt Up. Moha! Kiari / Rirka, Tehsil and District Shimla (R), .

Himachal pradesh without fany sanctions/ permissions/ approvals/ NOC's sir, kindly take

i Imimediately action falling which 1 shall be constrained to take legal recourse in this .

regard.

Yours faithfully,

i(Daman Kapoor)
‘Encl. as above

.CC ta: M{s. Nirvana WooHs & Rasort Pvt. Ltd., Office at Up Mohal Kiari / Rirka, Theshil
Shimia (R), District Shimla, Himachal Pradesh, with a humble request to provide
us copy of the sa hetions/ permissions/ approvals/ NOC's. if any received by you
from any of the competent authority(ies) mentioned in para 2 hereinabove and/f
or any other competent authority(ies) ' ‘

pageSof5
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, Mr. Daman KapDOr _

_ S/b Mr. Jagdish Chand -
|5(2) Muhal, Lower Bhagwahan
S . Ward No.9, Tehsil- Sadar Mandi,

T ol _ . | Distt. Mandi (HP)175001

i

) September 18, 2018
1. Chiéf Secretary 2. Executive'Engiheer
Government of Himachat Pradesh _ Shimla Rural Division
Armsdale Building, I - HPPOWLE, DREET
. Secretariat Shimla (HP),
Pin:Code = 171002 : to o o
3. The Chief Fireg Officer 4, Exetutivie Engiriasr
- Hifachal Pradesh, Shimla-2 I & PH Departrient

BT TS Division No. 2, Near ISBT Tutl Kandi
8 B : . Shimila
B, - Execulive Engifieer , 6. Tha Memb" Secretary, .
E . 1 & PH-Department W .
..., Division No. 1, Shimla- 5

Uhit=11) Jal
- Shimla-9. -
8. Divisional For
Shinia ForestRa g

~ Shimla (H.P.)

9 © 10. The Pradhan

: : : i L " Gram Parichyat - :
. ._f\llllage Kiyari, Tehsil and Distt. vmage Rirka; Tehsﬁ aid’ Blstt smmia
i Shisila: - _
i\':L}:,'-_--The Memberssetretary, SR Y Membeﬁsécre'ﬁa

- BB State-Pollation Control Board, ‘State Level -

@ ) : o Him Parivésh, Phase-II1, Assesgment
' o NEw. Shlmla-17ll:}09 Pradesh; . Mintsts
' Forest & Climate.

of 1Indf@, .3 :
Envirenmert  Scienes & Technelagy,-
o Paryavaran: ’Bﬁawm “Near us Cluib
il : Shimla - 1
3. -Dlrector ~Touristh: Department of 14. i o
- Touriém’ ‘Govt. :of Himachal Pradech
Building No. 28, Kasumpéti, Shimla. -

15 :Commisslpner,_.'MumA pal Corporation,
" TheMall Shimila-~ 171001

Sub:. Un éutn_: otise {:

-authority(ies

Page'lofs
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o Tam'a Himachali- residlng at 5(2) Muhai Lower Bhagwahan‘= Ward Nﬂ Gy Tehsd& sadar
Mandl, Distt: Mandi (HP)175001 and is holdlng Voter ID -Card No. BLKGBB?BSG dated
~30.08.2007. 1amconcerned with my State of Himachal Pradagh.and Tts Tésidents. Siras
U a Himachali it is my duty to bring to your kind notice I:hat in UTTER VIOLATION & .
: DISREGARD OFLAWS OF STATE OF HIMACHAL PRADESH; M/S Nirvana Woods 8 Resort
' Pvt, Ltd., having its office at Up Mohal Kiafi /- Rirka- Tehsﬂ ‘Shitia (R), District Shimlz,
) Himachai Pradésh, are: engaged in the UNAUTHORISED & TLLEGAL DEVELOPMENT &
'CONSTHUCUDN OF A HOTEL/ TOURISM / COMMERCIAL} SIDEN,'I'IAL PROIECT v the
. Agficuiture Land admeastring 03-17-68 hectares situated-at-UpP Mohal Klanierka,'Tehsll :
‘ --:and Drstnct Shlmla (RY, Himachal Pradesk, in the fotlowmg Khatom Nos /Khasra Nos -

o -;Khatom No o Khasra No of Agricultural Land Adrneasunnh as
{:Kiary/Rirka, Tehsil Shimla {RY; District Shtmla_. Himac¢hal-p,

i S.hecl:ares atUp Mohal 1

1 8. | Khatuni | .. “Khasra No. Sq. Mtrs. |/ . Address —
NOJL . Ne. L. . Measuring | e
11 25/50 1 . : . 2224

25750, |2.3.4856,75  |3093
~21/44, \ o
2346,
126/51 | - o o
23748 | 321/10 2781
ST TeereaE , . (s
Fanigain | 50 5% T
1189, |4 18423
| 2807317 1368!1137/6‘32
ST | azeesuayez. _
; | . |6avp436d5 644648640 |
A € {Z10/317 | 613/1, 630, 631 a7
T '--T'r.’:i*rAL '  "_"31?53" "';-?63—17‘58’ '

Str as per the law of the State of Hlmachal Pradesh

: Land, it. i mandatory for M/s, Nirvana Woods & Resa

- following -sanctions/ permissicns/ approvals/. NBC’S frem Varloﬁ tate Govemment,_'_ .
Authurltleslﬁepartmenrs = a
| SuN. 'NAME OF T'HE' R "DEPARTMENT FROM TTHE CUNCERI"?ED OFF'ICERS TO GRANT s
T | APPROVAL, - . | APPROVAL - | APPROVAL '
FELATlo o REQUIRED- T I'REQUIRED .
1. [Consenttouse - | HPPWD ' Execu‘twe Engineer .
Approach Road o ‘ Shimla Rural Dwision
- e . {H.P.EW.D, Dhami
7. INOC for - - | Fire"Departriant | The Chief Fire Officer.
| Establishing a- : Himachal Przdesh; Shimla-2
Colony R _
Page 2.6f5
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¢ —

T N@C for

L3 ‘ IPH Sewerage Executiva Engincer ‘_
I Connection of - | Department I & PH Départinent .
Sewerage to Division Ng. 3, Near ISBT - Tuti Kandf
e .- | colony. . Shimla .
§ 4 | NOC for water IPH Water Executive Engineer
LV connection for Department 1 & PH Dépggkment -
‘cofony - : . Division Mo. 1, Shimia-9
5 permission for | Ground Water ' The Member Sacretary, ; .
S Bore well for use : Himachal Pradesh Gmund - Water
| of Ground water Avithority-Curi-Superintending . -
* - |.for colorty. | Enginger * {Planning & In\/estfg_‘atton
' . Unit=11} Ja BhaWan, Kasumpat: :h
. } Shimla-9. R
6 |'NOCfor HPSEB . ‘Senior Execitive Englneer
" 1 Establishifig @ | Shimla-Eleckric 1. Division No. 1,
1 colony Himachal i .esh State Eiectrlaty-:
7 NOC-for | Forest Department
o Establishing a ‘ )
oo L T colony, _ Shlmfa (H P*}‘
pet T8 INOCfor “Gram Panchyat i} The Pradhar;
e 1" | Esteblishing a o Gram Panehavat . '
| Coleny | Village Kiyari, Fehsil- amd Dlstt Shim[a

ii) Thé Pradhan. .

. 'Gc_inseﬁt to.set up
| & colény BcHotel... .

H.P. Pollution -
Control Board

y :'EﬁVimrimeﬁtal
1-Clearaihece

4

| SEate Leval .

Environirient Impact §

.| Assassment
-1 Authority

’ Pradesh,

As:;essment- .
“Minigtr

Dlr'ét'tu‘r Tourism

11 3 Reglstral:mrrmth"' -

L | Toutisiy : Department of

Department | |Tourlsm Govt. of
i . Himachdl Pradesh
12 Reglstratlon' w1th |{Registration
. [RERA - {Authotity RERA
13 Ap’pro\.;éi o.l‘:Méb:s .Mumapat

' Corporaticn
© 3.

Act, it has transplred that M/s Nlrvana Woods & Resurt Pvt Ltd have no_t obta
‘of the. above -sanctions/ 3perm|sswns/ approvatsf NOC's B they are cal

{unauthorized & illegal development & construction’ of the Hotel / T@urism 4 Comrrierd:al/
.iResidentiat Project on the aToresaid Agriculture Land. e

L4

' That fraifr the: mformatlons provided by certain de*partmﬁnts
‘the. undersrgned have come to know that M/ Nirvana woots
‘cartrying out Unauthorised & Illegal Develepment & Corstructidn®
" Cormmiercial/ Residéntial Project o the aforesald Agriculture tamde

the RTI Act _
ilst Pyt “Ltd.:is.
tel / Toursm /
uring 03-17-68

‘hectarés situated at UP Mohal Kiari/Rirka, Tehsil and Distrlct Shimla (R), Hlmachal'

F
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.- ‘Pratlesh as there are fe ‘sanctioned Plans and. sanctions/ petrtissionss approvals/ NOC's
. granted to M/s Nirvaha woods and Hotels PVL. Lid: to. caryout-constructioff’ ofi the
. aforésald lahd atUP Mohal Kiarl/Rirka, Tehsil and District-$hinila ¢y, Himachal Pradesh.
71t 15 submitted that M/s Nirvana woods and Htels Pvt. LIk have beeri carrying on. lllegal
* . csnstruétion on-thie afdresaid land at UP Mohat Kiari/ Rirka, Tehisil-and District Shimla (R},
Himachal Pradesh, without cbtaining any kind of permissions/ appravals 7 NOC §
Sarickions frorv.any. of ‘the statutory and goveriment authoritjes. That in support of the
fact. that ho ‘such samctions/ permissions/ approvals/ NOC's have beerr ‘granted to M/s
-.Nifvana-woods and Hotels Pvt. Ltd. for carrying out any kind ©f construction-activity on =~
the-aforesaid ‘tand, the undersigned Is bringing to your kind-notice the: following letters’
obtalned under thé RTT Act from various statutory / government authbrities statingithat
; N sanetions/ permissions/ approvals/ NOC's have been granted: to them to M/s: Nirvana-
woods and Hotels Pvt. Ltd. §.@. M/s Nirvana woolls ahd Hotels Pvt; Lid.:- v

@

389

ey

i )

' 'Léttar_ - Nc..-"._-"
“Town -and -Cour

that “Hil daté ‘no real estate project of Nirvand Wool

“HMunicipal Cor

. Sewerage Division: M.C. Tatikandi Shimla-4 is attyehie
Lefter No: 6-25/2006-{RTH-DTO-SML-/001 ~dated 27467.2018" i

- .this- office not- issued registration certificate or any '—~b’fﬁ_é’r‘-ﬂeeﬁ'é.e to. N
. Woods hotels Pvt. Lid., so the information trea oL
A copy of Létter| No: “6-25/2006-(RTI)-DTGsS
E a’ti:_ac!‘ted”hehéw.ithi" as Afnexdre ™C".

Lettér No. NG.HOM (FS)SML (B) (2) 9/08-1842" dated 21.06.2018 isstied by
. Divisienal Fire Officer, Fire Division, Shiméa -2 which states that the NOC by the: ...

 Village Kiyart. -

- Krinexure D", )

M7 TP/HPRERA/RTI/2017 VO 1/3413+]
nd ‘Country Planning - Departient Himag
Sharma, Public.Information Officer+curn-Town' & country
country Plannihg Deptt., Himachal Pradesh, ‘Shimia-1

Anjali

R

situated at Village Kiyari, Tehsil & District Shimla, HP: h
Real ‘Bstaté {Regulation & Develepment Act, 2016,

A-copy-of Lefter No.. H-IﬁiffrpjHPRERA/Rﬂz’zbiwyol‘-ﬂ?/_gqgaj-i‘ qate
from: Téwi ‘and- Country Planning Departmént-Himachal Prades|
Sharria, Putilic Information Officer-cura-Towdy & coliitry Plafine
country. Planning Deptt., Himachal Pradesh; Shimid:171003 s 3
as Annéxure “A7, : R
D-RT1/2018 - 4930 dated ‘04.08:2018 Traim :Sewer
tion Shimla issued by PIO-Cufri-Ex
itikahdi Shimla-4 stating/ confirming. th
anfed: by Sewerage Division Tutikandi S f
line to NIRVANA WOODS AND HOTELS PV LTD

{atter No.~MCiS

‘permssion
Connection,

A copy of Lelt 4 _
Division -Mutiitipal “Cotperation Shimia Jssued :by

étter No. MC.SD-RTI/2018 - 4930 dated 04108:
of

*B7,

Inforthation Officer, Deputy Director Tourism, Shinila District Shimla-
confirming that "the informaivon réquired by you is bt avila

ated 27.07:2018 from

public Information Offiter, Deputy Directdr Toul fa-District ‘Shithla-9-ig

Fire Departiment have. nbt beén granted to' M/s Nirvana Weods: Hotels-Pot: tidy - . -

A copy of the Letter No. NO.HOM (FS)SML (B).{2) §/08-1842 datéd 21.08.2018
issued by Divisionat Fire Officer, Fire Division, Shimla--2 is attachied herewithy as

Pase 4 A%
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 pradesh & by haddwinking. the Stats Authority(ies)/Departrients..of Stéte
" Pradesh, M/s. Nirvana ‘Woobds, & Resort Pvt. Lid., are chieatlng Ehe
. unauthnri’sediy ‘colfecting, theu' hard -earned ‘maney in an. unaud

7 " Sir, it is expeécted that M/s. Nirvana Woods & Resort Pvt g

- Z{lnclud]ng stépping ‘of uuautharnzed & Inegal development &:constrir
) Tdnrism ! Cc:mmerc:au Residentlal Projett on Agncultural Land

.- Hatel / Tcuﬁsm / Camimérdialf Residential Projett on Agrtc:uitw
) {7-68 hettares situated at Up Mohial Kiari / Rirkay Fehsit an

: nregard
" hanking you,
. Yours faithfuify,

‘() - Letter bearlng F. No, HPSEIAATRTI/2010/25-Vol-II-2174" dated 10.08:2078 from

HP State Level Environment Impact Assessment Authority; Minlstry of

PNy ‘Environmant, Forest & Climate Change, Governthent of Iridla; at Départment of

Environiment Science & Techrology, Paryavaran Bhawan, Near US Club; Shitnla- 1,
which states that “No Enwronment Clearance has beén granted to Nrrvana Webds
and Hotels-Pvt. Ltd., Village Kiyari’.

A - CUPY of Letter béaring F. No. HPSEIAA]RTI/ZOIUHS VOI-II-2174 dated
.10.08.2018 from HP -State Leve! Environment Ipact Assessm&nt ﬂuﬁhorlty,
“Ministry of Envirohirient; Forest & Climate Change; Governmeiil of - -India;Hat’ -
B Department of Envirohment Science & Technology,’ Paryavaﬁ-an Bhawan, Nea us
‘Club; Shifmia-1 Is attdched herewith as Annexure “E”, '

5. Sir, M{s: Nirvana woods & resort Pvt. Ltd., & its Directots: have no regard forany -

{d@w of the state of: Himar;hat Pradesh, and they are ‘habitual offenders

6, - Sir, It is submitted that in utter violation of the Taiw ‘lf‘-'the ‘Skate”sf Himacha

Tourism / Commemai/ Residential Project being constructed b‘{:them'ﬁ the @ esald':"f '
Agricultural Land. - B

'eople & collecting their hard earned money shall rit away m
fie of the: BIGGEST SCAM to be solved by the Law Enforcemen’c Agencies--o -h : tate.'sof

- Hlmachai Pradésh. - .

8 . In View of the aforeSald it is necessary that an 1mméd=ate ap

alcan against M/s. Nitvdnia Woods & Resoit Pvt. Ltd., for cdn

sl Pradesh withoiit-any sehctions/ permissions/ apprbvaTstOG’
Im adiately’ sction- fallmg Whlch 1 shall be constrasned -t take legal"-récqursg i this:

{Daman Kapoor)
Encl. as above

]

cC to: M/s Nifvana Wouéls & Resort PL. ‘Ltd., having Office at Up’ Moha! Kari J-Rirke
Tehsil-Shimla-(R);] District Shimia, Himachai Pratlesh, with a humbl C
- provide us copy of ‘the sanctions/ permlssionsf ‘approvalsy NOC‘
by you from any.of the competent authority(ies) mentionad in para 2 hereinabove
and/ or any other ;ompetent authority{ies)
!

! ) N

at’
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Mr. Daman Kapoor
S/o Mr. Jagdish Chand
R/0 5(2) Muhal, Lower Bhagwahan
Ward No.9, Tehsil- Sadar Mandi,
Distt. Mandi (HP)175001

SPEED POST
SR September 18, 2018
CTo;
1.  Chief Secretary ' 2. Executive Engineer
Government of Himachal Pradesh ~ Shimta Rural Division
Armsdale Building, H.P.P.W.D., Dhami
Secretariat Shimla {HP),
S Pin Code - 171002
" =..3... . The Chief Fire Officer - - 4.  Executive Engineer
Himachal Pradesh, Shimla-2 I & PH Department
Division No, 2, Near ISBT - Tutt Kandi,
* Shimla
5. Executive Engineer _ 6. The Member Secretary,
I & PH Department Himacha! Pradesh Ground Water
Divislon No. 1, Shimia-9 Authority-Cum-Superintending
Engineer (Planning & Investigation
Unit-IT)  Jal  Bhawan,” Kasumpati,
Shimla-9 :
7. Senlor Executive Enginger 8. Divisional Forest Officer,
Shimla Electrical Division No. 1, Shimta Forest Range Division,
.. Mimachal Pradesh State Electricity Shimla (H.P.}
- “Board Ltd., Khalini, Shimla-271002 ' _
9. The Pradhan, . _ ) 10. The Pradhan
Gram Panchayat ) Gram Panchyat
Village Kiyari, Tehsil and Distt. Village Rirka, Tehsil and Distt. 5h1m|a
Shimla : )
11, The Member Secretary, 12. Member Secretary
H.P, State Pollution Ceitrol Board State Level Environment Impact
Him Parivesh, Phase- III Assessment Authority, Himachal
; New Shimila-171009 Pradesh, Ministry of Environment,
' Forest & Climate Change, Government
of India, a&at Department of
Environment Science & Technology,
Paryavaran t.awan, Near US Club
| Shimia - 1
13, Director Tourism Department of 14, Registration Authority RERA )
Tourism Govt. of Hilj‘achal Pradesh C/fo Town & Country Planning
Building No. 28, Kasu

;pati Shim[a. Department Himachal Pradesh Shimla

15. Commissioner, Mumqpal Corporation,
: The Mall Shimia - 171001

I .
.Sub:. : Unauthorised 8 Iilegal Develogment.& Qons;:gctiqn of a Hotel / Tourism /

mercial/ Residentiai Project b s, Nirvana Woods & Re . Lid,

n_Agriculturd Land Admeasuring 03-17-68 Hectares _at_Up Mohal Kiari /
R

irka Tehsif Shlm] istrict Shimia, Himacha adesh without an

issions/ approvals/ NOC's fron. any of the competent

authont ies

Page1of5
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sir, |

I affi a Himachali residing at 5(2) Muhal, Lower Bhagwahan, Ward No.9, Tehsil- Sadar .
Mandi, Distt. Mandi (HP)175001, and is holding Voter ID Card No. BLK0837856 dated
30.08.2007. I am concerned with my State of Himachal Pradesh and its residents. Sir as
a Himachali it is my duty to bring to your kind notice that In UTTER VIOLATION &
DISREGARD OF LAWS OF STATE OF HIMACHAL PRADESH, M/s. Nirvana Woods & Resort
pyvt. Ltd., having its office at Up Moha! Kiari / Rirka, Tehsil Shimta {R), District Shimla,
Himachal Pradesh, are engaged in the UNAUTHORISED & ILLEGAL DEVELOPMENT & -
CONSTRUCTION OF A HOTEL / TOURISM / COMMERCIAL/ RESIDENTIAL PROJECT on the
Agriculture Land admeasuring 03-17-68 hectares situated at UP Mahal Kiari/Rirka, Tehsil
and District Shimla {R), Himachal Pradesh, in the following Khatoni Nos./Khasra Nos:-

Khatoni No./ Khasra Na. of Agricultural Land Admeasuring 03-17-68 hectares at Up Mohal
Kiari/Rirka, Tehsil Shimia (R), District Shimia, Himachal Pradesh.

$. | Khatuni Khasra No. . Sq. Mtrs | Hectares Address
NO. No. Measuring | Measuring
i 25/50 1 2224 00-22-24 | Up Mohal Rirka,
Theshil Shimla {R),
District Shimla,
¢ Himachal Pradesh
2 25/50, 2,3,4,8,9,6,7,5 3093 00-30-93 | Up Mohal Rirka,
21/44, ' Theshil Shimla (R),
22746, : ’ District Shimla,
26/51 Himachal Pradesh
3 23/48 321/10 2781 00-27-81 | Up Mohal Rirka, -
| Theshit Shimla (R),
District Shimla,
- Himachal Pradesh
4 - 647, 648 531 00-05-31 | Up Mohal Kiari,
210/317 . ) Theshil Shimla (R),
: District Shimla,
= "| Himachal Pradesh’
§ 18/39, | 640, 641, 408, 18423 01-84-23  Up Mohal Kiari,

' 210/317 | 1368/1137/632, Theshil Shimla (R},
1369/1137/632, District Shimla,
642,643,645,644,646,649 Himachal Pradesh

6 210/317 | 613/1, 630.. 631 4716 00-47-16 | Up Mohal Kiar,

- ) ! : Theshil Shimla (R),

District Shimia,
: Himachal Pradesh
TOTAL j _ 31768 03-17-68 .
2. Sir, as per the law of the State of Himachal Pradesh for the development &

‘construction of- the Meotel / jFourism f Commercial/ Residential Project on the aforesaid

Agricultural Land, it Is mandatori/ for M/fs. Nirvana Woods & Resort Pvt. Ltd., to obtain
following sanctions/ permi_’ssmns/ approvals/ NOC's from various State Government

Authorities/ Departments:- ;
S.N. | NAME OF THE DEPARTMENT FROM | THE CONCERNED OFFICERS TO GRANT
APPROVAL | APPROVAL APPROVAL
REQUIRED | REQUIRED
1. [ Consent to use HPPWD Executive Engineer
Approach Read = Shimla Rural Division
) ' ! H.P.P.W.D., Dhami
‘f2 [ NOCfor . .. | Flre Department The Chief Fire Officer
- UEstablishing a7} _ Himachal Pradesh, Shimla-2
| | Colony [
~ Page 2 of 5
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IPH Sewerage

3 NoC for Executive Engineer
Connection of Department I & PH Department
Sewerage to - Division No. 2, Near ISBT - Tuti Kandi,
colony. Shimla
4 NOC for water IPH Water Executive Engineer
connection for Department I & PH Department
. coiony Division No. 1, Shimla-9
5 Permission far Ground Water The Member Secretary,
Bore well for use Himachal Pradesh Ground = Water
of Ground water Authority-Cum-Superintending
for colony. Engineer (Planning & Investigation
Unit-II) 3al ' Bhawan, Kasumpati,
Shimla-9
6 NOC far HPSEB Senior Executive Engineer
Establishing a Shimia Electrical Division No. 1,
colony Himachal Pradesh State Electricity
: Board Ltd., Khalini, Shimla-171002
2 NOC for Forest Department | Divisional Forast Officer,
Establishing a ‘Shimla Foress Range Division,
Colony Shimia (H.P.}
8 NOC for Gram Panchyat i}y The Pradhan,
Establishing a Gram Panchayat
Colony o Tt Village Kiyarl, Tehsil and Distt. Shimia
. ) it} The Pradhan
Gram Panchyat
Village Rirka, Tehsil and Distt, Shimla
|9 - | Consent to set up | H.P. Pollution The Member Secretary,
’ 1 a colony & Hotel.. Control Board H.P. State Pollution Control Board,
Him Parivesh, Phase-I1I,
New Shimla-171009
10 | Environmental State Level Member Secretary
Clearance Environment Impact | State Leve:  Environment Impact
’ Assessment Assessment Authority, Himachal
Authorlty Pradesh, Ministry of Environment,
[ Forest & Climate Change, Government
P  of India, at Department of Environment
Science & Technology, Paryavaran
Bhawan, Near US Club Shimla - 1
11 Registration with Director Tourism - Director Tourism Department of
Tourism “Department of Tourism Govt. of Himachal Pradesh
Department iTourIsm Govt. of Building No. 28, Kasumpati, Shimia.
: i Himachal Pradesh :
12 | Registration with.  [| Registration Registration Authority RERA
' RERA || Authority RERA C/o Town & Country Planning
o ) ! Department iHimachal Pradesh Shimla
13 | Approval of Maps | Municipal Commissioner, Municipal Corparation,
) ‘ ; Corporation The mall Shimla
1 3.,  Sir, as per varipus informations provided by certain departments under the RTI

.1 Act, it has transpired that M/s.' Nirvana Woods & Resort Pvi. Ltd., have not obtained any

of the above sanctions/. permissions/ approvals/ NOC's & they are carrying out
+ unauthorized & iliegal development & construction of the Hotel / Tourism / Commercial/

4,

| Residential Project on the aforesaid Agriculture Land.

That from the infori‘nations p}'ovltied by certain departments under the RTI Act,
the undersigned have come to know that M/s Nirvana woods and Hoteis Pvi. Lid. is

* carrying out Unauthorised & Illegal Development & Construction of a Hotel / Tourism /
. Commercial/ Residential Project on the aforesaid Agriculture Land admeasuring 03-17-68

hectares situated at UP Mohal Kiari/Rirka, Tehsil and District Shimla (R), Himachal

Page 3 of 5
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Pradesh as there are no sanctioned Plans and sanctions/ permissions/ approvals/ NOC's
granted to M/s Nirvana woods and Hotels Pvt. Ltd. to carryout construction on the

... -aforesaid land at UP Mohal Kiari/Rirka, Tehsil and District Shimla (R), Himachal Pradesh.
" It is submitted that M/s Nirvana woads and Hotels Pvt. Ltd, have been carrying on illegal

construction on the aforesaid land at UP Mohal Kiari/Rirka, Tehsil and District Shimla (R),
Himachal Pradesh, without -obtaining any kind of permissions/ approvals / NOC /
Sanctions from any of the statutory and government authorities. That in support of the
fact that no such sanctions/ permissions/ approvals/ NOC's have been granted to M/s
Nirvana woods and Hotels Pvt, Ltd. for carrying out any kind of construction activity on

... the aforesaid Land, the undersighed is bringing te your kind notice the following letters
-, -obtained under the RTI Act from various statutory / government authorities stating that
no sanctions/ permissions/’ approvals/ NOC's have been granted to them to M/s Nirvana

woods and Hotels Pvt. Ltd. i.e. M/s Nirvana woods and Hotels Pvt. Ltd.:-

(a) letter No. HIM/TP/HPRERA/RTI/2017/Veol-1/3413-14 dated 20.07.2018 frem
Town and Country Planning Department Himachal Pradesh issued by Anjali
Sharma, Public Information Officer-cum-Town & country Planner (RERA), Town &
country Planning Deptt., Himachal Pradesh, Shimla-171009 stating / confirming

. that “till date no real estate project of Nirvana Woods and Hotels Pvt. Lid.,
situated at Village Kiyari, Tehsil & District Shimla, H.P. has been registered under
Reaf Estate (Regulation & Development Act, 2016").

A copy of Letter No. HIM/TP/HPRERA/RTI/2017/Vol-1/3413-14 dated 20.07.2018
from Town and Country Planning Department Himachal Pradesh issued by Anjali
Sharma, Public Informatlon Officer-cum-Town & country Planner {RERA), Town &
country Pianning Deptt., Himachal Pradesh, Shimla-171009 is attached herewith
as Annexure “A”,

(b) Letter No. MC.SD-RTI/2018 ~ 4930 dated 04.08.2018 from Sewerage Division
. Municipal Corporation Shimla issued by PIO-Cum-Executive Engineer, Sewerage
Division. M.C. Tutikandi Shimla-4 stating/ confirming that "there is no approval or
permission granted by Sewerage Division Tutikandi Shimla regarding Sewerage
Connection / line to, NIRVANA WOOQDS AND HOTELS PYT. LTD., VILAGE KIYARI as

per record.” !

A copy of Letter No. MC.SD-RTI/2018 — 4930 dated 04.08.2018 from Sewerage
Division Municipal torporaticn Shimla issued by PIC-Cum-Executive Enginear,
Seweraga Division.. M.C, Tutikandi Shimla-4 is attached herewith as Annexure
“B”. : !

|

(¢) letter No. 6-25/2006-(RTI)-DTO-SML-/001 dated 27.07.2018 from Public

Information Officer; Depulty Director Tourism, Shimla District Shimla-9 stating /
confirming that “the information required by you is not available in this office, as
this office not issued registration certificate or any other licence to Nirwana
Woaods hotels Pvt. Ltd., so the information treated as nil,”

A copy of Letter No. 6-25/2006-(RTI}-DTO-SML-/001 dated 27.07.2018 from
Public Information Officer, Deputy Director Tourism, Shimla District Shimila-9 is
attached herewith as Annexure "C".

{d) Letter No. NO.HOM (FS)SML (B) (2} 9/08-1842 dated 21.08.2018 issued by
Divisional Fire Officer, Fire Division, Shimla -2 which states that the NOC by ifie
Fire Department have not heen granted to M/s Nirvana Woods Hotels Pvt. Lid.,
Village Kivari.

A copy of the Letteir No. NO.HOM (FS)SML (B) (2) 9/08-1842 dated 21.08.2018
issued by Divisional Fire. Officer, Fire Division, Shimla -2 Is attached herewith as
. Annexure "D".

Paga 4 of 5
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(e} Letter bearing F. No. HPSEIAA/RTI/2010/25-Vol-11-2174 dated 10.08.2018 from
HP State Level Environment Impact Assessment Authority, Minlstry of
Environment, Forest & Climate Change, Government of India, at Department of
Environment Science & Technology, Paryavaran Bhawan, Near US Club, Shimla-1,
which states that “No Environment Clearance has been granted to Nirvana Woods
and Hotels Pvt. Lid., Viflage Kiyari®, )

A copy of Letter bearing F. No. HPSEIAA/RTI/2010/25-Vol-II-2174 dated
10.08.2018 from HP State Level Environment Impact Assessment Authority,
Ministry of Environment, Forest & Climate Change, Government of India, at
Department of Environment Science & Technology, Paryavaran Bhawan, Near US
Club, Shimla-1 is attached herewith as Annexure “E".

5. Sir, Mfs. Nirvana woods & resort Pvt. Ltd,, & its Directors have no regard for any
Jaw of the state of Himachal Pradesh, and they are habitual offenders. '

6. Sir, it is submitted that in utter viclation- of the law of the State of Himachal
Pradesh & by hoodwinking the State Authority({ies)/Departments of State Himachal
Pradesh, M/s. Nirvana Woods & Resort Pvt. Ltd., are cheating the innocent people by
. unauthorisedly. callecting their hard earned money In an unautherized & illegal Hotel /
Tourism / Commercial/ Residential Project being constructed by them on the aferesaid
Agricultural Lanc,

7. Sir, it is expected that M/s. Nirvana Woods & Resort Pvt. Ltd., after cheating the
people & collacting their hard earned money shall run away from the Country leaving
one of the BIGGEST SCAM to be solved by the Law Enforcement Agencies of the State of
Himachal Pradesh. :

‘8. In view of the aforesaid, it is necessary that an immediate appropriate action
+ {inciuding stopping of unaythoﬁzed & illega! development & construction of the Hatel /
Tourism / Commercial/ Residential Project on Agricultural Land), in accordance with law

" /"ig taken against M/s. Nirvana Woods & Resort Pvt. Ltd., for constructing an unauthorised

| Hotel / Tourism / Commertial/ Resldential Project on Agriculture Land admeasuring 03-
.| 17-68 hectares situated &t Up Mohal Kiari / Rirka, Tehsil and District Shimla (R),
| Himachal Pradesh without any sancticns/ permissions/ approvals/ NOC's. Sir, kindly take

immediately action falling| which I shall be constrained to take legal recourse in this
regard. . T .

Thanking you,
“Yours falthfully,

.. CC to: M/s. Nirvana Woods & Resort Pvt, Ltd., having Office at Up Mohal Kiari / Rirka,

Lo .+ Tehsil. Shimia {R); iBistrict Shimla, Himachal Pradesh, with a humble request to

provide us copy of the sanctions/ permissions/ approvals/ NOC’s. if any recetved
by you from any of the competent authority{ies) mentioned in para 2 hereinabove
and/ or any other competent authority(ies)

Page 5 of 5
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TOWN AND COUNTRY PLANNING DEPARTMENT
: HIMACHAL PRADESH

No. lerpﬂ{mzzm’rr/zmmol-y ~\ -V Shimla, Dated: S0 % - \Y

N

r. Pawan Kumar Banta,
House No.500 A, Sector [V,
New Shimla-171009

Subject-  Information under the Right to Information Act, 2005,
Reference:-  Letter No. Nil dated 16.07.2018

This is with reference to your application under reference on above
cited subject, which has you have desired the information under Right to
Information Act, 2005 against Nirvana Woods and Hotels Pvt. Ltd. in this
cortext, it iy informed that till date no real estate project of Nirvana Woods and
Hotels Pvt. Lid, Situated at Village Kiyari, Tehsil & District Shimla, 71.P. has been
registered under Real Estate (Regulation & Development) Act, 2016.

: Tt-is also: further intimated that if vou are not eaa’asﬁed with the
mformahon, then you have right to prefer an appeal to the 1st Appellate
Authority . i.e. Sh. Rajeshwar Goel, Director, Town and Ci ountry  Planning
Department Block No. 32-A/SDA Complex, Kasumpati, Shinila-171009. {Phona
N §177-2622494) within a perjod of 30 days, please,

Yours faithfully,
g .

(Anjali Sharma) _
Public Information Officercum-
Town & Country Planner (RERA)
; Town & Country Planning Depit,-
S Himachal Pradesh, Shimla- 171009,
i Phorne No. 0177-2621450,

Copy to:-
The APIO COIm- Supermtendent Grade-II (HQ), along with PO
\Io 4%}“ 689014 amounting to Rs. 10/- for taking further
necessary action, please.
Ends As above. |
. I
{Anja[i.{ Sharam)
' Public Information Officer-cum-
Town & Country Flanner (RERA)}
Town & Country Planning Deptt.,
Himachal Pradesh, Shimla-171009,
Phone No. 0177-2621450.



lenovo
Pencil


397

“No. 6-25/2006-(RTI-DTO-sML-/ 00 |
Department of Tourism and Civil Aviation,
Himachal Pradesh, Shimla- 171009,

Ta

. Pawan Kumar Banta

House No.-500 A, Sector-1V

New Shimla, Himachal Pradesh-9.

Dated: Shimla- 171009, the 27 .1.2018.
Subject:- Information under RTI Act, 2005.
Sir, ’ ' :

Please refer to your abplication under the Right to Information Act,
2008 dated 16-7-2018 received in this office through the PIO-cum- Publicity Officer
Department of Tourism Himachal Pradesh  Shimla-9 received in this office on 27-7-
2018 on the above mentioned subject.

In this regard, it is te inform you that the information required by you
is not available in this office, as this office had not issued registration certificate or any
other licence to Nirwana Woods hotcl Pvt. Ltd., so the information treated as nil. . If you

~ are not satisfied with the information, you may have the right to prefer an appeal before

the appeliate Authority, i.e. Director Tourism & (C.A) H.P. Shimla-9 with in 30 days

under the provisions of the RTI Act, 2005.
Yours faithfuily,

3

Public Informatipn Officer,
Deputy Director Tonrism,
_ . Shimla, District Shimla-9,
Endst, No. As above ' Dated: Qct, 2015.
Copy for information is forwarded to: :
1. PIO-cum-Publicity Officer Department of Tourism Himachal Pradesh Shimla -171009
with reference to his letter No. 18-115/2013-TSM-1-3258 dated 21-7-2018.
! Public Information Officer,
! Deputy Direotor Tourism,
' ' Shimia, District Shimla-9.
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Phome Ne-263031%
"B N 2650813
Swerage Diﬂslon '
‘Municipal Corporatizn Shimia
No. MC.S0-RTH/2018- k:ﬁgp |
Te
'  EARAN KUMARR EA"]TA
Hf)USE Na. 5U{S‘A, SECTOR IV,
NEW SHEMTA 171009, ‘
- Sulifeets < e luformﬁcmundgrmghtm'lnfmmaﬁ‘m.&fﬂﬂﬁﬂ
Kindiy refer 1o your RTI on datedi T.07.201800 the subgan{ it
- above. In this connection, it {s fmimated that the desired information. under RIT At
2605 arc 95 under:-
’"‘"sr Ne. | Desep Of requisite infornsution, Reply.
KECRUSREE I O Approval or Permission granicd for [ There &  no  approval or
: Sewerage  Conpection/  fine - to | pefmission granted by Sewéraze
| NIRVANA WOODS AND FWOTELS { Division  Tutikendi  Shimde
PYT LTD, VILAGE KIVARI for | regnrding Sewcragi: Connection
extention  of such projects from | Bae to NIRVANA WOOBS AND |
; - competeni authoyity. : | HOTELS PVT LTI, ‘WLAGE .
Lo o : _ ' ‘,;;;;.._.,;-,ARI as pwwmﬂ R
‘If ¥OU ate not satsfed mththr; infbrmaﬁcsu, then vou can appeat
before the 1* appeal to first Appellate Authority i.e. Superintending Enginecr, GSWS
& Sewersge Circle Shida-1 Ph. No. 8177-2808635 within 30 duys receipts of thic
fntler, ' '
) : m—r”""
: P‘IQQ&EML;&W Enginecr,
Sewersgs Division M.C,
- Titikandi Shimla -4,
Fax Mo, 01782650313,
e = N iy T T
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. S ™,
S N A
3 - HP State Level Envirgniment Impact Assessment All’t'lfonty
= Mindstry of Environmeni, Farest & Cllmate Clange, Government of Indiz,

at Department of Envirbriment Sciesice & Techmology,
! ! “ . Paryavaran B : S Club, Shi
TR T B Ph: 01 08 Fix: 2659669 -
F. No. HPSEIAA/RTI2010/25-Vol ~e2 )7 41 ;J’i,ctjm 3,2018
From: . o : :

PIO-cum-Secretany(SEAC)
State level Environment Impact Assessment Authority,
Himachaf Pradush,

'_f‘o
» Pawan Kumar Banta,
House Mo, 500 A; Sector IV,
New Shimla 171009, _
Subject:  Information under RT1 Act, 2005-reg,

gl e

This is in reference to your application dated 12/07/2048:0n the subject cited above. In this
regard, it is to inform that Environment Clea ce-has been granted 0 Sk -Bunil Kumar Sood, M/
Homeland Exotica-mixed (Capy &f Environmar€ arance s attache, No Euvironment Clearance has
been granted to Mirvana Waoods. and Hotel Pot, I g Kiyari. However, eequest form Sh. Sunil Kumsr
Sood for change of name fiin M7s Homibien Exolicaity M/s Nirvana Woods is under process. :

= If you are not satisficd.with the'ins
of RTI Act, 2005 to appeal before the Hppell
Environment fnipact Assessment Authority, machal

on. provided, you have right ander the provisions
i days ie Member Secretary, State Level

o

. Sufe level Environmant Impact Assessment Author; \
: ' Himachal Pradesh.
Encis.: As ahove

. : 0-‘/@1—5 sincerﬂ}’:
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|~ ' . . . .
FORM-C . Sr. No.: 0094
_ [Rule-5(1)] .
ia‘ Real Estate Regulatory Authority
; g Government aof Himachal Pradesh
';[Hrn;m:t Registration Certificate :
i "Reg‘d No g Date of Issue: 28/01/2020
{5 This registration certificale is granted under section § of the Real Estate {Regulation and Developinent) Act, )
2016 toi- ' .

1. M/s. Nirvana Woods & Hotels Pvt, Ltd. having its registered office 86, Sector 12

Panchkula, Haryana., Town Panchkula, Tehsil Panchkuta, District Panchkula, State
.. -§1 . Haryana for developing land as ﬁm_up_l:lnu;mgf__gjgs; at Village / Town Kiyariand .
“:T #10 Rirka, Tehsil Shimla(Rural), District Shimia, State Himachal Pradesh.

2. Name and Type of the Projact: Nlrvana Woods (Graup Hausing).
3. Prgjact License No. Issued by Competent Authority: HIMTP/LIC 0472015 _ Validity of License: From 17M 22015 To 161 2/2020,

4, Thig registration is granted subject to the fellowing conditions, namety:-
) . i. The prqmoler shall enter injo an agreement for sala with the alloliees as prescribed by the Stale Government (Plaase downlozd

" fom HP'RERA wobsite],

ii. The promotar shall executs and register a convayance deed In favaur of the allattae (:_r tha assogiation of lhe allottees, &3 the case
mey be, af the apartmant, plat or building, 23 the case may be or tha common arsas ag per saction 17 of Real Estate (Regulalion
and Development) Aot, 2018,

jii. The promoter shall deposit seventy parcent of fhe amounts reallesd by the promoter in a separate aceount to be maintained in a
scheduled bank to gover the ¢ost of construction and the land cost bo be used oy for thal purpoge as per sub-clause (0 of
clause {1} of sub-section {2) bf section (4) of the Real Eslate (Regulation and Developmant) Act, 2016;

v The registration shall be valid for 2 period of 10.0 years commencing from 28/31/2020 and ending with 27/112030 unless

i extended by the Authority In accordance with the Act and the rules made thereunder

i o v. The promoter shall comply with the provisions of the Act and the rules and regulations mage theraunder: and

’ vi. The pramoter shall not contravens the provisions of any other |aw for the time baing in force as applicable to lhe Rea| Estale
(Regulaticn and Development) Act, 2016,

_ -5 " If the above mentianed conditions ars not fulfilled by the sromoter, the Authority may take nacessary action against the prometet including
revakmg Ihe regisiration granted herein, as per the Act and tha rules gznd regulaticns made theraunder.

Place: Shimla o | S’h—hm no-‘-vg’

{Shrikant Baldi, IAS)
Real Estate Regulatory Authorkty, H.P. )
: Real Estate Regulatory Authority (2
1.5 ; i : : : ______ Govt.of Himachal Pradesh 'ﬂ i
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+ TOTAL FOR RESIDENTIAL

| ABCHD

_E SEMI-PUBLIC AND MULTI i
LEVEL CARPARKING  Pioon

N
W@E

“TYPE 1 VILLA- FRONT ENTRY GROUND FLOOR
TYPE 2VILLA- REAR ENTRY SECOND FLOOR
TYPE $ VILLA- REAR ENTRY GROUND FLOOR

PROJECT:
NIRVANA WOODS,
SHIMLA (H.P)

KH.NOS.
UPMOHAL KIYARI

641,408,613/1,630,831,1368/1 17/632,1360/1137/1832,640,642 TO 648,
UPMOHAL RIRKA:- 1234567894 32110

UPMOHAL KIYARI AND RIRKA

DRG.NO- 01

HEAT IN WINTERS.
2 AR LOCK LOBBY

~ 3 MAXIMUM GLAZING IN SOUTH SIDE. ...

5 24 CM THICK WALL OR CAVITY

SOLAR PASSIVE FEATURES
1 SOUTH ORIENTATION TO GAIN THE MAXIMUM SUN

4 MNIMUM GLAZING IN NORTH SIE_

WALL OVER ALL

6 SOLAR WATER HEATING SYSTEM ON ROOF TOP SOUTH SIDE.
7 PHOTOVOLTIC PANEL ON ROOF TOP.

DRG. TITLE =

SITE PLAN

SCALE1400

SHEET NO- 012434

e WA

FARCHITECT'S SON. ~
Rek! al

‘Saryaul, Shimla (H.P)

OWNER'S SIGN.
9,

(SH.SUNIL KUMAR S000)

| DESIGN CONSULTANT:

PROJCT ARCHIECT:

o

~

e

.
o o

Hotel A
otel Asia theﬂﬂe{m .

@ eemen
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w
e e
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ROAD FROM WER

|

|

™
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AT T [=seiasaM bis )

AREA UNDER SEMI PUBLIC =820 8QM | = 2%

AREA UNDER =S337SOM | = 17%

AREA UNDER AND TRANSPORTATION| = 7894 SOM | = 25%

AREA UNDER PARKS AND OPEN SPACES =41385QM | =13%

AREA UNDER SETBACKS AND PAVEMENT a678QM | = 26%

g1l [0 SER TOTAL 00%
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IN THE \b;%\me.&.. C&;Jg_qjc\ \m@u\mg-ﬁ\'& ‘&\hg\m@n&\
Qo 5 T

C8ngumelSalasgNe, of 200-

Plaintiff ar Applicant

Eﬁ Eﬁ,; Sy E{\_r-an)) Q\Qm'sﬁ =}
 Appeliant o Pefitioner / Complainant,
VERSUS |

Voo \_odknsa N Defendant / Applicant / Intervenee
Respondent / Plaintif

KNOW ALL fo whom thesa presents shall come that |/ We DGR AN L W °
hmw&wgm&q

the undemigned do hereby appoint

SUNEET GOEL
Advocate
57/3, The Mall, Shimla, Phone : 2656971, 2655015
to be the advocate for them Derad Moy V£ in the above

mentioned cause, to do all following acts, deeds and things or any of them that is to say:

1. To act, appear and plead in the abdve mentioned cause in this Court or any Coust in which the same
may be fried or heard in the first instance or in Appeal or Letters Patent Appeal or Revision or
Execution or in any other stage of its progress unul its finat decislan,

2, To present pleadings Letters Patent Appeals, Petitions for Appesl or Supreme Court Cross—oh}ectsms
of Petition for Execution, Review, Revision, With-drawl, Compromise or other Petitions or Affidavits or
other documents as may be deemed necessaly or advisable for the said case in all its stages.

3. To withdraw or compromise the said cause or submit to arbitration any diflerence or disputes that shall
arise fouching or in any manner, relating fo the sald cause.

4. To recoive moneys and grant receipts thereof and to do- all other acts and things which may be
necessary to be done of the progress and in course of the prosecution of the said cause.

5. To employ and instruct any other Legal Practitionér, authorising him to exercise the powers and
authorities hereby conferred on the Advocate(s) whenever he may think fil fo do so.

AND |/ We hereby agree not to hold ihe advocate o his substitute responsible for the result of the said
cause in consequence of his absence from the Court when the saki cause is calied up for hearing,

AND |/We hereby agree that In the event of the whale or any part of the fee agreed by mefus 1o be paid
to the advocate remalning unpald he shall be enfitied to with-draw from the prosecution of the said
cause untit the sarme is paid.

IN WITNESS WHEREQF | / We hereunto set my / our hands 1o thege presents the contents of which
have to be explained to me/ us andmderstoodbyme!usmejgrdayof ::-5,93.‘ 20

Accepied subject to payment of foes.

SUNEET GOEL G

Advocate _
HiM /196 /2000 : (Signature or Thumb Impression)
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ANNEXURE R-7/6 40 4

2025:HHC:92¢

IN THE HIGH COURT OF HIMACHAL PRADESH AT
SHIMLA

CWP No. 3832 of 2021 alw
CWP Nos. 7993 of 2022,
1239 of 2023 & 3541 of 2024
Decided on : 07.04.2025

1. CWP No. 3832 of 2021.

Diamond Traexim Private Limited.

...Petitioner
Versus
State of Himachal Pradesh and others.
...Respondents
2. CWP No. 7993 of 2022.
Dr. Pawan Kumar Banta.
...Petitioner
Versus
M/s Nirvana Woods & Hotels Pvt. Ltd. and another.
...Respondents
3. CWP No. 1239 of 2023.
Kyari. Grameen Kalyan Sabha.
...Petitioner

Versus
Union of India and others.
...Respondents

::: Downloaded on - 21/08/2025 20:43:55 ::
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4. CWP No. 3541 of 2024.

Sunil Kumar Sood.

2025:HHC:926/

«.Petitioner
Versus

State of Himachal Pradesh and others.

...Respondents
Coram
Hon’ble Mr. Justice Ajay Mohan Goel, Judge
Whether approved for reporting?*
For the petitioner : Mr. Atul G. Sood, Advocate, in

CWP No. 3832 of 2021.

M/s Adarsh Kumar Vashista and
Shivom Vashista, Advocates, in
CWP Nos. 7993 of 2022 & 1239
of 2023.

Mr. Sanjeev Bhushan, Senior
Advocate, with Mr. Sohail Khan,
Advocate, in CWP No. 3541 of
2024.

For the respondents : Mr. Pushpinder Jaswal,
Additional Advocate General, for
the respondents-State, Mr.
Mukul Sood, Advocate, for
respondent No.4 and Mr. Suneet
Goel, Senior Advocate, with Mr.
Vivek Negi, Advocate, for
respondent No.7, in CWP No.
3832 of 2021.

1Whether reporters of the local papers may be allowed to see the judgment?

::: Downloaded on - 21/08/2025 20:43:55 ::
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Mr. Suneet Goel, Senior
Advocate, with Mr. Vivek Negi,
Advocate, for respondent No.1
and Mr. Mukul Sood, Advocate,
for respondent No.2, in CWP
No0.7993 of 2022.

2025:HHC:926/

Mr. Balram Sharma, DSGI, for
respondent No.1, Mr.
Pushpinder Jaswai, Additional
Advocate General, for

the respondents-State, Mr. Maan
Singh, Advocate, for
respondents No.3 & 4 and Mr.
Mukul Sood, Advocate, for
respondent No.5, in CWP No.
1239 of 2023.

Mr. Pushpinder Jaswal,
Additional Advocate General, for
the respondents-State, Mr.
Mukul Sood, Advocate, for
respondent No.8, Mr. Sandeep
Dutta, Advocate, for respondent
No.9 and Mr. Vishwas Kaushal,
Advocate, for respondent No.10,
in CWP No. 3541 of 2024.

Ajay Mohan Goel, Judge (Oral)

Learned counsel for the parties submits that now
the issue raised in these writ petitions, stand settled between
the parties.

2. Accordingly, these writ petitions are closed as

settled. Pending miscellaneous application(s), if any, also stand

::: Downloaded on - 21/08/2025 20:43:55 ::

CIS
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2025:HHC:926/

disposed of accordingly.

(Ajay Mohan Goel)
Judge

April 07, 2025
(Shivank Thakur)

::2 Downloaded on - 21/08/2025 20:43:55 :::CIS
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Form-I
. [See Rule 27]

Application for Consent to Establish/Operate/Renewal the Industry under section-21 of the
Air (Prevention & Control of Pollution) Act, 1981

HPSPCB
RCTE for the period(01/04/2024-31/03/2026)
From Date:15/07/2025
Nirvana Woods And Hotels Pvt Ltd, Village Kyari & Rirka, Tutikandi Industry ID: 26063
Shimla-171004 Application No.: 16177689
City:Shimla
Block:Dodra Kwar

District:Shimla

To

The Member Secretary,

Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase-III, New Shimla,
Shimla- 171009, HP.

Sir,
I/We hereby apply for Consent/Renewal of Consent under Section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 to Establish/Operate the Industry owned by Nirvana Woods And Hotels Pvt Ltd to be
located at 04-08-2017

The relevant details are as under:

1. | Full name of the Industry Nirvana Woods And Hotels Pvt Ltd

2. |Full address with PIN Code of the Industry with |AddressNirvana Woods & hotels pvt Itd
telephone numbers (Give Revenue/City Survey | Pin :171004

No. for which application is made, 1 stating Telephone No. :9216700999

District, Taluka/Village).

3. |Names of full time directors/partners/ owners with | Village Kiyari & Rirka, Tuttikandi P.O. Chaura
addresses and telephone numbers. (Use separate | Maidan Teh. & Distt. Shimla-171004
sheet if space provided is not sufficient)

4. |Total capital cost of the project (Rs. In Lakhs). 9990.0
5. | Specify scale Large

“This is computer generated document from OCMMS by HPSPCB”

Pagel




1318

6 | State whether the proposed Industry. is propose; N/A

to be located in the prohibited area. If yes, state
the name of the authority and furnish the certified
copy of the order under which the area has been
declared prohibited.Yes/No

7. | Date of commission of Industry or proposed date of Establishment/operation :

a |Approximate date of proposed Establishment of | Month :May

HCF/CBWTF . : Year :2017
b |Expected date of commencement of date of|Month :December
Operation : Year :2025
8. |Total number of employee expected to be|: 100
Employed
9 | List of raw materials with monthly consumption rate (MT/month)
Raw Materials Quantiry Unit
10 |List of products with monthly production rate (MT/month)
Name of Quantity Unit Intermediate Principal Use
Products Product
EWS/LIG 27 Number/Year | ....... Residential
Purpose
3 BHK 112 Number/Year | ....... Residential
Purpose
2 BHK 100 Number/Year | ....... Residential
Purpose
Villas 64 Number/Year | ....... Residential/Tour
ism Purpose
Hotel 81 Number/Year Including Tourism
Restaurant, Purpose
Gym, SPA,
Coffiee Shop,
Banquet ,
Conference Hall
11 |List of By Product Details
Name of By Products | Unit Installed Capacity Average Production

12. | Brief description of the manufacturing process
together with a flow diagram and layout plan
showing location o all vents, stacks and any other
emission points.

13. | Capacity Details of boilers/heaters/ furnaces/ DG sets

(a) |Boilers

Boiler No. Type of Boiler Capacity Type of fuel Fuel consumption

rate in MT/hour
or KL/hour or
M3 /hour

(b) |Heaters/Evaporators.

“This is computer generated document from OCMMS by HPSPCB”
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21
B | ¥ |
Heater No. Type of Heater Capacity Fuel Fuel consumption
rate in MT/hour
or KL/hour M3
hour.
(¢) |Incinerator
Incinerator No. Type of Capacity Fuel Fuel consumption
Incinerator rate in MT/hour
or KL./hour M3
hour.
(d) |DG Sets
DG Sets No. Type of DG Sets |Capacity Fuel Fuel consumption
rate in MT/hour
or KL/hour M3
hour.
1 Silent equiped 500 KVA Diesel 17
with acoustic
encloure &
Exhaust muffler
(e) |Others
No. Type Capacity Fuel Fuel consumption
rate in MT/hour
or KL/hour M3
hour.
Electric Heat Electricity 100 KW Each Electricity -
Pump (2 no.)
14 | Emission details: Emission from boilers/heaters/furnaces and other processes involving fuel
combustion
Emission Details |Stack Concentration of |Rate of emission |Height of stack
Identification pollutants in Kg/hr. from ground
level.
(b) | Process emissions
Name and location of |Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/vent is NOX,H2 S, Cl, HCl |ground level in meters
attached etc. in mg/NM 3

15 |Details of air Pollution control equipment for the control of pollution resulting from emission of
pollutants from process plant and combustion equipment.

(a) |Boilers
Name of Attached to Date/proposed Efficiency(%redu | Final
equipment date of ction) concentration of

installation pollution being
emitted
(b) | Heaters/Evaporators

“This is computer generated document from OCMMS by HPSPCB”
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Name of Attached to Date/proposed Efficiency(%redu | Final
equipment date of ction) concentration of
installation pollution being
emitted
(¢) |Incinerator
Name of Attached to Date/proposed Efficiency(%redu | Final
equipment date of ction) concentration of
installation pollution being
emitted
(d) |DG Sets
Name of Attached to Date/proposed Efficiency(%redu | Final
equipment date of ction) concentration of
installation pollution being
emitted
DG sets DG Set Outlet | 2020-05-01 99 Exhaust Gases
(e) |Others
Name of Attached to Date/proposed Efficiency(%redu | Final
equipment date of ction) concentration of
installation pollution being
emitted
16 |Declaration:

(1)I/We hereby submit that in case of any change relating to manufacturing process/product, fuel,
emission rate, pollution control equipment, capacity of the plant etc., fresh application for consent
shall be made until such Consent is granted, no change will be implemented.

(i1)[/We hereby agree to submit to the Board, application for renewal of Consent at least one month
prior to the date expiry of the present consent period.

(i11)/We further declare that information furnished through this application is correct to the best of
my/our knowledge.

(iv)[/We undertake to furnish any other information within one month of such intimation received
from the Board.

I/we, enclose herewith Bank Draft No. 1 Date 23/06/2025 for Rs 0.0 ( Rupees ) in favour of
the Environmental Engineer/ Assistant Environmental Engineer / Regional Member Secretary/Pr.
Scientific Officer/Sr. Scientific Officer/Scientific Officer , Himachal Pradesh State Pollution Control

Board,.........oooiii payable at under section-25 of the Act as per the Fee Schedule
attached.

Yours faithfully,

Signature :

Name of the application :
Designation :
Address :

“This is computer generated document from OCMMS by HPSPCB”
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ANNEXURE R-7/8
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCH
HPSPCB No : 246/434 Date: 15/09/2025

Industry Registration ID: 26063 Application No : 16177689

To,
Nirvana Woods And Hotels Pvt Ltd
Village Kyari & Rirka, Tutikandi Shimla-171004
Shimla
Shimla
171004

Subject: Renewal of 'Consent to Establish' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Establish' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTE/BOTH/RENEW/RO/2025/16177689
Date of issue : 02/03/2018

Date of expiry : 31/03/2026

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Tushar Gupta, (Director)

Address of Industrial premises Nirvana Woods And Hotels Pvt Ltd,
Village Kyari & Rirka, Tutikandi Shimla-
171004,
Shimla,Shimla-171004

Capital Investment of the Industry 9990.0 lakhs

Category of Industry Red

Type of Industry 1063-Building and construction project

more than 20,000 sq.m built up area and
having waste water generation 100 KLD

and above
Scale of the Industry Large
Office District Shimla
Capacity
Products (Name with quantity per day)
“This is computer generated document from HPOCMMS” Page 1 of 8

To verify this document please scan the QR Code.
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Name of Unit Quantity Intermediate Principal Use
Products Product
EWS/LIG Number/Year 27 e Residential
Purpose
3 BHK Number/Year 112 | Residential
Purpose
2 BHK Number/Year 100 | Residential
Purpose
Villas Number/Year 64 | Residential/Touri
sm Purpose
Hotel Number/Year 81 Including Tourism Purpose
Restaurant,
Gym, SPA,
Coftfiee Shop,
Banquet,
Conference Hall
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
STP 100 1
ETP 20 1
Mode of Disposal
Description Quantity(in KLLD) Method of Treatment | Method of Disposal
Industrial Process 16 ETP STP
Domestic 100 Sewer line having Other
terminal treatment
facility
Domestic 81 STP Irrigation/Gardening

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Pump (2 no.)

Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 1 500 KVA Silent equiped | Diesel 17
with acoustic
encloure &
Exhaust
muffler
Others Electric Heat | 100 KW Each | Electricity Electricity -

Type of Air Pollution Control Devices installed

“This is computer generated document from HPOCMMS”

To verify this document please scan the QR Code.
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
DG sets DG Sets 2020-05-01 929 Exhaust Gases
Approved By
Chairman
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

The Regional Office, HPSPCB, Shimla for information and to ensure the operation of the unit as per consent and with
adequate PCDs.

Digitally signed by
PARVEEN CHANDER
GUPTA

Date: 2025.09.15
14:52:54 +05'30'

Dr Parveen Chander Gupta

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

PARVEEN
CHANDER
GUPTA

“This is computer generated document from HPOCMMS”
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at least
two months before the expiry of this ‘Consent to Establish’, if applicable.

or
The unit shall obtain prior Consent to Operate from the State Board, before starting
operational activity and gets its completion plan approved by the Competent Authority (As
applicable).

1) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions
made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control devices and provide the separate energy meter
and flow meter. The unit shall maintain the logbook/ record with respect to operation of
pollution control devices (As applicable). The achievement of the adequacy and efficiency of
the effluent treatment plant/pollution control devices/re-circulation system installed shall be
the entire responsibility of the unit.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall provide terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall install flow meter and maintain the record regarding the daily water
consumption.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to
control the noise & air pollution in order to comply with the provision of notification No
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under
Environment (Protection) Act, 1986.

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

c) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

d) The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

1) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2 LW/ (L+W)
Where L= length in mts. W= Width in mts.
ii) The sampling port shall be 7 to 10 cm in diameter

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating Stack heights
Capacity

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters
More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters

“This is computer generated document from HPOCMMS” Page 5 of 8
To verify this document please scan the QR Code.



10.

1.

12.

13.

14.

15.

16.

417

5. More than 15 ton/hr. to 20 21 meters

ton/hr
6. More than 20 ton/hr. to 25 24 meters
ton/hr.
7. More than 25 ton/hr. to 30 27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H=74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and Kilns, the criteria for selection of stack height would be
based on fuel used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

Capacity of diesel generating Height of the Stack
set

0-50 KVA Height of the building + 1.5 mt
50-100 KVA -do- + 2.0 mt.
100-150 KVA -do- + 2.5 mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- + 3.5 mt.
250-300 KVA -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may
be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary
of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Establish’ granted to the industry at
any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10.  The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11.  The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12.  Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

13.  The validity of this consent shall be coterminous with the life of the industry or the maximum
period as mentioned in the certificate, whichever is earlier.

C. SPECIAL CONDITIONS

1. The validity of this consent will be subject to the final outcome of the MA filled by the
State Board in CMP No. 7537/2021 and CWP No. 2428/2020.

2. The unit shall apply for CTE-Expansion immediately and before consideration of CTE-
Expansion, state board shall not consider the case for CTO-fresh for partial project, because it
would be difficult to grant partial project operational permission and verification of
compliance specially in present circumstances, when substantial expansion has already been
made by unit, as reported by RO concerned.

3. The unit shall not carry out bulk laundry washing without prior consent of the State Board.

4. This consent has been recommended considering the adequacy of the proposed pollution
control devices and waste management systems/mechanism only.

5. This Consent of the State Board does not absolve the proponent of his responsibility to take
pre-approvals / approvals / prior NOCs / from other deptts./agencies as the case may be, for
the violation of which, the State Board bears No responsibility.

“This is computer generated document from HPOCMMS” Page 7 of 8
To verify this document please scan the QR Code.



419 1328

By Order
Chairman
( H. P. State Pollution Control Board)
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Dated 27/05/2025

To,

Subject:

Sir/Madam,

SIA/HP/INFRA2/532975/2025

(Issued by the State Environment Impact Assessment Authority(SEIAA),

NNEXURE R-7/9
- _’.‘?12’ 452 92015/360

File No:H
Government of India
Ministry of Environment, Forest and Climate Change

HIMACHAL PRADESH)
Kk

Tushar Gupta

M/s Nirvana Woods & Hotels Private Limited

VILLAGE RIRKA AND KIYARI, TEHSIL & DISTRICT SHIMLA, KIYARI AND RIRKA,
SHIMLA, HIMACHAL PRADESH, 171004

nirvanawoods.shimla@gmail.com

Grant of Transfer of Environmental Clearance (EC) to the project under the provision of the EIA
Notification 2006 and as amended thereof regarding.

This is in reference to your application submitted to SEIAA vide proposal number
SIA/HP/INFRA?2/532975/2025 dated 07/04/2025 for grant of transfer of Environmental Clearance (EC)
to the project under the provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25C3801HP5659702T

(ii) File No. HPSEIAA/2015/360

(iii) Clearance Type Transfer of EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project Nirvana Woods & Hotels Private Limited
(viii) Name of Company/Organization

(ix) Location of Project (District, State) SHIMLA, HIMACHAL PRADESH

(x) Issuing Authority SEIAA

(xi) EC Date 01/04/2016

M/s Nirvana Woods & Hotels Private Limited

VILLAGE RIRKA AND KIYARI, TEHSIL &

DISTRICT SHIMLA, KIYARI AND RIRKA,

SHIMLA, HIMACHAL PRADESH, 171004

Homeland Exotica, VILLAGE RIRKA AND

(xiv) Details of Transferor KIYARI, TUTIKANDI, SHIMLA,KIYARI AND
RIRKA,23,2,171004

(xiii) Details of Transferee

Page 1 of 3
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1. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-7 were submitted to
the SEIAA under the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details in
Form 7 can be accessed on PARIVESH portal by scanning the QR Code above and can also be accessed at click here.

2. Online application has been received for transfer of EC which was earlier granted on dated 1/4/2016 to Sh. Sunil
Kumar Sood, M/s Homeland Exotica for mixed land use construction project at Village Kiyari & Rirka, Distt. Shimla.
Sh. Pankaj Gupta after his death had requested to transfer the EC earlier granted to Sh. Sunil Kumar Sood in the name
of M/s Nirwan Woods & Hotels Pvt. Ltd.

3. As per the online record, the application for transfer of EC was also submitted on PARIVESH 1.0 portal vide proposal
No. SIA/HP/MIS/307077/2023 submitted on PARIVESH 1.0 portal the PP had applied for Transfer of EC. But, the
applicant has stated that there were some technical issues on PARIVESH 1.0 portal regarding uploading of documents.

4. The project proponent was informed that as per the directions from the MoEF&CC, Govt. of India issued vide OM No.
1A3-19/95/2021-IA-111 dated 6th October, 2021, Member Secretaries in the Ministry and State Environment Impact
Assessment Authority (SEIAA) are directed to issue system generated EC letter and any new EC issued on or after
20.10.2021 without EC identification number & e-sign shall be treated as invalid. Therefore, no physical application
and off-line request was considered and no offline/physical EC approvals were issued by SEIAA, Himachal Pradesh
unless it was received & processed online on PARIVESH portal. The project proponent was advised that in order to
resolve technical issues, the matter may take up with the Ministry or apply on PARIVESH 2.0 portal. The project
proponent re-submitted the application on PARIVESH 2.0 portal.

5. The SEIAA has examined the requisite information/documents required for transfer of EC in accordance with the
provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto
and hereby accords Transfer of EC dated Invalid date to M/s Nirvana Woods & Hotels Private Limited under the
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of EC conditions issued vide EC
letter dated 1/4/2016.

6. The SEIAA may revoke or suspend the clearance, if implementation of any of the EC conditions is not satisfactory.
The SEIAA reserves the right to stipulate additional conditions, if found necessary.

7. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part
of this EC issued vide dated 1/4/2016.

8. This issue with the approval of the Competent Authority.

Copy To

1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC), Gol, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 .

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar,
New Delhi-110032.

3. The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

4. The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.

5. The Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.

6. The Integrated Regional Office, MOEF&CC, CGO Complex, Shivalik Khand, Longwood, Shimla, HP-171001.

7. The Monitoring Cell, MoEF&CC,Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

8. Record File.

Additional EC Conditions

1. The project proponent shall obtain necessary approval from the Deptt. of Revenue, as may be applicable, under Section
118 of HP Tenancy & Land Reforms Act.

2. The project proponent shall ensure that the construction is carried out as per the National Building Codes applicable to
the area under strict supervision of technical institute of national repute.

3. The requisite approval from the HP Real Estate Regulatory Authority shall be taken.

SIA/HP/INFRA2/532975/2025 Page 2 of 3
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Send Approval Copy To (In case of multiple use comma as separator

Signature Not Verified

Digitally Signeﬁ'g;: D C Rana
Member Secretary #SEIAA

Date: 27/05/2025-]

SIA/HP/INFRA2/532975/2025 Page 3 of 3



IN THE COURT OF T COLLECTOR SHIMLA

DISTRICT SHIMLA-171001,HIMACHAL PRADESH. *

Case No Date of institution Date of Decision
01/2024 18-11-2024 30-06-2025
In case:-

State of Himachal Pradesh

! Applicant.
ANNEXURE R_7 /10 A Petitioner/Ap

M/S Nirvana Woods & Hotel Pvt. Ltd. Through Shri
Pankaj Gupta, House No. 86, Scctor-12, Panchkula-
134109 (Haryana),

Respondent.

........

Proceedings under Section 118 of the H.P.
Tenancy and Land Reforms Act, 1972.

Parties represented by:-Shri Suresh Kumar,
Standing / Empanelled
Counsel.

Respondent:- Shri Vivek Negi, Advocate.

ORDER:

The proceedings for violation of provisions of Section 118
of the H.P. Tenancy & Land Reforms Act, 1972 (hereinafter to be
referred as Act) have been initiated against M/s Nirvana Woods &
Hotels Pvt. Ltd. Located at House No. 86, Sector-12 Panchkula
Haryana (hereinafter to be called as respondent) on the basis of
complaint filed by Dr- Pawan Kumar Banta & others (hereinafter

referred as complainants). The complainant has alleged that the

respondent has violated the provisions of Section 118 of the ibid Act

and within the specified timeframe and by

py failing (0 utilize 1

BX:
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Itering the land use without the prior governmeny approval, Op, the
alte .

said complaint, the inquiry was conducted by the Additionag| District

Magistrate (Protocol), Shimla.

The briel facts of the case are that the M/s Nirvana

Woods & Hotels Private Limited hag purchased the Jang comprised in
Khasra Nos. 641, 408,

a residential colony under clause (h) of Sub-Section (2) of Section 118

of the ibid Act. The permission was granted to the respondent vide
letter No. Rev. B. F. (10)-69/2017 dated 26-04-2017 for setting up a
residential colony. The complainant in his complaint has submitted
that the land was not used for its intended purpose within the

specified time frame and it was used for constructing a hotel rather

than a housing colony.

The Additional District Magistrate (P), Shimla has
intimated that during the enquiry in the instant matter, two
correspondences were received, one from the Department of Tourism
& Civil Aviation, vide letter No. Tsm-F(5)-11/2013-1Il dated 16-05-
2020 and another one from the o/o the Principal Secretary (Revenue)
to the Government of H.P. vide letter No. Rev. B. F.(5)-7/2019 dated
25-10-2021. The Tourism & Civil Aviation Department has intimated

: Y : : t,
that respondent had submilted an application in their departmen
-

istration for hotel, which prime-fascia contradicted the
seeking registrat

u\n e




provision outlined

correspondence disc

Woods” in Mohal

which ground cover

in Sccti;t1215o[ the ibid Act and latter

losed that initinlly an approval/license for the

development of the aforementioned land as a colony named “Nirvana

Kiyari & Rirka Tehsil Shimla (Rural), District

Shimla, H.P was granted in favour of Shri Sunil Kumar Sood in

age for residential use stood at 27.09% and for

commercial use at 5.38 % including a hotel block. Subsequently at

the proposal of Shri Sunil Kumar Sood, the residential area was

reduced from 27.09 to 17.66 %, while the commercial use was

augmented from 5.38 % to 16.79 % attributing to the inclusion of

Service Villas and

Apartments under commercial use. It was also

intimated that despite these adjustments, the ground coverage

remained at 33%

instead of 32.47% resulting in no significant

alteration in the overall ground coverage area. The complete licensed

project including the approved revised drawing was transferred with

due compliance of

the provisions under Sub-Section 14 of Section

78(p) of the H.P. TCP Act 1977 to the registered promoter company

namely M/s Nirvana Woods & Hotel Private Limited. Further the

Town & Country Pl

APT/Lic-04-Nirvana

anning department vides its letter No. HIM/TP/

Woods/2022- 1306 dated 07-06-2022 has

clarified that there is a provision to keep the land for commercial use

in the colony as per the land use structure envisaged in Regulation

(5) of the Appendix-7 of the H.P. TCP Rules, 2014. Further, the

complete licensed p

roject including the revised approved plan was

transferred to M/s Nirvana woods & Hotel (P) Ltd on 04-08-2017 by

original promoter,

Shri Sunil Kumar Sood after obtaining the

CUAYIFED YO BA TRUH O9%e
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@imlo Disu.Lg ANCROTIAP
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ccessary Essentiality Certificate, hence there was no requiremeny
necessar

obtaining Essentiality Certificate/NOC  from the department of

Tourism & Civil Aviation.

The inspection was conducted on the basis of the
complaint, the inspection report reveals that a hotel had been
developed on approximately 2,148 Square Meters of land in part of
Khasra Nos. 2, 3, 4, 8, 9 and 321/10 in Mohal -Rirka, consisting of
81 completed and furnished rooms, lobbies, one banquet hall, one
Kitty hall, and a restaurant, with 56 additional rooms under
construction. The hotel was found to be in the final stages of
construction. Furthermore, 15 villas (two completed and 13 under
ConsmCﬁén) and  another  building (under Construction) were

also observed on-site.

Accordingly, notice was issued to the respondent under
Section 118 of the H.P. Tenancy & Land Reforms Act, 1972. In
compliance of notice, the respondent has filed the reply that he was
granted permission under the provisions of Section 118 Sub-Section
(2) Clause (h) of the Himachal Pradesh Tenancy and Land Reforms
Act, 1972 and Rule 38(a) Sub-Rule (3) of the Himachal Pradesh
Tenancy and Land Relorms (Amendment Rules), 2014 dated 26-04-
2017 to purchase the land comprised in Khasra Nos, 641, 408,
613/1, 630, 631, 1368/1137/632, 1369/1137/632, 640, 642 to 649
at Mohal Kiyari and Khasra Nos. 1 to 9, 321/10 at Mohal Rirka,

Tehsil Shimla (Rural), District Shimla having total land area

measuring 31768 Square Meters for CDUSthF}J?& ol residential
R W L

oy TELY A
L pls0 AR

ket
i
A SRR




3 e
colony. As per definit; 4
efinition ot 1dny contained in Section 2(ze) of

H.P. Town an
d ¢ .
ountry Planning Act at the time when the said

permission had |
. i e .
NoRranted Ly (e anawering respondent, colony

meant an area of land not logy than 2500 Squarc Mcters contiguous
divided or proposed to be divided jno plots or apartment or building
for residential, commercial or industrial purpose including cyber city,
cyber park, construction of integrated commercial complexes. The
respondent has stated that the earlier owner namely Shri Sunil Sood
was granted sanction/approval by SADA, Shoghi vide Diary No.
440 dated 20-01-2015 for mixed land use for residential, commercial,
public and semi-public purpose. The respondent has further stated
that all the concerned authorities were duly aware about the purpose
for which land was being purchased and the proposal for which it
was to be utilized i.e. mixed use for residential and commercial
purpose, including hotel as per the approval granted by Town and
Country Planning Department. The Director Town and Country
Planning were vested with statutory powers under the Himachal
Pradesh Town and Country Planning Rules to grant such
approval/sanction changing the ratio/percentage of area under
residential use from 27.09% to 17.66% and for commercial use from
538% to 16.79%. [t is submitted that such change of
ratio/ percentage in accordance with the statutory provisions in no
manner changed the initial scope for which permission had been
accorded i.e. setting up of colony.  Thereafter the case was fixed for

arguments. Arguments were advanced by both the Ld. Counsels for

pective parties. The Standing/Empanelled Counsel for the
5

their res
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State has argued on pehall of State that permission was granted tq

the respondent vide letter No. Rev. B, F, (10)-69/2017 dateq 26-04.-
2017 to purchase the land comprised in Khasra Nos. 641, 408

613/1, 630, 631, 1368/1137/632, 1369/1137 /632, 640, 643 1 649

and Khasra Nos. 1 to 9, 321/10 gy Mohal Rirka Tehsil Shim]
1 a
(Rural), District Shimla having total land area measuring 31768

Squﬂ'l'e Meters situated in Up'MUhal Klyal‘i and MOhﬂl Rirka T h 'l
;7 1€hg
Shimla (Rural], Distriet Shimla

AT %‘élnd Reforms
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(Amendment Rules), 2014 daleq 26-04-2017 0 purchase the land
comprised in Khasra Nog, 641, 408, 613/1, 630, 631,
1368/1137/632, 1369/1137/632, 640, 642 Lo 649 and Khasra Nos.
1 to 9, 321/10 at Mohal Rirka, Tehsil Shimla (Rural), District Shimla
having total land area measuring 31768 Square Meters situated in
up-Mohal Kiyari and Mohal Ritka, Tehsil Shimla (Rural), District
Shimla for setting up a residential colony. The counsel for the
respondent has stated that earlier owner namely Shri Sunil Sood was
granted sanction /approval by SADA, Shoghi vide Diary No. 440 dated
20-01-2015 for mixed land use for residential, commercial, public
and semi-public purpose. He further stated that the Essentiality
Certificate issued to the respondent also envisaged setting up of
cﬁlony. All the concerned authorities were duly aware about the
purpose for which land was being purchasc and the proposal for
which it was to be utilized i.e. mixéd use for residential and
commercial purpose, including hotel, as per the approval granted by
Town and Country Planning Department. He has further adduced
that Shri Sunil Sood had submitted revised drawings, which were
duly approved by Chairman, SADA on 3-12-2016 and thereafter, the
case was forwarded to the Director, Town & Country Planning vide
letter No. 401, dated 18-01-2017 and the same was also approved by

him. The counsel for the respondent has further adduced that the

permissions to Shri Sunil Kumar Sood were transferred in favour of

the answering respondent pursuant to the transfer to the project in

its favour. The respondent has carried out construction of the colony

as per the approval granted to it by the competent authority. The
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Jand in question has been put to use strictly in accordance with the
and i S *

approvals, sanctions and permissions granted for the project and
there has not been any change of the land use. The present
proceedings are an outcome of malafide and motivated complaint
made by M/s Diamond Traexim Limited have been unsuccessful to
obtain favorable order/reliel inter alia in the following litigations
initiated by it against the respondent in active collusion with the
carlier owner of the project namely Shri Sunil Kumar Sood and

others. The respondent has prayed that present proceedings are

tiable to be dropped against the respondent.

I, have gone through the entire record of the case,

official correspondence, reply filed by the respondents, arguments

advanced by both the counsels for their respective parties and it has
been found that in the present case the permission was granted vide
letter No. Rev, B.F.(10)-69/2017 dated 26-04-0217 in favour of M/S
Nirvana Woods & Hotels Private Limited to purchase land comprised
in Khasra Nos. 641, 408, 613/1, 630, 631, 1368/1137/632,
1369/1137/632, 640, 642 to 649 and Khasra Nos. 1 to 9,321/10 at
Mohal Rirka, Tehsil Shimla (Rural), District Shimla having total land
area measuring 31768 Square Meters situated in up-Mohal Kiyari
and Mohal Rirka, Tehsil Shimla (Rural), District Shimla for setting up
a residential colony. The respondent has constructed the residential
colony and hotel as per the permission was granted to the earlier

owner Shri Sunil Kumar by the Town & Country Planning

- s
Department. From the perusal of the record it hassbeén found that
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and commercjal use was 5.38 % including a Hotel Block. Later on
1 ication fo

Previous promoter Shri Sunil Kumar Sood moved an application for

"evi : ert some
revised sanction of drawings of the project and want to conv

residentia] apartments and villas into service apartments and service
villas. As per new Proposal area under residential use decreased from
27.09% to 17.66% while that under commercial use increased from
5.38% to 16.79% owing to inclusion of service apartmenltS‘ and

services villas under commercial use. However the overall ground
coverage remained 33% instead of 32.47% as approved earlier, thus

there was no substantial change in overall ground Coverage area.

Later on the license for the project was transferred by

Shri Sunil Kumar Sood in favour of M/s Nirvana Woods and Hotels

Private Limited on dated 04-08-2017 and fresh license has been

issued by the Director TCP vide No. HIM/TP/AP’I‘/Lic.-O4/20 15 M/S

Nirvana Woods and Hotels Pyt Ltd/2017~3964~71

dated
04-08-2017. In reference to the letter No TCP-F (4

) -3 of 2017 dateq
14-09-2020 issued by the Secretary (TCP) to the Government of H.P.,

The Director, Town & Country Planning Department Himachal

Pradesh has intimated vide his letter No. HIM/TP/API‘/Niwana

kSRS WO BE A WU ey
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Woods/2020-6591 dated 16-12-2020 to the Secretary (TCP) to the
Government of Himachal Pradesh that there is provision to keep the
land for commercial use in the colony case as per land use structure
envisaged in Regulation (5) of Appendix-7 of H.P. TCP Rules-2014
under which promoter has proposed hotel block under commercial

category in the initial approval granted to Shti Sunil Kumar Sood.

The proposal for transfer of above said license/project in
favour of M/S Nirvana Woods & Hotels Private Limited, as per Rule
S56-A (vi) of the H.P. Town andl Country Planning Rules, 2014
(amended upto 2016), was also examined in the committee meeting
for scrutinizing and recommending the cases of Essentiality
Certificates grant of license. M/s Nirvana Woods and Hotels Private
Limited is a company and registere’d as a promoter under the H.P.
Town & Country Planning Act, 1977 (amended upto 2015). The
t’.‘:omrrlittee recommended the case and sent to the Government for

issuance of Essentiality Certificate in favour of M/s Nirvana Woods &

Hotels Private Limited for setting up colony.

Further, from the perusal of letter No HIM/TP/APT/Lic-
04/Nirvana Woods/2020 -2958-60 dated 21-08-2021 it has been
found that the clarification was given by the Director TCP to the
Principal Secretary cum- F C Revenue in reference to his
letter No-Rev. B.F.(4)-7/2019 dated-23-06-2021 and has submitted
that the case was examined at Directorate Level and the specific
reasons for revision of land use in the instant case are followed as

g
per claue-5 Appendix-7 of the H.P. TCP Rulefm@@al ﬁhich states that
wo %




Director may for the reasons (o hp recorded in writing revise the %
age of land use as prescribed in glpusge-5. Henee the proposal was

considered by the Director ns per provision of the appendix-8 of H.P.

TCP Rules, 2014,

Accordingly, the revised drawings were sent to TCP,
Shimla-cum-Member Secrelary, SADA ghoghi for examination
recommendation and approval of the proposal. The drawings were
approved by TCP Shimla-cum-Member Sccretarys SADA Shoghi vide
letter No. SADA(s)case No. 481/11-401 dated 18-01-2017.Thereafter
the case was placed in the 12t meeting of the Committee constituted

for scrutinizing the case of apartment held on 20-02-2017, wherein

proposed drawing were approved.

Further, the complete licensed project, including the
approved revised drawings was transferred with due compliance of
the provi;s.ion contained under sub-Section (14) of Section 78(p) of the
HPTCP Act, 1977 to the registered promoter company namely, M/s
Nirvana Woods & Hotels (P) Ltd vide license after transfer of project
dated 04-08-2017. The proposal for transfer of above said
license/project in favour of M/s Nirvana woods and Hotels Private
Limited as per Rule56-A(vi) of the H.P. Town and country planning
Rules, 2014 (amended upto 2016) was also examined in the
committee meeting vide which it was observed that the M/S Nirvana
Wbods and Hotels Private Limited is company and registered as a
promoter under the H.P, Town and country planning Act, 1977
(amendedupto2015). The committee was of the opinion that the case

11

RUNEERD YO BE A YHUE Ger.

i Eﬂ#\éﬂ
maln Dism 1 ath
By Boctma 76 h:::ﬂ

"1)7/»(

1342



434

sent o the Governmen( for issuance of

be considered and

Essentiah'l.y Certificate in favour of M/S Nirvana woods and Hotels

Private Limited for setting up colony,

Further, in reference (o this office letter No, SML-LRM-

21(2)/2017-1-158304 dated 26-03-2027 g, 21-04-2022, the Director,

Town & Country Planning Departmen( Himachal Pradesh, Shimlg

vide hig letter No.

HIM /TP/APT/ Lic.04-NirvanaWood $/2022-1306

dated 7-06-2022 has intimated that initially the project in question

was for the Construction of residential colony and necessary

approval/license

Was granted/ sanctioned in favour of Shri Sunil
Kumar Sooq for developing laﬂd as colony namely “Nirvana Woods”
at Mohal Kiyari & Rirka Tehsil Shimla measuring 31768.. Sqm on
dated 17-12-2015 by the department. In the said proposal the
residential use as 27.09% and commercial use was 5.38% incusing a
hotel Block. Further the complete licensed project including the
revised approved plans were transferred to M/s Nirvana Woods &
Hotel Private limited on 04-08-2017 by the original Promoter Shri
Sunil Kumar Sood after obtaining the necessary Essentiality
Certificated issued by the Additional Chief Secretary (TCP) to the
Govt. .of H. P. vide letter dated 16-03-2017, Hence, there was no

requirement of obtaining Essential Certificate/NOC form the
Department of Tourism & Civil Aviation.
Further, he has also intimated to this office that mainly
L

the project was for construction ol residential colony including a

hotel complex under commercial#8&*Which wag-already<approved in




LllC = - i E:;: i
“(}Od

01-03-201% n 17-12-2015 and revised on
and g, . / _
S dur"‘[& the transfer of the project to M/s

Hote -
Otels (p) Limited, the complete project including

Nirvana Woodsy K

the ar
he plansg a8 approve

d i : -
M the yame of Shri Sunil Kumar Socod

remainced Wnchanged,

Furthey has  intimated  that  the
M/s Nirvana Woods

& Hotelg Privale Limited has not obtained

any  completi o ;
Pletion /oceupation certificate from his department

ull 03-03- S
3-03-2021 as the area under question falls within the ambit of

jurisdicti ‘i
] iIction  of Municipal Corporation Shimla and the

e P - Ky
ntre record pertaining to the case stands transferred to

Municipal Corporation Shimla.

From thc perusal of the Commissioner’s order No
359(AP) dated? 1-11-2022, it has also been found that the Municipal
Corporation Shimla has approved the revised —cum-completion plan
of mixed building use of Block No.1 No 3(3BHK & 23 No. 2BHK] eight
floors, Block No. 07 for EWS (LIG & MIG) having seven floors, Block
No. 08 ground and to be used for public and semipublic use and
first floor to seventh floor to € used as parking floor, Block No. 09 for
commercial use 1.€. Hotel having eight floors, Blok No. 09-A for

ercial use as service apartment having eights floors and
comm .

ercial villas from V-1 to V-40 (commercial use) having three
COomIn

641, 408, 613/1 630, 631, 1368/1137/632, 1369/1137/632,
NO. ;i 2 ?

p . d l{hasra No. 1 to O & 321/10
‘ ¢ up Mohal Kiyar: an
640, 642 to 649 a
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Hotel building) and Block 9-A service

y k-9 (
ghimla in which plot ‘ - .
& tns V-1 1€ v.6 (Type=ih -8 to V-12, V-12A,
ament il
R (100 4 ::nml’“"“[1 and Blok No. 01 to 06, Block No.
- plopwith
w & MIC) @ Villns V-6, V-7 & V-18 to V-63 and Block

o7 for EWS (11G
qc““‘mb““ and multilevel parking a8 proposcd

No. 08 public and ¢

d for t:tmsidcmlim'l ol approval.

has been receive

The respondent has also made part of this case, the

orders passed DY The Real Estate Regulatory Authority Himachal

pradesh on 03-01-2020 in the case titled as M/S/.Diamond Traxim

private Limited Versus M/S Nirwana Woods and Hotels Private

Limited and the orders passed by the Ld Principal Secretary

(Urban Development) to the Government of H.P. (Exercising the

power of Government of HP. under Section 403 of the H.P.
Municipal Corporation Act, 1994 Shimla-2 on 05-08-2022 passed

in Revision Petition titled as Doctor Pawan Kumar Banta V/s M/s

Nirvana Wood and others.

The Real Estate Regulatory Authority Himachal Pradesh

vide its order dated 03-01-2020 has held that the real estate project

| of the M/S Nirvana Woods and Hotels Private Limited is fit for

registration under the provisions of the Real Estate (Regulation and
Development) Act, 2016 read with Himachal Pradesh Real Estate
(Regulation and Development) Rules 2017 subject to the further
orders of the Hon’hle High Court of Himachal Pradesh in this matter.
The complaints filed by M/s Diamond Traexim Private Limited and

e ..-I*‘.Ih’ el S "1
SERLINSD TO BE A YRUW (s i
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Prinei
i pal - Scergyyy ; yevelopment to  the
Himachg) Prades) retary  Urban  Develop

Y (IR nrmdnt
(Exercising the power of Government of H.P. under

S
tction 403 of the . p

vide its op Municipal corporation Act 1994 Shimla-2,
S order dateqd 05-08-2022 .| in Rev. Pelition titled as
Doctor P ' passed 1n

aWvan Kumar Bantg V/s M/s Nirvana Wood and others has
held that the petition filed by the petitioner is devoid of merit and the
g Permission along with maps of the said project has been
duly approved by the then competent authority i.e. Special Area
Development Authority, Shoghi and the respondent No. 1 has also
been granted requisite License for setting up the project along with
Essentiality Certificate under the prevalent provisions of Chapter IX

A & B of the Himachal Pradesh Town & Country Planning Act, 1977

& Rules 2014 by the Competent Authority/Department.

From the perusal of the above discussed record, contents
of the complaint and the enquiry conducted by the revenue field
agency it has been found that the two issues require consideration

and adjudication in the present case:-

1) Whether the respondent has violated the permission
grantcd under Section 118 of the H.P. Tenancy and
Land Reforms Act, by constructing a hotel on the land
in question.

2) Whether the l-esponc}e11t has put in use the land in
question with in stipulate time period as per the
instructions jssued by the government in permission
grantccl to the respondent under Section 118 of the
H.P. Tenancy and Land Reforms Act, 1972.

15
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To adjudicate both the ahove issues, detailed enquiry

was conducted in the instant magier and it has been found that the

respondent while applying for the permission under Section 118 of

the Act ibid submitted a COmponent plan and other documents

hotel in question

was already

K enclosed with the file and it has been found that the
J in the said component plan as the same was earlier
|
|

included in the maps submitted by the Sunil Kumar Sood original

| promoter of the said project and the license was also grated to

him
for the same.

As per the agreement to sell attached with the
Permission file, tje agreement was executed between the seller and
Purchaser 1o gej| the land in question along with the transfer of

license in favour of the purchaser/respondent.

Accordingly,
Permission was granted by 'the'Governme.nt on the basis of
Essenu‘ality Certificate issued by the Town & Country Planning
Department on the Same component plan as approved in favour of

the previous promoter of the land in question i.e. Shri Sunil Kumar

Sood and was transferred in the name of M/s Nirvana Woods &

Hotels. Private Limited.,

The above fact was also ascertained from the report

received from the Director, Town & Country Planning Department

Himachal Pradesh, Shimla-9 vide his letter No HIM/Tp/ APT/ Lic.04-

NirvanaWoods/2022-1306 dated 7-06-2022 | that initially  the

project in question was for the construction of residential colony

and
Necessary approval/license in accordance with the statutory
Provision of the then existing HP Town & Country Planning Act, 1977

_ﬁuu.; J;
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read witly RIIIU, a
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Woody at

“Nirvana

g Iand as colony namely H.P.

g Ky “" Ukn pongll & District Shimla, H. |

measuring 31?0“.0(} Squag, mct{-l"ﬂ on dated 17-12-2015 an

Proposal, Yesidenjy " Wag 27.09% and commercial use was
5.38% melygy,,

i that the
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.+ He h f
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O residential colony inclu
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in the
oved In
Use, which was already appr

oject

Olels Private Limited, the completil :;ljnar
11'1C11.1d111“ the plansg 4S approved in the name of Shri Su:e perusal
Sood remained Unchangeq, 1t has also been found from thimla o
of the Sanction issueq by the Architect Planner, MC S e
case for the approval of revise/completion plan of Nlrv:xar: _—
Hotels Private Limited mixed use development at. smm’ .
mentioned Khasra Nos. was placed before the 83th meeun% iﬁ its
1 approval Committee held on 07-10-2022 and committee d
P:ﬁnz has considered the case and same has been appro;re
-(Fi ne

:z]bject realization of compounding fee Rs. 51, 14, 843 /-(Fifty

Y ls‘ .

her it has also been found that the land in question
Further 1
d by the respondent by constructing permanent
use
has also been

id land as mentioned above, The government
on the sal
structure

‘ oy 51 025
Rev.B.F.(10)/10/2024-Revenue-RB dated 11-02-2
. No. AR
vide letter
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it has been clarified (hat the “Put to yse” in r/o land purchase for
residential purpose means that a resiclential house was constructed ds
per the map approved by the coMmpetent authority and the purchaser
has used the house for residential purpose only for a substantial time.
In case the map was not approved at the time of seeking permission
w/s 118, the component authority may verify that the land was
completely used for construction of a residential house consisting of all
basic amenities Jor habitation like kitchen, ioi{ét, room etc. which are
P?‘OPOI‘Fionate to the size of the plot. Temporary structures raised for
camouflaging the utilization of land may not be considered as proper
utilization.” Hence, in the instant matter no temporary structures
have been raised and prime-fascia same have been found constructed
as per the component plan --Sﬁbmitted by the respondent for the

purpose of land use.

In view of the above facts, it is clear the that the
respondent has applied for the permission under Section 118 of the
Himachal Pradesh Tenancy and Land Reforms Act, 1972 on
06-03-2017 in the name of M/s Nirvana Woods & Hotels Private
Limited to purchase the land comprised in Khasra Nos. 641, 408,
613/1, 630, 631, 1368/1137/632, 1369/1137/632, 640, 642 to 649

and Khasra Nos. 1 to 9, 321/10 at Mohal Rirka, Tehsil Shimla

(Rural), District Shimla having total land area measuring 31768
Square Meters situated in up-Mohal Kiyari and Mohal Rirka, Tehsil

Shimla (Rural), District Shimla for setting up a residential colony and

ent which isa

the Hotel which has been constructed by the respondl A G
- WAkt hepant
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submiy the ame Cected nor the respondent was directed

Nded ¢
o1
"Ponen plan qua the deletion of the hotel

from
the Same befoy
: or

antj
'8 the said permission to the respondent

and the Permission g
matter of concern th;:tlgrahled with (he same component plan. It s
has also clarified that t} 1€ Town and Country Planning dgpartment
colony includi 1¢ project was for construction of residential
alread Ng a Hotel complex under commercial use which was
. N approveld in the name of Shri Sunil Kumar Sood on
-12-2015 and revised on 01-03-2017 and further during the
transfer of the project to M/s Nirvana Woods & Hotels Private
Limited, the complete project including the plans as approved in the

name of Shr Sunil Kumar Sood remained unchanged.

Hence, the construction has been carried out by the

respondents as per the component plan attached with the

application/form LR-XIV, which is a part and parcel of said

permission granted to the respondent. In view of these facts, I don’t

find any reason on record that M/S Nirvana Woods have deliberately

hidden the content of hotel as it is a core part of the approved

map/component plan. Further the appropriate department i.e. Town

and country Planning has ever objected to the proposed map and the

same was duly approved by the competent authorities i.e. SADA
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TCP, Revenue etc. Hence, on the ‘JOlh above issues,

the respondent

has complied with the permission Biven to them for the purchase of

the land by the Government vide logiey No Rev.B.F, (10)-69/2017

dated 26-04-2017 and no violation Under Section 118 of the H.p,

Tenancy and Land Reforms Act, 1975 was found in the instant

matter. Therefore no case is made Oul against the present respondent

for violation of permission granted ynder section 118 of the H.p.
Tendency & Land Reforms Act. Keeping in view of the above facts and
evidences, the proceeding under the provisions of Section-118 of the
Himachg] Pradesh Tenancy & Land Reforms Act, 1972 is dropped

against the respondent. The copies of this order be sent to all the

concerned for immediate compliance. The file be consigned to the

Record Room after due completion.

Announced in the open Court,

Kashyap), I.A.S.

District Collector,

Shimla, District Shimla (H.P)
District Collector
Shimla District (H.P.)
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ANNEXURE R-7/11

CWP No. 2428 of 2020

06.05.2021 Present:  Mr. B.C. Negi, Sr. Advocate with Mr. Sun¢et Goel,
Advocate for the petitioner/applicant.

Mr. Maan Singh, Advocate for the respondents:.

(Through Video Conference)

CMP No. 3608 of 2021

By way of this application, the applicant/petitioner
has prayed for restoration ofelectricity and water connections,
which have been disconnected by the authorities concerned, in
terms of the directions passed by Himachal Pradesh State
Pollution Control Board. The writ petition has been filed by the
petitioner inter alia praying for quashing of Annexure P-14, vide
which notice of demand, the applicant/petitioner-Company has
been directed by the respondent-Board to pay environmental
compensation to the tune of I18.00 Lac, which stands imposed
upon it by the respondent-Board. The operation of Annexure P-
14, i.e. communication dated 27.06.2020, has been stayed by
Hon’ble Division Bench of this Court vide order dated 17" July,
2020.

2. Mr. B.C. Negi, learned Senior Counsel appearing for
the applicant/petitioner-Company submits that even after the stay
of impugned demand notice dated 27.06.2020, the electricity and
water connections of the petitioner-Company have not been

restored. He further submits that the impugned notice of demand

22 Downloaded on - 21/08/2025 20:42:39 ::CIS
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dated 27.06.2020, was otherwise passed by the respondent-
Board, in terms of an order passed by learned National Green
Tribunal dated 12.05.2020, in O.A. No. 55 of 2020 at the back of
the applicant/petitioner. He states that subsequently the main
application as well as [.As. filed in O.A, No. 55 of 2020 stood
disposed of by the National Green/ Tribunal” vide order dated
07.10.2020 by directing the authorities mentioned in para-7 of the
order to finalize the pending proceedings within three months and
with liberty to the aggrieved party to take remedies against the
decision which may be passed in the pending proceedings which
have yet not been finalized by the authorities. Accordingly, Mr.
Negi has argued that as there was a valid consent to establish
which stood issued in favour of the project concerned and as
there was also an environmental clearance certificate issued in
favour of the project, the disconnection of electricity and water
by the respondent-Board, is arbitrary and not sustainable in law.
He thus prays that it will be in the interest of justice in case
during the pendency of the main petition, the electricity and
water connections of the petitioner-Company are restored to the
extent that it may continue to carry out its construction activity in
consonance with the permissions so granted by the competent
authority.

3. Opposing the application, learned Counsel for the

respondent-Board has drawn the attention of this Court to the

::2 Downloaded on - 21/08/2025 20:42:39 ::

CIS
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reply filed to the application and annexures appended therewith.
He has submitted that vide office order dated 16.11.2019, H.P.
State Electricity Board was directed to disconnect the power
supply to the petitioner-Unit as the petitioner-Unit had failed to
submit compliance report in terms of show cause notice issued on
15.02.2019 and 09.10.2019. He has /also drawn the attention of
the Court to office order dated 13.05.2020 and submitted that
water and electricity connections of the petitioner-Unit were
rightly disconnected -as. the petitioner-Company had failed to
submit consent to operate as well as environment clearance qua
the projectin issue.

4. In rebuttal, learned Senior Counsel appearing for the
applicant/petitioner has drawn the attention of the Court to
Annexure P-3 (colly.) appended with the writ petition and by
relying upon proceedings of 24™ meeting of State Level
Environment Impact Assessment Authority, dated 02.03.2016, in
general and Clause 5.12 of the same in particular, he has
submitted that in the said meeting, environmental clearance was
issued in favour of the “Unit”. He has also drawn the attention of
the Court to Annexure P-10 appended with the petition which is
consent to establish given in favour of the Project by the
respondent-Board, which subsequently stood acquired by the
petitioner-Company by way of transfer dated 03.03.2017.

Learned Senior Counsel has stated that after the expiry of the

::2 Downloaded on - 21/08/2025 20:42:39 ::
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period of consent to establish, renewal thereof has already been
applied to respondent-Board, as is evident from page 113 of the
paper book (Annexure P-13), and as the environmental clearance
already exists in favour of the project in issue, the act of the
respondent-Board of calling upon the' petitioner-Company to
submit a fresh environmental clearan¢e is not sustainable in law.
5. I have heard learned Counsel for the parties and also
gone through the pleadings of the application as well as the
documents appended therewith as also annexures appended with
the petition:

0. It /is not in dispute that electricity and water
connections of the petitioner-Unit, have been disconnected on
two_grounds, (a) its failure to submit to the competent authority
the consent to operate; and (b) its not submitting environmental
clearance certificate.

7. During the course of arguments, learned Counsel for
the respondent-Board was put a query by the Court that why the
application submitted by the applicant/petitioner-Company for
renewal of consent was not being processed by the Board.
Learned Counsel for the respondent-Board, on instructions,
informed the Court that the application for renewal of consent
was not being processed as environmental clearance in favour of
the petitioner-Unit was still awaited. On another pointed query to

learned Counsel for respondent-Board as to under which

::2 Downloaded on - 21/08/2025 20:42:39 ::
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particular statutory provision of any of the pollution laws, there
was a necessity to obtain a fresh environmental clearance upon
transfer of a Project and under which provision ‘the
environmental clearance already granted by the competent
authority to Unit is not valid post its transfer, learned Counsel for
the respondent-Board submitted that the poliution laws do not
envisage any such provision.

8. In this background, in the considered view of this
Court, the disconnection of) €lectricity and water supply on the
direction of the respondent-Board by the authorities concerned is
not sustainable in the eyes of law. Respondent-Board is a
statutory Board and it can exercise only such powers, which are
provided for in the laws, implementation of which is the duty of
the respondent-Board. It cannot call upon a party to perform such
acts which are not envisaged in any of the pollution laws. The
Court repeats and reiterates that no statutory provision was
brought in the notice of the Court by the respondent-Board to the
effect that after transfer of a Unit in favour of another party, post
transfer a fresh environmental clearance certificate was required
for the Unit, which was put to transfer.

9. Accordingly, this application is allowed and it is
directed that water and electricity connections of the petitioner-
Company be restored for the purpose of establishment of the

Unit. Respondent-Board shall also pass appropriate orders on the

::2 Downloaded on - 21/08/2025 20:42:39 ::

CIS



449

application filed by the petitioner-Unit for renewal of consent
without insisting upon for submission of fresh environmental
clearance certificate. Needful shall be done within a period of
four weeks from today. It is clarified that construction activity
being carried out by the applicant/petitioner shall be-done strictly
as per approvals so granted in its’ favour by the competent
authority. This order is subject to final decision of the writ
petition and it will not confer upon any equity upon the petitioner
nor the petitioner shall claim equity of any nature on the basis of
any activity carried out by it post this order, in case, it does not
succeeds in the main petition.
Copy dasti.
(Ajay Mohan Goel)

Judge
May 06, 2021

(narender)
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ANNEXURE R-7/12

IN THE HIGH COURT OF HIMACHAL PRADESH, SHIMLA

COMS No.23 of 2018
Date of Decision: 03.04.2025

Sunil Kumar Sood = L Plaintiff
Versus
M/s Nirvana Woods & Hotels Pvt. Ltd. & Anr.
....... Defendants
Coram
Hon’ble Mr. Justice Sandeep Sharma, Judge.
Whether approved for reporting?
For the plaintiff : Mr. Ankush Dass“Sood, Senior Advocate,

with Mr. Ankit Dhiman, Advocate.

For the defendants: Mr. Suneet Goel, Senior Advocate, with Mr.
Vivek Negi, Advocate, for the defendants.

Sandeep Sharma, J: (Oral)

OMP No. 302 of 2025

Plaintiff herein filed civil suit under Section 26 read with
Order(7 Rule 1 CPC and Section 34 of the Specific Relief Act, seeking
declaration/cancellation of six sale deeds (bearing sale deed No. 650,
651, 652, 653, 654, 655 dated 01.05.2017 in respect of the land
measuring 03-17-68 Hectares situated at UP Mohal Kiari/Rirka, Tehsil
& District Shimla, Himachal Pradesh (in short “suit land” and for
permanent injunction.
2. Though pursuant to notices issued in the instant
proceedings, defendants filed written-statement, but before issues

could be framed, parties have entered into compromise, whereby they
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have resolved to settle the dispute amicably inter se them. In the afore
background, application at hand has been filed under Order XXIII
Rule 3 CPC read with Section 151 CPC, seeking therein permission to
compromise the suit in terms of compromise placed on record. Careful
perusal of averments contained in the application, which are duly
supported by affidavits signed by all the parties and identified by their
counsels reveals that in accordance with. terms and conditions
contained in the compromise decree placed on record, which is
exhibited as C-1, parties have tesolved to settle the dispute amicably
inter se them.

3. To substantiate‘the factum of compromise, parties have
also come present before this Court. Plaintiff Mr. Sunil Kumar Sood,
identified by Mr. Ankit Dhiman, Advocate, states on oath that he of
his own volition and without any external pressure has entered
into compromise with the defendants in accordance with the
terms & conditions of compromise deed Ext.C-1. He states that
he shall abide by the terms & conditions of compromise within
the stipulated time, failing which, he shall render himself liable
for penal consequences as well as contempt of Court. He states
that he shall have no objection in case compromise decree is
passed on the basis of compromise deed Ext.C-1. While

admitting contents of compromise placed on record to be correct,
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he also admits his signature thereupon. His statement is taken
on record and exhibited as C-2.

4. Mr. Pankaj Gupta, who happens to be Director of
defendant No. 1, as legal heir of defendant No. 2 as well as
Attorney holder of other legal heirs of Pankaj Gupta namely
Neelam Gupta & Nikita Gupta, has also come present in Court
and is identified by Mr. Vivek Negi/ Advocate. He states on oath
that he of his own volition and without any external pressure has
entered into compromise with the plaintiff in accordance with the
terms & conditions of compromise deed Ext.C-1. He states that
he shall abide by the terms & conditions of compromise within
the stipulated time, failing which, he shall render himself liable
for penal consequences as well as contempt of Court. He states
that he shall have no objection in case compromise decree is
passed on the basis of compromise deed Ext.C-1. While
admitting contents of compromise placed on record to be correct,
he also admits his signature thereupon. His statement is taken
on record and exhibited as C-3.

5. Since, it is quite apparent from the statements made
by the parties to the lis as well as compromise placed on record

that parties have resolved to settle the dispute amicably inter se
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them, this Court sees no impediment in accepting the prayer
made in the application and parties are permitted to settle the
dispute arrived inter se them. Application stands disposed of.
COMS No.23 of 2018

6. While referring to the statements made by the parties
to the lis as well as compromise placed on record, learned
counsel for the parties state that on) account of amicable
settlement arrived into parties, this Court may dispose of the suit
as compromised in accordance with terms & conditions
contained in the compromise decree. Since, this Court, after
having perused statements of the parties to the lis as well as
compromise. placed on record, is convinced that parties have
been able to resolve the dispute amicably inter se them, there
appears to be no impediment in disposing of suit in terms of
compromise decree Ext.C-1. Ordered accordingly. Compromise
deed Ext. C-1 and statements of the parties Ext.C-2 and Ext.C-3
are made part of the record. Registry to draw compromise decree
in accordance with terms & conditions contained in the
compromise. It is made clear that in case parties to lis fail to
abide by the terms and conditions of the compromise, they shall

render themselves penal consequences as well as contempt of
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Court. Needless to say, plaintiff, in the case at hand, shall be
entitled to refund of court fee as per law. Pending applications, if

any, stand disposed of.

April 03, 2025 (Sandeep Sharmaj,
(Sunil) Judge
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ANNEXURE R-7 /13 456:

© % MUNICIPAL 1364

Commlssroner’s Order No '35_5}‘ (AP) Dated: O I-11-2e22

Appllcant IWs N|rvana Wood & Hotels Private Limited has submjtted rewsed cum
uilding use of Block No.1to 3(3 BHK) having eight floors, Block No. 4 &5
1 No. 3 BHK & 23 No.2BHK) eight floors, Block No. 7 for

completaon plan of mlxed b
(2BHK) having elght ﬂoors Block No. 6 (
EWS(LIG & MIG) havmg seven floors, Block No. 8 Ground Floor proposed to be used for public and
semipublic, use and & first: floor to seventh floor to be used as parking floor, Block No. 9 for
commercial use |e Hotel having eight floors, Block No. 9-A for commercial use as service apartment

having eight floors & Commercial Villas from V-1 to V-40 (Commercial use ) having three floors & V-41
having three floors on Kh. No. 641, 408, 613/1 630, 631, 1368/1137/632,

' ]to V-63 (Re5|dent|al villas)
h. No. 1 to 9 & 321/10 measuring area

1369/1137/632,640,642 to 649 at up Mohal Kiyari and K
31768.00Sgm at Mohal Ridka Tehsil & Distt. Shimla in which Block -9 (Hotel Building) & Block 9 -A
Villas V-1 to V-5(Type —1), V-8 to V-12, V-12A, V-14 to V-17 (Type —lII) alongwith
& Villas V-6, V?&V 18 to

Service Apartmeht,
roof is completgd &, Block-No. 1 to 6, & Block No. 7 for EWS(LIG & MIG)

V-63.and Block No 8. publIC and Semi Public & Multi Level Parking as proposed has been. received

for conSFd_e_tatlon .of approval.

The plan submitted by the applicant is found correct in conformity with M ot Bu:ldmg

Bye LavJs The appllcant has deviated from the approved plan and the compoundmg fee has been

worked out amountlng to Rs 51.14,843/- (Rs. Fifty one lakhs fourteen thousand eight hundred‘& forty
three only) has been deposued by the applicant in M.C.Treasury vide receipt No 717688 dated

17.10. 2023,
14 i :, ! t.) .

e 6 ) As per, the clarificati
dated 01 02 2018 and as per the decision taken by House Plan Approval Co
meetmg 'held 'on 07. 10.2022 ‘and in light of approval in respect of relaxation in height of bwdlng

granted: by the Govt. vide letter No. TCP-F(6)-11/2022 dated 13.10.2022.. The plan submitted by the
apphcant is hereby-sanctioned subject to the condition that:- Pogras o vy
|

on received from the Govt. vide letter No. TCP-E(5)-3- 201? ~Loose
mmittee in |t3 83"

“Non Core Area” of Shimla planning area. Therefore, any further permlssmn

' for building use/land use shall be allowed only after the approval of competent authority.
2 The roof of building will have to be painted by post office red and forest green colour or:natural

~_roofing material such as slate as per the latest notification.
’ 3."1’he construction work should be carried out strictly as per the sanchoned plans and m the

K :superwsron of qualified Structural Engineer.

11 The area falls'in

o s ar f g

] I I
Architect Planner, /

grepm . - |
e iy | Mumcupa-Corporatlon Shumta
o . ' Lo
No?: smpuwemzozz 5‘3 Go- £36) Dated: ) -1)= v ?/L o B
0pY {0;= . '
¢ [y Mfs N|rvana Wood & Hotels Private Limited, Village Kiyari & Rirka, Tut1 Kandl‘léElT Tehsu &
i "Distt, Shimla along with copy of sanctioned plan. o
2! FlJE concerned for further necessary action. A T
3. Commissioner's Order book. i
o e . - . TN T | X Jr

PR TITTe
H
\

R ) ¥ Architect Planner P
2 Yo 0 il Municipal Corporation, Shlmla

S e BN EIRTETES Pk (IR SRy | TS



14/11/2025, 13:15 Chambers of Mehaak J agﬂaB 6 341 of 2024- Reply on behalf of Respondent No. 7

G’ m a i | Mehaak Jaggi <office@chambersmj.com>

O.A. No. 341 of 2024- Reply on behalf of Respondent No. 7

Mehaak Jaggi <office@chambersmj.com> Fri, Nov 14, 2025 at 1:13 PM
To: drbanta@yahoo.com, prince@artlo.in, Cs-Hp@nic.in, Hppc.ltdivison@gmail.com, Tcp-Hp@nic.in, Mcsml-Hp@nic.in,
Dest@hp.gov.in, info@sjpnl.com, pccf-hp@nic.in

Sir/ Ma’am,
Please find attached the reply on behalf of Respondent no. 7 in the captioned matter.

Please note this email shall be treated as proof of service.

E Final Reply on behalf of Respondent No.7
alongwith Annexures_compressed.pdf
Chambers of Mehaak Jaggi
Office: D-808, Ground Floor
New Friends Colony, New Delhi - 110065
Mob.: 9811250312
Email: office@chambersmj.com | mehaakjaggi@gmail.com

NOTE: This communication contains information which is confidential and may also be privileged. It is for the exclusive

use of the addressee. If you are not the addressee please note that any distribution, copying or use of this communication
or the information in it is prohibited. If you have received this communication in error, please delete the same.
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